Fifth Series, Vol. VIII, No. 6 Monday, November 22, 1971
Arghanya 1, 1893 (Saka)

LOK SABHA
-DEBATES

(Third Session)

( Vol. VIII contains 1 to 10)

LOK SABHA SECRETARIAT
NEW DELHI
Price : Rs. 4 00



CONTENTS
(Fifth Series, Vol. V11I, 3rd Session, 1971)
No. 6 —Monday, November 22, 1971] Agrahayana 1, 1893 (Saka)

COLUMNS

,'/'

Oral Answers to Quéstions *

*Siarred Questions Nos. 153, 154, 159, 161, 162, 164,
' 166, 167 and 170. 1—33

‘Written Answers to Questions !

grarred Questions Nos. 151, 152, 155 Lo 158, 160, 163,
165, 168, 169 and 171 to 180, ., 3433

Unstarred Questions Nos, 994 to 1021, 1023 10 1045,
1047, 1049 to 1072, 1074 to
1099, 1101 to 1136, 1138 to
1160 and 1162 to 1193, 55249

N

;alling Attemtion to Matter of Urgent Public Importance—
Reported eviction notices served on Central Government

Empluyecs in Kanpur, 24963
-;-esnon of Privilege | 263—63
’wcrs laid on the Table ‘ e 26567

isages from Rajya Sabha 26768
.ustrial Disputes (Amendment) Bill—

As passed by Rajya Sabka 263
plic Accounts Committee—

Eighteenth and Nineteenth Reports 20¥

sevention of Food Adulteration (Extension to Kohima

and Mokokchung Districts) Bill—1Introduced. 269
%:r\all Coins (Offences) Bill—TIntroduced. 264
"atemcm Re. Small Coins (Oifences) Ordinance 270
?,‘ax on Postal Articles Bill—introduced. 27084
wtement Re Tax on Postal Articles Ordinance 284
Railway Passenger Fares Bill—~1ntroduced. 284-—91

I
*The sign -+ marked above the name of a Member indicates that the question
" actually asked oo the floor of the House by that Member.



(i)

Statement Re. Railway Passenger Fares Ordinence
Inland Air Trave! Tax Bill—Introduced
Statement Re. Inland Air Travel Tax Ordinance

Motion Re. Report of University Grants Commission for
1969.70—
Shrimati M. Godfrey
Shri Y. S Mahajan
Prof. Madhy Dandavate
Prof. Narain Chaud Parashar
Shri C. K Chandrappan
Shri Raja Ram Shastri
Shri Hamendra Singh Bauera
Shri Rum Shekhar Prasad Singh
Shri Nathu Ram Mirdha
Shri Birender Singh Rao
Shri Anant Prasad Dhasia
Shri P. V. G. Raju
Shri P. Venkatasubbaiah
Shri P. Narasimha Reddy
Shrimati Sshodrabai Rai
Prof. 8. Nurul 1Jasan

Forward Contracts (Regulation) Amendment Bill—
Motion to consider

Shri Ghanshyam Oza
Re : Half-an-Hour t)iscussion,

COLUMNS
292

203
243

294 68
29496

296—300
300 05
305—13
31318
318—24
32428
32835
335--4]
341—46
346—49
349— 50
315054
35457
357—59
359—08

368
3o8
368



poeien i o g et e T vets 8 STy - - T -

LOK SABHA

Monday, November 22, 1971 Agraha-
yana 1, 1893 (Saka)

v o

The Lok Sabha met at
Eleven of the Ciock.

[MR. SPBAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Review of the working of Community
Development Schemes

4-

SHR1] P. M. MEHTA
SHRI R S. PANDFY ¢

* 153

Will the Ministes of AGRICULTURE
be pleased to state :

(a) whether Guvernment have deci~
ded to give the Community Development
Progra'nme a new oricantation designed to
make the C.DD. blocks the champions of
the weaker sections of the people in rural
areas ,

(b) if so, the mamn features of the
pronosed programme ; and

(c) when they arc likely to be 1mple-
mented ?

THE MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH}): (#) 10 (c), Integated and co-
ordinated developmen tof the entire rural
sector with effective participation of the
people continues to be the basic approach of
the Community Development programme.
It 1s pow a part of the State Sector of
the Fourth Pive Year Plan. However, in
view of tbe special programmes introduced
under the Centralfor the Centrally Spon-
sored Sector for the purpose of benefitting
the small and marginal farmers and agii-
cultural labourers and the Crash Scheme
for Rural Employment for promoting
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employment through the creation of
durable community assets, it is considered
necessary that the Community Develop-
ment blocks and their staff should be
suitably oriented to Jook after the weaker
sections of the people. Instructions have
been issued to the States to utilise the
block agency fullv in the implementation
of the special programme. Government
are also examining what other steps are
necessaiy in the same ditection.

SR} P. M, MEHTA : It s good that,
though late, the Government has now
decided to re-orient the Community Deve-
lopment activities. In view of this, may
1 ask whether the Government considered
any scheme for socialisation of the
disteibutive tiade, and if so, the details
thereof ?

PROF. SHER SINGH : No decision
has been taken so far by the Government
for the socialisation of the distributive
trade. 1 don't think this dquestion is
relevant 80 far as it concerns the
Community Development Department. It
is not for the Community Development
Department 10 socialise the distributive
trade.

As | pointed out, for the weaker
sections of the society, we are taking up
programmes of employment and other
programmes,

SHRI P, M. MEHTA : This is very
relevant from the point of view of
employment and socialisation of the trade
and 1 am unable t0 know bow the Minister
can say that it has no relevancy.

MR. SPEAKER : Please don't invite
my comments on that.

STIRI P. M. MEHTA ¢ A1l right; ¥
accept that; but may I know this ? May 1
know from the hon. Minister whether the
representatives of the rura] institutions



and farmers’ orgahisations sed Gowt.
officials of some 12 Asian countries met
at a Seminar here recently end if so,
whether they have considered the con.
tribution to the rural development of the
Community Development Blocks ?

MR SPEAKER : You are asking s
very specific question and you can put it
in another way. So far as his knowledge
of some semunar is concerned, 1 do not
mind if he is in a position to answer, hut
you may put it in another shape.

SHRI P. M, MERTA : Thank you
very much, Mr, Speaker, for your kind
guidance. 1 want to know whether there
was any such Seminar and whether the
Government of india and Goveroment
officials took part in it and whether they
discussed tha Community Development
programmes.,

PROF, SHER SINGH: [ have no
knowledge of that but ome Seminar was
beld in Shantipratisthan sSome days ago
about discussing some progiammes for
rural development and our officers took
pant,

SHR{ K. 8, PANDEY : Taking into
consideration the very meagre lepresenia.
tion is Zilla Parishads and Panchayats
given to the weaker sections of the people,
may I kmow whether they pave 13sued any
directions to the State CGovernments to
give adequate representation in order to
look after the weaker seclions ot the
people ?

PROFP, SHER SINGH : Representa.
tion 1s given to the Scheduled Castes and
the Scheduled Tribes and 10 women also
As far as the weaker sections oi the
population are conceined, small farmers

and the marginal farmers can be
Members of the Panchaysis, Zilin
Parishads, et¢. Bui there are no

reservations for other sections of society.
There are reservaiions for Scheduled
Castes and Scheduled Tribes.

SHR1 R, S. PANDEY : All the big
farmers are controlling the Zilla Parishads
snd Paochayats, You can't have repre-
sentation of the weaker sections untill and
uniess you give representation to these
people end you give direction to the State

Governments in this regard, This should
be siven, because, otherwise, the Zilla
Parishads and Panchayats arp all dormins.
ted to big farmers.

MR SPEAKER : 1 think thst is a
suggestion for action, 1 think the Minister
may make a note of it,

PROF, SHER SINGH : It s very
difficult to reserve seats for Certain other
secilons of the population, As the House
is aware, 1n the Constitution, there is a
provision for reservation of seats for
Harijans and others, for Scheduled Castes
and Scheduled 1nibes. 1t is only for them
that we could make reservations according
to the Consutution. 1t 1s difficult for us to
say anything or write to the State Govern-~
ments to make reservation for other
sections of the people.

SHR1 KRISHNARAO PATIL: 1
would like to know from the hon. Minister
whether thers 13 any specific proposal to
revitalise and activise the Community
Development machinery with the new
programmes,

PROF. SHER SINGH : 1 think 1 have
sated mbout this earlier. We hae
re-orignied the staff to take up the special
programmes which 1 have enumerated with
regard t0 marginal farmers, small furmeis
and others,
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(i) The community . developmeqt
agency should undertake responsi-

bility to assist small and marginal
farmers.

(ii) 1t should become an agency for
guarameeing employment for the
wage-secking farm labour ;

It should take within its fold the
towns for development of a
hierarchy of growth centres .
gAR qIgHE Si9qeE advg 99 W@ E,
T AYE AT F G gH FJFIC A ST F
TIATHE F FTW FI TZ FAFLHE L

(iv) For the purpose of planning and
easuring the tasks indicated in
(i) and (ii), the area or the
district in which it is located
should be integrated ;

¥ foad e § 9w AT WA #Y

(iii)

The Bilock organisation should be
strengthened with the needed number of
agricultural specialists, engineering staff
agro-service staff and social education
staff.

Youth and women organisation should
be activated by accelerating social change;
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Gram panchayat, the basic democratic
body for promoting people’s particijation
should be stre?glhened-

ag 6-7 ar¥ § | &7 ¥ wavar qifees

FIA T T FHY |
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Mo WX fag : ag a1 AT a4y g9

st grefaw $T 9% ...

SHRI B. P. MAURYA : Evep alter 25
years, tkey are livicg like slaves. 1 want
8 categorical answer to my Question,

1§ gAY 2 @F g 7

HEqe WERD : MT 1Y A1 92 sml

sftw

st dYo qYo WY . sreas g, AU

A qgT G A W ¥ wfe adarw
auTs 3 ¥lage aagy wad Wiy mo
qET 7T @S FT gF [T 99 F NF T
qTHT A f9et 9%, T F9 6F ATHT q3-
wqT FT A7

MR. SPEAKER : It relates to other}
Ministries also.

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) : So far as plots
for housing in rural areas are concerned,
the scheme has been circulated to the
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States. A deaision depends upom the
States. From the Centre, 1 can promise
that funds will be made available for
implemenation of the schemes,

Census of Agriculture Holding

*154 SHRI G. Y. KRISHNAN : Wil
the Minister of AGRICULTURE be pleased
to refer to the reply given to Unstarred
Question No. 7032 on 5th August, 1971
regarding census of Agricultural holdings
and state :

(a) whether the census has since been
undertaken; and

(b) if 50, the progress made so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes, Sir,
the field work is in progress.

(b) The field work s scheduled to be
completed by the end of December, 1971
in & majority of the States and by March
1972 1n the remaining States/Union Terr~
ories. Tabulation of the data will be
taken up thereafter and every effort will
be made to complete it by the close of
1972. The State reports are scheduled to
be completed by May, 1973 so that the All
India Report is ready by September, 1973,

SHR1 G. Y. KRISHNAN  Wwill the
Minister assure us that 1t will be completed
at least by 1973 ?

SHR1 ANNASAHEB P. SHINDE: That
is what 1 have indicated, Our programme
18 going almost according to0 schedule, It
is a very big work; but it is going accord-
ing to schedule.

SHRIG. Y. KRISHNAN : What is the
futher programme after this census ?

MR. SPEAKER : To produce more
chiidren |

ROVEMBER 22, 1971

Stoppage of work in Mornmgap
Development Project

L4
*139, SHRI SAMAR MUKHERIEE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the attention of Govern.
ment has been drawn to the stoppage of
work in the Mormugao Development Pio-
Ject resulting in laying off more than
1,000 workers ;

®)

if so, the 1eason for the stoppage,
and

(c) what steps have been taken by
Government to remove the lay off ?

THE MINISTER O PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) to (c). The Yugoslav dredging firm,
who were awarded a contract for dredging
and reclamation at MormugJo as part of
the project for the development of the
Port, suddenly stopped work on 3ist
August, 1971 and laid oft 481 workmen
eagaged on the work, on the ground that
they had incurred losses and wanted the
Port Trust to concede certam claims. As
a 1esult of a series of discussions held with
the representatives of the irm at the Porl
Irust and Government level, a settlement
has been reached with the fum and they
have 1esumed work from the 5th Novem-
ber, 1971.

SHR1 SAMAR MUKHERJEE . I

there any possibilily of resuming this
work ?

.SHRI RAJ BAHADUR : The work
has been resumed from 5 November.

SHR1 SAMAR MUKHERJEE : Have
the persons laid oft been taken back ?

SHRI1 RAJ BAIHADUR : They will be
taken back. The work has been resumed.
There should be no difficulty about labour,

SHR!I SAMAR MUKHERJEE . Wil
be resumed or has been resumed ?
SHRI RAJ BAHADUR : It bas been

resumed from 5 November,

Uar Angwerst - 8 7



SHRI SAMAR MUKHERJET
they been taken back ?

Have

SHR1 RAJ BAHADUR ,
been

lhey have

Despatch of Fertilisers to Bihar tor
Rabl Scason

*161, SHRIN F. HORO  Will the
Minister of AGRICULILURE be pleased
to state

{a) whether Union Government have
sent {ertilizers 10 meut the 1equitenents of
cultivators during the rabi season 1 Bihat
due to the tloods , and

(b) if 50, the quantum und dat.s ol
despaich ’

[HE MINISIE® OF SEALE IN LLNHE
MINISTRY OF AGRICULIUKL (dIIRE
ANNASAHEB P, SHINDE) * (a) and (b)
A statement is placed on the lable ot tbe
Sabha

Statement
(a) Yes.

(b) In the Zonal t onference held 1n
Apnii, 1971, the 1equirements of fertiliser
by Bihar for Rabi 197172 were indicated
as 1,160,000 tonnes of nutiients Out of
this about 36800 tonnec re about 3%
was 10 be supplied by the Ceuntral kertilia
ser Pool and the balance about 67%, of
the requirement was to be met from the
supplies direct fiom the domes i1c manu-
facturers. Yhe requuements of the Pool
fertilisers tn Bihar for the Rabi season 19
met through allotments by the Govern-
ment of India against the Octobeir-Decem-
ber and January-March Quarters Pmt of
Rab: requirements for stock-building are
als0o met through tbe alloiment made in
the July-September quarter The redune.
ments of fertiliser for Bibar for the Rab:
season /ndicated 1n the Zonal Conference
held 1n April, 1471 were, to & certan
extent, revised by the Siate Government
1n Auvgust, 3971, In pursuance of this,
allotments upto Ogtobei-December 1971
quartsr have already been 1ssued and
those for Japuary-March, 1972 quarter will
be issued 1n due course,

Taking 2/3 of the July-September, 1971
quarter und whole of October-December
1971 quarter as part of the Rabi allotment
and correspondingly taking the supplies
made from August to October, 1971, the
position of supplies in relation to require-
ments, «llotments and despatch instruc-
tions 18 given 1n Statement ‘1.

It will be seen from the Statement ‘I’
that 1he supply of Urea was satisfactory.
infact, the Government of India specially
kept considerable quantity of Urea availa-
ble in thec godowns of the Bihar State
Watchousing Coiporation to help distribu-
tion 1 Bihar and the following quantities
of Uiea were avallable in these godowns
at the end of the August, September and
October, 1971 —

Committed Uacommitted Total

3tg 71 2,817 9,995 12,873
3o 2,513 6,355 8,586
311071 2,318 2,682 5,000

The proportion of supply of DAP and
CAN was low being 49% and 37% respec-
tively 1Inthe case ot (AN this was
muainly due to difhculty n procurement
from abroad Two shipments are now
expected and the requuements of Bihar
Govt arc expected to be met shortly it
may be added that 1t 1s the policy of the
Govennient to encourage the use of Urea
in place of CAN as the former1s a better
fertiliser and wil, also be domestically pro
duced 1n futuie  As far as DAP 18 con-
ceraed, this was due partly to difficulties
in procurcment from abroad snd largely
due to difficulties in rail movement from
('alcutta and Visakhapatnam on account o!
floods and other difficult conditions n
the eastern sector The Govt of India
specially gave sanction {or road movement
at the cost of the Govt of India from
( slcutta to de tinations 1n Bihar up to 1,000
kms and in respect of despatches from
Visakhapatnam for 500 kms beyond unres-
tricted rail-heads This facility, however,
could be utilised by the State Govt. only
1n 8 limited way on account of their diffi-
culties in arracging trucks, because of the
goneral shortage of trucks in the eastern
tegion resulting from difficult conditions
prevailing in that asea,
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ROTE : Supplies shown in column 10, comprise totsl physical supplies made during the period including those ggainst eariier
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SHRI N, E. HORO : In this state-
ment, it is said that there were 1wo
dificulties, one of procuring fertilisers
from abroad and the other of movement
inside. What have Government so far
done to remove those difficulties after the
question of supply of fertilisers to Bihar
was taken up.

SHRI ANNASAHEB P. SHINDE : What
I have exrlained has to be appreciated
properly, There is no shortage of nitro-
genous fertilisers in the country as a
whole, including. Bikar. Qnly particular
types of nitrogenous fertilisers like am-~
monium sulpbate ard CAN are not
available, A}l the world over much
production of this type oOf fertilisers is
not taking place as in the past and urea
is & much better fertiliser.

As for Bibar, their difficulty has been
{0 get a physically the allotments already
made from Calcuita and Vizag. There has
been some transport difficulty experienced
by the Bihar Government. We told the
Bihar Government that we were prepared
to reimburse them if they could transport
by trucks. Even the expenditure on
transport of fertiliser upto 1,000 kms. from
Calcutta would be reimbursed. The Bihar
Government is bhaving some difficulties
in arranging trucks. We have taken it
up with them. They should, if necessary
requisition trucks and see that fertilisers,
are transported from Cealeutta Stocks are
there.

SHRI N. E. HORO : In order to meet
ihese difficulties, will the Government
consider stocking these fertilisers in ware-
houses in places like Patna, so that this
question of transport dues not arise at
{be time when the need is felt ? will they
consider this proposal ?

SHR1 ANNASAHEB P, SHINDE : The
pon. Member is right, That has been our
policy-stocking in the States. Even in

AGRAHAYANA 1, 1893 (SAKA)
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Bihar, some stocks of urea have been kept
available throughout which have not beet
fully utilized,

SHR1 D. N, TIWARY : From the
statement we find that a short term loan
of Rs. 570 lakhs has been sanctioned

especially because of drought conditions,
Nowhere there is mention of flood condi-
tions, we understand that nothing has
been sanctioned for the flood areas, as we
find from experience that in Bihar, at the
time of the rabi sowing season, there is
dearth of fertilisers and the peasents are
running from door to door, from pillar to
post, and they are not finding fertilisers?

SHRI ANNASAHEB P. SHIND:Z: As
1 said, we requested the Bihar Government
to make arrangements two or three months
earlier, but somehow or other ——

SHRI D. N. TIWARY
time, there was no flood.

At that

SHRI ANNASAHEB P. SHINDE
After floods also, we made allotments. We
told them that the stocks are available
at Culcutta and Vishakapatnam and said
“Please transport it and we shall also
reimmburse to you any expenditure.” But
somehow or other, the Bihar Government
could not organise the transport. We have
repeatedly taken it up with the Bihar
Government, We are aware of the local
difficulties. But the local arrangements
have to be made by the State Governments.
But we can help by way of money, assis-
tance, etc., and that has been done in the
case of Bihar.

SHRI D. N. TIWARY : The Question is
about floods, and you are replying about
drought. Have you made any arrang-
ments? 1 want to know.

SHRI ANNASAHEB P. SHINDE :
The question 1s about fertilisers to meet
the requirements of the cultivators in the
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-
rabi season in Bibar due to floods.
Most of the rabi areas of Bihar were
affected. Over and above that, our

arrangements cover flood areas also,

SHRI D. N. TIWARY : In the answer,
it is only about drought.

st qifag areraw QR ;AT ¥4
qEAAT G AT R 3@ ATIT FT AL
w3 ot 5 sae Tiw ot fage & feel
Mrare ¥ uF zziF A @iz A A7 TG
3| et mbwrm ®Y Fragrg gam & fag
fzrgera & fpelt Wl F1 & @iz 1 AT
3aqsy 78 Prar @ § 1 €78 F 413 947
agian ¥ g w¥ehe frar @i wwR
s w7 wAH ST 1 F gg AT ATAT
Zf5 zmaaey § o fediseds &, 9a®
R FH 3 fag @ Agig 4 | owEw
75 §, T ¥ a@rg ol @9 9
far ST wF

SHRI ANNASAHEB P. SHINDE : I
must make it clear, and I want the hon,
Member to appreciate this. Internal
distribution in the respective State is
entirely the responsibility of the State
Governments. What we can do is to
make the quantities available to them, but
road transport, etc., have to be organised
by the respective State Governments.
Recently, due to defence movement and
a number of other priority movements,
there have been some difficulties expeti-
enced by the State Governments. There
has not been any deliberate defauit even
on the part of the State Governmeni;
due to the present situation, there was
dislocation; first, due to floods, There-
after, because of the security and a number
of other reasons including railway move-
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ment, wagons were not available. But we
are now making all efforts, Therefore, I
said that we are prepared to help the Bihar
Govenment by making a substantial
amount available to them. 1If they are
reduired to incur additional expenditure by
way of transport, there is no difficulty and
we shall re-imburse this. The hon.
Member said that stocks are not available.
May I tell him that even now I checked
up today before replying to this Question
urea stocks were available in Government
of India Godowns in Bihar which were not
fully utilised.,,,(Interru ption)

/MR. SPEAKER : Do not interrupt.

SHRI ANNASAHEB P. SHINDE
Special trains are being run to several
states including U. P. The hon. Member
was asking me about Uttar Predesh.
I can also point out, because it is a
national problem, we requested the U.P.
Govenment to say whether they were
prepared to take the fertilisers in open
wagons because covered wagons are not
available with the railways. But the Uttar
Pradesh Government took .nearly g
month to agree to this. I personally went
to Lucknow and requested the Minister
to accept open wagon movement; it does
not aflect adversely. (Iaterruption)
i/

MR. SPEAKER :
question,

Order, order. Next

Short-term Credit needs of Agriculture
at the end of Fourth Plan

¥ 162 SHRI R. P. ULAGANAMBI :
Will the Minister of Agriculture be pleased
to state .

(a) whether the short-term credit
needs of the dgriculture at the end of
Fourth Plan has been worked out, if so,
the details of the study: and
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(b) how Government propose lo
meet the credit needs of the Agriculture ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir.
Tle All-India Rural Credit Review Com-
mittee (1969) has estimated the require-
ments of short-term credit in the last year
of the 4th Plan as Rs. 2,000 crores.

(b) The cooperatives are €xpected to
mect roughly Rs, 700 crores of short-term
credit in the financial year of the 4th Plan.
Direct lending by commercial banks to
farmers for agriculture is exrected to be
of the order of Rs. 400 crores by the
end of 4th Plan. Of this, approximately
Rs. 200 crores would be for short-term
agricultural production purroses. How-
ever, there would still be a gap between
requirements and needs. Therefore, the
institutional credit agencies have to give
priority in meeting the requirements of
smallar cultivaters so that the larger
cultivators could rely more on their own
resources.

SHRI R. P. ULAGANAMBI
In view of the answer given by the hon.
Minister, I would like to know if any
regionwise estimate has been made and if
50 the details.

SHRT ANNASAHEB P, SHINDE : Sta-
tewise estimates have been worked out and
the credit review committee went into
this and this total is the result of figures

worked out statewise. The statewise
figures are incorporated in the credit
review commitiee report. If the hon.

Member wants 1 am prepared to give the
statement giving the statewise figures.

SHRI R. P. ULAGANAMBI : Therc is
a gap of about Rs., 900 crores. How
would this be met ? Is there any institu.
tion created for this purrose and if so,
what are the details ?

SHR!I ANNASAHEB P, SHINDE:
Rs. 2,000 crores is the reduirement as
worked by the rural credit review com-
mittes,  Credit which is likely to come
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through is about Rs. 1100 crores and there
would be Rs. 900 crorrs gap and I do not
think it is possible to make up this gap
through institutional credit in the imme-
diate future. Government policy has been
that available credit should be given to the
comparatively smaller man; affiuent sec-
tions of the society should find resources
of their own,

SHRI P. VENKATASUBBAIAH : Has
the Government simultaneously reviewed
the rural indebtedness of the small
farmers 2 Are they aware that inspite of
institutional credit and credit through
commercial banks, the per acre production
of small farmers has not gone up and if so,
what is the specific provision being made
by the Government to see that institutions
and commercial banks confine themselves
to small farmers to help in their produc-
tion ?  What is the programme ?

SHRI ANNASAHEB P. SHINDE : The
Reserve Bank of India carries on jeriodi-
cal surveys of rural indebtedness. They
did so a decade earlier, another one is
due and it will be done in due course by
the Reserve Bank of India. Because of
indebteduess and a number of other
factors, it is true that the small farmers
do not get adequate credit and therefore
the Reserve Bank had been given instruc-
tions recently to the credit organisations
that ways and means should be found out
to overcome this. For people affected by
drought or natural calamities, a mechanism
has been worked out whereby short-
term could be converted into medium
term loans and farmers should be given
that loan.

SHRI CHINTAMANI PANIGRAHT -
What was the short term credit advanced
to the farmers in the first three years of
the Foutth Plan and have those credits
already been recovered ? If not, what is
the outstanding With the farmers > When
advancing new loans, would they also give
up collection or postpone collection of
those loans so that farmers who are in
need can take up those loans ?

Secondly, 1 would like to know
whether the Government is going to ex.



19 o&! Amm NOVEMEER 28, 1971

tand the samme facilitics inthose areas of
Orissst which have heen affected by floods
und cyelones,

SHRI ANNASAHER P, SHINDE : As
far as the first part of the Question 1s con.
cerned, in the co.operative credit structure
the overduas more than Rs. 200 crores.
The hon. Member will appreciate that the
small farmers are unable to make both
ends meet, Because of the smallness of
thetr holdings, they are not able to pay.
1t is @ very dafficult and complex problem.
The Government approach has been, as 1
slready said, make efforts to help the
farmers who me unable to puy because of
natural  calamities ete., and a policy
decision has bsen taken to this effect. As
for as Orisss cyclone.eflected farmers
are concerned, the geneial policy covers
them that if, as a result of natural calam-
ties, they are unable to pay, they will be
able 10 get fresh loans, but the Orissa
Government will have to take the necessary
steps in that regard,
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MR SPEAKER : You can put a sepa-
1ate Question. This does not arise out of
the main question,

SHR! ANNASAHEB P. SHINDE: 1
appreciate the hon, Member’'s contention
that in the State from which he comes,
namely Bihar, and i1n fact in the whole
of the eastern region, credit posttion 18
very difficult because the co-operative
structure has not developed 1 was making
a statement at the all-Indig level As far
as the percentage Of loan given to the
small farmers 1S concerned, 1 have got
figures for the co-operative banks, but far
the commercial banks the break-up 1s not
available The total numbe:r of holder
accounts after nationalisation 1s 8,06,000
but the break-up 1s not available

Cultaral Delegations

*164 SHR1 V, MAYAVAN'* will
the Minster of EDUCATION AND
SOCIAL WELFARE be pleased to stats :

(a) the number and composition of
Cultural Delegations sent abroad during
the last three years ;

(b) the countries visited by such
Delegations , and

(¢) the nummber and compeditton of
cultural Delegations that visited Judia
during the last three years and from which
countries ?

-
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THE MINISTER OF STATE IN THB
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE.
PARTMENT OF CULTURE (PROF, S.
NURUL HASAN) : (8) 17, 22 and 14
cultural delegations were sent abroad
during 1968-69, 196970 and 1970-71, respec-
tively, The delegations comprised of
scholars, writers, artists, musicians, theatre
experts, art crities, musicologists, choreo-
graphers, dancers, painters, sculptors, etc.
The detailed information regarding the
delegations sent abroad was furnished to
the Lok Sabha Secretariat on 15.10.1971 mn
a statement (as Annexure ‘B’) in fulfil-
ment of an assutance arising from the
reply to Starred Question No. 1032 asked
by Sbri Jagannath Misra on 9th July, 1971,
{ Annexure ‘B’ Placed in Library See
No,LT—1667/71]

(b) The cultural delegations mention-
ed above visited U.S.S.R, and countries in
East and West Burope, UK., U.S.A, Japan,
Philippines, Fiji, Singspors, Malaysia,
Kuwait, North & West Africa, West Asia,
Australia, Mexico, Carribbean Islands,
Indonesia, etc. Details are given n the
statement mentioned in reply to part (a)
above,

(c) The number of cultural delega-
tions who visited India during 1968-69,
1969-70 and 1970-71 were 30, 42 and 38,
respectively, These delegations which
included dancers, musicians, artists, writers,
scholars, art critics, etc, came from the
US.S.R., France, Federal Republic of
Germany, Romania, Hungary, Bulgaria,
Argentina, Uganda, Czechoslovakia, Indo-
nesia, Ceylon, Burma, Nepal, Bhutan, ctc,

Detailed information regarding the
foreign delegations that came to India is
given in the statement marked Annexure
‘A™ furnished to the Lok Sabha Secretariat
ob 15,10 1971 in fulfilment of the assurance
mentioned in part (a) above. [Annexure
‘A" Placed in Library. See No. LT~
1667/11}]

SHRI V. MAYAVAN : In the light
of the ropiy given, may I know whether
it & a fuct-thst in most Of the cultural
dologutions, g Sooh Indisn  autisty are
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included dnd whether it is also a fact that
no Tamil drama troupe has so far been
sponsored for tour abroad, ssy, to Malaysia
and Singapors ?

PROF, S, NURUL HASAN: It is a
very diffiult question for me to answer.
If that notice had been given, 1 would
have given the answer. But looking at
this list, T find a 17 member dance and
music ensemble 6f Bharata Natyam-visited
USSR, Mongolia, Poland and GDR. A
25 member troupe from Kalakshetra,
Madras, went out to Hungary, Czechoslo.
vakia and Rumania There are some
names here which aprear 10 be definitely
from the South like Shri T. Janakiraman,
Prof. Sivaramamurth), Shrimat: Kamala
who led a 20 member } harata Natyam dele-
gation, Shri K. S, Narayanaswamy, etc.
There are many other South 1ndian names
which appear, but if he gives notice, I
will make out a detniled list,

SHRI V. MAYAVAN: May | know
how 1t 1s ensured that the cultural delega-
{tons sent abioad are given an all-India
character Who 18 the authority making
the recommer dations to the Governments ?
Are the State Governments consulted in

the selection and compostion of these
delegations ?
PROF. S, NURUL HASAN : The

procedure has been undergoing a change
duning the last 25 years. The present
practice 1s that the Mimstry takes a deei-
sion, either directly on the advice of the
various national academies or alternatively
1t hasy entrusted and transferred cettain
responsibilities in connection with delega~
tions to the Indian Council of Cultural
Relations. As the House may recall, the
Indian Council of Cultural Relations has
now been given to the Ministry of Exter-
nal Affairs under its admunstrative charge.

o gty wenw ¢ & ool
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SHRI R. 5, PANDEY ! What are the
criteria for selection of artists to bs sent
in various cultural delegations, Mr,
Sperker, you would be happy to know
that there are many Members of Parlia-
ment who are beautiful singers, some in
Camatic music, 1 myself can claim to
know something in that field. Why are
you neglecting Members of Parliament 1n
the caltural delegations

MR, SPEAKER : 1 will arrange a
test for all the members and 1 will certain.
ly recommend those who are good
Kalakars.

SHRI DINESH CHANDRA GOSWAMI:
May | know whether it is a fact that so
far as representation in cultural contin-
gents is concarned the north-eastern regiem
has bheen completsly ignoted in the com-
position of the gultural troupes that have
gone abroad ? Secondly, out of the teams
which have come from outside how many
teams gave programmes in the north-east
tegion during the Jast thres years ?

PROF. S. NARUL HASAN: With
regard to the north-sastern region I can
straightaway think of Manipurl dance
teamss which have gone asbrogd. I know
that they received a great deal of appro-
ciation when they went abroad,

AN HON. MEMBER : What abont
Odiet 7
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PROF. S. NURUL HASAN1 Odissi
dancers have also gone sbrond and received
a great deal of appresistion. With regasd
to the seeond part of the question, I would
need notice to find out which of the
delegations that came from ouiside went
10 the north.eastern region.

SHR! C. CHITTIBABU Has the
Minister any idea of sending a troupe
consisting of players of the classical instru.
ment Nadaswaram which is a traditional
instrument in South India ? Americans
used to evince a lot of interest in Nadas~
woalam.

PROF, § NURUL HASSAN : This is
a very valuable suggestion and it will
certainly be taken 1nto consideration,

SHR1 SHANKERRAO SAVANT : How
many delegations from Maheiashtra were
sent abroad ?

weaw ARy Y EiRY A ane
¥ fawe a7 ®T a7 a1 wfgh

While judging the merits, wou will have
to go into the States also.

Allocation of Rs. 10 Crores for Soclial
Housing Scheme

*166 SHRI P, GANGADEB: Will
the Minister of WORKS AND HOUSING
be pleasad to state :

(s) whether his Ministry bave allo-
cated Rs, 10 crores housing loans to State
Housing Boards from the 11C fund for the
implementation of the social housing
scheme ; and

(b) if s0, whether the Centre will
have any check on these investiments 7

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUIRAL) : (a) Yes, Sir.

(b) According ;o ‘ﬂ)e terms st
conditions of the losh ' s, the
moneys ate to be ithed conly -for the x>
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implementation of the social hous ing
schemes introduced by this Ministry,

SHRT P. GANGADEB : May 1 know
how the LIC proposes to utilise its fund
for the major social objectives, like hous.
ing; without affecting adversely the policy.
holder’s interests ?

SHRI 1. K. GUIRAL * LIC does not
utitise the funds directly ; L1C only gives
loans at a pre-determined rate of interest
and as these loans are secured loans, there
is no question of a risk an the part of the
LIC.

Allocation of Funds to West Bengal for
Housing Projects

*167. SHRIMAT! BIBHA GHOSH
GOSWAMI : Will the Minister of WORKS
AND HOUSING be pieased to state :

(a) the total amount allotted to the
West Bengal Government for the housing
projects during the first three years of the
Fourth Five Year Plan ;

(b) the amcunt spent so far by the
West Bengal administration for this pur-
pose ;

(c) whether a number of project
works have not been taken up due to the
negligence of the West Bengal administra-
tion ; and

(9)

matter ?

if so, the action taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUIRAL) : (a) An outlay of
Rs, 315 lakhs has been approved by the
Planping Commission for the first 3 years
of the Fourth Plan,

(b) According to mformation recei-
ved frop the State Government, an expen.
diture 0f Rs, 74 lakhs had besn incurred
in 1969-70. The anticipated expenditure
for 1970°7T1 whs seported to be Re, 204
tukhy agdingt an appeoved outlay of
Rs, 103 lakbs,  Fiodl gured have nof yet
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been received. For the year 1971.72, an
outlay of Rs, 120 lakhs was approved by
the Planning Commission ; the amuunt
utilized so far against this provision has
not yet been reported,

(c) and (d) . No such instance has
come to our notice.

SHRIMAT! BIBHA GHOSH GOS-
WAMI :  From the answer I find that an
amount of 315 lakhs only has been appros
ved as the outlay for the first three years
of the Fourth Five Year Plan. 1 want to
know whether the Minister’s attention has
been drawn to a news item published in
the Patrfor dated the 27th August, 1971,
which said :—

“Despite the fact that West Bengal got
the lion’s share of the funds for urban
housing schemes allotted by the Centre,
progress 80 far by the State Govern.
ment 1n implementing the schemes
has been extramely tatdy. The Centre
has sanctioned Rs. 140 crores for the
first three years of the Fourth Plan as
against Rs. 242 crores allotted to the
rest of the country. The Centre has
also earmarked Rs. 8 crores for bustee
clearance 1n Calcutta City. For this
year Rs, 3 crores have been sanctioned
for bustee clearance out of which the
State Government had been able to
utilise only Rs, 60 lakhs till July.”

Will be give his reaction to that ?

SHRI 1. K, GUJRAL: This is my
statement. 1 do not have to give my re-
action to it,

SHRIMAT! BIBHA GHOSH GOS-
WAMI : 1 want to know from the Minis~
ter the expenditure up to 31st October,
1971, out of the approved outlay of Rs, 120
lakhs for 197172,

SHRI I. K. GUIRAL : 1 bhave besn
to Calcutta and have discussed with the
CMDA  authorities about expenditure
growth, The CMDA is 2 new body which
came into being last yesr and, pstacally,
in the earlier stages it was Bading it difi-
cult to find ths implementation meckigry.
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Buk, 88 time is passing, | am hoping that
the CMDA will catch up, Caleutta is one
case where the Centre is now giving: subs-
tagsial fimancial help and we are keen that
Calcutta should use it, and come up to the
expectation,

SHRI INDRAJIT GUPTA : The
CMDA, to which the hon. Minister referred
just now, is not only of recent origin but
is a sort of an omnibus body which is
supposed to look after 50 many aspects of
uwrban development. May 1 know fiom
him whether any specialised agency for
the conmstruction of housing projects in
West Bengal and particularly 1n the urban
area has been set up so far and whether 1t
is not a fact that there is no State Housing
Board yet finalised and that these funds,
whether they be from they be from the
LIC or from the Central Government, are
not being effectively spent because no
spacinlised agency hes been set up ? What
does the Government propose t0 do about
it?

SHRI 1. K. GUJRAL ; 1 am in agree~
mest with my hon. friend. 1 am trying
1a.impress upon the West Bengal admnstia-
tiop that they must set up a housing board.
Unfostunately, 1 have not succeeded so
far, But 1 might say that West Bengal 1s
not the oply instance. There are a few
more States also which have not yet set up
housing boards and the result 1s that hous-
ing activity in those States is suffering
rather badly,

SHRI INDRAJIT GUPTA : West
Bangal is under the President’s Rule now.
What is the difficulty in setting up a hous-
ing board ?

SHRI 1, K. GUJRAL : Although it
is under the Prosident's Rule, it has its
own sdmiaistration. 1 have been impress-
ing uposn the administration, the Governor
sud the Secretaries concerned, that housing
board should be quickly set up,

BHRI B, KX, DASCHOWDHURY : In
view of the hon, Minister's concern to
gt housing boagd set up, in West Bepgal
tor hcqlu?;ojqc;s. i wpald Lika $0 reming
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the hon. Minister that housing piojects
are glso tQ be sxecuted, other then Crlvutta
in mofussil districts of West Bengal, May
I know whether the Government has got a
scheme to look after the housing projests
in mofussil districts also ?

SHRI 1. K. GUIJRAL : The allocation
of housing, as 1 mentioned earlier, isfor
West Bengal. 1 am sorry, the bousing
activity 1s Jean in other parts of the State
primanily because there is no housing pro.
ject. That is why 1 have been impressing
that a housing board is imperative.

Ordinance Lowering Land Ceiling
in Bibar for President’s Assent

+
*170, SHRI BHOGENDRA JHA :
SHR1 RAM BHAGAT
PASWAN :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whethe: the Bihar Government has
promulgated two Oridances in July, 1971,
lowering ceilings On land and introducing
ceiling on urban property respectively ;

(b) 1f so, whether President’s assent to
the above Ordinances bas beed refused ;
and

(c) if %o, \be reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
gsmu ANNASAHEB P, SHINDE):
a) to (c). The draft Ordinance on
Bihar on Land Celling was discussed with
the Chief Minister and Revenue Minister
of Bihar on Tth September, 1971. The
Government of India is in broad agree~
ment with the legislative proposals made
by the Government of Bihar, A few
snggestions made by the Goversmen”™ of
India are now under the considerstio® of
the State Governmgnt, The Govern™®nt
of India is kesn 10 bave the new cel
law, snagied a3 early as pomsible,.
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As rogards coiling on urban property
{s concered the matter 1s under the active
consideration of the Govt, of Indis, Every
sffort 18 being made to arrtve at an early
decision
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SHRI ANNASAHEB P SHINDE . Sir,
before T reply to this Question, I have to
make a small sppeal to you that your
secretartat should really direct questions to
me which are concerned with my Ministry.
1 know Government 1s one.  But “urban
ceiling™ s dealt with by one Ministry and
“land ceiling™ 1s dealt with by another
Mainistry.

*

MR SPEAKER The protedure Is that
we send 1t 1n advance to the Ministry and
if any Ministry brings to the notice of
our office that 1t concerns the other Mini-
stry, we shift it to the other Ministry.
But, unfortunatelv, this has happened.
I will look 1nto this matter.

SHR1 ANNASAHEBP SHIFDE 1
would like to be very clear and categori.
cal

As far as the Government of India s
concerned, we would not like to be pre-
ssurised on land ceilings by any group of
interested sections of the socrety.

AN HON MEMBER Eaen in Maha-

rashtrg ?

SHR1 ANNASAHEB P SHINDE :
Yes, even th Maharashtrs

In the case of Bihar, the proposal
which was forwaided to us, firss of a4}, at
the atl India level, we bave taken the po-
sition that family should be the uddt for
ctiling But the Bihar proposel wanralited
4p the indrvidual # a unnt  Naturally,
wo bave, therefore, suggested 16 "t ‘Biliyr,
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Government that it Would bs worthwhile
examining as t0 why they should not accept
family a3 the unit for celling whett we have
taken oo all Indla  position that famuly
should be the unit and that should be
meorporated in the ordinance,

1 wonder when the hon. Member himself
was & party perhaps, when these broad
proposal wore worked out, be should have
insisted on that.

Then, the second thing was that in
Bast India including Bibar the major Ques-
tion was of extending protection to the
share-croppers who are the tillers of the
s0il, This ordinance did not provide
adeQuate protection to the share-croppers.
Therefore, we have suggesied to the Bihar
Government that it would be desirable and
1 hope the hon Membar himself wil) appre-
ciats this point. Therefore, because of
this, we have been taking up these points
with the State Government. We have made
spgpestions. It 18 now for the Bihar
Government to expedite

As 1 have stated 1n the main part of
my reply, We are very keen to give assent
to the ordinance as proposed by the Bihar
Government with the suggestion made by

us,

SHRI INDRAJIT GUPTA  The other
ons ? What about urban property ?

MR. SPEAKER : That, he said, 15 not
his subject.
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WA fwar quar g1, 73 daftT grere ¥
e 17 wgr 7 q¥7 gav e S v e
& zarg ® oy w5 el qORT X IAE0
qfew w7 faar § ol gadt qegafe
oY geafa ag) faay § ? sar dedq qowe
yeaifad) & fgat & gww & fog 3w
qaz A ¥ faeew A W g 4 °

SHR1 ANNASAHLEB P. SHINDE : |
will totally repudiate the contention of
the hon Member, In fact, there wasa
separate Question earlier regarding Tata's
Zamindari, but as Shri Ramavatar Shastr
was not rresent, that Question did not
come uwp. ., (Inteiruptions)

MR, SPEAKER : Order please 1 sm
soing 10 decinre the Question Hours gver,
{Interrupriony)
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SHRI S. M. BANERJEE
for your guidance,

: T am asking

MR. SPEAKER : Let him reply.

SHRI ANNASAHEB P. SHINDE : 1
was submitting that as far as the Tata’s
Zamindari abolition proposal from Bihar
Government was concerned, that has heen
sant back because of constitutional ani
legal aspects which were involved And
I said and T again repeat. _, (Jnicirup-
tions)

st WIGE BT 9ZA7 g ¥ gaeT
afts 7 fear & 1 3z griwd &1 Adw
F71g & 1. (saFam)

SHRT ANNASAHEB P. SHINDE : It
is no time to have a debate on this, but
briefly 1 would like to say this. For
example, ever the proposal forwarded by
Bihar Government did not exclude taking
away land of public sectors and there are
many other legal and other aspects

S{r W &Y 9747 ZrEFIE H arfoa
sfzar s g9 AT H @z s agy
TR FE F ogAME g o &,
7 (wER)

SHR1 ANNASAHREB P. SHINDE : }
would say that so far as the Government
of India is concerned they will not be
pressurised by any section or any indivi-
dual,

WyUNUER @ o oag 4z9 @avans
AT &1 AT F FAT 9T RIT FW AR
§ 1 W gz ZrEaE A aYAT F1 8

WsqW WETT gy 39T W @
g

Now we pass on to Call Attention, You
are making Question Hour almost a regular
debating-hour or cross-examination hour,
which is pot at all the intention of the
Question Hour. The Question
over,

Hour is
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WRITTEN ANSWERS TO QUESTIONS

Passenger service by sea from
Jamnagar and other porte«
to Bombay

* 151, SHRI D. P. JIADEJA - will
the Minister of SHIPPING AND TRANS-
PORT bz pleased to state :

(a)} whether Government of Tndia are
considering to start passenger service from
Jaumnagar and othor poris to Bombay by
sea; and

(b) if so,
of ?

the main features there-

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT { SHRI RAJ BAHADUR )
{aj No, Sir.

(b) Does not arise.
Formation of Act Commission

* 152. SHRI SUBODH HANSDA
Will the Minister of WORKS AND HOU.
SING be pleased to state :

{a) whether Government have decided
to form an Art Commission as recommen.
ded in the National Building Code; and

(b) sf so, when this will be formed ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUIRAL) : (a) and (b). The
recommendation is under consideration,

Evaluation veport on the working of
Super Bazars

*15s, SHRI BISHWANATH
JHUNJHUNWALA : Will the Minister of
AGRICULTURE be pleased to state :

{(a) whether recently the Government
had instituied an enquiry about the effecti-
veness of the Super Bazar as in iustrument
of stabiising prices of consumer goods and
promote consumer resistance; and
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(b) if so, the main recommendations
of the evaluation report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) No, Sir.
An  assessment was, however, recently
undertaken in respect of only the drugs
and the medicines section of Super Bazar,
Delhi,

(b) A statement of the main points
contasined in the assessment report is laid
on the Table of the House,

Statement

The main points made in the assessment
report in respect of the Drugs and Medi-
cines Section of the Super Bazar are as
follows :—

1. The prices charged by the Super
Bazar are not more than the prices fixed
under the Drugs ( Price Control ) Order,
1970. Further, there is no under profit
motive, and, even when there is a shortage
of some drugs, controlled prices are also
chargad for such drugs by the Super Bazar
against the tendency of some of the dealers
to charge higher prices when the drugs are
in short supply.

2. The volume of business of the
Drugs and Medicines Section for 1969-70
was about Rs. 21 lakhs, and for 1970.71,
about Rs, 27 lakhs. The total prescriptions
attended were about 1000 per day.

3. The Super Bazar does not run night
service, as they consider that there will not
be enough customers to make it economi-
cal,

4. Oxygen cylinders are stocked by the
Super Bazar and given to customers on
deposit of Rs, 200, as against Rs. 200-300
charged by other dealers. In deserving
cases, where a guarantee is given by medi-
cal practitioners, the cylinders are even
given without any deposit. However, the
Saper Bazar does not have home-delivery
service for cylinders, '
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S. The Super Bazar stocks all life-
saving and other important drugs, like
Morphine, Pethidine and other narcotic
drugs, sira and vaccines, antibiotics ete,

6. The Super Bazar has opened bran.
ches, with drugs and Medicines Sections
at the three important hospitals, (-lrwin:
Willingdon and Safdarjung) within the hos-
pital premises, to cater to the needs of the
patients visiting these hospitals. Thers
ars no special schemes to contact hospitals,
pursing homes, leading medical prectitio~
ners etc., orto advertise, in order to
attract more business for the Super
Bazar.

7. As regards the question of the Super
Bezar having any infiuence on holding the
price line of drugs, it is mentioned that the
prices of drugs including the trade commi-
ssion are controlled under the Drugs Price
Control Order and the question of Super
Bazar playing any special role in this
matter does not arise.

8, It is felt that the drug stores of the
Super Bazar are attracting substantial
business, possibly because they are located
at important places such as hospitals,
Connaught Place etc. Moreover, the custo-
mers have a faith that genuine drugs will
be available at these stores.

9. The Super Bazar does not undertake
preparation of antibiotics and harmones,
combinations of ophthalmic drops .né
ointments etc. It is felt that the Super
Bazar has scope for improving its per-
formance in the field of drugs and Mediei-
nes.

.(Note : The Super Bazar has since
decided to undertake repacking of certain
chemicals, salts etc.)

Setting up of Fruit Processing
Industry

* 155, SHRI M. SHIVAPPA :

SHRI D. P. CHANDRA
GOWDA :

Will the Minister of AGRICULT!
be pleased to state : R
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(a) whether Government have taken
any decision to set up Fruit Processing
Industry in the country ;

(b) if so,
scheme ; and

the main features of the

(c) the funds allocated for this ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) No,
Sir,

Do not arise.

(d) and (o).

Demand, Manufacture and Sale
of Tractors

*157. SHRI BANAMAL] PATNAIK
SHRIMATI SAVITRI SHYAM *

Will the Minister of AGRICULTURE
be pleased to state :

(a) the total demand of tractors in the
country ;

(b) the number of tractors manuflactu-
red in the country and the number of those
imported during the last year and the
corresponding figure during the current
year ; and

(c) how the control imposed recently
on the sale of tractors 1s going to benefit
the country and whether any altet-sales
service will also be provided ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRf
ANNASAHEB P, SHIHDE) : (a) The
total demand of tractors as on 1.6.197} has
been assessed as 1,14,905.

(b) Duting 1970, 19,943 tractors were
manufactured and 12,954 tractors were
imported/shipped. 13,339 tractors were
imanufactured upto October, 197! and
12,431 tractors imported/shipped upto
August, 1971,

(c) The Tractors ( Distribution and
Sale) Control Order, 1971 is mntended to

discourage frivolous booking of orders and
to prevent resale of tractors immediately
after perchase at premium which they could
fetch in view Of acute shortage. After-
sale gervice facilities both for indigenous
and imported tractors are provided.

Central Assistance to Andhra
Pradesh for Rabi Cuiltivation

*158. SHRI D. KAMAKSHALAH :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether any assistance has been
given to Andhia Pradesh for Rabi culti-
vation programme; and

(b) if so,
given ?

the extent of assistance

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes,

(b) (1) A short-term loan of Rs. 579.40
lakhs as detailed below has been sanctioned
especially beceuse of drought conditions,
to be utilised for this year’s Rabi cultiva.
tion programme :—

(a) Fertiliser taccavi
(b) Seeds
(c) Pesticides

«so R8. 479,00 lakhs
«. RS, 49.40 lakhs
... Rs. 51,00 lakhs

Rs, 579.40 lakhs

Total

(11) Assistance has been given to
the Government of Andhta Pradesh for
development of Rabi cotton and tobacco
and ulso for development of both kharif
and rabi oilseeds duning 1971-72. The
amount sanctioned to the State Govein-
ment for these schemes aie shown below :—

Cotton (rabt) ... Rs. 63.46 lakhs
Tobacco (rab1) oo Rb. 16.90 lakhs
Oilseeds (kharif & rabi) ... Rs. 19,86 lakhs

B S ——

Total Rs. 100.22 lakhs

o
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These amounts are being utilised for
the provision of technical stafl and subsidy
on plant protection chemicals and equip-
ment as also the cost of demonstration in
respect of cotton and groundnut, 1In
addition, cost of seedlings, barns and wells
is being subsidized in respect of tobacco.

(iii) Three smaller teams of techi-
cal and field officers of the Centre visited
nine districts in the Sate and assessed pros-
rects of Rabi Food and Cash Crops in
those areas and made suitable recommen-
dations to State Govt. for augmenting
agricultural produce during this season.

(iv) Assistance in timely move-
ment of fertiliser etc. as required by the
State Government was also given,

American Foundations in Fducational Field

*160. SHRI RATTANLAL BRAHMAN:

Will the Minister of EDUCATION AND
SOCTAL WELFARE be pleased to state :

(a) the number of private American
{oundations that are providing finance or
active help in the educational field in India;
and

(b) if so, what is the criteria for allow-
ing such rprivate foreign organisations to
function in this country ?

THE DEPUTY MINISTER IN THE
AMINISTRY OF  FEDUCATION AND
SOCTAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF.
0. P. YADAVA): (2) and (b). The required
information is being collected and will be
luid on the Table of the Sabha in due
course,

Number of Cases Involving Untouchability
Offences Act

*163. SHRI BAKSI NAYAK : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the total number of cases involving
offences under the untouchability Offences
Act during the current year in various parts
of the country;
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(b) the action, if any, taken in this
regard by the Central Government; and

(c) whether attention of Government
has been invited to an editorial titled “The
Plight of Harijans’ published in the State.
sman of the 8th October, 197! and if so,
the reaction of Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) and (b). These are not
readily available and will be laid on the
table of the Sabha,

(c) Yes, Sir. The points highlighted are
under examination.

Tata Zamindarl Abolition Bill Pending for
Presidentint Assent in Bibar

*165. SBRI M. KATHAMUTHU :
SHRI RAMAVATAR SHASTRI :

will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Centre has refused to
give clearance to the Tata Zamindari
Abotition Bill passed by the Bihar Legisla-
tive Assemblv: and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
The Government of India have returned
the Bihar Land Reforms {Amendment)
Bill, 1970 dealing with the subject to the
Government of Bihar for re-corsideration
of certain legal and Constitutional aspects.

Missing of Books from Dethi University

Library
*168, SHRI R, R, SINGH DEO :
SHR1 HUKAM CHAND
KACHWAL .

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state °
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(a) whether more than 52,000 books
oussing from the Library of the Delh
Univer sity;

(b) whether Government have received
any report 1a this regard from the Univer-
sity authorities and, 1if so, the board out-
lines of the report; and

(c) whether action has been taken or
15 being taken against the oflicers responsi-
ble for this loss ?

THEI DLPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAT WELFARE AND IN THE

DEPARTMENT OF CULTUR! (PROF
D P YADAVA) (a) The stock verifica-
tion carried out by the University in July
1971 has revealed a tentative shortage of
30,751 books out of the total of 4,15,145
volumes 1n the University Library

(d) No, Sir

(c) Action s being taken by the
Univelrsity to process the entire accession
numbers with the help of computer to find
out the attual number of books not trace-
able  Actual shortage will be known only
atter the data has been completely process-
ed Further action to fix respoastbility
and recover the loss will be considered by
the Lxecutlve Council of the University

CompensJation tor Barla House,
New  Delhi

169 SHR1 SATYANDRA NARAIN
SINHA  Will the Minister of WORKS
AND HOUSING be ple ised to state

(a) the total compensation paid to the
Birlas for aequiring the Birla liouse in
New Delhs |,

(b) the basis on which 1t was calcula~
ted,

(c) the authorities who calculated ,
and

(d) what was the book alue of this
house ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1 A GUJRAL) (a)to (c) The
Land Acduisition Collector, Delbt Admim-
stration, who 1s the competent authority to
deternnne the compensatton payable for
acquiring property undet the Land Acqui-
sition Act, 1894, has assessed the total
comjensation for the Birla House as
Ry 55 48,647 37 The compensation has
been calculated 1n accordance with the
rrinciples of the land AcqQuisition Act
While tendeting  payment, a sum of
Rs )8,000/-“35 provisionally with-held 1n
1espect of certain electrical fistings, which
were not handed over along with the buil-
ding

(d) As Birla House was not Goyern-
ment property, Government had not main-
tained any accounts of 1ts book value

Representation from Sugar Factories
in Tamii Nadu Seeking Removal
of restrictions imposed an sale
of Sugar

* 171 SHRI P A SAMINAIHAN
Will the Muinwster of AGRICULTURE be
pleased to state

(a) whether the sugar factories in Tamil
Nadu have represented to the Government
seeking remohal of the restrictions imposed
last month ou tbe sale of sugar by produ=
cers to dealers,

(b) whe reasons fur imposing such res-
trictions ,

(c) the natute of the
and

restriction ;

(d) the steps proposed to be taken by
the Government fot removing the harde
ships of the producers ?

THI AOINISTIR OF STATE IN THR
MINISIRY OF AGRICULTURE (PROF.
SHER SINGII) * (a) A rei “esentation to
this effect has been recetved f17m the South
Indian Sugar Mills Associat.2n  Tamil
Nadu Branch).
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(b) These restrictions were 1mposed
with a view to preventing hoarding by
producers and to even out sales and des-
patches of sugar by them,

(c) The restrictions imrosed are as
under .~

(1) Producers of sugar were forbi-
dden from refusing to sell
sugar to a licensed sugar dealer,
if uosold stock against a valid
release orders was available
with them ;

(1) Producers are required to sell
1n each weekly period of the
monthly release order not less
than 20 percent of the sugar
released to them for sale,

(in) Producers shall not despatch
or deliver sugar to individual
licensed dealers in excess eof
2,200 quintals in each weekly
period.

(d) The restrictions 1mposed are nece-
ssary ia the public interest and are reaso-~
nable,
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Revislon of pay scales of teaching
and non-teaching staff in
West Bengal

* 172. SHRI GADADHAR SAHA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Pay-scales and Dear-
ness Allowance and conditions of services
of teaching and non-teaching staff of High
and Higher Secondary Schools 1n West
Bengal have been revised and 1mproved in
the light of the recommendations of Bdu-
cation Commission 1964.66 ; and

(b) if so, the revised scales of pay and
D.A. of such staff category-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARLE AND IN THF DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA) :
(a) The scales of pay recommended by the
Fducation Commission were lower than the
then existing scales of West Bengal. How-~
ever the scales have since been revised

with effect from 1.4 1970.

(b) astatement 1s laid on the Table of
Sabha.

Statement

Scales of pay of teaching and non-teaching staft in the Sponsored and
Aided Fducattonal Institutions have been revised with effect from lst

April '70 after merping D A A statement showing the

of pay 1s given below

1evised scales

L mployees of 1ecogm ed non deficit schools and

unaided schools have been allowed to draw Rs. 7,50 p. m. as increased
pay with effect from lst April, 1970,

Name of Posts
)
Head Masters/Head Mistresses  of
Higher Secondary Schools and High

Schools, Higher Secondary Madarsahs and
High Madarsahs  Trained Graduates with
Honours degree or with Master’s degree
who have secured not less than 40 per cent
marks at M.A /M.Sc Examination plus
five yeats teaching expeérience 1n recognised
secondary schools. Graduates with Special
Honours shall not be treated as Honours
Grouuates for this purpose.

Revised scale of pay

450-25-500-30-740-40-900 (Efficiency
Bar after 8th stage) with special pay for
class XI Schools as follows :—

(a) with one course —Rs, 25;
(b) with two courses—Rs. 50:

(c) with more than two courses—
Rs 75.
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Name of Posts

Revised scale of Pay

@

Assistant Headmasters and Assistant
Headmistresses of Higher Secondary
Schools, High Schools, Higher Secondary
Madarsahs and High Madarsahs

For trained graduates with honours
degree or with Master’s degree
plus 3 years’ teaching experi-
ence in recognised Secondary
Schools

()]

Headmasters and Headmstresses of
Junior High Schools and Junior Madar-
sahas—Trained Graduates with three yeas’
teaching experience.

Headmasters and Headmistresses of
Senior Basic Schools

MA or MSc or BA (Hons) or
B.Sc (Hons) withPGBT orwithBT
Degree

Assistant Teachers of Class X Schools
and Class X1 Schools/( lass X and Class Xf
Madrasahe

Trained o1 untrained Graduates with
Honours degree or with Master s degiee
and Teacheis with B Agri Degree in Class
X1 Schools with Agriculture stream

Assistant Teachers of Class X and
Class XTI Schools, (lass X and Class X1
Madrasahs, Junior Iligh Schools and
Senior Basic Schools

(A) Trained Graduates'Classical teach=
ers with two Sanskrit titles conferred by
vangiya Sanskrita Siksha Parishad or its
equivalents (as tecognised by Government)
or with M M. on completion of ten vears
teaching experience/Music teachers with
B.Mus. degree awarded by Universities or
witn equivalent degree or diploma of reco-
gnised 1nstutution/Art Teachers with dip-
Joma from Government ( ollege of Art and
Craft or from Kalabhaban (Visia Bharati)
or equivalent diploma from a recognised
institution.

350-20 450.25-600 (Efficiency Bar
after Bth stage) with special pay as follows

For Cliss X schools—R+s 35/. per month

Fo1 ( 11ss X! Schools —
(1) with one course —Rs 40 per
month and

(1) with moie thwn one course—
Rs 50 per month

265-7 300-8-420-10.450 (Effictency
Bars after 8th and 16th stages) plus a <pe-
cial pay of Rs 25 per month

320-10-420-15-600 (Efficiency Bars
after 8th and 16th stages) I'rained Gradua-
tes with Second (lass MA or M Sc

degree will start at the 3rd stage, 1¢ at
Rs 340/-

320 10 470 15-600 (Pfliciencv Bars
after 8th and |6th stages) Untrained Tea-
chers will remain at the initial stage of the
scale until trained (a)—

265.7-300-% 420.10.45Y  (Efficiency
bars aftet 8th and 16th Stages) Untraimed
pass graduates will remain at the intial
stage of the scale te Rs 265 unul
trained (a)

(a) Tramned and Untrained gradurtes with Second Ciass Master's degree will start
at the third stage of the time scale of pay and if untrained will not have any

mcrement until traiped.
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Name of Posts

(B) Under Graduate teachers
() 1 A1 Se (1raiped)

(11) Untrained unde graduates (I A
1 Sc)

(11) Music Teichers with I Music
certificate awarded by Universi-
ties or with eqQuivalent certificate
of diploma awarded by recngnised
institution/Craft  teachers with
School I eaving C ertificate

(1v) V M. Teachets/( lassical teich-
ets *

(s) Matriculate with Kabvati-
rtha or Kabiyatirtha with
five years tciching expe-
rience o1

(b) a teacher having two Sans-
krit titles conferred by
Vangiya Sanskritn Si1skha
Parishad ot 1ts ecuivalent
(as recognised hy Govern-
ment) with lesst than 1)
years tecachini exjerience
or

{c) 1 teacher who has m™ssed
the Finil Madrasah o1 1t
eqQuiy ilent

(C) Other teachers
with one subject

Matiiculate 1. A

“on-Teaching Staff

Clerks (Matriculate)
Clerks (Non.Matric)

Lihrarians ( for Higher Secondary
Schools only with description ot Tibraries
and Quahﬂcltmm)

(1) For libraries with an effectine
catalogue strength of 10,000
books 1nd ahove Graduate
with Diploma 1n Librarian~
ship.

Revised scale of Pay

220-5-350 (Efficiency  Bais  after 8th
and 16th siages) Untrained under-giaduadtes
will rem.an at the intial stige of the scale
t e. Re 270, unti! trained

220-5-350 (L8 cienuy
and 16th stages)

Bais after §th

220-5.350 (Emeiency Bars
and [6th stages)

aftet ¥th

205-2-225 (T fhciency

Per after 8th
stage)

190-3-214-4-270-5-275
Rus after &th and 16th <tages)

Ffhiciency

161 2-205 (Efficiency Bars after &th
and 16th stages).

270-10-500 ( Efhciency Bars after 8th
and 16th stages)
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Name of Posts

(1) For Libraries with less than
10,000 books

(a) Graduate with Diploma in
Librarianship

(b) Intermediate with Librarian-
ship Training Certificate

Class 1V Sta¥

. PN

Revised sesle ef Pay

—537-7-3()0-8-4’)4~(Ffﬁc1enc; Bars after
Sth and 16th Stages)

190-3-214-4-270-5-275  (Efficiency
Bars after 8th and 16th Stages)
130-1~145-2 165 (Efhtciency Bars

after 8th and 16th Stages)

{8) Trained and Untraired Graduates with distinction will start at the thud s sge

of the time scale of [avand if

untill trained

untrained will pot have any increment

Rajinder Nagar Police Station Building
Declared Unsafe

*173 SHRI Bk DASCHOWDHUR)Y
SHRI K MALLANNA
SHRI BIRENDER SINGH RAO
Will the Minister of WORKS AND
HOUSING be pleased to state

(a) whether Rs S-lakh Rajinder “agal
Police Station building constructed about
mne years ago had been declared ursafe
and the ctation staff directed tn vacate the
premises immediatelv, and

(b) 1f so the steps taken by Gosern-
ment against those contractors wi¢
constructed the butlding ind the officials
mvol ed in 1t

THE MINISTER OF STATE IN THL
MINISTRY OF WORKS AND HOUSING
(SHRIT K GUIRAL) (a) Yes, Sir

(k) Certain cracks have developed
in the bhuilding snd these sare showing
signs of aggrasation Heoce 1t 15 conside
red unsafe to use the building As the
building was constructed during 1961,62
no action can now be taken against the
contractor as the period for which be
was respopsible 1s over As the cracks
are due to unusual settleMent of foundation,
#0 action is proposed to be taken against
any official,

World Bank Assistance for Integrated Forest

Development Project in Uttar Pradcsh

*174 SHRI RAIDEOSINGH Wil
the Minister of AGRIC Ul TURF be pleased
to state

(s) whether ap  integrated forest
development project estimated to cost Rs
30 crores had been subnutted to the World
Bank for financial assistance for U ttar
Pradesh

(b) 1f so, the main features thereof,
and

(c) whether the project would boost
the so far untapjed 1o ius riai potential of
the State by providing additional raw
material and connecting the hitherto
inaccessible interior of farests by roads

THE MINISTER O! STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDF) Yes Sir

(b) The main festures are (1) Planting
of 2,000 Hectares of different quich
growing economic and industnally impor-
tant species (1) intioduction of modern
methods of tinber lopging and (u1)
construction  of truckable roads in the¢ hil}
forests of Uttar Pradesh,

(c) Yes, Sir
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Memorandam from C. G. H. S, Doctor's
Association, Delhi

*175. SHRI DINEN BHATTA-
CHARYYA : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state @

(s) whether Government have received
any memorandum and suggestion from the
C. G, H. §. Doctor's Association, Delhi
damanding maximum facilities and imple-
mentation of their basic demands;

(b) if s0, the main features thereof;
and

(c) the steps taken by Government to
redress the grievances of the doctors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HFALTH AND FAMILY
PLANNING (PROF. D. P. ( HATTOPA-
DHYAYA) : (a) Yes, Sir

(b) The demands of the Association
mainly relate Lo work loud of Medical
Officers, working hours of CGHS Dispensa-
ries, restrictions on prescription of drugs
by General Duty Officers, posting of Medi-
cal Officers near their residences and change
in the nomenclature of ‘dispensaries’ etc

(c) These demands are under considera-
tion,

Solution to Problems of Chronfcally Drought-
affected Areas in the Country

*]76. SHRI Y. ESWARA RFDDY :
Will the Minister of AGRICULTURE be
rleased to state :

(a) what is the progress so far made
In 1mplementing the schemes approved
by the Centre to solve the problems of
chionically drought- affected areas in the
country during the Fourth Plan;

(b) whether there is any proposal to
set up a Central Agency to tackle the
problems of drought-affected areas; and

(c) if so, the main features thereof ?
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THE MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) : (a) A statement is )laid
on the table of the Sabha.

(b) No Sir.
(c) Does not arise.
Statement

A Central sector scheme of Rural Works
Programme for chronically drought affec-
ted areas was started during the year 1970-71.
Uinder ths programme, labour intepsive

and production oriented schemes like medium/
minor irrigation, soil conservation, affore-
station and rural roads etc. are being taken
up in 54 selected chionically drought
affected districts of the countiy. During
the year 1970-71, a total outlay of Rs, 13.85
crores was sanctioned to the States for
the approved schemes. The actual expendi-
ture as reported by the State Governments
was RS. 6.48 ciores, So far in the current
financial year, a total outlay of Rs, 22.29
crores has been sanctioned for the app'oved
schemes. Detailed reports indicating the
physical and financial progress are awaited
from the States.

Nationalisation of transport in
. Tamil Nadu

*177. SHRI K. BALATHANDA-
YUTHAM : Will the Minister of SHIPP-
ING AND TRANSFORT be pleased to
state

(a) whether Governmert of Tamil
Nadu ntends to nationalise the Transport
in that state;

(b) whether the State Gosernment have
arprouched the Centre and sought financial
assistance in doing this; and

(c) if so, the decision of the Centre
thereon ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) Road passenger tramsport services
are being progressively nationalised in
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Tamil Nadu. The state Government have
recently promoted legislation to facilitate
divisions of transport undertakings having
fifty or more bus permits on the 19th June,
1971.

(b) No proposal has been received
from the Government of Tamil Nadu for
financial assistance for the implementation
of tbeir programme of nationalisation of
road transport in the State.

(c) Does not arise.

Proposal to set up a Wheat Board

*178. SHRT B. S. BHAURA :
SHRI MUHAMMED SHERIFF :
SHRI NARENDRA SINGH :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether there in any proposal
before Government to set up a Wheat
Board:

(b) if so, the main features thereof;
and

(c) when it is likely to be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) - (a) A propo-
sal 10 set una Wheat Board was mooted
at a recent ‘eminar on ‘‘Wheat in Indian
Diet™.

(b) and (c). The proposal is et to be
examined by the Government

Upward revision of Sugarcane Price

*}79. SHRI S. M. BANERJEFE -
SHRT SHYAMNANDAN MISHRA

Wiil the Minister of AGRICULTURE
be pleased to state &

(a) whether it is a fact that Govern-
ment has rejected the demand for an upward
revision of sugarcane prices and decided to
continue the existing statutory minimum
price for 1971.72 season;

(b) if so, the reason for not revising
the price despite unanimous demand from
the cane growers;

(c) whether the views of the State
Governments were taken on this; and

(d) if not, the reason for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) : (a) and (b). The Central
Government have, after careful considera.
tion of all aspects, decided to continue
the basic minimum sugarcane price for
1971-72 season at Rs 7.37 per quintal linked
to a recovery of 9.4 percent or less, with
a premium of 6.6 paise per quintal for
every increase of 0.1 percent in recovetry
above 9.4 percent. The reasons for this
decision aie as under :—

(i) Any increase in the statutory
minium sugarcane price would have pushed
up the sugar prices further.

(2) Increase in the statutory minimum
price of sugarcane would have repercussions
on the prices of other competing crops,
and thereby aggravate the inflationary
trends,

(3) The sugar factories should be able
to pay a higher price for sugarcane than
the minimum fixed by the Government,
with the lugher realisation they are getting
at the present level of sugar prices.

(c) Yes, Sir.

(d) Does not srise.

Utilisation of Grant by Board of Trustees
of Visva Yuvak Kendra

*180, SHRI C. K. CHANDRAPPAN :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Board of Trustees of
Visva Yuvak Kendra failed to utilise the
land and the cash grant given by Govern-
ment to this institution for the purposes
for which it was intended; and
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(b) the action taken or proposed to be
taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K, S. RAMA-
SWAMY) : (a) No, Sir.

(b) The question does not arise,

Complaints against Managing Director
Central Warehousing Corporation

994, SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE be pleased
to state

(a) Whether the Government have
received any complaints of corruption
against the Manging Director of the Cent-
ral Warehousing Corporation; and

(b) if so, the action taken in the

matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No, Sir.

(b) Does not arise.
Hindustan Latex Office at New Delhi

995. SHRI VAYALAR RAVI: Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(2) whether the administrative office
of the Hindustan Latex, Trivandrum is
functioning at New Delhi;

(b) if so, the total expenses incurring
evary year for this establishment at New
Delhi; and

(c) the total travelling allowance drawn
by the cencerned officials since 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPA-
DHYAYA) : (a) Yes.

(b) The total expenses incurred on the
establisthment of Hindustan Latex Limited
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at New Delhi (iucluding T. A. expenses)
during 1969-70 and 1970-71 are as under :—

1969.70
Rs. 1,91,661.62

1970.71
Rs. 2,20,678.17

These figures do not include the T. A,
paid to candidates called for interview.

(c) The total amount of travelling
allowance drawn by the concerned officials
during 1969-70 and 1970-71 is as under :—

1969-70
Rs. 9,305.00

1970-71
Rs. 16,487.00

Strike by Employees of Food Corporation
of india, Kerala

9566. SHRI YAYALAR RAVI: Will
the Minister of AGRICULTURE be pleased
to state

(a) whether the employees of Food
Corporation of Indis in Kerala had gone
on strike during October, 1971; and

(b) if so, what are the reasons aad the
steps taken to settle it ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) No,
Sir,

(b) Does not arise,

Equalisation of Excise Duty g 'Free'
and "Levy’ Sugar and its Bufferstock

997. KUMARI! KAMALA KUMARI:
Will the Minster of AGRICULTURE
be pleased to refer to the reply given to
Starred Question No. 77 on the st April,
1971 regarding equalisation of exciss duty
on ‘free' and ‘levy’ sugar and its buffer-
stock and state :

(a) whether decision has since been
taken:

(b} if so, what is the decision; and

(c) if not, the time by which the
decision is likely to be taken 7
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THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (PROF
SHER SINGH) ; (a) to {c). The control
on price, movement and distribution of
sugar was removed with eftect trom 25th
May, 1971, A uniform cxcise duty of
30% ad valorem is being levied on all
sugar after that date

Government has been regulating the
releases of sugar for sale by factories and
by a process of judicious releases 1t 18
being ensured that ressonably adeQuate
reserve stock of sugar remains with the
factoiles 10 meet futule reduirements
After decontrol of sugar, #liso, this proce.
dure 13 being continued to be followed

Teamning Centres for Health Established
by UN Agencies

998 KUMARI KAMALA KUMARI
Will the Mimster of HEALTH AND
FAMILY PLANNING be pleased to refer
to the reply given to the Unstarred Question
No 198 on the 23rd February, 1970 regard-
ing the trainipg centres for Health by UN
agencies and state

(a) whether the promised information
has been collected, and

(b) 1t s0, whether 1t will be laid on the
Table of the House

THE MINISTER OF STATE IN THE
MINISTRY OF HRFALTH AND FAMILY
PLANNING (PROY L P CHATTOPA
DHYAYA) , (a) and (b) The information
has been collected and furnished A
statement containing the information 1Is
laid on the Table of the House [Placed
wn Library  See No. L1 —1068)11)

Scarcity of Sugar and Vanaspati
in Assam

999. SHRI ROBIN KAKOTI: will
the Minister of AGRIC ULTURF be pleased
10 state

(a) whether Government 1s aware thit
great scarcity of both Sugar and Vanaspat:
1s prevailing in Assam and the black
market price of both of these ¢« min odities
becoming unbearably high for common
people;

(b) if so, what gre the causes of such
scracity and abnormal rise of price of sigar
and vapaspat! and

(c) the steps taken so far by Govern-
ment to check the rise in price of sugar
and vanaspat:

IHE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a} There 1s no scarcity
of sugar 1n Assam at piesent The despatches
of sugar to Assam since September have
been very satisfactory As regards vanas
pall, there was some hold up in supphies
reaching Assam due to dislocation of
trafic as a result of strike by railway
employees and floods, but the position has
mproved with restoration of commusni-
cations

(b) Does not arise

{c) The following measures applicable
all over India have been taken in respect
of sugar

(1) Factories have been forbidden frem
refusing to sell sugar to licensed sugar
dealers, if unsold stock agamst a +aild
release order was available with them,

(2) Pactories are required to sell an
each weekly pertod of the release order
not Jes thin 20 ot the monthly sugar
JQuota released to thew for sale

(3) despatch or delivery of sugar by
factories to individual licensed dealers has
been restricted to 2, 200 quintals of sugar in
each weel!s period,

(4) restrictions have been i1mposed on
stocks which the licensed sugar dealers ean
hold at any one time  Fhe maxtmum limit
varies from 7, 500 quintals 1n the oase of
importers of sugar in Calcutta to 250
quintals 1n ¢ase of towns with a population
of less than one lakh

(5) restrictions have been imposed on
bank advances to the sugar trade agaimst
sugar stocks.
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As regards vanaspati the maximum sale
price is fixed by Governnent. Arrange-
ments were made to rush 140 tonbes of
vanaspati to Assam from factories in the
neighbouring States.
have also been requested to allot wagons
on a priority basis for despatch of vanas-
pat! to Assam.

Railway authorities

S C.and S. T Post-Graduate Teachers
under Education Department,
Delhi Administeation

1000. SHR1 AMBESH . Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to refer to the reply
given to Unstarred Question No, 5881 on
the 23rd July, 197! regarding S.C. and S.T.
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Post-Graduate Teachers under Bducation
Depariment, Delhi Administration and

atate :

(s) whether the requisite information
has since been collected ; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMFNT OF CULTURE (PROF.
D. P. YADAVA) : (a) VYes, Sir.

(b) A statement indicuting the requi-
site information 18 attached.

Statement

Questions

Answers

(a) the number of Post-Gradcate
Teachers in all tle <ubjects, separately,
under the Educution Department of Delhi
Administration ;

(b) the number of permanent posts
of Post Graduate Teachers out of the
above posts, subject-wise ,

(c) the number of Post-Graduate
Teachers belonging to Scheduled Castes
and Scheduled Tribes, subject wise ; and

(d) the number of permanent posts
held by Post-Graduate Scheduled Castes and
Scheduled Tribes Teachers.

(a) 1o () A It coptaming the
required nformation, as supplied by the
Delht Admunict'ation, 1s given 1n State-
ment—°1" attached.

(d) Nil
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Statement 1

S.No.  Subject () No. of post of (b) No. of rermanent (c) No. of P.G.Ts.
P.G.T.'s subject- posts of P.G.1s. belonging to
wise. subject-wise. S/Caste & S/Tribes
subject wise.

1. English 444 104 3
2. Mathematics 207 75 —
3. Physics 152 27 2
4. Chemistry 202 52 7
5. Biology 124 15 3
6. Commerce 86 14 |
7. Economics 257 84 8
8. Cuvics 225 22 8
9. History 227 87 7
10. Geography 27 7 —
11. Hindi 296 106 7
12. Sanskrit 17 26 3
13.  Punjabi 15 — ~—
14. Persian 1 1 -
15. Psychology 1 —_ -
16. Urdu 1 -
17.  Acrniculture 15 1 -
Total . 2452 622 49

Educational Facilities and Reservation
in Gavernment Service for Scheduled
Caste Converts to Buddhism

1001. SHR1 AMBESH : Will the
Minister of LDUCATION AND SOCIAL
WELFARE he pleased to refer to the reply
given to Unstarred Question No. 5772 on
the 23rd July, 1971 and state the decision
taken by Government in respect of the
educational facilities and reservation in
Government service to the Scheduled
Caste converts to Buddhism ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCJAL. WELFARE AND 1IN THE
DEPARTMENT OF CULTURE (PROF.
S. NURUL HASAN) : It has been decided
to extend the concession of Postmatric

scholarship to such converts on the same

conditions as are applicable in the case

of the Scheduled Castes. Orders 1n  this

liegs‘l;ec! were 1ssued on the 30th October,
1.
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Giants by Indian Ceuncii of Socisl Sclence
Research to Study March, 1971 General
Rlectious

1003 SHR! § €. SAMANTA® Wil
the Mimister of EDUCATION AND 50O.
C1AL WELFARE be rleased to state

(a) The percentage of the grants hy
indian Courci] of Social Science Research
10 study “"March, 1971 General Elections™
that has gone to the “Centre for Study of
Preveloping Societies”,

(b) Whether this ‘Centre’ has earhier
transferred data collected on electoral
politics survey to U, S campus connected
with Pentagon; sn d

(¢c) whothet the Director of this
‘Centre’ is a member of the ICSSR body?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELPARE AND IN THR DFP-

FAT

g1 1 € wUE g 1) gar & A0 nw
AT gz R aE Y

(2 sfafaa eqtas srqasr w5 woff
¥ wmd ¥ fe=it oo miaq &7 7 sardfig
fagrar & safas ) & "vmTa «
Ao gofdfte vay aYo qlten 7 g+ 45
sfran g R Srgf gz O agd

fasufr t2r % 10 wlfama frigazr
a1E¥ & wrz 25 wlaag felerm afosar-
F-¥AT % WL qT feeelt Aoy famm %
avg safas mnTe ¥y v ¥ fog
meiwy W 1§ ¥ ) aggArT @ faee
ane fara & 36 wgEs GTRE W
wfafor samas ool ot svar sy
7%y & ag vt fage fear mar g

ARTMENT OF CULTURL (PRQF. S.
NURUL HASAN) (s) About 30 per
cent, The Centre wss ginen a patiopsl
study of the election covering 15 per cont
of the parliamentary constituencies, and
1nvolving interviews with out 5000 indivi-
duals

(b) 1In the 1967 elections, the Centre
carried out a collaborative study with the
Department of Political Science 1n the
University of California and the Univer-
sity of Michigan, Ann Arbor. The pro-
cessed data of this study was therefore
shared with these Departments Govern-
ment has no infoimation that these
Institutions have any conpection with the
Pentagon.

(c) Yes, Sur,

System to facilitate casy flow of goods
traffic by road

1004. SHRI DEVINDER SINGH
GARCHA :  Will the Minister of PARLY
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AMENTARY AFFAIRS AND SHIPPING
AND TRANSPORT he pleased to state

(1) whether theie is a scheme under con-
siderition of the Government to introduce
1 svstem to facibitite easy flow of goods
traffic by road 1n a number of States, and

(d) f so, the mam features of the
wystem and the names 0! States 1n which
this systcm would be introduced ?

[11L. MINISTER OF PARLIAMENT.
ARY AFFAIRS AND SHITPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(a) and (b) Durmgrecent years, the
Inter State Tramsport Commission have
been working on various zopal schemes to
facilitate easy flow of goods traflic by road
on long distince inter-State 1outes Of
these, the South Zone Schemc has been
in force since st January, 19,7 It com.
prises the five States of Maharashtra,
Mysore, Andhra Pradesh, 1 imil Nandu and
Keraln A Special Reciproctl Agreement
concluded between these five States pro-
vides for the following fenture ~—

(1) Goos vehicles plying under this
Agrecment could carry goods al
ong c.itain spectfied routes of
any Of these five Stites without
obtaiming counter-signatules and
can oOperate oo 4 single point
taxation basis

(u) The Agreement Would be valid for
a petiod of tive years

(11) Fach of the signitory States was
to i1ssue cOomrosite permits for
public carriers not exceeding 200
Tl e permit 1s valid {for National
Highways[Siate Ifighways specified
1n the Agreement

(1v) A vehicle plying under this

Scheme 1s required to pay, apart
from the Motor Vehicles Tax and
Goods Tax of the Home 5State, a
sum of Rs 500{- pet anbum to
cach of the four signatory Siates
other than the Home State
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On the imtiatine of the Inter.State
Transpoit Commission, the five States of
Maharashtra, Mysore Tamil Nadu, Andhra
Pradesh ard Kerala have now agreed to
extend the existing Agreement for a
further period of fine years from I1st
January, 1972

The Western Zone Scheme which 18
now being finalised will 1include the eight
States Union Territories of Maharashtra,
Gujarat, Madbya Pradesh, Rajasthap,
Haryina, Punjab, Utiar Pradesh and Delh:

The <alient features of this Scheme are
as under

(1) Guods vehicles plying under this
scheme can operate over the
National and State ilighways in
any of the rarticipating States/
Union Territones without obtain-
1ng counter signatures and will
operate on 4 single point taxation
basis

in) The validity of the scheme will be

1 it1ally for a period of two years

{11} The nimber of comjosite permits
to be 1ssucd by each signatorv

State vill be himited to ~00

(1n) An operater would be allowed to
choose a nunimum of three States
for ojeration  besides his Home

S ate

Ar opertor will piy the usual
tares 1o the Home State (viz,
Motor Vehildes Tua and Goods
[1x) and, 1 1 dition pay a «om-
1osite «ax o Rs 700/ per annum
10 each of the other signatory
Stue chosen for operation  All
the taxes will be collected by the
Home State initially on behalf
of the other States

All the State Government/Umon Terrn~
tories have ilready ageed t0 participate in
the Scheme and the Scheme 18 expected to
be brought into sffect early 1n 1972,
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The North Zone Scheme, with 1s also
being finalised, will comprise the nine
States/Union Territories, of Jammu &
Kashmir, Haryana, Pupjab, Chandigarh,
Delhi, Rajasthan, Uttar Pradesh, Bihar and
West Bepgal The North Zone Scheme
broadly follows the pattern of the Western
Zone Scheme  All the State Government/
Union Territories concerned have agreed to
participate in the Scheme, In principle, and
a final Draft Reciprocal Agreement has
already been circulated by the Inter State
Transport Commission In the first week of
November, 1971 for acceptance by the
participating units It 1s hopped to imnple-
ment the Scheme by early 1972

A Central Zone Scheme comjrnsing of
the five States of Maheorashtra, Madhya
Pradesh, Bihar, Orissa and West Bengal has
also been initiated by the Inter-Stite f1an
sport Commission on the lines ¢f the
South Zone Permit Scheme The State
Governments have agreed, in principle to
the Scheme The detatls are under dis-
cussion with the participants

A proposal for formation of an Eastern
Zone Scheme on the lines of the South
Zone Scheme has also been initiated by
tbe Inter State Transport (Ommission 1n
May, 1969 It is intended t0 cover Bihar,
Orissa, West Bengal, Assam Tripurn N
land, Manipur and NEFA 1n order to
relieve the strain on inter.State movement
1n the far Bastern region, the formation of
a North Fastern Zone Scheme comprising
of Assam, Tripura, Nagaland Manipur,
N EFA and Meghalay: has aiso been
proposed These Schemes are being
pursued with the proposed pirticipants

Promotion of Secticn Officars (Civil)
CPWD

1005 SHRI S D SOMASUNDA
RAM Wil the Minister of WORKS AND
HOUSING be pleased to refeir to the teply
gtven to Unstarred Question No 3426 dated
the 11th March, 1968 and state the piesent
stage of the proposal of stopping direct
recruitment to tempotary vacancies ?

THE MINISTER OF STATT IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI1 K. GUJRAL) It has been
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agreed to in principle, to suspend direct
recruitment to both permanent and tempor-
ary vacancies (n the Class II Engineering
Services 1n the CPWD for a period of 7
years subject to the following conditions —

(1) Recruitment at the level of Junior
I'ngineer (Class 111) be made on
the basis of all India competitive
examination.

(11) Stepping up of direct recruitment
at the level of Assistant Executive
Engineer (Junior Class 1) accord-
ing to 1 phased programme

Action has already bean initiated to
fultil these conditions 1n consultation with
the concerned authorities

Tenure fixed for Transfers inC P W D

1006 SHR1S D SOMASUNDARAM
Will the Minister of WORKS AND HOUS-
ING be pieased (0 refer to the reply given
to the Unstarred Question No 1006 on the
2nd March 1970, regarding details of
tenure hxed for transfers in ¢ PW D and
state how these tenures are made applic-
able when an incumbaent 1s promoted from
a lower rost to a higher post 1 ¢ Jumor
Lngineer to Asstt. Epgineer A E to Exe
Engr Fxe Engr to Supdg Fngis etc ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI1 K GUJRAL) In tte case ol
officers promoted fiom one grade to an-
other, the tenure rules are generally applied
with reference to the total contintous stay
of an ofhicer at a particular station

Pay Scales of Jumor Enguncers inC PW D

lov7 SHR1 $. Di SOMASUNDARAM
Will the Minister of WORKS AND HOUS-
ING be pleased to state

(1) whether the pay scales ot Jumior
Enginewts 1n CPWD are the lowest
among theu counterparts and contempor-
aries 11 Central Government Departments
and Minstries viz, Raillways, ME.S,,
Central Water and Power Commussion and
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ladustrial Development and Company
Affairs if ull factors are taken into con-
siderations ;

(b) 1if so, their pay scales, dutles
assigned and prospects etc., and

(c) when such disparity will be re-
moved ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRII K GUJRAL) (s) No, Sir.

(b) and (c) :

Do not arise,

Construction of dry Docks

1008. SHRI DFVINDER SINGH
GARCHA Will the Mipister of SHIPP-
ING AND TRANSPORT bhe pleused tu
state

(a) Whether 2 Committee appointed
by Goverament recommended the constru-
ction of dry docks ; and

(b) f so, what action Government
have tahen in this regard

THE MINISIFR OF PARLIAMENT-
ARY AFTAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(a) The duestion ot dry docks and ship
repuir facilities 10 the the country has been
examined by a Sub-Committee of the stand-
g Committee for Shipbuilding, Shipre-
pairs and Ship  Ancillaries The Sub-
Committee’s Report 14 yet to ba constdered
by the Standing Committee hefore sub-
wission to Government

(b) Does not arie at present

Late Delivery of Ships at Hindustan
Shipyard due to Irregular Supply of
Ancil'ary Equipment

1009, SHRI DEVINDER SINGH
GARCHA ¢ Wil the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state *

(a) whether 1rregular supply of ancill-
ary equipment by indigenous manufacturers
as contributed 10 tho late delivery of ships
at the Hindustan Shipyard ;
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(h) if so, the reason thereof ; and

(c) what steps Government have
taken or propose to take in this regard ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR) :
(8) Yes, Sir

(b) The main reuscas are that

(1) the manufacture of many items
of equipment is not yet fully
established in the country and un-
toreseen difficulties cannot be
altogether avoided.

(11) quite often the delay arises due
to reasons beyond tihs tmaou-
facturer’s control, eg labour
troubles or delay 1n the supply of
steel and other material in short
supply

(tn) in some cuses the magutacturer
has to depend, for certain com-
ponents, Qo ceitain other mapu-
fucturess 1o India or abioad

(iv) sometimes 12 order tv get the
order the indigenous gfrats also
quote unreal.stic delivery dates to
which they are not able t0 adhere.

(¢) Trum Jhe reasoos indicated above,
it &8 o lear that ' 1» not possible 10 elimi-
nate sucl delays sliogether  llowever, 1n
order 10 examtne the capacity of indigen-
ous firms to adhere to delivery terms and
watch the progress with reference to such
capauity the Guvernment has recently
consttiuted u  Steering  Commnitiee for
tHindustan Shipyard

Grants 1o Colleges in Dibrugarh for
construction of Hostels

1010  SHRI ROBIN KAKOTI. will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state .

(a) the names of Colisges a Dibru-
garh District in Assam t0 which gramis
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bave been given by the University Grants
Commission for construction of hostels
etc. during the last three years; and

(b) the names of the Colleges of
Dibrugarh District whose applications are
stil) pending with the Umveisity Grants
Commission ’

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WLLIARF AND IN THE
DEPARTMENT OF CULTURE (PROF.
D.P YADAVA) - (a) Digboi College,
Digbot.

(b) Naharkatiya College, Naharkatiya.

Archaeolugicul Finds at Site of Reserve
Bank of India office Building at Ganhati

1011 SHR! ROBIN KAKOTI: wil}
the Minister of EFDUCATION AND
SOCIAI WELFARE be pleased to
state -

(4) whether an important and signiti-
cant aichaeological discovery has been
made at the site where the building of
Reserve Bank ©! India Gauhati Oftice 15
proposed to be vonstructed ,

(b) 1if so, what s the progress made
vo far regarding excavation of the site ;
and

(¢} the amourt spent so far !

ITHE MINISIER OF SEATL IN THL
MINISTRY OF EDUCATION AND

SOCIAL WELIARE AND IN  TiF
DEPARTMENT ok ( ULTURE
{PROF. S. NURUL HASAN) - (a) and

course of digging the
the new Reserve Bank
building at Ambart 1o the city of
Gauhati during March 1969 some old
images and  suuctures  were discovered
In 1969, with the approval of the Archa-
eological Suriey of India, the University
of Cauhat: and the State Goverument
jointly conducted a trial excavation in
which a good aumber of Hindu mages
and other relics including pottety ussign-
able to sbout the 9th Ceatury A. D. were

(b). During the
foundations of
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unecarthed. During 197071 a regular
excavation programme was undertaken in
colishoration with the Decean College,
Poona by the University of Gauhati and
the State Qovernment and on the basis
of the excavated finds which included
brick structures and other relics like
pottery, two  structural periods were
recognised, one dating from the 7th to 12th
contury A. D. and the other from the 13th
to 17th century A. D. The University
of Gauhati in collaboration with the State
Department of Archaeology proposes to
undertake horizontal excavation during
this winter in continuation of the previous
work.

(c) This excavation was financed by
the Guuhati University and the State
Government. The total expenditure in-
curred so far on these excavations 1y
being ascertained from them.

Cotton Production during 1970-71 and
197112

1012. SHRI N. SHIVAPPA :
SHR1 P. M. MEHTA
SHR!I D. B, CHANDRA

GOWDA :

Will the Minister of AGRICULTURE
be pleased to siate -

(a) the quaatity of cotton produced
i the country during 1970-71 and
1971-72 ; and

(b) the steps tahen by GOveroment to
increase the |« wduction of «otton tn the
country and reduce import ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) - (a) The
soduction of couwton duting 1970-71 was
45°86 Takb bales The official estimates of
production during 1971-72 are not available.

(b} Wuh a view to increasing the
production O1 cotton and reducing the
imports, tic following steps are being
taken by Central und State Governments :

(1) Intensification of research t@
avolve high yielding varietigs ;
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(ii) Intensive Cultivation of cotton
in selected areas under irrigat~
ion and assured rainfall con-

ditions ;

(1) An Intensive Cotton District
Programme in selected districts
of important cotton growing
States ;

(1v) Development and Extension of
Hybrid-4, a high vielding
hybrid cotton.

(v) Control of pests and diseases
on campaign basis through
ground/aerial spraying.

(vi) Development of votion under

urigated projects hke Nagar-

junasagar Project in Andbra

Pradesh, Tungabhadra Project

in  Mpysore and Rajasthan

Canal in Rajasthan.

Raising the Minimum Age of Legal Marriage

1013. SHRI M. M. JOSEPH: Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(s) Whetber the Central Council for
Famuily Planning had urged the Centre to
raise the minimum age of legal n.arriage
to check the birth rate in the country ;

(b) if so, the main features thereol ,
and

(c) the Government
thereto ”

reaction  of

THE MINISTLR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) (a) Yes.

(b) The Council in its meeting held
in October, 1971 at Jaipur has resolved
that (i) suvitable measures be taken by the
States and \Voluniary Organisations to
create a climate of opinion in favour of a
higher age of marriage ; and (i) Govern-
ment of India may expedite the amendment

NOVEMBER 12, 1971
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of the Child Marriage Restraint Act, 1929,
in terms of the Council’s eralier resolut-
10ns on tbe subject.

(c) The question of amendment of
the Child Marriage Restraint Act, 1929 is
under active consideration of the
Government.

Production of Cotton in Gujrat and Self-
sufficiency in Cotton Production

1014. SHRI PRABHUDAS PATEL :

SHR1 P, M. MEHTA :

SHRI D. B. CHANDRA
GOWDA :

Will the Ministesr of AGRICULTURE
be pleased to state :

(a) whether a centrally sponsoled
scheme fo1 maximum production of cotton
1in the important cotton growing States
has not achieved good results in the
Gujrat State in 1968-69 ;

(b) 1f s0, the reasons therefor ;

(c) whether in 197071 it has achieved
good results ;

(d) the total aiea covered in the
State programme for cotton development
1n 1Y68-69 and 1970-71 ; and

(e) the <teps beiuy tuken 10 reduce
the wumpo1t of colton and make India sell-
suffictert in cotton production ?

THL MINISTER OF STATE IN TRE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHLE P. SHINDE) : (a) to (b)
The targets and the achivements unde: the
Centrally Sponsoted Piogrammes of cotton
in Gujarat State duting 1968-69 and
1970-71 are as follows .

Year Target Achievement
1968-69 54,000 bect. 53,584
1970-71 54,000 hect. 53,980

It would be seen that the targets laid
down were almost achieved. In addition
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State Government have also taken up
distribution of inputs under coordinated
cotton development scheme. Asa result
of the steps taken under the Centrally
Sponsored  Schemes and the cotton
development programmes of the State, the
yield per hectare Of cotton increased from
149 kgs 1n 1966-67 to 179 kgs. per
hectare 1n 1970-71

(¢) With a view to increasing the
production of cotton the steps being
taken by the Central and State Governments
are

(1) Intensification of research to
evolve high yielding varieties ,

Intensive cultivation of cotton
in selected ureas under irrigat-
ion e&nd assured  rainfall
conditions ,

()

The conwrol of rosts and diseases
on campaign  basis  through
grourd (nd aerial spraying ,

(1)

(iv) Development and extension of
hyhrid-4 cotton a hieh vield-

g ety

(v) Development of cotton undei
trrigation  projects in Nagar-
1u wsagal protect 1n Andhra
Piadesh, Tungubhidra Project
i Mysme  and  Rajasthan
Canal ,

In addition to this an Intensne
Cotton Distiict Programme 1S
being implemented from
1971-72 onwaids 1n selected
districts 1n the mportant
cotton growing States

(v

Groun { Water Studies in Gujarat

1015 SHRI PRABHUDAS PATIL
SHRIP M MEHTA

Will the Minister of AGRICULTURL
be pleased to state

(a) whether Hydrogeological surivey
units ware set up tn Gujarat and other
States for undertaking systematic ground
water studies 1in 1968-69,

(b) if so, what extent the ground water
survey has been made’ and
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(¢) 1f so, how far the studies have pro-
ved helpful to the State ?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (PROF
SHER SI™NGH) (a) Hydiogeological survey
units weie set up 1In Guyrat  for under-
taken s\itematic groundwater studies in
March, 1970.

(b) About 4,000 sq miles area has
been covcred under the systematic ground-
water survey

(c) Groundwater studies carried out
have helped the State in systematic explo-
itation of ground water through wells and
tubewells The percentage of failure of
wells has decreased and has enabled tapping
only fresh water aquifers by sealing salipe
7ones 1n areas where groundwater develop-
ment could not be taken up due to presence
of saline water The Groundwater studies
have also provided detailed information
about the depletion of groundwater levelin
some of the areas of the state and this will
help in <afe-guarding the over-exploitation
of groundwater. So far the Siate ground-
water cell has helped the state in clearing
14 areas for Agricultursl Refinance Corpo-
ration/l D A schemes and 10 Rural
tlectrification <chemes for electrification
nf pump <ets

The required information 1s being coll-
ected from other States and will be laid on
the Table of the T ok Sahha as soon as it 15
received

Report of Bhagavati Commttee for Inland
Wa erways Development

1016 SHRI MANORANJAN HAZRA
Will  the Minister of SHIPPING
AND TRANSPOR1 be pleased to refer
1o the reply given to Unstarred Question
No 610 on the 28th May, 1971 regard-
ing the Inland Water Transrort Committee
report and state when the remaining schem-
es referred in part (c) of the reply are
likely to be in plemented ?

THI MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR)
Out of the remaining schemies in ques-
uon, 4 schemes costmg Rs 35.39 iskhs
(as agamnst Rs 36,37 lakhs estimated by
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the Bhagavati Committee) have 8ince been
sanctioned. The remaining schomes are still
under consideration in consuitation with
the State Governments etc. It is not poss-
ihle to indicate any time limit, mainly be-
cause the State Goyvernments have not been
able to indicate final dates by which their
finn] views will reach the Central Govern-
ment,

Area Under Minor Irrigation
Works Is States

1017 SHRI YAMUNA PRASAD
MANDAL

SHR1 MUKHTIAR SINGH
MALIK

Will the Minister of AGRICULTURF
ba pleased to state the additional area newls
covered under minor irrigation works du.
ring the year ending 31st March, 1971 in
all the States separately, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) A statement showing
additional area covered under minor lrriga-
twon wotks during 1970-71 (Anticipated) 15
gtven in the Annegure.

ANNEXURF
000 hectares

SI Name of State Anticipated
No. during 1970~
1 Andhra Pradesh 48.97
2 Assam 26 0Q
3. Bihar 116.00
4. Gujarat 90.00
5. Haryans 78.00
6 Himachbal Pradesh 1.90
1. Jammu & Kashmir 6.00
8 Kerala 9.70
9 Madhya Pradesh 99,00
10 Mauharashtra 102 00
11, Meghalaya 1.10
12. Nagaland 1.6V
13, Mysore 49.00
14 Orlesa llst‘())t())
15. Punjab K
16. Rajasthan 49.00
17. Temil Nadu 100.00
18, Uttar Pradesh 480.00
19, West Bengal 60,00
Tote! %tates 1481.27

DS ——
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Condition of return of Defective Tractors
from East Germany, even after Repalr

1018. SHRI BISHWANATH JHUN.
JHUNWALA : Will the Minister of AGRI-
CULTURE be pleased to state

(a) whether even after modifications
having been carried out, the Fast German
tractors continue to be defective |,

(b) whether the Fast German Gosern.
ment have now imposed a new condition
that Rs. 6,500 be deducted per tractor n
addition to depreciation of ¥ percent be-
fore the tractors could be inspected ;
and

(c) whether Government have agreed
to this and if so, the tolal loss that will
bave to be borne by the busers of such
tractors and how many of them have been
accepted back by the G. D R. Government
and how many still remain 1o he inspected
and returned

THE MINISTER OF SIATI IN THF
MINISTRY OF AGRICULT!IRE (SHRI
ANNASAHEB P. SHINDF) (a) VYes

(b) & (c) 1t was 1eroited 10 the
Ministry of Agriculture that the G D R
representatives bad put a pre-condrtion for
deduction of Rs. 6,500 each RS-09 tractor,
besides 8 percent depteciation onthe ( & 1
salue The condition mpored v G D.R
1epresentatines way not ugiecd to Howey -
er, with a view to resolving the 1ssue, the
matter was referred 10 the Technical Com-
mittee as stipulated in the piotocol The
average deductions on account of abnormal
repairs are around R< 60N per tractor

1,998 tractors were imported from
G.D R. Around 550 tractois were covered
by the first protocol Of these, so tar 435
tractors have been inspected and agreed
to be taken back by the G.D.R. Suppliers
representatives, Negotiations for the return
of the remaining tractors are under way,

Amendment of Mysove Land Reforms Act

1019. SHRI DHARAMRAO
AFZALPURKAR Wil the Minister of
AGRICULTURL be pleased to state

(a) whether Mysore Government
have prepared a Bill to amend the Mysore
Land Reforms Act! and
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(b) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) : (a) Yes Sir,

(b)

1t is under consideration.

{ntegrated Land Re-distribation and Rural
Works Programme for Landless Labour

1020. SHR} D, P. JADEJA :
SHRI M. M. JOSEPH .

Will the Minister of AGRICULTURE
he pleased to state:

(a) whether anv plan is being drawn
up for an integrated land re-distribution
and rural works programme with a view
to removing the inabilities of small farms
and the object rovertv of the landless
and

(b) if so, its main features ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI  ANNASAHEB P. SHINDE) .
(a) and (b). Ome of the main
objectives of the Fourth Five Year Plan
is to extend the begpefits of development

_to the smaller cultivators and the under-

privileged sections of the rural population.
The small-farmers holding upto 5 acres
of land and the agricultural labourers
represent 32% and 24°, respective of the
total rural households. Special programme
.for these classes have been included in
the Fourth Plan. These programmes are
expected to create further employment for
this class and in the process accelerate
the development of the rural economy in
those areas.

There is a large body of small farmers,
‘who at the present moment are not viable
"but who have sufficient land resources and
if enabled to take t0 improve technology
can become viable farmers. For the
‘development of this category of farmers,
46 rrojects are betog undertaken in
ottierent parts of the couatry. The Fourth
Plan outlay for this is Rs, 67.50 crores.
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The intemtion is to make an organised
effort in these projects to provide access
to these rotentially viable farmers to
inputs, credit, services and surplies, The
focus in these Projects is on intensive
agriculture, The potentially viable small
farmers are being defined with reference
to local conditions. This may vary in
irrigated aress and in unirrigated areas.
Broadly, the category covers holdings
from 2.5t0 5 acres with local adjust-
ments. FEach project covers a district or
a part of district and deals with about
50,000 families. The financis! provision
for each Agency is Rs. 1.50 crores for
the duration of the Fourth Plan,

Besidex the potentially viable small
farmers, there are a large number of very
small farmers whose land base is itself
very narrow and whose income has
necessarily to be supplemented from
sutsidiary occupations and farm labour.
41 projects have been sanctioned for the
benefit of these marginal farmers and
agricultural labour. The total Fourth
Plan outlay for this is Rs. 47.00 crores.
Each project covers a district or a part of
a district and caters to ahout 20,000
families. 1o some projects the area
covered is a compact and contiguous afes
of two districts. This programme is
essentially market and works-oriented.
The selection of areas for these projects
is in relation to the availability of centres
of demand for the products. The bene-
ficiaries of these projects are marginal
farmers with holdings upto 2.5 acres
and some agricultural labour families.
While some of the participants are being
enabled to take to intensive agriculture
the major emphasis in these programmes
is on ancillary occupations like dairy,
poultry, piggery, sheep breeding etc. For
the purely landless labour there are
programmes of rural works. For each
project there is an outlay of Rs. | crore for
the duration of the Fourth Plan.

For the benefit of the farmers in dry
areas, a programme of integrated dry
farming development is heing undertaken
during the Fourth Plan in areas where
dry farming is practised on a large scale.
It is intended to have 24 pilot projects
ultimately, The total Fourth Plan rrovision
for this schems is Rs. 20 crores.
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As a part of non-Plan programmes,
a series of rural works projects are being
undertaken 1n areas which are prone to
drought The object of the Scheme s to
oreate permanent civil works which wiil
mitigate the effects of drought when 1t
occurs and at the same time provide
employment to the rural households
The programme s to  cover 4  districts
Ihe total Fourth Plan jrovision foir this
scheme 158 Rs 100 crores

With a view to alleviating the prevail-
ing condition of unemployment and
under-e¢mployment in rural arcas, the
Government of India have decided that a
scheine for the ekecution of essentially
labour intensive projects in all the districts
of the country should be implemented
with utmost urgency The Scheme came
into operation in April 1971 and will
temain in operation till the end of the
Fourth Pian The screme 18 likely to
cost Rs 50 crores per arnum The scheme
contemplates direct generation of employ-
ment through the execution of projects
which are esssntially labour intensive in
all the districts of the countrv The
scheme his a two-fold purpose First each
projsct should piovide enjlovment for
1,000 persons on 3n acrage continu-
ously over a working season of 1{) months
10 a year 1n every ¢l trict. Secondlv each
project should moduce works of assets
of a durable nsature 1n consonance with
local development plans

Fnactment of lard ceiling legislations
by State Governments 15 also  expected
to make some lands available for redistri-
bution

Sugar Crisis In terms of Productivity and
Price: dee to reduction in Cane 'roduction

102! SHRI BANAMAI1PAINAIK
will the Minister of AGRICULTURE be

ples<ed to state

(1) whether there is sugar cnsis both
in terms of productivity and prices largely
di e to reduction in csne production On &s
n 1esult of diversion of land to other crops
21d Jower cane prices in the last few

seasons ,
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(b) 1f so0, the reaction of Government
thereto, and

(c) the steps proposed to be taken to
avert the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a) and (b) The produc-
tion of sugar 1n 1971 72 1s expected to be
lower than 1n 1970-71 and the prices of
sugar are also currently some what higher
than they were before decontrol of sugar,
but the over all position 1s not such as to
be described as a crisis.

(c) The following steps have been
taken to increase production of sugar dor-
ing the year -

(1) 1t has been made clear to sugar
factories that they are expected
to attract more supplies of
sugarcane by paying higher cane
price than the minimum fixed by
the Central Government

(11) A rebate of Rs 17/. per quintal
in C(entral excise duty on
sugar produced upto the 30th
November, 1971 and of Rs 16
per quintal on sugar produced
theteafter up to the 30th
September, 1972, in  excess
of 80% of the sugar produced
during  the  corresfonding
periods 1n 1970 71, has been
allowed.

The State Governments
been requested to
simtlarly a rebate
purchase tax

bave
grant
in cane

()

The State Governments have
also been requested to restrict
cstablishment of khandsan
unis and power crushers 1p
sugar factory sreas and to
regulate their working,

()

(v) Forward tradisg In gur has
been suspended with a8 view
to stopping “peculative bullish
tendencyan the gur prices.
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Metal Roads for Garbheta, Midanpore to
Chauodrokoaa und Badanganj

1023. SHRI JAGADISH BHATTA-
CHARYYA : Wil the Minister of
SHIPPING AND TRANSPORT be pleased
to state :

(a) whether Government have any
plan to have the roads from Garhheta,
Midnapore, leading to Chandrakona and
Badanganj metalled ;

(b) if so, when 4t is going to be
implemented ; and

(c¢) if not, whether the Government
are ready to accept the construction of
the said roads during this plan period ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR) H
{a) to (c). The required nformation
is being coliected and will be laid on the
table of the Sabha in due course.

Committee of Experts for working
of D.

1024. SHR1 NAWAL KISHORE
SHARMA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government have appointed
a committee Of experts (0 go into the
working of D. T. U. ; and

(b) if so, the terms of reference and
composition ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) and (b). Two Commuttees of exrerts
have been appointed.

(i) to go into the question of leakage
of revenue ; and

(ii) to examine the condition of the
workshops of the Dethi Transport
Corporation. The composition of
these Committees is as under :

Committee on Leakage of Revenue :

1. Shri T. N. Chaturvedi,
Chief Secretary, Delhi
Administration.

2. Shri B, S. Singh,
Spl. Assistant to the
Minister of Shipping
and Transport.

Shri S. C. Pandey,
Director (Transport), Delhi
Administration. oe

4. Shri R. C. lain,
Deputy Secretary, Ministry
of Home Affairs.

Chairman.

«o Member.

Member,

Member.

5. Shri J. N. Gupta,

Executive Officer,
Association of State
Road Transport Under-
takings. Member.

Secretary.

Workshop Commitiee

1. Shri S. N. Chawla,
Director, Central
Institute of Road
Transport (T & R)
Association of State
Road Transport Under-
takings.

... Chairman.

2. shri K. C. Aggarwal,
Joint Secretary, Standing
Committee (S & C),
Association of State
Road Transport
Undertakings. Member.

Construction of Bridge over Ghoghra
River to remove Transport Bottleneck
at Babraich

1025. SHR1 B. R. SHUKLA : Will the
Mimster of SHIPPING AND TRANSPORT
be pleased to state -

{(2) whether a Central team appointed
for the purpose of exploring industrial
potentialities for the District of Bahraich
in Uttar Pradesh made a suggestion in its
report that to remove the transport bottle-
neck from and to Bahraich to their places,
an all over bridge over Gboghra river at
Ghogra Ghat 15 ap absolute necessity ;
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(b) if so, whether the Goverament
will take early steps to construct such a
bridge there ; and

{¢) whether the eonstruction of such
a bridge shall cater to the needs of the
people of the three neighbouring districts
namely Bahraich, Gonda und Barabanki ?

THE MINISTER OF PARLIAMENT-
ARY AFPAIRS AND SHIPPING AND
TRANSPORT ( SHRI RAJ BAHADUR ) :
(a) to (c). The required information is
being collected and will be laid on the
Table of the Sabba in due course.

Visit by Table Teunis Team to China

1026. SHRI DINEN BHATTACHA-
RYYA : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state

(a) whether the peoples® Republic of
China had inyited a Table Tennis team
from India ; and

{b) if so, the names of the partici-
pants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K, S. RAMA-
SWAMY) : (a) Yes, Sir,

{b) 1. Shri T. D. Ranga Ramanujan
—JLeader

2. Shri Parrok Khodaiji
—Non-playing Captain

Players

3. Shri G. Jagannath

4, ,, Mir Kasim Ali

., Deepak Vadhera

,, Dilip Raj Saxena

,» A. T. M. Yahya—(Junior)
Miss Kaity Chargeman

© ® MR

,» Rupa Mukherjee

10. ,, Sailaja Salokhe
11. ,, Nayereh Mowla—(Junior)
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Central Assistance to Kerala for
Implementatlon of Land Reforms
in Kerala

1027. SHRI A, K. GOPALAN :
SHRIMATI BHARGAVI
THANKAPPAN : -

Will the Minister of AGRICULTURE
be pleased to refer to the reply givento
Unstarred Question No, 6297 on the 25th
Jaly, 1971 regarding the Central assistance
for implementation of land reforms in
Kerala and state the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : So far, no
special assistance has beep given for land
reforms over and above the State Plan
provisiop, to any State Government. [t
was suggested to the Kerala Government
that the Question of payment of compen-
sation under the Kerala Land Reform Act
be reviewed in order 1o make it largely, if
pot exclusively, a self-financing prog-
ramme. An outlay of Rs. 10 lakhs bas
been proposed by the Government of
Kerala for the annual plan for 1972.73 for
expenditure on the following items @

(i) Kudikidappukar Benefit Fu‘nd,
(2) Agriculturists Rehabilitation Foad.
(3) Assistance to assignees,

(4) Staft,

Nayaya Panchayats in States

1028. SHRI D. P. JADEJA: Will the
Minister of AGRICULTURE be pleased to
state :

. (:a) whether Nyava Panchayats are funce
tioning in all the States in the counuy;

(b) if not, the names of States which
have not introduced Nyaya Panchayat
systern in their States; and

(c) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE {PROF.
SHER SINGH) : (a) to (c). The informa.
tion is being collected and will be laid on
the Table of the Lok Sabha.
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Syllabus of Agricultural Universities
in the Country

1029.  SHRI D. P. JADEJA: Will the
Minister of AGRICULTURE be pleased
to refer to the reply given to Unstarred
Question No. 4321 on the 8th August, 1971
regarding Agricultural Universities in the
countury and State the subjects which are
being taught in those Universities ?

THE MINISTER OF STATE IN THE
NINISTRY OF AGRICULTURE {SHRI
ANNASAHEB P. SHINDE) : The broad
subjects taught at the Agricultural Uni-
versities are °

_Fé_culty of Agriculture

_ Agronomy, Horticulture, soil science,
plant Breeding, Plant Pathology, Eatomo-
logy, Agricultural Extension, Agricultaral
Economics and Focd Technclogy.

Faculty of Animal Science

Veterinary Anatomy, Bacteriology,
Medicine, Surgery, Parasitology, Pharms-
cology, Pathology, Obstetrics 8ynaecology,

Animul - Breeding, Animal Nutrition,
Animal Production and Mansgement,
Daity Chemistry, Dairy Bacteriology,

Dairy Tochnology and Dairy and Poultry
Science.

Busic Science and Humanities

Rural Sociology, Agriculture Statistics,
Biechomistry, Microbiology, Agricunltural
Botany, Agricultural Zooclogy, Agrienitural
Physice, Mathematics.

Faculty of Agricultural Eugineering

Irrigation, Drairege, Farm Structure,
Furm Power and Machinery.

Fuculty ef Home Science
' Foods and Nutrition, Child Develop-

ment, Home Management, Home Scienes
Extension, Clothing snd Textitlea.
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Damage to highways and bridges due to
Floods {n tke Ceuntry

1030. SHRI SUBODH BANSDA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state -

{a) whether there was any damage to
Highways and bridges due to floeds in
States under President’s Rule and in
Usnlon Territories;

(b) if so, the nature of damage and
the amount invoived, if assessed;
and

{c) what amount would be reduired to
ropair these Highways 7

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR! RAJ BAHADUR) :
(a) to (c). The required information is
being collected and will be lsid o©n the
Table of the Ssbha in due course.

Expansion of Existisg Pacilities at
Skipyards

1031. SHRI! P. M, MEHTA :

SHRI P. GANGADEB :

Will the Minister of SHIPPING
TRANSPORT be pleased to states :

AND

(a) whether Government sre consider-
ing the question of expanding existing faci-
lities at the shipyaids and aeveiGping new
shipyards t0 meéet the shipping pesds of
the country; and

(b) if s0; what xre the new facilities 1

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) Ycu, Sir.

(b) (1) The Hindustan Shipysrd,
Visekbapatnam, has undertaken  the
following development scheivies :—

(i) Am integiated development pro-
stamme  which, on completion,
will raise its capacity from 2—3
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ships of about 13,000 DWT to
about 6 shipa of that size.

(1) Construction of a wet basia for
providing increased fitting out fa.
cilities,

(1) Construction of a dry dock to
accommodate ships of upto 70,000
DW1.

(2) The Garden Reach Worksheps,
Calcutta which can at present build only
small vessels, has undertuken an eapansion
programme which will enable it to build
ocean-going  vessels of 15,000-—25,000
DWT.

(3) The Rajabagan Dockyard which
can at present build smaller crafts upto 500
DWT has embarked on a developuient
programme which will enable 1t to build
vessels of upto 3,000 DWT,

(4) A new shipyard 15 being contruc.
ted at Cochin which will be capable of
butlding ships 1 the range of 66,000—
85,000 DWT,

(5) A working group has been set upto
examine the Quoestion of construction of a
pew shipyard at Haldia.

Production ot Medium Size Ships at
Cochin Shipyard Project

1032, BHRI P, M, MEHIA . Will the
Munister of SHIPPING AND TRANSPORT
be pleased to state:

(a) whether Cochin Shipyard project
envisages producing the medium-size
ships; and

(b) 1f sv, the total turn-over?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) The Cochin Shipyard is being designed
to produce ships between 66,000 DWT
and 85,000 DW I

(b) Its annual production will be 2
ships of 66,000 DWT,
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All-India Conference on Populatioa
Education
1033, SHRI P, M. MEBHTA ¢

SHRI P. GANGADEB :
SHRI MUHAMMED SHERIFF:

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether All-lndia Conference on
Population Education was held in
New Delhi on 23rd October, 1971;

(b) if so, the subjeats discussed; and

(c) the decisions arrived at?

THE DLPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WFLFARE AND IN THE DE-
PARTMFN1 OF CULTURE (PROF, D.P.
YADAVA) : (s) An All India Coaference
on Population Education was held in New
Delhi from the 21st to the 23rd October,
1971,

(b) The 1ntroduction of a Population
Education curriculum at the entire school
stage and the preparation of a suitable
plan of action at the academic and admi-
nistrative levels. Discussion also covered
the field of teacher educstion and the
possibility of a programme for out of
school youth,

(¢) The main decisions arrived at were
as jollows.—

(1) the importance and urgency of the
subject justifies the simultaneous introduc.
tion of a population Educstion curriculum
at all stages of school education,

(2) the draft syllabus on Population
Fducation for schools prepared by the
National Counci! of Educational Resear-
ch and Training (NCERT) could be sui.
tably adapted where necessary by states
and implemented.

() the State Tnstitutes of Education
should take immediate steps to prepare and
distribute 1instructiona! and supplementry
reading material



93  Written Answers

(4) the efforts of voluntary agencies
working 1n this field should be supported

(5) the NFCRT should prepare a
model syllabus on Population Education
for teacher training colleges

(6) the state departments of Educa-
tion should take up the matter of tncorpo-
rating Population Education content in the
exirting B Ed syllabuses with universities
and training colleges

() An intensive programme for the
inservice training of teachers should be
taken up 1mmediately This may ,1nitially
be developed by the NCERT  Suitable
instructional material for teachers should
be prepared

(8) Whenever possible, untversities
may be requested to introduce courses in
Populstion Lducation as part ot Social
Sciences ana Humanities

(9) Schools, as communily centres
can piay a vital 10le In & progrumme £47)
out of schoul youth

(10) the drait ayllabus pregared by
NCER! for schools cau be Suitabiy ameu
ded for vut oi school vouth

(11) the concept of 1esponsible paren-
thood can be appropriately explatned 1n
1n the programme for out=ot school youth

Sapply of Foodgrains to States to ease
Hardship Caused to rising f oadgrains Price

SHRI P M MEHTA
SHRI P GANGADIBR

1034

Will the Minister of AGRICULTURE
be pleased to state

{a) whether the Centre have offered
to the State sufficient supplics of grains
for pumping into local markets to case the
bardship caused by the ricing food prices,

{b) 1f so, whether this 1s going to pre-
vent the situation from setting out of band
sod
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(c) whether there 1s a fesling among
the farmers that the cycle of bumper crops
1s over and will now be followed by spell
of lean years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a) Yes, Sir

(b) Yes, Sir

(c) The Government have no infor-
mation 1n this behalf

It A glu-srefrs fawm fang agr
Ia% oy gamga

1035 *ff writeg war st gfe
it gfy 3&ls fasrg faam grer fae ag
R O o Afgarer ¥ AR X 12
aied, 1971 & garufea we- gear 7842
% IS A& § 47 T4 ¥ $I7 w4y
f& .

&) wm § feafem @ 7 gl
wigifus fawrg fard) & anoar st &
w F, wiT

(=) 37 fAm & faefta garga a0
g7

o marm ¥ usy A (N weqr-
arfgw dto ted) (7) avnds aar
XA ¥ fuarg a9 vwar ¥ gfg-saw
famra earfag &7 faq ay &1

(@ @ fam s faa w1 qeq &N
I w24 g o &, 1 FeAty gEwIC Am
3 T & RIUET T GIETA G
wferay, XTAL 2 7PN 4 faar q@r d |
faam® 1-11-1970 %t g7 faral ®1 g
XIH LA 36 29 $UT T of | fAway
grar wfan wiafeaa vfmr ez s s
s, Silaivs ds qurqfa T @
wifg &a1 677 faeiq gearqt & W o
¥ o1 R Wi & ot &)
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Soclai Welfare Schemes held in Abeyance

1036. SHRI G. Y. KRISHNAN : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether a number of Social Wel-
fare Schemes have been badiy hit due to
the expenditure incurred on the refugees;
and

(b) if so, how long these schemes are
likely to be kept in abeyance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S.
RAMASWAMY) : (a) No, Sir.

(h) Does not atise.
Profitability of Saper Bazar in Delhi

1037. SHRIJ BISHWANATH JHUNIJ-
JHUNWALA : Will the Minister of AGRI-
CULTURE be pleased to state the profitabi-
lity of super Bazars and Apoa Bazar in Delhi
duringthe last two years and to what extent
the prices of commodities sold in these
bazars are competitively cheap than those
sold in the open market and the names of
such itmes ?

THE DEUPTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHR1!
JAGANNATH PAHADIA) : For the year

1969-7.), the Super Bazar, including its
branches, incurred a loss of Rs. 18.57
jakhs. TFor the year 1970-71, it has also

incurred loss, the exact amount of which
will be known after the completion of
audit of its accounts, which is in progress,
It is the policy of the Super Bazar to sell
consumer articles at fair and reasonable
prices, which compare favourably with the
markKet. A list of comparative prices of
articles; complied on the basis of market
survey by Super Bazar, is given in the
statement laid on the Table of the House,
[Placed in Library See. No. LT.
1069/7 1]

Poor Quality of Medical Graduates

1038. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
HEALTH AND FAMILY PLANNING be
pleased to state:

NOVEMBER 22, 1971
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(a) whether the Union Public Service
Commsssion has complained about the
poor Quality of Medical Graduates who
appear before it;

(b) whether Government have taken
note of the above criticism of the Union
Public Service Commission and the serious
consequences involved therein 1Vis g vis
public health;

(c) whether many of the colleges do
not possess necessary equipments facilities
required for teaching of medicine as laid
down by the Medical Council; and

(d) if so, the steps Government prorose
{0 take to improve the standard of medical
education ?

THE MINISTER OF STATE IN THE
MINISTRY OF HBEALTH AND FAMILY
PLANNING (PROF. D. P. CHATIO.
PADHYAYA): (a) Yes. In 1968, the Union
Public Service Commission made obser.
vations about the general standard of the
candidates interviewed by them for recruit-
ment to posts under the Central Govern-
ment.

(b) The observations have been noted
and brought to the notice of all concerned

to effect suitable improvement, where
necessary.
(¢) The setting up of 2 Medical .

College is a costly venture and all Tfacili-
ties cannot be made available {rom the
date of its establishment. Equipment and
teaching facilities are developed in a phased
programme s0 as to conform to the
standard of the medical Council of Iandia
which is statutorily charged with the
responsbility of maintalning standard of
medical education in the country. The
recogpition to a medical qualification is
given only after the Medical College has
come upto the requiste standard and is
recommended by the Medical Council.

(d) In 1969 the Government appointed
the Medical Education Committee to
examine all the aspects of medical edu.
cation and training of medical graduales in
the light of pational needs and resouices.’
The Committee made comprehensive re-
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commendations which were subsequently
modified and enlarged by the Medical
Education conference of Health Ministers,
Vice Chancellors of Universities, Principals
Deans of medical colleges. Experts in
madical Sciences and Administrators etc.
These recommendations wers considered
and endorsed by the Executive Committee
of Central Council of Health, at its 6th
meeting held in Aurangabad in July, 1970,
The Government have accepted these reco-
mmendations’in the form of a resolution
and forwarded it to State Governments/
Universities etc. for implementation.

Nastlonal Filaria Contro! Programme

1039. SHRI BISHWANATH JHUN-
JHUNWALA : Wil] the Minister of HEALTH
AND FAMILY PLANNING be pleased to

state :

(a) whether Government’s attention
has been drawn to the news item appearing
in the Indign Express dated the 8th Sept-
ember, 1971, that nearly one fourth of the
ropulation of the country is exposed to
Filarlasis a conclusion which has been
arrived at on the basis of surveys actually
made ;

(b) whether there is a serious short-
fall in the implementation of the National
Filaria Control Programme for 1869-70 and
1970-71; and

(¢) if so, the extent of the short-fall,
the states where the incidence of the disease
is acute and what steps have been taken by
Government to contain the disease ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (8} Yes.

(b) and (c¢) . There bas been short
falls in the achievement of the targets fixed
for 1969-70 and 1970-71 as given in the
statement (1) Laid on the Table of the House
[Placed in Library. See No. LT-1070{71]

The incidence of this disease is acute
ig the States of Andhra Pradesh, Bihar,
Guijarat, Kerala, Mabarashtra, Orissa, Tamil-
Nadu and Uttar Pradesh.

98

A statement (II) indicating the steps
taken by the Government to contain the
disease is laid on the table of thé House.
[Placed in Library. See No. L. T.—
1070/71]

Independent Security Forces in Universities

1040. SHRI N. SHIVAPPA :
SHR1 MUHAMMED SHERIFF :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state

(a) whether the Central Government
have approved of the scheme for indepen-
dent Security Forces in various Universiti-
o8 in the country;

(b) bow many Universities have so far
raised their independent Security Forces to
guard different installations inside the
institutions:

(c) the strength of the Security Force
in these institutions and their Funections;
and

(d) the financial implications of these
Forces ?

THE DEPUTY MINISTER IN THE MI1-
NISTRY OF EDUCATION AND SOCIAL
WELFARE & IN THE DEPARTMENT OF
CULTURE (PROF. D. P. YADAVA) : (a)
The University Grants Commission has not
approved any scheme for an independent
security force in any University in tbe
country. The Commission has, however,
agreed to assist the Banaras Hindu Uni=
versity to strengthen its present watch and
ward system and has given a grant to Visva-
Bharati for strengthening its securjty
arrangements in the campus.

(b) to (d). The government has no in-
formation.

Plan for Beautification of New Delhi,
1041. SHRI N. SHIVAPPA :

SHRI MUKHTIAR SINGH
MALIK :

Will the Minister of WORKS AND
HOUSING be pleased to state
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(a) whether Government have formulas
ted any plan to beautify New Delhi;

(b) if so, the main features of the
proposal; and

(c) the funds allocated for this pro-
posal ?

THE MINISTER OF STATE 1IN THE
MINISTRY ON WORKS AND HOUSING
(SHRII. K. GUIRAL) . (a) and (b).
Government are anxious to maintain the
garden city charncter of New Delhi
Accordingly, under the master plan, 18,000
acres of land is proposed to be developed
as parks and gardens. As several anthori.
ties are involved, o “‘Landscape Committee'’
has been constituted to coordinate the
work of beautification.

(c) Different authorities, such as,
CPWD., NDM.C,, D.DA & DMC,
provide funds in their budgets for
development of parks and gardens. So far
as the Directorate of Horticulture under
the Mumistey of Works and Housing is
concerned, apart from maintaining Budha
Jyanty Parks, Central Vista, etc. , they have
taken up bzantification of Southern Ridge,
Willingdon Crescent.Sardar Patel Road, at
a cost of Rs. 40,410/-.

Incre 1se in Price of Sugar afier Decoatrol

1042 SHRI N. SHIVAPPA : Will the
Minister of AGRICULTURE be pleased to
state °

(a) whether the prices of sugar has
gone up since it was decontrolled ;

(b) if so, how much it has increased;
and

(c) the steps taken or proposed to be
taken by Government to ensure that sugar
to the consumer is available at reasonable
rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) : Yes, Suir.
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(b) A statement showing the wholesale
prices of sugar in certain important markets
prior to decontrol and pr:vailing now, is
attached.

(c) The following measures have been
taken to arrest undue rise in price of sugar
in the country.

(1) The period during which sugar can
be sold and delivered against monthly
release orders for sale of sugar has been
reduced from 4$ days to 30 days.

(2) Sugar factories have been forbidden
from refusing sales of sugar if wuasold
qQuantity of stock released for sale 1s avail-
able with them.

(3) Factories are 1equired to seal in
cach weekly period at least 21 percent of
their monthly sugar quota released to them
for sale.

(4) Despatch or delivery of sugar by
factories to individual dealers has been
restricted to 2,200 quintals of sugar in
each weekly period.

(5) Restrictions have been 1mposed on
stocks which the licensed sugar dealers can
hold at any one time. The maximum
limit vanes between 7, 500 quintals 1 the
case of importers of sugar in Calcutta and
250 quintals in case of licencsed sugar
dealers in towns with a population of less
than one lakh.

(6) Restrictions have been impossd on
bank advances to sugar trade against swgar
stocks.

(7) Puture Trading in Gur has besa
suspended with effect from the 18th
October, 1971.

(8) The Government of Maharashtra
has arranged with tbe factories in Mahara~
shtra to sell 15 percent of the sugar
released at a price of Rs. 1. 83 to Rs. 1.84
per kelogram through fair price shops.

(9) Various steps have been taken to
maximise sugar production in 1971.72
e. 8. mbate in exclis duty on super,



101 Written Answers AGRAHAYANA 1, 1893 (SAKA) Written Answers 102

requast to state Governments to grant rebate
in cane purchase tax, and to consider a ban
on establishment of new power crushers
and kbandsari units in an area of about
16 kilometers around the factories and to
to consider regulation of working of
oxisting power crushers and khandsari

units therein Sugar factories have bsen told
that they are expected to pay higher prices
for sugarcane than the minimum fixed by
Government 1n view of high prices of sugar
and the incentives given or which may be
gtven.

Statement

Whelesale price of sugar In the opea market in certain important
Consuming Centres

(Rs. per Quintal)

Month & Delhi Kanpur Calcutta Bombay Madras
Date
24th May, 197} 209 193 196 200 181
(Just prior to decontrol)
12th Nov., '70 217 199 208 208 199

Research 1a cultlvation of bigh
yleldlng varlety of rice

1043, SHR1 BANAMALI PATNAIK :
Will the Minister of AGRICULTURE be
pleased to state ®

(s) the progress made in the rice
researeh in the country;

(b) the ares under high-yielding varie
ties euitivation; and

(c) the steps taken to propagate im.
proved technology for the cultivation of
these varioties and for increased production
of rice ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) - (a) Rice
research programme tn India 1s commend-
able, All India co-ordinated Rice impro-
vement Project released 14 vareties in
order to cater to diveres agro-climatic
regions of the country and to match the
wide variation in consumer’s preferences
They are capable of yielding 60-100 percent
more than local tall varieties  These rice
varieties 1nclude various attributes such as
high yield (Jaya, IR 8, Vijaya and Pankay)
carliness (Bala, Cauvery, Kanchi, Krishana
and Padma) excellent grain type (Ratna,
Sabarmati, Jamuna, Krishna, Vijaya, IR 20
and Jagannath) and resistance to stem-
borer and leaf hoppers (Ratna, Vijaya and
IR 20) and fair amount of resistance to
blast, bacterial leaf blight and tungrovvirus
(Vijaga and IR 20).

(b) The area under high yielding varse.

ties achieved and target fixed, are as
follows.
Area (000 ha) .
Achieved h
19_67-68_ _ _ ._19_6_8_-6
1785 2683
Target
1969-70 1970.71 1973-74
3237 — _ 10100
(c) The steps taken include the
following *

1. National Demonstrations,

2. ltentive Agriculture Duveld p-
ment programme

3. High yvielding vitieties prog: .
mume,

4, Training of extension woiks

S. Farmer’s training

0. Farmer’s field day programmes

7. Dinsemination of new farming,

technology thiough  news

papers, workshops, repoits,

pamphlets, magazines, bulletins

and by occasional contacts.

8. Supply of seeds of high
yielding varieties through
National Seeds Corporation,

State Department of Agricul-
ture, State Agricultural College .
and Agricultural Universities,
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Colourisation of Vanaspati Ghee

1044. SHRI BANAMALI PATNAIK:
Will the Minister of AGRICULTURE be
pleased to state :

colour
and

(a) whether the proposal to
the vanaspati ghee has been shelved;

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) end (b) . The Expert
Committee set up by Govéroment for
intensifying the researches for finding a
colour for vanaspati and coordinating
them suitably, after an extensive survey of
carjler studies on the subject and detailed
confirmatory researches, came to the cons
clusion that colouring of vanaspati is
neither practicable nor desirable, and that
alternative methods should be explored
for achioving the end in view. While
generally agreeing with this view, Govern-
ment have asked the institutions and agen-
cies which had been engsged in these
ressarches 1o remain on the louk-out for
a suitable colouring medium for vanaspati,

Reinstatement of retrenched Pump Drivers
and workers of Water Supply Department
of Howrah

1045, SHRI SAMAR MUKHERJKE :
Will the Minister of HEBALTH AND
PFAMILY PLANNING be pleased to state :

(a) whether Government have not yet
taken steps to reinstate the retrenched
pump drivers and workers of Water Supply
Department of Howarah Municipality
(West Bengal) ;

(b) if so, the reasons therefor ;

(¢) the number of employees yet to be
reinstated ;

(d) whether any representation has
been teceived from the Howrah Paura
Karni Sangha ; and

(e) if so, what steps have been taken
by Government to reinstate the retrenched
cmployees ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY"
PLANNING (PROF. D. P. CHATTO.
PADHYAYA): (a) to (e). Based on the
information received from the Government
of West Bengal and Hawrah Municipality,
the position is summarised below:—

Howrah Municipality employs
additional staff to augment water supply
during summer season. Such appointments
are seasonal amd -temporary, 16 extra
leave reserve pump drivers who had been
employed on temporary basis, were not
given extension beause the -ssasonal
necessity was over. Therefore no question
of retrenchment or reinstatement is
involved. A representation was made by
the Howarh Paura Karni Sangha and ina
meeting with the Sangha convened by the
District Magistrate, Howarh, it was decided
to condact an enquiry to find out the
actual necessity of personnel. On an
enquiry made by the Assistant Engineer
Incharge of Water Works of the Muni-
cipality, it was found tbat 19 pumps are
in operation. The usual staffing pattern
is four pump drivers per pump. Against
the requirement of 76, the Municipality
has 132 permanent pump drivers. Moreov-
er the Municipality has emploved 10 tem-
porary pump drivers and16 leave reservi-
sts. These leave reservists were not given-
further extension according to the usual
practice of the Municipality, The Muni-
cipality has authority to determine the
number of employees for ruaning its
business and the State Government cannot
intervene except in cases where sanction
of the State Government is necessary
under law for removal or dismissal of any
officiel, In this case no such sanction was
necessary.

Acquisition of additional ships
to increase toonage

1047. SHRI BAKSI NAYAK :
SHRIMATI SAVITRI SHYAM :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the toonage and specifications of
the additional ships wbich Government

of India propose 10 acquire within the -

next four years ;
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(b) the sources from which these ships
are likely to be purchased and the finan-
cial implications thereof ; and

(c) the extent to which India’s aggre-
gate tonnage is likely to be increased
thereby ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RA) BAHADUR}):
(a) to (c). ‘lhe forth Plan for shipping
envisages a target of 40 Laks GRT, out
ot which 35 lekhs GRT will be operative
and § lakhs GRT firmly on order. The
present Indian operutive tonnage (as on
ist October 1971) is 24.85 lakhs GRT and
11.98 lakhs GRT is firmly on order. Taking
into account the scrapping of overaged
vessels of about 2.36 lakhs GRT by the
end of Fourth Plan period, tha tonnage yet
to be ordered to achieve the Fourth Plan
target is 5.53 lakhs GRT. 1t is difheult to
state at this stage the specifications of
adddtional ships, the sources of purchase
and tbe prices thereof, as these ships have
to be acquired by various shipping
companies.

Coaference of Reglstrar of Cooperative
Socleties hcld In September 1971

1049, SHRI P. GANGADEB :
SHR1 P. M. MEHTA :
SHRI MOHAMMAD ISMAIL :

Wil the Minister of AGRICULTUR!
be pleased tu state

(a) whetber a two days conference of
Registrars of Coopsrative Societies  was
held in New Delhi in Ssptember, 1971 ;
and

(b) if so, the suggestions made at the
Conference and whether Government are
considering their suggestion especially in
respect of crop loan rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) Yes, sir.

(b) As regards the suggestions made
at the conference, a copy of the proces
dings of the confercnce Is svailable in the
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Parliament Library., The important recomm
endations will be considered by the Con-
ference of the State Ministers for Coopera-
tion to be hecld on the 29th and 30th
November, 1971

Delay in completion ot Mormuguo Port
Devclopment Scheme

1050. SHRIMATl BIBHA GHOSH
GOSWAMLI : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state

(a) whether the scheduled completion
of the Mormugao Poit Development Schem:
15 going tu be delayed further ,

(b) if 30, the teasons for the delay .
and

(c) when the scheme s likely 10 be
completed ?

THE MINISTER OF PARLIAMEN-~
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR)
(a) to (¢) . The originu! target date for
completion of the Mormugao Port Deselop-
ment Project was the end ot 1973 However,
on account of the sudden stoppsge of work
relating to dredging @1 d reclamation bv
the contractors from the 31st August, 1971
till the 5th November, 1971, some delay in
the completion ot centain areas of reela-
mation needed for the cnil engineering
works is anticipated ard this 1s likely to
affect the overall completion date to some
extent. According to rpresent indications,
the Project is expected to be completed in
the first quaster of 1974.

Development of Visakhapatnam Port

1051, SHRI R R, SINGH DEO : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state.

(u) whetLor attention of Government
bas been invited to a report in the Econo-
mic Times of the 31st August, 1971 stating
that the plan for development of the Hin-
dustan Shipyard Limited, Vishakhapatoam
has been put back by two years;and
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(b) if so, the reaction of Government
in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSFORT (SHRI RAJ BAHADUR):
(a) Yes, sir.

(b) The putting back of the develop-
ment programme of Hindustan Shipyard
reffered to in the said report has been
attributed to the failure of indigenous
suppliers of cranes to keep up the delivery
schedule. The Government nie aware of
this delay. The Hindustan Shipyard has
been constantly in touch with the firms
concerned to get the equipment delivered
as early as possible. In order to examine
the capacity of indigenous fitms to adhere
to the delivery terms and watch the pro-
gress with reference 1o such capacity, a
Steering Committee for Hindustan 3hip-
yard has been recently formed by the
Government,

Violent incidents in colleges affiliated
to Dethi University

1052. SHRI1 R,R. SINGH DEO: Will the
Minister of EDUCATION AND $OCIAL
WELFARE be pleased to state :

(a) whether there have been several
violent incidents recently in various college-
es affiliated to the Delhi University ; and

(b) whether Government have nstitu-
ted any enquiry Commission in this regard,
if so, the findings thereof ?

THE DEPUTY MINISTER IN IHE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE (PROF.
D. P. YADAVA) : (a) According to the
information furnished by the Univer-
sity authorities, there have been no violent
incidents in the colleges in Delki during
the last two months. During September

however, there was trouble between
students of some colleges and D.T.U.
employees.

(b) The cases registered in connection
with the incidents ir which students and
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D.T.U. employees were involved are being
investigated, The University bas also app-
ointed a Committes to look into the pro-~
blem of inadequacy of transport faciliti~
1es,

Progress of Land Reforms in States

1053. SHRI BHOGENDRA JHA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the progress made by the various
State Goveraments in bringing radical land
legislations and in implementing them ; and

(b) thesteps taken to expedite the land
reforms ?

THE MINISTER OF S$TATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (2) Measures
have been undertaken by the State Gover-
nments and Union Territories for imple-
mentation of land reforms with a view to
breaking the concentration of land and
removing such impediments t0 increase in
agricultural production as arise from
the agrarian structute. These measures
including abolition of intermediary tenures;
reform of the tenancy system, namely,
fixation of fair rent and sscurity of tenure
to cultivating tepants, sub-tenants and
share.croppers and the right to acQuire
ownership ; ceilng un land holdings and
se'tlement of landless agricultural workers
and uneconomic holders on surplus land.

Considerable progress kas been made in
the implementation of land reforms during
the last 20 years. Intermediary tenures zami-
ndars, Jagirs and inams which prevailed
in respect of over 40% of the area in pre-
Independence India have been abolished
practically all over the country. On aboli
tion of the intermediary tenures, a large
body of tenants estimated at 20 millions
have been brought in direct relationship
with the State and enabled to becoms
owners.

Provisions for security of tenure and
regulation of rent have been adopted by
several States such as Gujarat, Maharashtra,
Keorale, Madhya Pradesh, Mysore, Orissa,
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Rajastban, Uttar Pradesh, West Bengal,
Himacbal Pradesh, Manipur, Tripura and
Mahe region of Pandicherry and steps
have been taken for bringing tenants into
direct relationship with the State and con-
ferring ownership on them. As a result,
about 3 million tenants and share-croppers
have acquired ownership of more than
7 million acres. In most of the States, the
statutory rent is not to exceed 1f4th or
1/5th of the gross produce.

Laws imposing ceiling on agrieultural
holdings have been enacted in all the States
except in Haryana and Punjab where there
is no ceiling on ownership, but the State
is empowered to settle tenants on lands
owned by a person 1a excess of the permi-
ssible limit. It has been reported that over
two million acres of land have so far been
declared surplus om imposition of ceiling
and about half of the area has been distri-
buted to displaced tenants, uneconomic
landless agriculturists.

There have, nevertheless, being short-
comings 1n implementation and the prog-
ress has becn slow 1n many States. Thele
have been many gaps between objectives
and legislation and between the laws and
thetr implementation. Legislative provision
have yet to be euacted for abolition of a
few minor intermediary tenures. As regards
tennacy iefrm s, the position of tenants
and share-croppers is insecure 1n the
Andhra area of Andhra Pradesh, Bihar,
Tamil Nadu, Pondicherry and Dadra and
Nagar Haveli. In Haryana and Punjab,
the security of tenants is subject to a con-
tienuing right of sesumption by the landlo-
rd The statutary rent share of the crop pay-
able to tbe landlord 18 on the high side in
the Andhra area of Andhra Pradesh,
Haryana, Punjab, Jammu and Kashnir
(In respect of tenants of parsons holding
more than 124 acres) and Tamil Nadu.
In Haryana and Punjab, the maximum
rent is 1/3rd of the gross produce. In
Aundhra Pradesh, 1t is 50 per cent of the
produce for irrigated lands and 45 per cent
for dry lands (A Bill has been passed
providing for reduction of rent to 30 per
cent in cese of irrigated land and 25 per
cent in case of other land). In Jammu &
Kashmir, it varies from 25 per cent to 50
per cent of the produce, In Tamil Nada,

it varies from 314 to 40 per cent.
Ownership rights have not been conferred
on tepants in Andhra Pradesh, Assam,
Bihar, Haryana, Jammu & Kashmir, Punjab,
Tamil Nadu, Gua and Pondicherry. The
enacted legislation on ceiling has not yet
been comferred in Orissa on account of
stay orders. In the former Punjab areas of
Punjab and Haryana there 1s no ceiling
on ownership ; the State can only settle
tenants on ‘he surplus areas which conti-
nues to be under the ownership of the
land-owner

(b) Steps taken to expedite the land
reforms.

The problems and progress of land re-
forms were discussed at length at the Chief
Ministers’ Conference held in November
1969 and September, 1970. In 1969 Con-
ference, the emphasis was on the need for
reorientation of land rolicy 1n the context
of the new strategy in agriculture, It was
noted that in seversal states, the provisions
with regard to level of ceiling, transfers
and exempt.on required eareful review In
the right of recent technological develop-
ment 1n agriculture ard social require-
ments. It was suggested that the land
policies should be designed and implement-
ed as an integral part of the comprehen-
sive programme of agricultural develop-
ment with the common social objective
of improving the conditions of small
holders, cultivating tenants and landless
agricultural labourers.

Soon after the Chief Ministers’ Con-
ference, the Minister of Food and Agr:-
culture on December, 16, 1969, had drawn
attention of the State Governments to
the decision taken at the Chief Ministers’
Conference. Attention was particularly
drawn to the question of the level of
ceiling on land holdings, its enforcement
‘and re-distribution of surplus land with
a view to improving the status and living
conditions of landless agricultural labour-
eres aud share-croppers. The Prime
Minister in February, 1470 drew attention
of the Chief Minister to the need for
land reforms and special emphasis was
laid on the importance of security of
tenure, fair rents, sirict enforcement of
celling and assignment of Government
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waste-land to landless labourers with
special preference to Schedunled Castes and
Scheduled Tribes. It was also suggested
that the State Governments might work
out a phased programme of land reforms
with a view to completipg implementation
by a well defined date. On June 1,1970,
another letter was addressed by the Prime
Minister to Chief Ministers and Gover-
nors reiterating the imperative need to
ensure implementation of land reforms
within a fixed time limit which was the
only way to remove tensions in rural areas
and faster rural development.

At the conference of Chief Ministers
held in September, 1:70 an attempt was
made to spell out the changes reqQuired in
the land policy aspecially with regards to
rationalisation and reduction in the
ceiling limit and making ceiling provision
more effective and purposeful. It was notic-
ed that there were large variation between
different States with regard to the level
of ceiling of different classes of land,
unit for application, exemption etc. The
Conference decided to refer to the Central
Land Reforms Commitiee the whole range
of problems conpected with ceiling on
Jand holdings. (o pursuance to this deci-
sien of the Chief Ministers’ Conference,
the Central Land Reforms Committee re-
viewed the position and made the follow-
ing recommendalions :

(i) Ceiling should be applicable for
the family as a whole, the term
‘family’ being defined so as to
include husband, wife and miner
childsen ;

(ii) Where the number of members in
the family exceed five, additional
land may be allowed for each
member in excess of five in such
a manner that the total area admi=
ssible to the family does not
exceed twice the ceiling for a
family ;

(iii) The ceiling for a family of five
members may be fixed within the
range of 10 to 18 acres of pote-
ntially irrigated land or land
under assured irrigation from
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Government source capable of
growing two crops. As soil condi-
tions, productivity of land, nature
of crop grown etc. vary from
State to State and even within
the same State from region 10
region, the Committee considered
it desirable simply to indicate &
range within which the ceiling
should be fixed instead of sugges-
ting any rigid ceiling for the whole
country ;

(iv) For various other categories of
land conversion rations should be
fixed taking in to account availa-
bility of water, productivity, soil
classification, crops grown etc.
The absolute ceiling for a family
of five, even in the case of dry
lands should be put at 54 acres.
This limit would be relaxable if
there is speicial justification for
doing so on account of the nature
of soil, rainfall, chronic drought
conditions etc.

(v) Exemptions in the existing State
laws in favour of mechanised
farms, well-managed farms etc
should be withdrawn ;

(vi) The exemption in favour of plan-
tations of tea, coffee, cammimon,
rubber, etc, should be carefully
examined in consultation with the
Ministries concerned and State
Governments. Thereafter this and
other types of exemption should
be discussed with the Chief Mini-
sters in order to formulate the
pational pelicy.

The Government of India
has accepted the recommendation
of the Central Land Reforms
Committee and has advised the
State Governments tO give effect
to the same by suitably amending
ceiling laws.

Aid from World Bank for purchase of
Tankers and their use by Shipp-
ing Corporation of India

1054. SHRI P.A. SAMINATHAN : will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state ;
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(a) whether the World Bank has pro-
mised eid for the purchase of tankers;

(b) if so, the amount of aid assured
snd the number of tankers to be purchas-
od ;

{c) whether all these tankers will be
exclusively used by the Shipping Corpora-
tion of India : and

(d) 1f v0, the reason for the same ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) to
(d). The proposed 1.D.A. Credit of US $80
million for purchase of four overssas and
two coastal tankers has not yet besn fioa-
hsed. Negotiations for the same are ia
progress. Final decision regarding alloca-
tion of tankers will be taken after the
Credit has been agreed 10 by the I D.A.

Seocess of higi-yielding varieties
programme

1055. SHRI P.A. SAMINATHAN: Will
the Minister of AGRICULTURE be pleased
to state .

(2) whether the High.Yielding Varie-
ties Programme (HYVP) has met with only
a negligible success in the case of rice,
cereals, hybrid millets, maize and sorghum;

(b) if so, the reasons for the same ;
and

(c) whether the Report of the study
jotatly under-taken in this respect by Prog-
ramme Evaluation Orgacisation of the
Planning Commission and the Aastralian
National University will be placed on the
Table of the House ?

THB MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) ¢ (a) and (b).
No, Sir, The achievements under wheat and
bajra are substantial. The programme under
rice which was trailing behind due to un-
suitabily of high-yielding varieties for
growing during kAarif which is the main
rice growing season, and the incidence of
pusts and disoases, has also now taken a
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turn for the better. However, the prog-
rammes under hybride maize and jewar
have registered slow progress due to certain
limitations in the varieties: A Statement
showing the progress of High-Yielding
varieties programme, for rice, malze and
sorghum {s placed on the table of the
House.

(c) The report is still in the draft stage.
As soon as it s finalised and printed, it
will be placed in the Library of the Sabhs.
Statement

Progress of H.V.P, for rice,
maize and sorghum.

(Area in ‘000 hectares)

Year Rice Maze Sorghum
1966-67 888.40  207.50 190,60
1967-68 1785.00  287.00 603.00
1968-69 2681.04  387.97 690,53
1969-70 434192 45113 354,85

*1970-71  5501.20 507.73 936.19
+1975-72 700000  500.00 1200.00

*Estimated coverage.
$Target.

House lying vacant in Government
Colonies {a New Delbi

1056. SHRI P. A. SAMINATHAN: Will
tbe Minister of WORKS AND HOUSING
be pleased to state :

(a) the number of houses in different
catagories lying vacant in the Goveroment
residential colonies in New Delhi for more

than 30 days ;

(b) whether in some colonies, the
houses are lying vacant for more than 10
months ; and

(c) if 30, the reasons therefor and the
steps taken by Government for allotting
houses immediatly on their availsbility ?

THE MINISTER OF STATE IN THB
MINISTRY OF WORKS AND HOUSING
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(SHR1 L. K. GUJRAL) : (a) 104 residential
units in types 1 to VIII in the general
pool in Delhi/New Delhi are lying vacant
for mote than 30 days.

(b) The number of houses which are
lying vacant for a period of over 10 months
is 79,

(c) The residential units referred to in
part (a) above are lying vacant because the
officers who are offered these houses are
in occupation of accommodation 1n the
lower types etc. in the central localities
and they do not eccept the allotment of
the houses which are in the distant locali-
ties, The allotment of these houses is
made simultanecously to a number of
officers on the waiting list to avoid

further delay in the allotment. Out
of the houses referred in  part.
(b) above 75 houses require heavy

repairs and these have been placed at the
dispesal of the C.P.W.D.for doing the
needful. The remaining four houses have
been declared unsafe and are to be demo-
lised. The houses which require heavy
repairs will be aliotted 1mmediately as soon
as the necessary repairs have been carried
out and these have deen declared fit by
the C.P.W.D.

Financial Assistance for fixation of pay

scale and D.A. of different categories

of workers of institutions under Social
WelfareDepartment in West Bengal

1057. SHRI GADADHAR SAHA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Central Government have
received any proposal from the Government
of West Bengal for allocaiton of fund for
fixation of Pay Scals and D.A, of different
categories of employees of Institutions
under Social Welfare Department in acco-
rdance with a rise in cost of living ;

(b) if so, the amount of financial aid
offered for the purpose ; and

(c) the pay scales and D,A. of such
workers at present categorywise in West
Bsngal ?
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THE DEPUTY_ MINISTER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K, S. RAMA-
SWAMY); (a) No, Sir.

(b) Does not arise.

_(c) Information 1s being collected and
will be laid on the table of the House

Irregularity in payment of Salarfes and
D.A. of Teaching and Noa-teaching
state {n High and Higher Secondary

Schools in West Beagal

1058. SHR1 GADADHAR SAHA :
SHRI MADHURYYA HALDAR -

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government are aware of
the irregularity i1n payment of salaries and
D.A. of teaching and non-teaching staff
in High and Higher Secondary Schools in
West Bengal; and

(b) if so, the steps Government have
taken to regularise 1t ?

THE DEPUTY MINISTER IN THE
MINISIRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE ( PROF D. P.
YADAVA) : (a) Yes, Sir.

(b) The matter s under consideration.

Grants given by Central Governmeat
to Viswa Bharati, Birbhawm, West
Bengal

1059. SHRI GADADHAR SAHA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be plesed to state :

(a) the amount of grants given to
Viswa Bharati in Birbhum (West Bengal)
by the Central Government during 1969-70,
1970-71, Department-wise and year- wise;

(b) the amount of grants given to this
University by the State Government during
the year 1969-70, 1970-71; and

(c) Bow does it compare with the
srants given 10 other Universities in the
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country during the last two years, year-
wise and state-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND INTHE DEPART-
MENT OF CULTURE (PROF D, P,
YADAVA) :(a) to (c). The required infor-
mation is being collected and will be laid
on the Tabls of the Sabha in due course,

Leoting of Foodgraias Godewn st Dobai
Vlll::e.. Maarst during October, 1971

1060. SHRI B. K. DASCHOWDHURY :
Will the Minisier of AGRICULTURE be

pleased to state :

(a) whether the @overnment food-
grain godown at Dobai village near
Mosrut wus looted on 27/28th October,
1,

(b) whaetber any enqQuiry was held in
the matter; and

(¢) if se, the findings thereof and
ths steps taken by Govermment in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) A hired
sodown of Food Corporation of India was
looted at Dohal village near Meerut on
27{24th October, 1971,

(b) and (¢). A complsint was lodged
with the Police by the Food Corporation
of India and the case is under investiga-
tion by the Police.

Copper Colns Found in Nainital

1061. SHRI RAJDEO SINGH: Wil
the Minister of EDUCATION AND
SOCIAL WELFARR be pleased to state :

(a) whether some copper coins were
recently found in Nainital which belong to
the 1st and 2ad century A.D, and

(b) if so, whether this find connects
some missing link with historical facts of
anvient India ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF,
S. NURUL HASAN): (a) According
to the reports appearing in  the
press last month some copper coins
were reported to have been found at
Naipital. From the description of the
coins given in the press reports it appears
that these coins which bear a female figure
with the label NANA in Greek and the
figure of a kimg, belong to the Kushan
kings ruling in Northern India 1n the first
and second Centuries A.D. A detailed
report on this find has, however, been
called for from the State Government,

(b) If the description of the coins
given in the press reports is correct, this
find does not conmect any missing link
with the historical facts of ancient India.
The Kushan coins are found in abundance
throughout northern India and even in
Nepalese Tarai. The particular type of
coins with the figure of Nana, a Babylo-
nian or Sumerian goddess is also very
commoa. The religious ecl-ecticism of
the Kushan kings, Kanishka and Huvishka
is reflected in their coins which represent
Greek, Sumerian, Elamite, Persian and
Indian deities. The find of coins of a
particular dynasty at a particular site does
not secessarily imply the dominion of
that dynasty over that site as coins travel
widely through hands. In fact, Kushan
coias were in circulation long after the
fall of the dynasty.

Production of Mexican Wheat

1062. SHRI1 RAJDEO SINGH : Will
the Minister of AGRICULTURE be pleased
to state @

(a) the approximate Quantity of
Mexican wheat sown and produced during
the current year; and

(b) the name of the farmers aloug
with the pames of District and State to
which they belong who produced the lar-
gest quantity of Mexican wheat during the
current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SH‘IplDE): (a) The
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total acreage under Moxican wheat during
1970-71 is estimatod at about 6.48 million
bectares. Separate figures of production
from Mexican varieties of wheat are not
oollected.

(b) Figures of total quantity of
Mexican wheat produced by the farmers 13
pot collected. However, according to
All-India crop competition 1n wheat
organised during rabi 1970-71, Shri Ramesh
Rajabhau Bondre of Buldans District of
Maharashtra State, sttained the highest
yisld of 16,117 Kilograms per hectare

Allocatiea to States for Dry-Farming
during 197172,

1063. SHRI RAJDEO SINGH. Will
the Minister of AGRICULTURE be pleased
10 state :

(s) the amount of momey allocated
for the States for dry-farmiag in the
cOuntey during 1971-72; and

(b) whather Government will provide
more money in view of the fact that 60
percent of the land 13 being cultivated
undet dry farming ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SBRI
ANNASAHEB P, SHINDB) : (s) During
197172, the sllocations made to the State
Governments concerned so far sre indi-
cated below .—

(Rs. 10 lakhs)

Andhra Pradesh 39.572
Bitar 1530
Gujarat 440
Hargass 38.34
Jammo & Kashmur 16.64
Madhys Pradest 46.76
Mabarashtra 20.53
Mysore 50.72
Oslass 11.95
Rajasthan 438.36
Tawil Nadu 46.87
Uttar Pradesh 55.68
@mand Total :— 435.972
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Out of the above amount, s sum of
Rs. 302,892 lakhs will be provided by the
Central Government. The balance of the
amount i1s t0 be arranged by the States
concerned through institutional sources. A
sum of Rs. 216 00 lakhs has been provided
in the budget for 1971-72,

(b) The question of providing more
money will be considered when the results
of these Pilot Projects are available.

Supply of Bad Quality Rice through
Ratfon Shops in Calcatta

1064 SHRI DINEN BHATTACHA-
RYYA Wil the Mmister of AGRICUL-
TURE be pleased to state

(a) whether the attention of Govern-
ment has been drawn to the fact that the
rice being supplied through the Ration
shops at Calcutta 15 raw and rotten and 1s
absolutely unfit for consumption,

(b) 1f so, the reason for the supply
of such rotten raw rice;

(¢) whether Government are cCons-
dering to allot good and boiled rice to0 be
1ssued through Ration Shops 1n Calcutta,
and

{d) if not, the reason thereof 7

THE MINISTER OF STATHE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a) Some
complaints about the quality of rice issusd
through the ration shops in Calcutta bave
come to Government'’s notice. But it bas
not bsen complained that rice supplied i3
unfit for hkumao consumption.

(b) The rice supplied through the
ration shops 1n Calcutta consists of bolled
rice procured in West Bengal, Non-Bengal
boiled rice supplied from the Central pool
and raw rice allotted from the Centrsl
pool. The rice issued is of the standard
Guality fit for human consumption.

(s) 1t 13 oot possible to supply only
boiled rice for issue through ration shops
in Caleutta.
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(d) The total production of boiled
rice in the country is not enough to meet
the reQuirements of all the State Govern.
ments; the stocks have to be distributed to
various States on the basis of availability.

Revolving Fuonds for Development of
Land in Punjab

1065. SHRI DINEN BHATTACHAR-
YYA © Will the Minister of WORKS AND
HOUSING be pleased to state

(a) whether Government have allot-
ed any funds as ‘'Revolving Fund’ for the
acquisition and development of land for
three cities of Punjab;

(b) if so, the particulars thereof :
and

(c) whether the scheme includes any
proposal for housing for the poor and the
working class at low renis ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1I. K. GUIRAL) : {(a) and (b).
No, Sir.

(¢) Does not arise.
Thett of 1dols from Historical Plages

1066. SHRI Y. ESWARA REDDY .
SHRI SEZHIYAN :

Wil the Mimster of LDUCATION
AND SOCIAL WELFARE be pleased to
state :

(s) whether the theft of idols from
historical places are still continuing;

(@) whetber a statue of Apsars has
been stolen recently from Khajuraho; aad

(c) if so, the steps Goverpment pro-
poss to take to put a stop to this ?

THE MINISTER OF STATE IN [HE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURRE (PROP.
S. NURUL HASAN) : (s) Yes, Sir,
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(b) Yes, Su

(c) The steps that are being taken or
proposed to be taken for the prevention of
thefts from centtally protected moruments/
museums/sites have been indicated 1n
detail 1n the statement given in the Lok
Sabha to Unstarred Question No. 159 on
the 15th November, 1971

As o reSult of these measures there 1s
a steady decline 1n the number of thefts
from centrally protected monuments/muse-
ums, As against 33 thefits in 1968 the
number has gradually come down to 10
during 197t (up to the Ist November,
1971)

Nationa! Cleanliness Campaign

1067. SHRI Y. LSWARA REDDY
Will the Munister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether there 1« a proposal to
conduct a National Cleanliness Campaign
during the 25th aniversary of our Indepen-
dence; and

(b) if so, the salient featuses of the
scheme 7

THE MINISTER OF STATF IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D P CHATTOPA-
DHYAYA) - (s) No.

(b) Does not arise

Assots and lliabilities Of Jayastl
Ipping Company

SHRI Y. ESWARA REDDY :
SHR! VARKEY GEORGE:

1068,

will the Minister of SHIPPING AND
TRANSPORT be pleased to state ©

(a) what are the assets and liabilities
of Jayant: Shspping Corporation, which
was recently nationalised ; and

(b) the amount of compensation the
Government intends to pay ?
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THE MINISTER OF PARLIAMENTRY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RA) BAHADUR) : (a) The
audited accounts of the Jayanti Shipping
Company are available for the period upto
10.6.1966 only. The eccount for the subs-
eQuent periods are still teing auditted. It
will be possible to indicate the assets and
linbilities of the Company only after the
account for the subseQuent periods have
been audited.

(b) A total compensation of Ra. 4.50
acores is proposed to be paid t0 the Share-
holders.

Drug bhabits among students

1069. SHR1I K. BALATHANDAYU-
THAM

. SHRI C.K. CHANDRAPPAN :

SHRI ATAL BIHARI VAJPAYEE:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state

(a) whether 1t 1s a fact that the drug
habites among the students of Delbi,
Bombay, Calcutta and Madras are on the
increase ;

(b) if so, the reasons therefor ; snd

(c) the steps taken to prevent the
spread of drug habits among the students ?

THRB MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF. S.
NURUL HASAN) : (a) The Government
has not received apy cemplaints  about
the drug habits among tbe students of
Delhi, Bombay, Calcutta and Madras.

(b) and (c). Do not arise.

Famil
Public Secter

1070. SHRI D.B. CHANDRA GOWDA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleated to state :

Planaf ogramme for
Secter ﬁ-fmaklm
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(a) the steps taken to boost the family
planning programme in big iadustrial, spe-
cially public sector undertakings ;

(b) whether family planning lessons
have been included in the programmes
prepared for various units under public
sector undertakings ; and

(c) if %0, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF, D. P. CHATTOPA.
DHYAYA) : (8) A statement giving the
required informetion is attached.

(b) and (c) . No. However, motiva-
tional work is dose by Health Eduators or
Family Planning Field Workers appointed
1n the Pamily Planning Urban Centres set
up by the Public Sector Undertakings.

Statement

A special pattern of Central assistance
has been sanctioned under which financial
assistance is granted to tbe public sector
undertakings for setting up family planning
units in their orgsnisations. The scheme
provides for tbe following assistance for
the different types of Urban Family Plann-
ing Centres which may be set up in these
undertakings :(—

FOR A POPULATION UP TO 10,000

NON-RECURRING Rs.
Education aids, Furniture, etc 1,000
RECURRING

Medical Officer (part-time)-one 1,200
F.P. Field Worker—one 1,620
Contraceptives (on as required basis) 1,000
Contingencies 300
Services advance 500
Cash awards 200
TOTAL RECURRING AND

NON-RECURRING 5,870
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Fora Po lllﬂOl R ag

from 1
NON.-RECURING Rs.
Bducational aids, Furniture, etc. 2,000
RECURRING
Part-time doctors—Two (1 man—1
lady) 2,400

F.P. Welfare Workers—Two {1 man
—1 Jady or two ladies part-time) 3,200

CHatingencies 500
Contraceptives (on as required basis) 1,500

Services advance 1,000
Cash awards 500
TOTAL RECURRING AND NON-
RECURRING 11,100

For a Population Ranging

from 25,000 to 40,000

NON RECURRING
Equipment, furniture, buildings
repairs and education aids, etc. 3,600
RECURRING
Part-time doctors—Two 2,400
F P. Extension Bducator—Ope 2,880
F P. Welfare Workers—Two
(1 man—1 1ady) or 4 part-time
workers 3,240
Attendant 1,080
Contingencies 1,000
Contraceptives (on as required basis) 1,500
Service advance 2,000
Cash award 1,000
TOTAL RECURRING AND NON-
RECURRING ,100

For the preseat 8 public sector under-
takings have set up family planning units
but eforts are now being made to ensure
that appropriate types of uaits are set up
in all the major public sector undertaking
which employ a sizeable labour foroe.
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Family Planning Programme in the
Private Industries ;

Enthusiasm has been evinced by some
units of the employers' association like
the Pederation of Indian Chambers of
Commerce and Industiy (F.I.C.C.L),
Indian Tea Association, United Plaoters
Association of South India (U.PASIL),
Indian Chamber of Commerce, Calcutta,
Indian merchants Chamber. Bombay,
Textile Industry, Bombay, Employers’
Association of Northern India and the
Paridabad Industries Association,
etc. in prompting Family planning
programme in their units, F.IC.C.L
has accepted the family planning
programme amongst the industrial
labour as a major sphere of its activities
and has instituted awards to industrial
establishments for outstanding family
planning work. A number of private
sector undertakings are giviog substantial
amounts as incentives to their employees
undergoing sterilisation or loop insertions.
Necessary information in regard to the
incentives given by the various industries
was collected and circulated t0 the State
Governments to enable them to inform
and suggest to the other industrial esta-
blishments the desirability of extending
similar facilities t0 their employees. It has
boen brought to their notice that under
Scction 36 of the Income Tax Act of
1961, any expenditure incurred by & com-
pany for purposes of promoting family
planning programme among Iits epleyess
is allowed as deduction in computing
the company's income for income tax.

The State Family Planning Officers
have been requasted to collect deteiled
information regarding all the industries
withim their jurisdiction and the nature of
family planning work being done by them.
It is proposed to appoareh different indus-
trial establishment individually with & view
to ensuring that they are fully involved
in the programme.

Industrial Units covered by Emplo-
yees State Insurance Corparation

The Employees State insurance Corpo-
ration has also been implementing the
family plarning programme through their
dispensaries and hospitals. Upto 1969-70
they had also been giving incentive money
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to their bensficiariss who underwent
straiisation bit this was discontinued with
effect from tha iist of October, 1969.
Scheme are nnv being furmulated for
their further involvement in the programme
by utilising the large number of dispen-
aries run by the Corporation for promot-
ing this programme.

Spocial scheme for promoting intensive
family planning msasures in the mining
areas and plantations have also been taken
up.

Provision for employment of
educated blind persons

1071. SHR! S M BANERIJEF * will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state *

(2) the steps taken to provide employ-
ment to the educated blind voung men and
women in the country ;

(b) whether the Employment Ex-
chaages are not sponsoring their candi-
datures 1nspite of the clear orders ;

(c) whether this matter has been taken
up with the State Governments ; and

(d) i so, their reaction °

THE DEPULTY MINISTER IN THE
MINISTRY OfF EDUCATION AND
SOCIAL WELI ARE (SHR1 K, S. RAMA-
SWAMY): (a) A stutement giving the
requisite 1nformation is attached.

(b) No such instance has come to
notice.

(c) and (d). Do vot arise,

Statement

The followting steps have been taken
to stimulate be placement of educated
blind persons :—

1. 9 special enploymant exchanges for
the physically haandicapped have been set
up in diuffsrent pirts of the country to
astist physically handicappad pirions,
including the biind, in s:ciring siiahls
employments,
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2. Physically handicapped persons,
including the blind have been given prio-
rity 11 for the purposes of submission by
the National Employment Service against
vacancies under the Central Government.

3. Blind persons have to be medically
examined by a special medical board
attached to the special Employment Ex~-
changes for the Physically Handicapped.

4. Under age limit has been relaxed
by 5 years in favour of blind persons for
the purpose of entry 1nto class III and IV
servicas under the Central Government.

5. Vocational rehabilitation centres
have been set up in Bombay and Hydera-
bad to provide pre-employment assessment
and adjustment training.

Utilisation of services on national
ftness corps for training school
Boys and Girls

1072, SHRI S. M. BANERJEE: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

() whether services of the National
Fitness Corps will be fully utilised to
train the school boys and girls during this
period of emergency

{b) if not, the reasons for decentra-
lization of N. F. Corps at this hour of
need ; and

(¢) whether Government propose to
revise its decision in the light of recent
developments on our horders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K S. RAMA-
SWAMY) (a) to {¢). The National FPit-
ness Corps Programme, which is an
intergrated programme of Physical Educa-
tion, National Discipline Scheme and Auxi-
lary Cadet Corps, has been accepted
in 1965 by State Governments as nn ia.
tepral part of the school curriculums. The
responsibility for imparting N.F.C train.
ing to the school students and the Utilisa-
tion of the services of the N F.C. petson.
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nel therefor rests with the State Govern~
ments This was the reason for
the dectsion to decentralise
the N.F.C. Programme and transfer the
Iastructors to the States.

2. The implementation of this progra-
mme 1n Schools has no bearing on whe~
ther the Nution 18 passing through nor-
mal times or an emergency.

% Goverument has no proposal under
consideration to revise its decision to
decentrahise the National Fitness Corps.

Deaths of Bangla Desh Refugees in Camps
due to Cholera and other Epidemics
1074, SHRI DHARAMRAO AFZAL.
PURKAR : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state.

(a) the number of refugees from Ban.
gla Desh who died in different camps due
to cholera and other epidemics so far and

(b) the ariangements which have been
made so far, for the mmprovenent of
sanitary conditions 1n the camps and 1n
the town 1n the State of West Bengsl,
Tripuia Assam and Meghalaya where there
have been heavy concentration of refu-
gees ?

THE DEPUTY MINISTER TN THF
MINISTRY OF HCALTH AND FAMILY
PLANNING (SHRU A. K. KISKU)
(a) There have been 1eports of deaths
due to cholera/gestro enteritis and pneu.
momnia/bronchitis, The available informa-
tion in this1egard 1t as follows "~

No. of Deaths

Neme of State
cholera! pncumonta/
gastru bronchitis
enteritis
Assam 13 110
(retorted on 11 11.1971)
Meghalaya 592 Nili
(upto (reported on
15.6 1971) 1,9.1971
West Bengal 6,092 8

{uptn (reported on
15.11.1971) 6.8,1971)
Tripura 1 Nill
(upto (reported on
6.6.1971) 30.7.1971)
Madhya 69 93
Pradesh (upto (reporied on
(Mana group  5.10.1971) 26.7.1971)

of cqmpl)

(b) Action has been taken to improve
the housing, water supply, latrines, garbage
collection and disposal as given in the
enclosed statement,

Statement

Measures to be taken for Housing
the Refugses from East Bengal

General :

(1) Not more than 3,000 persons should
be kept 10 any one camp for effective con~
trol of the problem posed by the evacuees.

(2) The site should be easily accessible
from a main road and be such as to faci-
hitate easy drainage

(3) Tents:

Though tents are t0 be put up as an
emergency measure, it iS preferable to go
in for semi-pucca construction with
galvanised corrugated iran sheet roofing
supported on bamboo roof frame-work on
bamboo pules.

The flooring should be raised at least
6" above the surrounding ground-level
and should be paved with two layers of
hrieks and cement grouted,

Side waolling with bamboo mats for &
height of at least 3 ft. may bhe jrovided
for each tent.

(4) Suitable surface drains huilt with
hrick 1n ¢cement mortar should be piovided
betwsrn the tents to dramm off the
surface water to & natural drain rearby.

(5) Water Supply

(8) One tuhewell mav be provided
for serving a popuistion of about 380
rersons.

(b) The depth of the tubewell may
be decided with reference 10 past experi-
ence 1n the Iocality so as to get the opti*
mum quantity of rotable water.

(c) The Quality of the wetsr must be
got tested both chemically and b, cterio-
Jogically to ensure that jt is sofe and
potable as soon as the tubewell 1s coos-
tructed and comniissioned ,
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(d) The Standard type of platform 4'
squars around the tubswell should be built
as s00n as the tubewell is sunk and the
waste water led away from the site for a
distance of 25° at least in a pucca dramn
and then connected to the natural drain,

(¢) Hand-pumps must be kept 1n
working order by proper maintenance and
close sapervision,

(f) As routine distnfection of the
water will not be practicable, the area
around the tubewell should be kept clean
and the latrines should not be in close
proximity to the tubewells

(s) The possibility ot drawing water
from an urban water supply scheme, 1f one
exists nearby, should be examined before
sinking tubewells. 1f such a facility
exists, a new pipeline may be laid upto
the camp site and & number of public
fountains provided at suitable places 1n
this camp.

6. Latrines:

(a) TYrench latrines may be conss
tructed as proposed as an emergency
measure. But the trench must be cosared
with pucca wooden platform suppoited vn
bsmboos and with suitable holes The
seats should be separated by bomboo mat
partitions, A screen wall made up of
bamboo mats may be provided in front of
the latrine block for privacy.

(b) A sweeper should be appointed
for keeping the seats periodically clean
and to prevent misuse of the area by indi~
scriminate defalcation ell round,

(c) The sutrounding srea should be
kept clean and sprinkled with bleaching
powder everyday.

(d) Having provided the temporary
trench latrines, arrangements should be
made to construct semi-pucca latrines in
blocks of 20 seats each, with each closet
seat (without & water seal) connected by
a 6" pipe chute to a trench behind the
latrine block, This trench may be one
meter wide and two meters deep running
for the entire length of the 1atrine block.
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The seats may be provided at the rate of
one for every 25 persons. This trench

should be coverad with a bamboo matting

with suitable bamboo frame supports. A

3' layer of earth may be put on the

bamboo mat finally to seal 1t completely
to prevent flies from gaining access to the
trench  The area of the trench should be

barricaded to prevent accidents. When the

trench 1$ filled up, whieh will be after a few
months, the contents of the trench may be
cleared and buried at a suitable place. The

(leaned trench could be made to serve agatn

for the same latrine block, During tbe
construction of the tienches if 1t 1s found

necessary dry brick walling may be pro-

sided to prevent caving in of the sides.

7 Garbage and Refusc Collection
and Disposal

(«) The garbage and refuse must be
collected from the area at least twice a
day and dumped in a pit not far from the
camp site and covered with earth every-
day,

(b) The general santtation of the
alga should be under proper check and
supervision by appointing wholetime sei-
vants fur the parjose  Services of able-
bodied volunrary social wu kers frou the
retugees may be vilised for the purpose
They mav b proviied with suitable loud-
speakers also

(\) Spraywg of D. > T, Spiinkling
o} bleaching power and treating stagnant
waters inthe ate with L tvic.dal O Ishould
be donc systematically to prevent biceding
of flies and mosyuitoes

(d) Special care should be taken to
pievent fly breeding mear the community
kitchens and care should be taken to
prevent flies"getting access to cooked food
Efficient drainage of the waste water from
the kitchen should bs made and the waste
water, where possible, aillowed to sosk 1nto
covered soak-pits.

8. Preventive Medical care .

(2) Adequate measures should be
taken to give cholera inoculation to all
the refugees Enough medical supplies 1o
be kept at each camp for treating cases of
cholera, gastre.patritis et, Cases of
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fectious diseases should be isolated s
possidle und treated in separate camps or
nearby bospitals

Velunteers to Educate Pablic regarding
Prevention of Cancer

1075 SHR! DHARAMRAO AFZAI -
PURKAR Will the Minister of HFALTH
AND FAMILY PLANNING be ples eq to
state

(a) whether there 1s any proposal 1 nder
Gavernment’s consideration to encuir ge
Cancer Volunteers who could educate the
public sbout possibilities of preventing
cancer 1f they are subjected to detection
test, and

(b)

THE MINISTER OF STATE IN THE
MINISTRY OF HEAI TH AND FAMILY
PLANNING (PROF CHATTOPADH-

YAYA) (a) No
{b) Does not arise

Seats Reserved for Ceatral Goverment
In Medical Colleges In the (ountry
107¢ SHRI DHARAMRAO AFPZAl
PURKAR Wil the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state

(a) the nsmses of Medical Colleges n
the counury w. re the Central Gowvern-
ment has 1ts quota oOf reserved seats ur
admission of students,

if 30, the main features theicof ?

(b) the mumber of suck seuis in eacs
College,

(c) the basis on wh ch such canti
dates for the seats reserved for Cantral
Government 1n these Medical Colleges 2 ¢
selected ?

THL MINISI®R OF LIATE IN THE
MINISTIRY OF t t ALTH AND FAMI'Y
PLANNING (PRUF. D P, CHATIO~
PADHYAYA) {(a)and (b). A state
ment 15 laid on the Table of the Heuse
(Placed in library See No LT—1071;
m

(c) Merit, as revealed by the marks
secured by the various reserved catcgories
of Ceniral nominses 10 their quuhiying
examinations, forms the basis of scleetion.

Type 111 and IV guarter’s usder const-
raction in Delhl New Delhi

1077 SHRI AMAR NATH CHAWLA
Will the Minister of WORKS AND HOUS-
INGr be pleased to state

(a) the number of qusrters of Type
HI and IV under construction In variews
areas in Delhl and New Delht,

(b) the time by which these Qquarters
are likely t0 be completed and made avai-
iable for allotmsnt to eligible Govesm-
ment employees

(c) the future schemes prepared by
Government for construction of Type 111
and 1V Quarters keeping in ‘iew that these
are the only two types where the date of
priority 18 ros ning as 1948, and

(d) the priority date likely to be co-
vered 1n these tWo types after the construe.
tien of Quaiters as mentioned 1n (a) above
are completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1 K GUIRAL) (a)and (b) In
addiion ¢0 336 units of type 111 Guarters
aiready completed and handed over to the
Directorate of Estates for allotment
during the yesar, the following type 111
and typs 1V residential units are under
cerstruett noan Delhi New Detht The
likely dates ol their completionare slso
shown against them

Type 1 1kely date
il and IV of C(omp-
letion

Tocalty

] Probyn Road  od - 25912

fimerput
2 Tumarpur 160 30-1-78
» D1 Z Area  — 174 31 6-78
4 Fcch Square

DiZ Ares 64 —_ 31-602
5 R K Putar 12 1( 31672
6 Mo 1 Bagh/

Nanikpur 14 192 31 €72

856 172

. —

(<) l1he puiosity astos covered as on
16th November, 1971 are as follows —
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Type 111

Type IV
9.1-42

0742

Senction for the construction of 720
sype 111 and 152 type IV residential unis
1n Masyid Moth area has also been accord-
od and the construction 1s likely to be
started 1n the near future.

In addition, proposals for construct-
1on of 1932 type 111 Quarters and 178 1ype
IV quarters are under consideration

(d) At present applications have been
invited from persons having the dates of
priority as under .—

Type 111 Type 1V
31-12-50 31-12.48

The percentage Of satisfaction in type
I 13 4584 and 1 type IVitis 6355
Further applications have not jet been
ealled for, At this stage the lhhely
priority dates to be covered after the
above construction has been compieted
cannot bs assessed

C. G H.S. Dispensaries in Delh:

1078 SHRI AMAR NATH CHAWLA
Will the Minister of HEALTH AND FAM-
ILY PLANNING be pleased to refer to
the reply givea to Unstarred Question No
5 on the 29th March, 1971 and state*

(a) whether the propesed one Home-
opathic, two Ayurvedic and two Allop-
athic dispensaries have since been orened
1n Delht.

(b) if so, the locations thereof and
Whether they have started functioning,
and

(c) if not, the reasons for delay and
the wume by which the said proposed
dispensaries are likely to be opened and
start functioning ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF FAMILY PLANNING
(PROF D. P CHATTOPADHYAYA)
(a) to (c) so far only one Homeopathic
Dispensary could be sanctioned and 1t 1s
proposed to be located in Dev Nagar,
Delhy The dispensary will start function-~
ing as sooaq a8 sultable arramgements for
accommodation etc, have been made,

The temalning dispensaries ¢ould not
be started due to the fisancial difculties
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created by the influx of refugees from
Bangla Desh and the need for strictest
economy These dispensaries will be takem
»p as and when sitvation 1mproves

Quarters under construction in the
D 1 Z Arca, New Delbi

1079 SHR! AMAR NATH CHAWLA
SHR{ SAT PAl KAPUR

Will the Minister of WORKS AND
HOUSING be pleased to state

(a) whether the quarters under con-
structton 1n the D T Z area in New
Delhi have since been completed and
handed over 10 the Directorate of Estates
for allotment to the Government emp-
loyees ,

(b) if not, the reasons for delay and
when these Quarters are likely to be com-
pleted and handed over

{c) the number of varioustypes of
Quarters which are still under construction
mD 1 Z, area , and

(d) the manner in which the quarters
completed in D I Z. area bave been allo-
tted to Government employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI11 K GUIRAL) (a) and (b) The
construction of quarters m the D 1 7
area 1s being executed under a phased pro
gramme Uptill now 64 type I, 56 type 11
and 7911 type 111 quirters have been comp-
Jeted and handed over to the Directorate
of Estate

Another 136 type 11 and 89 type IIX
quarters have also been completed and
are likely to be ready for occupation in
December, 1971

(c) 64 type ITI and 124 type IV Quar-
ters are under construction in the D.LZ,
area.

(d) the quarters have been allotted in
the following manner ¢

(1) 64 type 1 quarters were utilized for
shifting the allottees of 85 Block
Panchkuin Road to get thelr quar.
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ters vacated which are required for
demolition

(i) 56 type II quarters have been alio-
tted as follows

Demolition of type I quarters
in Pvnchkuin Road and shift-
ting them to D1 Z aree ]

Ad hoc allotimen. 0n account
of desth and retirement of

officials v el O
Ad-boc allotment on medical

grounds R
Ad hoc changes P 1
In-turn change e W 12
In-turs with restriction of

area ceee o 2
Ladies Pool cen 4

Willingdon Hospital for allot:
ment to married nursing staff ., 7

Press Pool -
SC & STquota ... vere 3
Total : 56

(i) 79 type 111 quarters have been
allotted as under *
Ad hoc allotments{Out-of-turn

changes . 24
Placed at the di-posal of piess
pool asavae

Placed at the disposal of
Willingdon Hospital for allot-
ment to married Pursiog

staft
Placed 1n Ladies Peol .2

Allotment made t0 peisons 1n
the change waiting list. ..., 45
Total : 79

w

Kstablishment of University
at Ayodhya

1080. SHR1 B. R. SHUKLA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state ¢

(a) whether there is a persistent
demand for establishing an Universtty in
the historical town of Ayodhya in Uttar-
Pradesh ; and

(b) i so,
thereto ?

Government's resction
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THE DEPUTY MINISTBR IN THF
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PKOF
D P.YADVA) (a) ana (b) The Govern-
ment of Uttar Pradesh bad received a
demand for establishment of a Universily
in Faizabad It has, however, mot been
possible for the State Goverament to
accept the demand.

Persons killed /injured due to aceicent
at Talma biidge jalpaigurl and
payment of compensation to
the bereaved famtiiles

108! SHRI SAROJ MUKHMERIJI
Will the Minister of SHIPPING AND
TRANSPORT be pleasad to state

(a) whether a number of people hed
been killed and injured due to an sceident
at the Talma bridge 15 Kms from Jalpai-
'lu" (West Bengal) on 22nd September,

m,

(b) whether most of the paople died
tn this accident are Government emp-
loyees ;

(c) 1if so, their names etc , and

(d) whether any compensatien had
bsen given to the bereaved families, if
not, the reasons thereof °

THE MINISTER OF PARLIAMBN-
TRY AIFA'RS AND SHIPPING AND
TRANSPOR1 (SHKI RAJ BAHADUR)
(a) 1o (d) The informstion iequired Is
being collected from the Gorernment of
West Bengal and will be laid on the
table of the Sabha as soop as 1t s
received

Reslgaation by Directer Views
Yavak Kendra

1082 SHRI C, K. CHANDRAFPPAN
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state

(s) whether the first director of the
Viswa Yuvak Kendrs, Sri Krishoa Swam:
had resigned from the post very recsntly ,
and

(b) if s0, the reasons for bis resls-
nation ?
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THE DEPUTY MINISTLR IN THE
MINISTRY OF EDUCATION AND
SOCJAL WELPARE (SHRI K. S. RAMAe
SWAMY): (a) Yes Sir.

(b) As the letter of resignation was
with the Managing Trustee n lombay,
the CGovernment is not sware of the
raasons for his resignation.

University Examinations Reform

1083. SHRI C. CIHITTIBABU @ Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased (o state :

() whether any stuay has heca made
regarding the Untversity examunations
reform and if 80, the findiogs thercof |

(b) the universities which hove imple
mented these examination reforms ; and

(c) the reasons for non-imjlemen
tation by remaining Universities ?

THE DIPUTY MINISTLER iy THE
MINISTRY OF FDULCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF ( CLTURE (FROF.
D. P. YADAVA) . (45 1be Question of
examination reforms hss been studied by
various Committees appointed by the
Uns: ersity Grants Commussion in  1957-60,
1967-68 and 1968-69. In January, 1971,
the Intet University Board of India and
Cevlon organised a Seminar on exananu-
tions io higher education, The rerorts of
thess Committies and Seminar have been
circulated to the Universities. Copies
have also been placed in the Parliament
Library. Tbe Ceatral Advisory Board of
Bducation also sppointed a Committee
on Examinations. The report of this
Committee is under consideration of the
Board.

(b) and (0) : According to the infor-
mation furnished to the University Grants
Commission the following Universities
have taken/propose to take steps to
introduce different measures of examina-
tion reform :

Agta; Allahabad; Andhra; Annamalai;
Assam; Agricultural; Bapatss Hindu;
Bangalore, Berhampur Caleutta; Calicut;
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Gauhati; Dibrugarh; Gorakhpur; Indira
Kala Sangeet, Jadavpur; Jawaharlal Nehru
Krishi, Jodhpur; K. S. Darbanga Sanskrit;
Madras; Madurai: Meerut; M. S. Batoda;
Punjab; Patna; Poona; Punjabi; Rejasthan;
Ravishankar; Roorki; Sadar Patel; Sambal-
pur, Saugar; Shivaji; § N. D, T. Women’s,
South Gujrat; Saurashtra; Sri Venkatswara,
Agricutura) Sciences, Bangalore, Agricul-
tural & technology, Bhubaneswara; Udai-
pur; U. P, Agricultural; Utkal; Viswa
Bbarti, Birla Institute of Technology &
Science, Pillan); Gurukul Kangri; Indian
Agricultural Ressarch Institute; Tata
Institute of Social Science, Bombay;
Andhta Pradesh Agricultural, Maratha-
wada; Indore; Kurukshetra; Aligarh
Muslim; Gujarat Vidyapith;Delhi; Bombay;
Maharashtra Krish: Vidyapith; Kanjur;
Karnatak; Bbagalpur; Jammu & Kashmir;
Indian Institute of Sciences, Bangsalore,
and Vikram.

The rosition regaiding the renaining
Universities is beirg ascertained.

Disafiliation of Indlan Olympic Asseelan-
tion from Internatioaal Olympic Committee

1054, SHRL C. CHITTIBABU :

SHKI INDRAJIT GUPTA :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased 10
state

(a) whethet ti e President of the ladian
Olymric Associution has written to him
explalaing his action <eeking dusaff iliation
of the Indian Olympic Association fromthe
Inteinational Olympic Committee;

(b) +f so, the main pointis thereof and
action taken by Gosvernment thereon; and

(c) whether an enquiry committee
consisting of members of Parliament is be-
ing appointed to inquire into the affair ?

THE DEPUTY MINISTER IN THL
MINISTRY OF BDUCATION AND
SOCIAL WELFPARE (SHR1 K. 8. RAMA-
SWAMI): (a) Yes, Sir.

A Y
(b) Enclosing & copy of tha letter
which the President, Todian Olympic
Ascoriation has written to the Presitfent,
loterpational Olympic Committes on
November 26, 1970, it has been stated
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that under Articles 24 and 25 of the Olym-
pic Rules & Regulations, International
Olympic Committee, should authorise -

(i) International Olympic Committee
member (India) (which in this case 1s the
President IOA himself) 10 examine the
representative character of the [. O A,
and its affiliated bodies and to deriermine
how far to enable the I. O. A. to comply
with the regulations of the JOC and what
modifications in them should be made to
serve the purpose.

(ii) The President, 1.0 . should autho.
rise the 10C member (Indis) to conduct,
administer and manage the affairs of the
10A unti! an 10A 1p accordance with the
regulations approved afiesh by the presi-
dent, 10C is constituted and aprroved. by
the president, 10C,

(1ii) For the administration and mzanage-
ment of the affairs of the I0A as 1ad.cated
in para (ii) shove, the 10C member (India)
will have an ab-hoc committee of few
members chesen by him from anong the
representatives of the present 10A and who
have ‘proved’ service to Sports.

(iv) The recoguition of the IOA 1n India
shouvld be withdrawn until a fresh recog-
nation is given to an IOA constituted by
the 10C member (India) and apjroved by
the 10C in accordance with the 10C rules.

(v) The provistons of paragraph 1 of Arti-
cle 24 relating to participation in Olymipic
games are binding in all circumstance an4
shell remain in force at all times.

2. It has been furthe: stated that the
main reason for this recommendationis that
more and more pesony who represent
natienal sports federations are pot men
with knowledge and belief in Olympic
principles as l1aid down in Olympic charter,
Another reason is stated to be the Govt.
of India’s insistence on 10A registering 1t~
solf under the Societies Registration Act in
order to be ehigible for financial assistance,
has given a handle to undesirable elements
of the sports federation Lo take matters
freQuently to curts of law thus bringing the
funations of the IOA to a grinding balt.
The matter is under examination by the

Gonrument',

(c) No such proposal is under conmsi-
deration.

Dissatisiaction at (he Progress of Population
Control Programme

1085  SHRI CHITTIBABU : Will the
Mipister of HFALII} AND FAMILY
PLANNING be pleased to state :

(a) whether tte Central Family Planp.
ing Council hos recently expressed dissatise
faction at the progress of population
control jiogran me;

(b) the renstn for the shortfall in the
success of the programme; and

(b) in view of the impact of ropu-
lation expension on our ecoromy, what
urgent and concerted stejs Government
have taken to moke the funniy planning
success ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PRGE. D. P. CHATTO-
PADHYAYA) : (a) The Central Family
Plannirg Council at the seventh meeting
held on J4th and 15th October, 1971, noted
that the Family Planning Programme bas
made sinnificant propress dirirg the last
two yeuwss, but felt tlut the j1esent pace of
the programme was not {uast enough for
achievit 2 the objective of recucing in dirth
rate to 25 per thousand population in
another decade.

(b) Inadequate infrastiucture, shortage
of trained technica] rerconnel, rarticularly
in rursl aieas and utsence of a rerfect
contraceptive nethed or device have been
amongst the main handicars 1n the pro=
gramme

(c) A statement is enclosed.
Sturencnt

The various steps which bave been
initiated for gearing up the effurts for better
results 10 the IF-amuy Planning programme
nclude the fullowing :—

(a) A new motisational strategy has
1een evolved which has as its approach the
health of the motler snd welfare of the ehijld
aiwd will be directed more and more to indj-
viduals and special groups,
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(b) Greater stress will be laid on
ovOlving improved contrace itive tech-
nology including the use of indigenously

*13¢, d methods and devices.

(c) Spscial attention would pe paid to
Family planning work in States like Uttar
Pradesh, Bihar, Rajasthan, J. & K. and
Madhya Pradesh «which have not been
doing wsll.

(d) These would be bstter services for
1. U. C. D, and Sterilisation including
better selection, improved after-care and
allaying the public fears and apprehension
about these methods.

(e) Intensive spproach as ip the Ernaku-
lam Camps for producing psychological
break through in favour of Vasectomy
would be tried out 1n 25 or so large-scale
camps through-out the country.

(f) Efforts would for some time be con-
centrated on these couples who approve
of Pamily Planning method but have not
vet adopted them.

(g) The Post Partum Programme and In-
ensive District Programme would be
Biven high priority. The methods which
are showing Increasiny degrez ot accept-
ance like tubectomy ani Nirodh would be
given all ont support

(b) Integration of M. C H, Iamily
Planning and Health progtammes would
be done at all levels

(1) Tiere would be infroved ard note
intensive training of the varions {etsonnel
working in the Pamily Planning progra-
mme

Dectine 1o Profitability of Shipping
Corpeoration of India

1086. SHRI C. CHITTIBABU Wil
the Minister of SHIPPING AND TRANS.
PORT be pleased to state .

(a) whether the overall profitabulity of
the Shipping Corporation of India has
been declining over the years;

(b) if so, the factors contributing to
this 90 o-profitability; and
have

(c) what alterwative avenuss
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heen explored to increase the vprofitabl ity
of the Shipping Corporation ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
() No, Sir. Though the profitability had
declined in 1968-69, it has improved in the
next twe years viz., 1969-70 and
1970.71.

(b) Does not arise.

(c) The following measures have been
taken to improve the profitability of the
Shipping Corporation :—

(1) Diversification of activities by
the addition of Tankers and
Bulk Carriers;

(1) Rationalisation of serivces by
bette: coordination with other

Operators;

(iii) Improved mothods of cargo
stewags and cargo baud.
hag;

(iv) Constant review of operating

resulis; and

(v) Improvement of ship’s turn-
round, wherever possible,

Waiting L ‘t for A'luim~rt of Government
Quariers on Medical Grounds

1087. SHRI SATPAL KAPUR: Will
the Minister of WORKS AND HOUSING
Le pleased to state :

{s) the number of persons on the
waiting list for allotment of government
quarters whose redquest for allotment on
medical grounds has been accepted:

(b) the date from which the first
uumber in the said waiting list is there;
and

(c) the time by which it is expected
to allot government accommodation 0
them »

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) : (s} and (b) The
number of persons in differant types whosp
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requests for allotment on medical grounds

which the first person is on the said wait-

have been uccepted and the date from ing list are as under :
Type Type Type Type Type Type
1 I 11T v v Vi
No. of percons waiting 1 52 1 1 4 2
Date from which first
Person 1s wailing 14.10.71 39.71 25.10.71 30.871 19.7.71 109.71

(¢) It has been decided to give 124%
vacauciss for allotment to persdns on
Ad ho. bass on medical grounds and
ather g ounds not covered under the exis-
ting patteras, where it 1s decided to make
11 2 ¢ allotment keeping 10 view the
totality of circumstances It 1S not possible
to indicate the time by which the persons on
such waiting list could be allotted accom-
modation from the general pool as this
depends on the vacancies occurring in &
particular typo

Check on Births through Family Planning
offorts

1088. SHRI RAJA KULKARNI -

Will the Mnister of HEALTH A]
FAMILY PLANNING be pleased to sta
the number of States where the check om
the births has been highest through Family
Planning efforts during last 3 years and
the number of the States where the
number of sterilixation has been highest
in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) ¢ The position is set out o
Statements I and IT.

Statement-T
Ranh of State, According to rate of equivalent Sterilisations per 1000 of Popu-

lation far “tates wiose Rates are higher

than all India Rate during the Year

1969-74, 1970 71 and 1971-1972 upto S=pt. 30, 1971,

St No. Name of State Rank and rate EqQuivalent of Sterilisation
per 1000 Population
1969-70 1970-71 1971-73
Rate Rank Rate Rank Rate Rank

1T T 2 3 4 5 6 7 8

1 O11s8a 5.6 1 55 1 1.9 8

R Mabara htra 5.2 2 53 3 2.7 3

3 Andhra Pradech 5.0 3 55 2 2.7 4

4 Puugab 42 4 35 6 2.8 2

5 Gujarat 40 s 39 4 2.3 5
6. Madhya Pradesh 36 I 2.3* 2.9¢

7 Kerala 36 7 3.8 5 4.0 1

8 Tamil Nadu 32 8 2.3 22 6

9 Haryana 22 9 34 7 22 7

10. J.& K 21 3.1 8

All India 3.2 3.04 1.64

* Denoles rates in States which are below All-India rates in the respective
years and have not been included in ranking.

Note * — For working out the number of “‘equivalent s:ertlisation™, one sterili-
satron is considered as equivalent to 3 YUCD insertions. Also 12 conven-
tional contraceptives users are treated as equivaleht to one stetifisation.
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Statement -1l

Cumulative Number of Sterilisations performed since Inception and rates in

States where the rates are higher than Ali-India Rate
(Arranged in descending order of rates)

Rank based on Cumulative number Rate per

rate per 1000 Name of State of sterilisations 1000

population performed upto population

Sept. 1971

1. Mahsarashtra 1,532061 305

2, Tamil Nadu 1,051,703 256

3. Onista 537 193 245

4, Kers a 503,978* 23.7*

5. Andhra Pradesh 1,028 222 237

6. Gujarat 568 744 213

1. Madhya Pradesh 73G 036 176

s. Punjah 235,604 17.5
All India 9,307,291 170

Request from U. P. to increase the
Sugarcaae Peice

1689, SHRI NIHARIASKAP Wil
the Mimster of AGRICULTURE be
pleased to state

(a) whether the Chief Mimster of
Uttar Pradesh has requested the Centre to
ncrease the price of sugarcane in view of
the damage to cane crop by floods, and

(b) 1if so, the reaction of Central
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF
SHER SINGH) (a) The Governmert of
U P. had recommended esrly in 1971 a
minimum sugarcane price of Rs 10/~ per
quintal. The Chief Ministerof U P 1n
his letter received & few days ago has
repeated this recommendation

{b) Governmert decided only recently
after careful considerauion of all relevant
aspects and the recommendations made by
vartoes State Governments including Uttar
Prade h t¢ continie the ninimum rrice of
sugarcane st Ry 7 37 per quintal linked to
arecovery of 94 jercent with a premium
of 66 jaise per quntal for every 1increase
of 1y n reco cry above 949%  The
mdustty 18 expected to pay a higher price
for sugircane 1n v ew of the pevatling
high price of sugar

Propagatien of Utility ef Wild Life
and 1ts Preservation among Tr'bals

1090. SHR! NIHAR LASKAR will
the Minister of AGRICULTURE be pleased
{0 state

(a) whether the tubal population 18
still 1gnorant of the utility of wiid life 1n
the economy of various States;

* For Kerala tho figures are upto August, 1971 only as September figures have

yet t0 be received,

Note!=~The rates are worked out here by dividing the total number of sterilisations
dong i1 dste by the mid-year population of the year 1971-72,



(b) if so, whether Government are
propagiting among tribal population to
eoxtepd co-operation in protecting wild
iife; and

(c) if so, the main features thereof ?

THB MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (2) There is an increasing
awareness of utllity of wild life among
tribal population due to advancement of
oducation and propaganda activities.

(b) and (c). Posters, pamphlets and
films on wild life are being shown in tribal
areas of most of the States, especially
during the Wild life Week Celebrations.
Ia some States rewards are being given to
them for giving information about the
poaching offences.

Tribals are also being trained in some
States for specialised jobs as elephant
stafl, wild life watchers and forest guards.

Eaquiry into killisg of Tigers and other
':.1':.1. ia Madhys Pradesh during wild
Life Preservation weeks

109]1. SHRI NIHAR LASKAR : Will
tha Misister of AGRICULTURE be pleased
to state:

{s) wheiber Madhya Pradesh Govern-
ment licensed to kilt tigers and other
animals during the Wild Life Preservaton
Weeks ; and

(b) whether the Central Government
propose t0 make an enquiry nto this
affair ?

THE MINISTER OF STATE IN THE
MINISTRY GF AGRICULTURE (PROF.
SHER SINGH) : (a) No, Sir. No, licenscs
have been issued to kiil tigers and othe:
snimals during the Wild Life Preservation
Week.

(b) The Question does oot arise.

Introduction of Secondary Education Bill

. 1092, SHRI NIHAR LASKAR : Will
the Minister of EDUCATION AND

SOCIAL WELFARE be pleased to state :

(a) whether Government have rélccived
the Secondary Education Bill 970 as
passed by the Delhi Metropolitan Couacil;
and

(b) if so, whether Government pro-
pose to introduce the bill during the
current session ?

THE DEPUTY MINISTER IN THE:
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN -THE
DEPARTMENT OF CULTURE (PRGF,
D. P. YADAVA) : (a) Yes, Sir. '

(h) No, Sir.

Ru'es and Regulations of Rashtriya
Sanskrit Sansthan

1093. SHRI NIHAR LASKAR :'Will.'
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(8) the rules and regulations of’
Rashtriya Sanskrit Sansthan; and R

(b) names of the institutions -under
the management of the Sansthan ? s

THE DEPUTY MINISTER IN THB
MINISTRY OF EDUCATION . AND
SUCIAL  WELFARE AND IN THE
DEPARTMENT OF CULTURB (PROF.
D.P. YADAVA): (a) A copy of the
Rules and Memorandum of Association
of the Rashtriya Sanskrit Sansthan is laid
on the table of the House. [Placed in
Library, See No. LT—1072{111].

(b) 1. Kendriya Sanskrit Vidyapeetha,
Tirupati.

2. Shri Lal Bahadur Shastri Kene
driya Sanskrit Vidyapeetha, Delbi.

3. Shri Ranbir Kendriya Senskrit
Vidyapeetha, Jammu.
' ; V.
4. Sada Shiv Kendriya - Suaskrit

Vidyapeeths, Puti,
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5. Ganganath Jha Kendriya Sanskrit
Vidyapeetha (formerly Ganganath
Jha Research Institute) Allababad,

Tenders for supply of Medical Drugs
in Mysore State

1094. SHRT K. MALLANNA :
SHRI1 K. LAKKAPPA :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state .

(a) whether tenders for the supply
of Medical Drugs were 1nvited sometimes
back by the Mysore State;

(b) if so, whether the tenders of
firm or firms whose names were not ou
the approved list wers aecepted tn lLeu
of the standard and reputed fitms in that
State;

(e) whether asa resultof accepting
tenders of unreputed firms, sub-standard
sad out.dsted drugs were accepted by the
Government of Mysore at very high rates;

(d) whether Government propote to
sold inquiry through C.B.1.; and

(e) further action to be taken sgainst
the persons concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPA-
DHYAYA) ;: (s) to (¢) . The informa-
tion is being collected and will be laid on
the Table of the Sabha 10 due course.

Drug purchase scandal in Mysore
1095. SHRI K. MALLANNA :
SHRI K. LAKKAPPA :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

{s) whether some times back a
Drug Purchase Scandal wus referred t0
he Dase Lok vuthoinies tor prompt
{nvestigation in the State of Mysore;
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(b) whether proper inquiry was not
eonducted and the whole scandal was
hushed up though there was prime facie
cases for prompt prosecution;

(c) the number of persons involved;

(d) whether the involved persons In
this scandal were allowed i1n one case to
retire and other doctor placed 1o additios
nal chaige of Head of the other Depart-
meant; and

(¢) 1f so, the reasons therefor ?

THE MINISTFR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPA-
DHYAYA) (a)to () The information
18 being collected and will be laid on the
Table of the Sabha in due coutse.

Complaints against supply of Hybrid
Bajra seeds to farmers

1096. SHRI K. MALLANNA : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) whether there have been genera}
complaints for the last one year fiom the
farmers from all over India regarding
Hybrid Bajra;

(b) if so, the nature of copmlaints
received; and

{c) Government's reaction thereto ?

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) (a) Cumpla-
ints have been voiced by the farmers of
Delhi, Haryano and Punjab regarding
hybrid bajra duting the last one year,

(b) The complaints related 1o the
lcidence of Downy Mildew (Green-Ear
disease) in the Bajra crops of Kharif, 1970
and Kbarif, 1971 and the disease was said
to be due to the supply of defective Seeds,

(c) The conplaints were got investi-
gated thoroughly in consultation with the



153 Written Answers AGRAMAYANA 1, 1893 (SAKA) Written Answers

Breaders/Scientists of the [.A.R L. by the
Nationa{ Seeds Corpoiation and the Plant
Protestion Adviser to the Govarnment of
India. It is reported thot the disease is
primarily soil and au-borne and even when
the ‘spores” are carried by the seed exter-
nally, these con bs completely destroyed
by suitable seed ir«atment  All seed sold
by the Natonal S+ 43 ¢ orjoration 1s sub-
jected 10 sced treatment. Seed treatment
makes 1t free rom infection hut the crop
from such ftwerted and he lthy) seed 1s
stil{ hable to be affected by the disease
spares present 1n the soil or air from a
previous crop The discase affects local
bajra varieties also but the complaints are
made against hybiid byra only because the
farmer having paid a higher price for the
soed expects a di.ease-free crop However,
1t 18 once again being examined by the
experts as to how far the discase is seed
borne and what preventive steps can be
taken 1n this regard.

The problem of evolving new hybrids
of bajra which would be resistant to this
disease was iemitied to ths Indian  Counctl
of Agricultural Research last year and the
plant breeders ars making earnest efforts
to evolve varieties which would be resisia-
nt to this disease. The State Goversment
and the National Seeds Corporation are
also being reduested to step up extension
work on high yielding bajyra programmes
and inform the tarmer what precautions
will help to mirimise the tncidence of this
disecase
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Posting of qualified docters in Health
Con::u' 'honmu in rera) arens

1J93. SHRI R. S PANDEY - Wit !
the Minister of HEALTH AND FAMILY
PLANNING be plessed to state :

{a) whether Government's effort 10
induet qQualified doctors in the Heaith
Centres/Hospitals 1o rural areas have not
been very successful as a large number
of these institutions are without dociors
esusing great inconvenienee to the rural
public ;

(b) if 50, steps being taken (o rost
qualified doctors at the Health ¢ entres/
Hospitals in the rural areas ; and

{c) whether any acuon 1s taken
against the doctors who refuse posting at
the rural health cenmtres and [if so, the
nature thereof ?

THE MINISTBR OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF D P CHATTOPA-
DHYAYA) . (a) No. Goverament's efforts
to induet Qualified doctors in primary
health conters in rural areas have been
successful as only 34%, P. H. Cs are
without doctors on 30.6.1971 as against
20-7./0 in 1960,

(b) The following steps are taken by
the State/Union Territory Governments to
ovar:d>n: the shortage of doctors In
rural sreas:—

1. PFormation of unified cadres for
doctors working in rural as well
as urban areas,

2. Provision of total package of
incentives such as grant of rural
sllowanee, transport facilities, free
furnished Quarters, protected water
sappy, electricity, etc.

3. lmprovement of physical facilities
of Primary Health Centres, parti-
cularly in respect of buildings,
residential Quarters.

4, Re-employment of retired doctors
willing 10 serve in rural ares ; and
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5. Grant of advanes incremestts.
Some States have 2130 offersd scho-
lazship/stipends to the medical students
for binding them for service in rural
areas for certain number of years after
completion of their edueation.

A schome has been prepeared under
which the Central Government will give
100% assistance to the States to epable
them 10 pay an allowance of Rs.150/- per
montk 10 the doctors who work in 400
specifica areas considered to be distant,
backward and difficult. Provision of spe-
ciel development, like approsch roads,
water and elsciricity 1s also envisaged
under the scheme.

(¢) 1In view of the amenities provided
at the P. H. Cs the response from the
doctors to serve in rural areas 18 oow
much bdetter than before

Death due to consemption of Uilicit Ligeer

1099 SHR! R S, PANDEY -
SHRI NARENDRA SINGH
BISHT :
SHRI VIJAYPAL SINGH -
Will the Minister of EDUCATION

AND SOCIAL WELFARE be pleased to
stute

(s) Wwhethet Government's atteation
hat been drawn to the reports freQuently
sppearing in the Press regarding death
of a pumber of persons due t0 consuming
country or illicitly distilled liQuor in diffe-
arent parts of the country,

(b) if 50, the resction of Government
thereto;
(c) the number of cases reported,

number of deaths, and action taken in
each case, State-wise; and

(d) the steps being taken to prevent
such bappenings and to stop illicit distill-
atiop of hiquor and mapufscture and sale
of spurious liquor and its consumption
smong the masses ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMAS.
WAMY): () Yes, Sir

(b) The Government feels concerned
and bas Written to the State Governments
for the required information.

(c) Tbe Government of Maharashira
has seported that 225 persons were affected
by the effect of consumption of 1llicit
hiquor on 15th September, 1971 A number
of persons died. Tbe latest nformation
is that 77 persons have died so far. The
Government of Maharashira have taken
action against certain police officers and
further endquiries by the Special I, G. of
Police 1s in progress. The Adminmistra-
tionsof Mamipur, Goa, Daman and Du,
Laccadives and Chandigarh bave informed
that 0o such cases have occured under
their jurisdiction. Replies from other
State Governments and Union Terntories
are awaited,

(d) As the enforcement of Prohibi-
tion 1s the respousibility of the State
Governments, thev  are 1equested
to initiate measures to prevent 1llicit dis-
tillation of liguor and manufucture and
sale of spurious intoxicants.

Policy fer Acquisition of Land
held by Ex-Ruolers

1101. SHRI R. S. PANDAY : Wil
the Minister of AGRICULTURE be pleased
to state :

() whether any policy has been for-
mulated by the Central Government for
the acquisitien of agricultural land belong-
mg to the Ex~Rulers ; and

(v)

if 80, the main feature therof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
Except for Uttar Pradesh where lands heids
by ex-rulers are exempted from the provi-
sions of ceiling legisiation, the ex-rulers
in ull the other Satte are 11t the same poss~
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tion as any other owner of agricuftaral
holdings so far as the application of the
ceiling laws ere concerned.

Proposal to Constitute Urban
Transport Commission

1102 SHRI VAYALAR RAVI : Will
the Minister of SHIPPING AND TRANS-
PORT he plessed to state

(s) whether Government are consider-
ing the rroposal to constitute a Urban
Transjort Commission , and

(b) if so, the salient features of the
proposal 7

THE MINISTER OF PARLIAMENT.
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR): ()
Thera 15 no such proposal under Govern.
ment's consideration.

(v)

Reconstitaction of Yonth Welfare Board

Does not arise

1103. SHRI VAYLAR RAVI : will
the Minister of LDUCATION AND
SOCIAL WELFARE be pleased 10 state :

(a) whether Government propose to
reconstitute the Youth Welfars Board ; end

(b) if s0, when and what are the pro-
posals for the structure of the Board ?

THE DEPUTY MINISTER IN THE
MINISTRYOF FDUCATIONAND SOCIAL
WELFARE (SHR!I K S RAMASWAMY):
(2)and(b). Presumably the Hon'hle Member
1s referring to the National Advisory Board
on Youth (National Youth Board) which
was set up under Governmnt Resolution
death 15th July, 1970. A copy of the
Government Resolution and the list of
members of the Board are given in the
statercent laid on the table of the House,
[Placed 11 library See No.LT 1073/11)

There 18 no proposal to reconstitute
this Board as the term of the Board is for
a period of three Years,
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. Teafic Problems and Accidents in Delhi

1104. SHRIH. K. L. BHAGAT : Will
the Minister of SHIPPING AND TRANS.
PORT De pleased to state :

~ (a) the total pumber of accidents in
‘Dethi durirg the Jast (w0 jeass as on the
31st-March;

(b) the steps Government have taken
10 prevent such accidents; and

"(c) whet are the Goversment plans
for control of growing traffic problems of
the Capital ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT. (SHRI RAJ BAHA-
DUR) : (a) The total pumber of acci-
_dents in Delbi during the last wwo finan-
cm) years was as under ;—

8351
1146

1969-70 vesens
1870-71 ceeses

(a) and (c). The Delhi Administration
bave taken the following measures to

reduce road accidents and conurol tratfic:—-

" (iY Concerted eforts have been

" made to study the traffic move-

ment, poteniial  danger spots,

etc. and, on that basid recom-

mendations are made to the

authoritles concerned for wide-

nipg of important roads. putt-

ing up signals en busy cross-

; ing Painting of medians on

- broad roads and improvement of
’ street lighting.

{ii) Road safety education, inclu-

: ding lectures om road safety

# o and observance of traffic rules,

S is imparted in eduocationa! ins-
tituticns.

‘Hand bills and comics on road
safety are distributed smong
“'the public and children.

(i)

(iv) Cinema slides on traffic safety
and television shows on road

safety are also arranged,
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(v) Ronds are being widened and
foot puths provided wherever
possible.

(vi) Light signals and blinking
lights have teen installed on

various road junctions.

(vii) One way traffic has been intro.
duced in the congested parts of
the city. Heavy wvehicles are
not allowed to passs through

such areas.

A Traffic Training Park for
children is functioning on the
Irwin Road.

(viii)

Transport vehicles are subjected
to rigid inspection before certi-
ficates of fitness in tespect of
them are issued.

(ix)

(x) Speed ‘traps' of vehicles by
mobile patrols are frequently
arranged and action is taKen
_under the law sgainst the drivers
who are found to be drivisg
rashly and negligentiy or at
excessive speeds.

Vebicles are subjected to sur-
prise checks by mobte polie
ratrols and Flying 59uads.

(xi)

(x1i) Plying of heavy vehicles’ has
been restricted to certain hours

during ihe day in certain areas.

Speed limits bave been fixed on
many roads &nd indicated on
boards.

(xiii)

Two mobile courts functien
round the month for on-ihe-
spot prosecutions and trial,

{xiv)

Class 1IT aud 1V Government Employees
without accomodation with tea or
mere years Service

1105. SHRI H. K. L. BHAGAT : Will
the Minister of WORKS AND HODS!NG
be pleased to state °
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(a) the total numher of Class 131 and
Class 1V employees of Centeral Govers-
mant in Deihi and Deibi Adminisirailon
with sefvice of tem or more years to  their
credit who have not haca allotted Govern-
ment sccommodation; and

(1) how ooy of them are likely to be
sccommoniriad during the next Hve yoars 7

THE MINISTER CF 8TATE (N THE
MINISTRY OF WORKS AND HOUSING
(SHR! {. K. GUIRALY : fa) and (b)
The allotment of accommodation from the
geneesl pool is made on the basis of pay
ranges prasesibed for different types snd
got on tue basis of the slass 1o which ths
empioyess helong The Cilass 111 and

AGE AHAVANA 1, 1803 (8AKA)
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Class IV amplOyces aro generaliy sentitied
10 types 1, IT and 111, The applications
for allotmen! of accommodation from the
general pool in DelhifNew Deihi are
invited on & restricted basis keeping in
view the hkely availability of houses
during a particular allotment year and the
statistical daia in regard to the number
of officers who have put in more than
10 years of service for types 11 and 11T is
a0t availabls, The date of prioity upto
which the applications for the allotment
vasr baginning from st August, 1970 in
types I, 11 and 111 bave been fnvited, the
numbher of officers still awaiting allotment
and the number of Quarters sanctioned
for constraction so far during the Fourth
Five Year Plan are as under ‘—

f Date of griornty upto which Number 0Of officers stil] Number of
Type. applications have been awaiting allotment in their units
_ ) invited, . _entitled types. sanctioned
1 311.12.1062 4,333 804
1" 31.12.1955 3,438 1,732
1] 31.12.1950 3,410 1,716

Tt conuot be stsied at this stage es to how many of

allotment in the next five years.

Provision of amenttes to Jhupgi-Yhangd
Dwigliers

110A.  SHZRI M K. L. BHAGAT ©

DRE. LAXMINARAIN PANDEY:

SHRT K, LAXKAPPA
G the Miniwer of WOGREKS  ARND
HOUSING be pleated 10 state -
(2) whethzr sfier the Lok Sahba
elections n 197 Government  have

revised rolicy ralating to Jhuggi-
Jhonparics w:th fegsrd (o thelr permsnent
eettlerment sites and provision of smeniti-
as at the pissvat sites occupied by them |
and

therr

(2} if 0. in what manner and whet

ate the Steres taken in the implementation

of the szme ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI i. K. GUIRAL) : (a) erd (b} The
entire scheme relsting to Jhuggi-Thoopries
is under review.

them are likely to secure

Constructlon of overbridge on Raflway
erossing near Safdarjang Alrport

1107. SHR1 H. K. L. BHAGAT : will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state °

‘ (a) whether the project for construe.
tion of an overbridgs on the Raiiway
Crossing near Safdarjang Airport  New

Lelbi, bas becn shelved or its execution
ﬁuﬂpended .

(b) if 50, the reasons tharefor ; and

(c) whenthe rroject was sunctioned
the total cost of ths same snd bow
much of it was carried out ?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING (PROP. D. P, CHATTOPA-
DRYAYA): (a) No

() Does not arise.

(¢) The scheme amounting to Rs. 1 ,23,
4} 400/~ was sanctioned by the Uovernment
of India in April, 1970 tor the construce-
uon of road over-bridge st Safdarjang
railway crossing and allied works. Aliied
work consting Rs 5528 lakhs have been
rxeccuted against this scheme.
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Prospects of Procurement of Rice and
other Foodgrains due to Flood ard
Drought in the Country

1108. SHRI H. K. L. BHAGAT : Will
the Minister of AGRICULTURRER be pleased
to state

(a) to what extemt the flood and
drought conditions in various States have
affected the prospects of procuorement tar-

‘gets of feodgrains by the Government ;

(b) whether the target of 4.3 million
tonnes fixed by the Agricultural Price Com-
mission will be achieved ; and

(c) what is the present position with
regard to the rice stocks and what are fur-
ther prospects of procurement of rice from
the country ?

THE MINISTER OF
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): (a) to
(e)}. The precise estimates of the damage
caused to foodgrains by flood and drought
in differeat States are not available. Bven
thaugh the crop has been affected by
drought and flocd in some pafts of the
country, efforts are being mads to achieve
the procuremant target of 4.3 million toa-
nes of rice recommended by the Agricul-
turel Prices Commission for 1971.72 season.
The physical stocks of rice with the Cent-
ral and State Governments at the end of
October, 1971, were about 16 lakh tonnes.

Disposal of garbage by C.M,D.A.

1109. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state whether the Cealcutta Metropolitan
Development Authority is taking any spe-
cific measure for garbage disgosal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FAMILY PLANNING
(PROF. D. P. CHATTCPADHYAYA):
Yes, The Calcutta Metropolitan Develop-
ment Authority has provided 30 trucks, 45
auto-eugines, 2 Bulldozers, 2 pay-loaders
for duwiping operations, railway wagons
and other equipments like skusters, etc. to

. the Catcutta Municipal Corporatioa for

efficiont operation of collection and dis-
posal system within the city limits. All
34 municipalities in the Caleutta Metro-
politan District are beicg provided with
one tractor and two trailors each, For
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Howrah Municipality, 41 five-ton trucks
have been given. Howrah Municipality has
also been given Rs. 37.50 lakhs for repsirs
to existing trucks and copstruction of a
garage.

Fall in percentage of working caltivators
and frcrease in agricnltnre labesur

1110. SHRI S. P. BHATTACHARYA
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether accerdiog to the 1971
Census, rercentage of Working Cultivators
has fallen down fiom 54 per centin 1961
to 43 per cent in 1971 and agricultural
lebour has increased from 16.71 per cent in
1961 1o 25.8 per centin 1971 of the total
working population ; end

(b) the reasons for the same and the
reaction of the Government thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (2) axd (b).
The percentage of cultivators asd agricul-
tural labour 10 tote! workers work out as
under, accordiog to the, available informa-

tion under the 1961 and 1971 Censuses
50 far :
1901 Census 1971 Census
(Provisional)
Percentege of 52.8 42.9

Cultivators to
total workers

Percentage of 167 25.8
agriculiurai

labour to

total workers.

Due to difference in the definition of
‘worker’ followed in the population Censuses
of 1961 and 1971, the above figure, are rot
strictly comparable. For example, part-time
workers im agriculture like housewives,
students etc. who were shewn as workers
in 1961 will be showm basically as non.
wotkers in 1971 aceording to their main
activity. It is also likely that the procedure
followed for the compilation of data rela-
ting 10 economic activity in the 1961 Cen-
sus resulted in some bias in favour of per-
sons beimg shown as cultivators. When
the 1571 data are fully processcé and ana-
lysed, it way be possible to draw some

definite conclusions,
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Ticket sales of state buses and trams
in Caleutts on 13th October, 1971

1111. SHRIUS P. BHATTACHARYA
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) wbat is the amount of ucket sales
in State Buses and Trams :n Caleutta or
13th October, 1671 ; and

(b) what are the amounts on other
days average ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS
PORT (SHRI RAJ BAHADUR) (a) and
(b). The formation 1equired 1s being
collected from the Government of West
Bengal and will be laid on the table ol
the Sabba when recerved
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Setting up of Cancer Hespital ia Delhi

1114 DR. SANKATA PRASAD Will
the Minister of HFALTH AND FAM ILY
PLANNING be pleated to state :

(a) whether a new cancer hospital 1s
being set up in Delht ,

(b) if so, the site selected for the
construction of the said hospital as also
the acreage of land required for 1t ;

(¢} whether any assistance 1s being
given by the Lentral Government for this
hospital and if 30, the amount thereof ,

and

(d) the number of patients ltkely to
be benefitea by this hosprial ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALIH AND FAMIY
PLANNING (PROF. D. P. CHATTOQPA-
DHYAYA) (a) to (d). No proposa} {er
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the setting up Of a new cancer hospital
in Delhi is at pressot under consideratioa
of Government.

The Rotary District 310, comprising
the Rotary Club in Punjab, Haryana, Delhi
and Uttar Pradesh have, however, establish-
ed a Cancer Foundation in Delhi which
has a proposal to set up a big Cancer Pro-
Ject consisting of a large hospital with
300 bads and an out-patient wing, as slso
research laboratories and a training inst1-
tuts for work on cancer. The project is
estimated to cost about Rs 2 crores to begin
with.

The Foundation propose to discuss the
following requests for starting the pro-
joct:—

() Provision of 70-100 acres of land

free of cost by Minstry of Work,

& Housing or Delhi Administration

(it) Matching grant by the Central
Government on tha amount to he
oollected by the Foundation . €.
about one crora of rupees

(1i1) Expert foreign advice from sister

institutions 1o building up this

Institute.

Acgquisition of ludia Office Library

1115. SHRI 8,C. SAMANTA - Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state

(a) the steps taken for the acquisition
of the India Office Library in London;

(b) what are the hindrances in acqui-
nng the Library ;

(c) the steps being taken for the re-
moval of all such hindrances ; and

(d) the time by which the aQuisition
1s likely to be effected and on what condi.
tions and form 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARKE AND TN THR
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DEPARTMENT OF CULTURE (PROP.
D P YADAVA) (a)to (d) Efforts bave
been continuously made by the Government
of India with the Government of U K. re-
garding acquisition of the contents of
India Office Library, London. A draft Agre-
ement for arbitration between the Govern-
ment of U. K,, India and Pakistan receiv~
od from the Government of U K. 13 under
examination.

Pablicatiea of Hindi-Bengali Dictionary

1116. SHRI S. C. SAMANTA : Will
the Minister of EDUCATION AND
SOCIAl WELFARE be pleased to state

(a) the steps taken for the publication
of Hindi-Bengal Dictionary compiled by
Shn G. P. Maty , ard

(b) the number of such Dictionaries
of Hind1 and other regional languages that
have already been published and the num-
ber that are expected to be published in
pear future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF.
D. P. YADAVA) : (a) The manuscript of
Shri G. P, Maity's Hindi~Bengali Diction-
ary was purchased by this Ministry in May
1970 not with the intention of publisbiny
this Dictionary but for utlising the mate-
ria] 1o the preparation of Hindi-Bengali-
English Trilingual Dictionary which is
proposed 10 be prepared by the Central
Hindi Directrate in collaboration with the
Vishva Bharat

(b) The requmte information in
respect of such Dictionaries published
or to be publised by or with
assistance from this Ministry during
the last five years 13 given below.—

(1) Alzeady published — Ome

(1) Under print
(vit)

— One

Likely t0 be
published shortly — 8ix
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Fauctioning of African Studies Depart-
ment of Delbi University

1117 SHRI DASARATHA DEB Wil
the Minister of EDUCATION AND
SOCIAL WELFARL be pleased to state ,

(a) whether he has received any memu
randum from the African Students’ Assu
ciation of India over the fuctioning of
the African Studies Department of the
Delhi University,

(b) 1fso the salient points thereof
and

{c) what steps Government prorose to
take t0 rectify the mistakes pointed out
in the memorandum ?

THE DEPUTY MINISTER IN THF
MINSTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE

DFPARTMENT OF CULTURE (PROF
D. P. YADAVA) - (2) Yes. arr,

(b) A statement 1s attached

() 1t1sfor the Univarsity to iake
whatever action is considered necessary
and postible 10 the matter. A copy of the
Memorandum has already been forwarded
1o the University suthorities

Staremen:

Sallant potnts 1n 1he M emorandum
of African Students’ 4ssocsanion

1 A great majority ol books 1u ihe
African Collection of Library were wiillen
by authors who were mainly colonial
othceis and weie thus biased anil ill-ia
formed about the rea! condition of the
indigenous population because of language
barriers and aloofness of colonial mesters

.. .and their motives were delibernicly
10 distont the image of continent and the
personality of the African

2. That ontemporary Africa does
not arouse any academic interest whstso
:ivnt for the authorities of Delhl Unlver-

ty.

3. That saminam in the depariment

are just like laughing clube where funny

stoties 4bbut Africa bitked on some old
legonts are disousied.

4 Naked pursuit of self-interest app
ears 10 be motto of the Africa studies
Department

S That a paper un African has not
been 1ntroduced at under graduate level

6 Tle Deparimeit of African Siudies
does not have branches 1n Bombey ( al.
cutta or other centres

7 The autbors of theKeport complain
that they have failed to get a clear clue

es 1) the sources of finance of the Depart-
mert

8 The repoit suggess that Alncan
should be aprointed as Visiting Lecturers/
Professors/Fellows

Nea-Avallability of Suger in tal
dne te Transport lomeneAc‘k" *

1118 SHRI DASARATHA DEB
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the atiention of Govern-
ment has been drawn to the closere of
125 sweotmeat shops in  Agartala (Tri-
pura) affecting the jobs of more than 1400
workers because of the non avallabilitv of
sugur due to transport bottleneck,

(b) if so, the outline therso!* and

(c) steps tsken by Corernmeat t0
arrange transport facilities thereof ?

Thi MINISTER OF PARLIAMENT-
ARY Al FAIRS AND SHIPPING AND
TRANGPORT (SHR! hAJ BAHADUR) *
() to {¢)  The vfcrnaucn reQuired
15 being collected from the Tripura Adm-
nistration and will be laid on the Table of
the Sahha when received

Fxpenditure os High education

1119 SHR1 DASARATIIA DEB
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state .

{(a) the total cxpenditure by the Union
Govetament on higher education jis the
Unlon Territory of Pellu, aad
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(b) this amount asa percentage of
the total expenditure on higher education
in India 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WEBLFARE AND IN THE DE.-
PARTMENT OF CULTURE (PROF. D.P.
YADAVA) : (2) and (b). The requisite
information is being collected and will be
laid on the Table of the Sabha as soon as
possible,

Study Team to U.8$.8,.R. 01 Empioyment
to Blird Man

1120, SHRT HARY KISHORE SINGH -
Will the Minister of EDUCATIGN AND
SOCIAL WELFARE be pleased to state :

(a) whether a Study Team was sent
to USSR recently by the Government of
India to study for better employment of
blind man in the country;

(e) if so, the
study team:

composition of the

(¢) whether the team has since sub.
mitted its report to Government: and

(d) if 50, the recommendatios made th-
erein and Government’s reaction thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHR] K. S. RAMA-
SWAMY) ¢ (a) Yes, Sir,

{b) The teamn consisied of the follo
wing :—

1. Shri B. S. Ramdas,
Dy. Secretery, Deptt. of

Social Welfare, New Delhi ... Leader

2. Sbri Jagdish Patel,
Generai-Secretary, Blind
Men’s Association,

Ahmedabad ... Mcmber.

3. Shri Bdward Jonathan,
Principal, School for the
Blind, Palayamkottai "

4. Shri G. Dap,
Hooorazy Director,
Trainiag Centie for
Teachers of the Blind, ,
Narcadrapur (W. B.) e
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5. Shri G. L. Nardekar,
General Secretary, National
Assoceiation for the Blind

Bombay. ... Member
6. stri Suresh C. Ahajs,

Executive Officer, Nationsl

Associstion for the Blind,

Bombay. 1

(¢} The leader of the team has sub-
mitted a report.

(d) A statement showing the major
recommendetions made by the leader of
the team is attached. An endeavour will
be made to implement the various reco-

mmendations in the light of suvailable
resources.
Sratemen;
Reeommendations

In the light of the observations of the
Delegation in the Soviet Union, the follo-
wing recommendations are made :——

1. that every blind person who is
able und willing to work should
be given employment, where
necessary in factories specially for
their benefit;

o

that & begimnibg with the istro-
duction of a social security may
be made by granting a small
movthly pepsion of Rs. 20/-te
every blind person in  the country
irrespective of the fact whether
he is gainfully employed or aot:

3. that suitable legislation should be
introduced earmarking one te two
pet cent vacancies in the public
and private sectors for handicu.
pped persons including the blind;

4. that the manuficture of clectrical
switches and other electrical appli-
sn0ces might bé undertaken as »
part of the pioject to sxpand the
workshop/factory of the National
Centre for the Blind, Dehra Dun.
A projects to this effect may be
formulated and the collaboration
of the Soviet Union sought on 2
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10.

Government to Government basis,
Similar factories may also be set
up in other parts of the countiy;

The Soviet Government will be
willing to consider collaboreting
with fndia in projects of this
nature;

that the Government should issue
instructions to the effect that
switches aund all other products
manufactured by the blind sbould
be purchassd by all Gevernment
Departments and public sector
undertakings from orgasieations
of the hlind.

(a) that the manufacture of caps/
stoppers of coca cola and other
soft drinks, beer, wins, medicine
and the like may be mude at the
National Centre for the Blind,
Dehra Dun;

(b) that the possibility of making
such other items as tin boxes for
boot polish creams; door hinges
and bulb holders etc. may also
be explored;

that a larger number of workshops
for the blind should be established
in the country both by Central
and State Governments and in the
voluntary sector for which liberal
assistance should be provided:

that schoels and other training
establishments f{or the blind
should undertake suitable vocatio-
nal pregrammes in order to eduip
them with skills needed for factery
work;

that schools for the blind should
give a greater vocational bias to
their education. The student shouli
be prepared for the type of job
he it likely to take up on the
completion of his educatiopal
process,
tent with his aptitude &nd abilities;

This should be consis- .

1.

12.

13.

16.
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that one or two good sanatoria
for the blind should be established
in the country by the Central
Government,

that if nscessary, an expert may be
sough: from the Soviet Union to
assist ip developing the school
for partially sighted children parti-
culerly with regard to the eQuip-
ment and physical srrangements
to be provided in such schools;

that the bhlind in this country
should be provided subsidised
bhousing. They - should also be
exempted from the psyment of
income tax and given concessions
on such transport facilities as are
not already provided;

that a good recreation programme
should be organised for the blind
on a national basis. A few nlubs
should be set up and summer
camps organised regularly at health
resorts. Competitions in games,
music, braille and other subjects
should be organised;

that the National Centre [or the
Riind should develop a well eQui-
»ped reseaich unit {or developing
ways in which industrial processes
cap be simplified and make safety
devices designed to meet the
reQuirements of blind ipdustrial
workers;

that the wvisit of the lndian Dele-
catiop 1o USSR has proved very
useful and exchange of such visits
in future wyears will be of great
value and should. be encouraged.
In 1971-72, a Delegation from
USSR mey be invited to study
in depth the services for the blind
in India and advise us on the for-
mulation of projects for the reha-
bilitation of the blind here;

Similar exchange programmes may
also be arranged with oOther
countrien.



15 Wi re A Hgnry

MOWER TR Y, L85

Woritier fiLmesns L7

irpiog Map Teies o eplanad sTicoy

I'hp [t ‘he bec) lllus BT Erowspy

Exiaelen wf  [Igbigd ¥agp  Treanpars
TP T TD LAN.0TE B0 STETENE Pr1Awch
T a0 EFiL LARAVLIFAT

10T, QHEI TIAR] EIGHAOEE STH50L-
Wil ite Cdictaizi of AHIPPRIMO AT
TRANTEET b ploHiesd 4ia pinle |

heires Jualive 2f [oognniog *

THE M iMISTHE ¥ GlaTio 1N TEE
AVNGEERY OF Al O ULTLRE TAHK)
A AZARED P S HIBEL {u) the Llodiss
Councik of Agricaisoel Fesesich fiwd aper
uRbLed] te:eilca LTk LeHEF fne A&11 Ladiz

A
mn Judehly, Ao L dedh, !

1F whGOG:

idpordlnwezd Whwed ynpravemmetst Paeles

Iy C2 QO LB WAugd [uiweks IFRIIA L1kF

B haa—tha—prady oo ae @=11 oo ks

Cbazifiur hal Sleee borp fleiisd

{5) whichet it 18 propused v amtecc
top servior o Calcuwica gnd of &z, whewd,
Lol

Ll jnng! nwd phyeive! choroeigriclics ™
wlicut, Yien work o Lucdy wedasd b B
O EEOEr 4o the  Jrdirn Agrssoliucol Kee
raarch fosliiule. As o Pacals Oof LalE K,

J laren puapker wf WOERs s&rinses hreeless

i

o

TE LU ApdGiy Lf OF L1 [0 G HLIFAED

Wlel Gerowy T

THE MIHSLER O] PARLIAMPRTARY
A 1RS AuD RIIFPPINGE AT TRARE-

cETBECSA% T h:lrg evalupi=n 19 1uEh S5 -
aclerdlee a5 thel pRBMBD oButEnt and
hapaii @k, s soelily, some f 1the islasr
‘analiu Iih Sta b:-tr '!;'....um:., Fua sgd

conlent nid

hay Dear gtoped mith 2Eocr frcm bk byz-

cmber, 1971

dasilion of

i:"h} The
sevvice L0 LRicODeLe  wil] m sonnideran
etign 4f Ferfar

A

T n‘rl-rni; Beriize

(i) Oms pudBlOw  vwil GeiEsinog o
Mt harcae herioy & Badns cocreipy S2oacith
af 40 mpr i belpy ofersted Tor the

FORT (EHR] REAl BAHADUR) § {2) A= hmu.uu meEir Hhajll_v. Ad] e s
ccpepmenial-ounr frimot]oBA] T lver ekfvics 4 i i - [r i ted BRIl

ey -hlyh Zraily voeietloc rER b malowd,

k1 b ba dodipaucus stad -ber oo
uwetiglims uf wheai liave Peana siedics T
“Oer piofiae cortent. 1L Ees besac idcod

wilg g L L :l.__,ll'Jl'i:l:
L

richiss wig gl
I>ppa in 1aeir pldicn fonisoil. Tboe
el wHL AL DS, howomg, siproager gluoen,

caking 1kem  seflzhle e Euiomeniac

Lrpad u.oiioimy.

e LT,

Fh'i Wha a H .
L T T B

VWark dans by [edkan Cauwlh of Aark-
celerak Bekearch fer hotkon saallir
ol Wlpal

1127, EHRE BAR! EiEHDRE EIMOE |
W1l she MEZpivier nf SIBICLHTUES W
plavied 10 JURLE

: I o : rrrrr—; ;
Aarcicionsi '|L'ﬁ1i1_!' Lia dmmpueed 1mcte
Tormreze 1hrey s the Baoonel Eeads Corpue-
oo, Exiranter Dpviiuale ecd U Siae
Zeporimenis of Agricelrure igke accar

sgpd 1 eetulufisa theds wrilatlgz sy

b formea §.

fal sbom wask doso b7 whe odle Leua-
w41 ol !g:]ﬂn!!.;...lﬁ Beewarcl fize toprom-
iog b Guality sod Tlasoar o wheet ;

ih"- WRETIET EMY GRIRPErALLE cidy has
oseR madn i i Lhz pRmain conkem w0 indl

Cholerepea of incle Boebary of
ozbagy  EIudlelnog

iEj:"!,. HITRT WAL BIRMEQIB SIRHL .
Wbl pso Mivisdzr ef HEALLH sAD
FARMITY FLARAIYG Do ricred i digig:

1 - a
104 RI-=LiaBT  LEC  LOLicl A= 168 al

PRETRRT MlacliErivel Calick Lhe  Fudild AR




ITT Friifen Laawdrs

el Gzwrmr, 1971 awpdoved  Lee poieibn iy
af popwlarlsiog cadlaiezn madlelhea L0 Lha
sedizll skpere

(bl upc vatcoma nf the coolersnce ;
ind

e} che scepa sakon for ks deveiop
wgdl of peclesr pedinloes ©

TRE DEPMITYT s{IMTZ-BEE 1w THE
MIMISTAY 9F HEALTH AND FARILY
FLANHING [RHRT 4 %, RSO} - o
nd f'h!. TEbs Fhitd A=noos! Coofele-1se
! the S=sicty ol Foeiene Madizsing eeid
o Yorgars] (e 35b 12 BT Qousler,
IH71 meoubtsd  av edckllbki apporiLaiLy
I'ﬂrd::ﬂl-'luﬂﬂ; tad upfnling ol 19 Hhe-
tlas & tha zvallzhdiliy of Badinbhera-
macenticads  wird 4 Quirm=nt [ F2117-ERY
far 15w praccles ar Waelecr Badlcine.

Tha #zjhiflon oo pr by the Alacitn-
picy Copporatuge o' Sydin, Aedreted s
1=t Lltde 8 ths Conleinnol mpds 5t slear
“hal RY *bs  Ccatfomeatation rogeimsd Tor
the rrpstice of  nocleor medicloe <= mow
Azliepansky avoilable. e mdiopharma2en-
Lzalz =ow alTsedy en o repTlel wredacng
at=Srlng T AldRa Abple Fewarch
rentre

{c! Aprlisgdier »f Radinisoiozse fxt
bk very great prachine] beacll so medi-
alng, 3o agrieclioee, it induwstry, o cod
P valosr aul in jersgizi, 100 Lie e
ul nediclee 1he fnfloc oy progremme 05
envicuger by k2 Fooefiemng off Aromes
E-=rgy:—

-

Fraklielras 3 madioal pradeid

warisinase,

fhil Frablsbmen: 2f 5 Fegsl Redls.
T on madicng adiree
1l Pramdisn aatjctaurd 48 Mmtlhics -p
IS woal! dmrope laloratories  :x
hostionls atcached in wedicel
ol apes bareughoen the enieeyr,
liv]) Esinkhiiclipent of Tel=therary
Cenrrgs Sor irdasment of mRH AL

AARANAY AR |, [2BY fapwa)

FFrlirea Anamezs 17E

seoly ghoriago of XK-RAy Fllod im Lalwi
Hnaphtain

i BHERELD ™. M. SA™NOHI -
DR. EARNI SIGOY -

Wl tha Winleer of HEALTH AWE
FaMILY PLAMMNIMNG bé  tf=hind to
AbRde;

(1} what are the Lotal requirammons Gf
1"&?! Blmg for each o the CipvECErent
Loppitela jb Delai and Uiose shdl §ie Fuo
EF dha Doothl Adminlscrellom per wedr.

(E) whal |% the oXfent ©F ppoccages
in each @l 1thais Lodpitals ond regeane for
san-3upplY im ndaJuzls Qunoililea; ao

vod e what e2ieut U present shorLages
vpl ke piributad 13 delny in elfeciing
Fappiies BY 1he duplitas [eeparesount zod
whulhat 1ha bodpitale wi11] ba parmiteed Lo
dapare tEgit minimam redo femends throggh
rireci mrepesa o o [fect Lnpon 7

THE DEPUTY MIMNISTER I THE
MrSETRY OF HEAITH A™NTF FAMILY
PLAMMING [SHRT A, X, KISl {ud
Tim PP CTimLe Ennaal raJuoire-
meatk Af tho tea capirally +on borpiinls
re md Tollows:—

Safdurfang Jex plii

Hicy LrpBLiLy

I£ & 12 51 pitts (2% Blete eech nackel)
LIS N - 7 i~ B - -d:-

my 2 1021 . - -dgy-

fpu Gk ERE L An-

<x o4 B 0 {30 dIme rack peckor)
[yl Jar ., (2> 1ieod eaeh paskai]

Witagdod M sl

Yalud Haendily
1 Id 1 12a5 13 £k
LE I -l 151 plis,
113 44 -dlu- 150 pElx,
H ] -l 1 pEL

[ L -de- i pkis.
ik 2 23 ~gtie G50 gkt

Lz T - 106 ks,

LN 1n 30 A5 mhla.
Mapel Tz co bt 2§ 100 =lkya,
ekl Oeelysol

Al P ™ phca.




179  Writren Answers

Tnformation regarding the requirements
of the haspitals run by the Delhi Admini-
stration is being collected and will be laid
on the Table of the Sabba,

(b) 1t had been reported that X-Ray
Films except size 4" x 4" and dental were
not available in the market. This shortage
was mainly due to the reluctance on the
part of the suppliers to supply films in
adequate quantity because of a dispute
regarding the rate contract price following
the increased levy of customs duty. The
suppliers, have, as a result of discussions
between them and the Dircetorate General
of Supplies and Disposals now agreed to
¢ oamply with all pending supply orders.

(c) There has been no delay on the
part of the Directorate General of Supplies
and Disposals in concluding contracts for
the supply of X-Ray films, The hospitals
have direct purchase powers opto Rs. 2,000/
at & time subject to an aggregate of Rs.
15,000/ in a vear against items on rate
costract. They can alaoc import directly
X-Ray films upto a c.if. value of Rs.
1,000/~ at a time.

Loans and Subsidy in Rajasthan for
Reclaimation of Ravine Land

1125. SHR1 N. K. SANGHI : will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government bave for
mulated a scheme of giving subsidy for
reclaiming ravine land in Rajasthan;

(b) weatber arrangements have also
beea msde for granting loans through the
nationalised banks to persoms who will
undertake the reclaimation work; and

(c) if s0, the response to the scheme
and whethar the Government of Rajasthan
have forwarded any soheme to the Central
Government in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a). No, sir. However
a centrally sponsored schems of Pilot
Profact for reciaimation of ravine laad for
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a target of 2000 hectares at an outlay of
Rs. 50.00 1akhs has been initiated in the
Kota distriet of Rajasthan to determine the
technical and economic feasibility of large
scale ravine reclaimation, on a 100%, grant
basis from the Cestre to the State Govern-
ment.

(b) No, Sir.

(c) No scheme as such has yet been
forwarded by the Government of Rajasthan
to the Government of India in this conne-
ction,

Release of foreign exchange to Hindustan
Shipyard to execate orders placed by Indina
Shipping Companies

1126. SHRI N.K. SANGHI:@: will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Hindustan Shipyard
is unable to execute expeditiously the
orders placed by the Indian Shipping
Companies because of procedural delays in
sanctioning foreign exchange;

(b) whether the Hindustan Shipyard
has requested the Ceniral Goveramert to
make bulk allocation of foreign exchange
to facilitate purchases from abrosd speedi-
ly; and

(c) if so, the reasons for the delay
and takisg s decision on the above
request ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) to
(c) . 'nthe past the ship construction
programms of the Hindustan Shipyard was
occasionally hempered due to difficulties
and consequential delays in the sanctioni-
ng of foreign exohange. But this difficuity
has been removed to a very large extenst
by the adoption of the system of bulk
aliosstion of foreign exchange for the
requirements of Hindustaa Shipyard since
May 1971,



181  Written Answérs AGRAHAYANA 1, 1839 (5AKA)

Allocation for rural heusing schome in
ajasthan

1127. SHRI N K. SANGHI Will the
Migister of WORKS AND HOUSING be
pleased to state .

(s) what has been the Cantral alloca-
tion to Rajasthan during the three plans
for rural housing schemes ;

(b) whether the targets fixed under
these plans have been fully realised and if
not, what has been the shortfall ; and

(c) how far the target for the fourtd
plan hes been achlcved so far and what
has boen the backleg

THE MINISTER OF SIATE IN THE
MINISTRY OF WORKS ANP HOUSING
(SHRT 1. K GUJRAL) (2) The Village
Housing Projects Scheme of this Ministry
was 1ntroduced 1n August, 1957 Central
assistance amounting to Rs. 150 lakhs was
allocsted to the Goverpment of Rajasthan
under this Scheme upto the 111 Plan out
of which the State Government had drawn
only Rs, 75.09 lakhs on the basis of ex-
peaditure incurred by them.

(b) No specific physical targets were
laid down by the State Government How-
ever, according 1o reports recewved from
the Siate Govercinent, they had sanctioned
abuut 6,400 houses for construction upto
the end of the 3rd Plan out of which about
3,000 Lad actuully been copmileted.

(¢) The Scheme falls in the State
sector Siace the beginning of Fourth
Plan, Centra} assistance {or all state Plan
scheme is being allocated to the States in
the form of *block Inan’and ‘block giants’
The State Governments are free to deter-
mine the programnies/scheme to be 1mpic
meated, the funds to be allocated and the
targets to be achieved, on the basis of
their owr 1eQuirements and priorities. The
Governmaet of Rajasthan have discontinu-
od implementation of the Village Housing
Projects Scheme since the beginning of
the Fourth Plan,
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Instructions to ship owners fo recruit
more seamen from Calcutta

1128 SHRI MUHAMMED SHERIFF:
Will the Minwster of SHIPPING AND
TRANSPOR1 be pleased to state °

(a) whether the ship owmers in the
country has been instructed to recruit more
seamen from Calcutta in future thas hit-
herto ; and

(b) it so, the contents of the instruc-
tions and the reasons for the same ?

THE MINISTER OF PARLIAMENTARY
AFPAIRS AND SHIPPING AND TRANS-
PORT (SHR1 RAJ BAHADUR)- (s) No
such instructions bave been issued. How.
ever periodical discussiors have been held
with the Shipowners and the L nion with
a view to ensuring recruniment of mere
seamen from  alcutta than at present.

(b) Does not arise
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§omTE W W NAAY
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TTAR T Wi A% g9 W aw a8
J wtewtww W owEet & goar 8

aqm % fewfex v8%r ama (cz1zq)
TEE & qrAT & Wd wirwEd. var
D d

FEOIA 3 AW A ITHN FIAT AW
q E Fzgad, ¥ A undIdd
Fgr wrar 2, famto o sfwar #r fasre
foar & 1 #at & grams o s wafy
% WITET eI W Aarr FR % fag
ot 9gfa #1 aAsem 7o fagr mr §
ArgN & griA ey faar qw foy
faeger a1 agdt & e ¥ fawiw
% fafqat o fawia brar qar

weqm & fafoa g0 & fanfo & fag
ts g fastiteg ove & fewrer
a71qT 757 A% g tear qqr &

faa@ FTa%R & Q-ana, TU & o' n
w feegtar (qrf ® &) ¢ ga. @
(Vamraw qw @ (¥F0) & fufam
qQeTFT &1 qEqH & < faeqary agqr
€U QINTER & R @, & qrgUwN
st O grew fear §1 30 fewm s
f1fwt 4 ot 9 a1 ox & felt & far eqre-
AT F14 W & |4 4T Glaarq e
2

A¢q1d ¢ fqrame uws 4 TQ amd
fggut 191 pewl F fwam ¢ o, foww
Al & 14e 8 awi |1 ) ggfaa
a o sule w1 2 {Fe sl F 9w
w7 8 W7 faE wrgds gmar g
19 39T, qgfay  ww-umgre Aar o
gadt gt =7 aanfeat ¢ s faar a
WA K QY MAT F WA T
F1 4 47 ogw qdam 7 gy
PV MR £ aswarges gk
fuat aar 31 W oafe & dom #Q
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taifaafir, @0 fewmy, o frawa
wife ¥ fadw sfoww azawe & &
wraa e mt

(¥) 3 ErT PN AW 39 SARS
¥ Fere qor ITT ¥ grafega fafue
WYY 9T W iMA w7, ¥ fvwg ao
FETEFTT Q¥ faeare g & areaw § o0
WM & faorQ ¥ ggiaar $30 F¥ I 94
¥, foqe fag ag carfes fwar o ar,
Ty KT X AW W |

dufug & exdgh soel & waa
arw agsyE KX

1133. wro sEt-neran ¥y« aav
ey ot gfear frdoe welt % amm
ot g7 &0 .

(®) el oA 4N W1 IV
wigd s, gard), graidt & AT
AW g K19 K72 P,

(@) &% et & am %q1 &,

() I P & A a3 ol O
Y GV KA ) ‘wed Feaw
A & fau cREINT g S T
%, wx

(%) @ swifaat 41 svq Slew
Y a% &7 a7

careey e afeny fagvea wrmew
# usa g (Al Wo do RFqAT)
(%) wreda  fafeer ra grmdd
@I €1 ¥ qfowg & wefa wwar
Iy GrgeE, gaA qar geaidfes og-
g ¥ fazafwiea W) 9T wIY &C
d -

qgae

1, ¥ty wywEw gearw, gfeary
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2, W ayewT gear, g

3. wedlzye wie fest urs Afefen,
Aeerae |

4 wargT wrw Aze argifen Afefuenw
vz TR aqr grikfean, qar

5 #®wdq sifrnegfe  fraw W,
Y |

6, Srgvtaq %z, A€ fet
' wrvifegiess AN, whw

g ¥% o afefem  cwre gfaz,
sz are )

9 wwhay wrgefew wFdr wifew,
Trorfomn |

0 7y argdfas $1d9, wfaag
Peouaalg grgd o wrao, wiqEn
12 g sgafes e aey
3. g wrgafaw §1&Aw g
14 zfega g fraw ngtfenma gt
15 ud e HIHE $Ea, agEaaE
O ¥l e 17 avad, s
17 Usda waitn§m AEA 4GS
18, tewma fray g, wey
19, qurrw gfaafadl, qudm
20. ST8 AEGT, *ASAT
21, Anad Ffasa aagy, gar
22 gearfaa facafeare, oo
23, fegh fazafaursa, faght
24, &7 fawafaaray, fams
25, wasar fevafames, waear

26, wedigge wis  Wfesw geweaq,
TrOirEt |

27 wrwe dfewa srowr, ek
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28, g pedtzge Tt

29, mg ow ny Afesd wFw AU

30 afewa wRAw, ndzw

31 %, o) dfewa wFY s@EF

32 3% gifen Afers 18w, fawsl

33 yer Afswa FEE Warw

14 wfgs wroiln ggfas gezqra
famal) |

15 ww Y W @ WETE gAr

16 @ ¥ Afeew widw, qar

37 W W 49 9T 9EIAIR, Fre 51

18 oIx, U it AgEfar geqen,
o

39y fafaw g, gpnamre

40, TRHTT WG T% W, ixdwn

41 Aferw AT frdeaa
42, Uew wigeIeE WIFIS, AwAs

43 ¥fexq sr=w qfrgmn

44 &t mz, dEFE F700F, artagr
45 gwmeray gegme A€ famal

46 W (Y AW ARAT G135 FAFT
47 WA ¢ famu w39 S Yoy
428 AT wTAYT TAANT

49 wawg¥e @A, AT

50 g % &) q TR, fage

S1. wrewy fpew wfww W

62 wfwsr wmedin
HEQIT SIRIT |

arafa®  emen

53 wwRa qigdfee 1w, wage
54 g wrgafes sy, @i

55 argdfes qur g fafamr Wi,
fagat |

56, wrg¥fes wraar, Srfs
57. NIy qrgifes v, q&

58, fafrt sreogm, fafamr

9 g wrgd few v, faaaarer

(0 gt myd far gfwafadt, st

(1 # nx ox oy oA, S,
A 1

6" Fvagy wrEw favafaama, amuEr

63 ot arar st ofeww s, fasedy

(t ffnea gorm ad freft

65 ufzry AT JRET

(6 szad wo faqst qep . qeAF

6" wlega mga fs arow gfaw

(% grga sy giafad gfgre

69 faem mgA f.a wu, A

70 wwwrz wyEfzs FIdw, wEw-
TRAT |

| wfges oy faw vegar, waagmane
72 wHTATT WA NETATY WETH
73 ® JAAIR T4 AAT M Flowad
*fegq gaaly

74 THRT wgA foF 1AW 497
"r'ﬂ’(’

| s=rizgr miwa gE wis dlvma
aur Afgvq foan g qrasrang, (ol
&3 o qmr gardr fafen wmide,
fage a1 1

b

1 falwar m@w 1a@as

wmnz gfean faaafamea, aeing
af 7T WA g wa|
. fasriaar fafaar sraa, vz

freqtdat

1w e gearifes dfess oo,
q9T ERIGI, THLAL |

2, fazmaz geatifas Afesa s,
qGT FETIA, FAFTAT |

> v b
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3. % uw. uw, dfuww ®w, wrmwqr
4. wavar Afxes wdw, wuF=T
5. gty Afzrw wdw, danis

6. Awam grRifes Afewa w@w,
qRAF |

7. =17 gfoeqr zedzgr e wies
avaa, af fassy

5 wagy gendfan  dfers w9,
e |

9. %, g€ Uy greqvifes afews viaw,
S|P 929

10. ¥gemara sfviga greatifas qevara
i G

L1, vt greavifas dfesa s,
JAAET |

12, @areq fgrg favafzama, aroger

13. g€ grendfas afewa s, avai

(@) wiweds  fafsear  wgfaai o
fearfmer wiofadi & meraw ¥ a3
oAt § ¢ w17 %99 gu ag fae
fenr war fa mrqd few g gt § oiwfe
wgsuE Hraxn wam & fao vavr
A G IR AENT LT 0Fw 75
ww, &4t giafudl w1 uEsiean ety
vgfs w1 aEmm wgles ramfes
Wty ramfas w1 dfEEw Goded
F{ﬁ?_’ i Aare simfani ar s
g wmfe  serEr Gtv fefral
g rrfrar & gfee ¥ gk gorrea A
sYafs wggart ane fefws afvatwan
gs sT A A § oty o137 owAl §
gaGm 7 I A T 9AT Fq AH
wgt v wA® gerw feeg waras oafaay
& wfatorm fagrna, ;gmid s75),
el aregfon 46 sfvw sgeqw
aneafy aar wiww Wiyfyat fow andt § 4
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™ gfaEi 7 17 otefud & qarare agd
FA0F gz ey ¥ awde wh
afwr ger as w1 9@ Aoy ¢ fag Faw
gfga ow aYefust & ydmens ¥ w0
w9 g # fear 4

wE doh gugrey aam grE )
MY A qfeer F oitr w17 s @ oW
qEaTT Hegral F) qrew gEEedt qIHET

T ¥

afrer & vivg aEEisww wgdeE
% a1 § faawr gew w7 falsmr
ey # v mAr & 9gaa fafeain
Frqfaar waer Uvawin giTRTsAT F
mee Sqtaat W fafaa aen & wras
faaifre #93 & arg-ars I9F ggam,
qor G ygar At F AN famed
i afafieq Arasssm ¥ wuaTo g
aret fafaar fasifea s 2 v gun
wg vyt faforr oewt & cer & ar
7Y § A1 37 9T W% GIT wsnae FQ
i QU W WeA & @ ¥ frare ey
HIAAT |

| faare 3 f5 mroete v 3
4 w1 o aven sfaga Yetuat & wlas
TRAW T JUANT W Q96 gl
famay, g@ o' § Nas qfywm wnn
nrex § qu fama wix Fafas fafsear
Y grag fagad o AT nw geaga s
# os ofw@laar g w1 @ ¥ W@
TR & weana 6. a4 s @ A
t=fag oYefadl & Trady ¥ g@ Taw 6
FEATRAGE A9 HTT AT AgH gk § M
g IqS AT ¢ x ag w v Wiy
T qF YET 7 |

1. v
2, garay
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3. FWIT
99

. WIAT

. SrETHrAR

N

. faewy

[T

-~

.
8. T
9. gFdar
10 wezwrly

11 gomey (Fa=aE)

freafafaa safgdl & @1aa ® 38
WSHUA STH ¥ FIATT IATGIAF TIH 416
ey wd ¥
. qTH
. awT
TrET
. qTATE
. FAT

3%

AT AR VS I ST

. 34ar

7q qfrez ¥ Mafy ggdem 0%

ate are fafeefla sekwE €1 19 |1
ge & forr § anfy Trveafer fasrefaan
A fenfafy, < gaigum @ A
fagr=sl & Fsqaq FT IYT FEAT FAFAA
grax o afwwg 3 gafar aat w2 sxfa
oYt gzuTe & Hegaq  avw) g and
TG AqT SUN FI GTAGTA I 1IA]
Wy Tl F TEAT qTEET FT gsAGH
% wETAT AT ¥ ITARF AH(T
AT FARFA FEE QAT TFF F@
FarT W grew AT fgwr g a3 wm
g gra @ ¥ gs A aar § T g
36 3T FIEEA FAF AN FHA
o ZMY i SAENT QFF ¥ AFAH
srafeqt w whwem 2% Fa1 fabea
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sArfa a7 £ TIF  AIH qUT IITT F IFAL
XX qAT FTTT ATTA A4 F A0 ag
sfrag fafgsa fafeaqr sgfadl & ==
AIXMA FeqrA AT T X4 T AENA
IWey AT & afeda § falfean
rfaat & fogreat £ g FW@OFT
yarg T FEr aar fafiry  fafeang
aexrt w17 fafoe tebpaml oz 73
qwrA { F | I¥9T Fox fafwed g
A1Y Aa3AT qA0 AAAAT HA Fatal Fr
7% 310 mewga & fag 94 w7 fafaea
FARATT ARG 9T wAAT I fwwy
Xwzz zAT 3 £ gAwavgfafesi &
gemza & mfaftas g fedizge wrr fge @
arw afefas ¥ 58 771 axifng w7 fa
¥ ¥ ama qa7 7 TINARE W wrpfera
F@ N arglagA & gEAiea ¥ arg
ame wreArr  fafwear fasna &1 gasrea
fafpear faomAY o gwrg A gwmw A
argy | arfglas gadsry gami 4 5fg.
vy gEwqregfafesr s qeman w3 fagr
2 o TAFT gI@ FArME ST Fzar
s gremifas fafear ogls £ ow
geaqw fadwar aatq < eaea safraay 13
mrafe gurg” 77 37 frr mar & 33 1fc
JISAT ¥ genae & fan w39 g3 gin-
faal 1 gar war 31 Fa¥, arafas om,
afsar, a1 gifz #0 avafea) #1 sfagq
S @Il & 417 % fMawr 9TIr
g [ 441 g1 asar, An avafos
sta owd W oge ey ar w3 as
aagars w13t &1 Amfrs fagral o
sfaued &4 geates 381 G sar a4
T utF3 ¥ 35T fagifa a@ i 93 q=
7% 39 qA4 39 fatwA gagam sof 1)
yrafeaat @aTiar garafas g
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() 73 g47 Argdz & svAReT St
T 3A OF HIHIMT TG FT AT SAGEAT
qaen fgrg favafaaras awmsr ao
g Agas freafreraa qrEwe #
ol 7% wEEr, WIE I A
freafafar sriel & wredre f=Peoar
vzl & emasrax e stz sagaE
Fawi} & SvaaT F37 & qAqO T AT § )

(1) fasniwar fafgaan s greTz
(Mfasna)
(2) maAdz. wigde  Fres, FEVAE
: (wrafaian
(3) TaANcE JIYA T FTE, FUGR
(Fafairar)
(4) wasHz wrgag wrenw, fadeEm
(wrafafeaar Fwa falaw)
(5) 73adz ArIFT FAT IR
‘ (wrat=feamr)
(6) wadHz qrgFT T, Mg
(zemtla fasia Ta@wes Wqsw F&777)
(7) TSNT A FoH AGTS
(wrafafyen)
(8) =1%o me atzaw (wrpAfaw) #fewa
FTHA, FFIE (Frafefea)
(9) madHz wxdl f=iwar sEa dgq
(wrafafwea )
(10) qo¥ o fagaar siaw, aelTg, giean
fereafaen=a wetag (zeage svafaan

() 5% w7 I, gl qAT A
wifes s acr & fadr sq qrgAtes
Far gAAT swe-aEn § Far @@
oA (ak sitafy Afagn, w462 uaw
watagl 391 462 vy T £, FaR G
a5 2 maly A F arfem amw
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fagiftg 3 & gy wrefin i@y o
FeGR A IR qiI9E F 7AW
FA7 FITEAS AT F19 A9 @I |
mar & e 9t3E ey 1972 9%
IR AT AT 1 546 Tafera st QM
il A WA (e wTey qiEAr F Saw
AT T HK1G7 39 370 fwar @raar |

gael Ay gfzar afelg ¥ 160
zavgeT & s Al @ gfen w7 3 frarg
tqa® megua 351 osd wiwg #y F@
g1 g9 wEg @im & gfis AEs
fratfer w37 & (o gavreas s
afger 90 qeg ¥ duTe g F AT GE
) JIFAT |

greamfas  fafear goner & aeava
o At 2000 2I0EAT ¥ &, 180 ZaT-
@ & gralafus wfewifrar & waw

mug ¥ afrafes fruyanr g, sife o
g
et e

g gfear o CmaEl w1 aFwA §
T 7§ A FWE w19 AR g
TRT AIT 17 HFTA, TMIT 07 TR
£ gAaed s wAfa 2o T s @
% FTU0, Alog WA w0 & oy FWE
fam #18 wafy fasitig 72 =1 @7 g@at )

Helping farmers ig selection sf Ferti-
fisers accerding to Solls

1134, SHRI BIRENDER SINGH RAO:
Will the Minister of AGRICULTURE be
rleased to state :

(2) the steps that have been taken to
help farmers in the selection of fertilisers
suitable for different types of soils ; and

(b) if so, the broad features thereof ?

THB MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The far-
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mets sro holped by the Bxtension staff of
the State Agrioulture Dspartmeuts in the
selettion of suituble fertilizers for differ
etit types of soils on the basis of so1l ana.
Iysis made in so1l teating labotatories

(b) There are 128 stationary labora-
tetiss and 12 mobil soil-testing laboratories
in the States, The major fertilizer manufac-
turers have established soll testing labois
tories for advising the farmers on proper
use of fertilisers. Besides this, whenever
new fertilizer projects are Set upin the
country, every offert 1s made to sec Lhat
the product patterm 18 1n tune with the
reQuirement of the crops and sotls of the

region.

Nautrition Pregramme §u collaboratien
with UNICEF, FPAO and WHO

1135. SHRI BIRBENDER SINGH RAO
Will the Minister of AGRICULTURE be
pleased to stato :

(s) the programme of applied nutrition
taken up 10 collaboration with UNICEF,
FAO and WHO aimsedatincreased projection
at the village of various protective foods,
sduoation of the villagers i1n the produc-
tion and consumption of these foods , and

(b) the State-wiso achievements under
the Applied Nutrition Programme ?

THE MINISTER OF STYATE IN THL
MINISTRY OF AGRICULTURE (PROF
SHER SINGH)  (s) and (b). The pro
gramme of Applied Nutrition 1S1n operation
peactically throughout the country The
object 1s to develop progressively s co-
ordinated and comprehensive National
programme of education and training In
Applied Nutrition snd related subjects with
tho object of establishing an effective fic!d
sarvice to improve local dists through the
production, pressrvation and use of pro-
tective foods. The Programme 13 ose Of
the major National efforts to improve
aotritional standards, with the emphasis on
securing nesded nutritional supplements to
the vulnerable gromps i.e. pre-school
children and  expectast and pursing
mothers,

I':qmm has been taken up
mhumm with PAO; WHO and
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UNICFE, FAO and WHO render technical
advice UNICFF supplies certain basie
eQuipment for the production of protective
fonds assists voluntary organisations sgeh
as Mahila Mandals, Youth Clubs, etc.
financially for taking up setivities related
to the ‘programme’ and meets cost of traim~
ing, seminais et lhe major part of the
tinancial resources, ho vever come from the
Plan Schiemer of the S.uates whose commit~
mept in resrects t{ extension Services,
In rastuctwre Jotie t) Rs  §1,000{. per
annum per Blm-l\ Ihe Government of
India finances provision of rrigaton fact-
itues n Schuol Ga ders, establishment of
poultry, piscicilture umits by voiluntary
organisations and ass.sts Mahila Mandale
In securmg eJduipmert and accessories
necessary for preyatal on and distribution
of nutnitive f0ou  tn genetal items which
though essential lor the success of the
P.ogramme, ¢ nut covered by the subs-
taatinve State Plan Scheme 1m the first two
years of the To1 th live Year Plan, the
Government «f India has provisionally
paid Strtes Re 4% (;khs  The assistance
available to the States 1s at the rate of
Rs. 34,000/- pe: Block per annum  The
outlay for the fourth Five Year Plan is
Rs 10,00,00,000/~

3 The Programme had been taken
up 1n 924 Blocks by 31st of March, 1971
The Programme ts being put into operation
18 another 10 Blocks this year bringing
the total pumoet of Blochs under the
Applied N P ogramme to 1024 1 e,
a little ove 2) pet cent of the toial C D,
Blo~k in th. ccuntry

4 The Programu> has given a4 fillp
to development ol horticulture, poultry
pPioduction, in'and {fishertes where there
18 & potential, Matipe {fisheries has been
taken up on a large scile 1n a number of
srcas, Over 35,000 School Gardens, 15
lakhs Kiuchen and 15,000 Community
Garden Ja1e 1eforted tp have been estabe
lished by the e1d of March, 1971 Onan
uverage 4= bchool Gaidens, 18,108 Kitchen
Gaidens apd 20 Community Gardens have
been set up in each Block, The number of
poultrs units set up per Block 18 reportsd
to be 33.46000 hectares of water area bas
been stocked with fish Over 37.5 million
fingerlings are reposted to have besn supp-
lied over the years 1n about 800 reporting
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[

red imformation

" Blocks. A little over 20,000 quintals of

vegetables, 7,000 quintais of fish, 1.5 mil.
lion litres of milk and 25 million cggs are
reported 10 have been used in the demons-
tration feeding programmes under Applied
Nutrition Programme. This is spread over
about 118 million child and women days.

5, About a little over 1,44,000 non-
officials and 25,000 officials have been
trained under the Applied Nutrition Pro-
gramme. The fields included are horticul.
ture, poultry and pisciculiure.

6. The programme has helped estab-
lished & tield service to improve local
diets through the production, preservation
and use of protective foods. The achievements
in respect of certain essential features such
as villages taken up, School Gardens, poul-
try units etc. established, eggs, vegetables.
fish, milk, ete. produced and officials and
non-officials trained, as reported by the
State Governments, will be foumd in the
Statement laid on the Tableof the House.

[Placed  in Lbrary. See No. LT~

107471

Grants by U.G.C. to Universities and Cellages
1136, SHRI BIRENDRER SINGH

RAQ: Will the Minister of EDUCATION
AND SOCIAL WHLFARE bo pleased to
state :

(a) the total granmts givem by the
University QGrants Commissien to each
Central University during the period 1970-
71 and 1971-72 separately;

(b) the total grant given by the
University "Grants Commission to other
Unlversities during tbe same period separ
rately; and

{c) the total grants given by Univer-
sity Grants Commission to the afiliated
colleges, Staie-Wise durisg the same period
separately to each college for variens
campus schemes ?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOC!‘AL WELFARE AND IN THR
DEPARTMENT OF CULTURE (PROF.
D. P. YADAVA) : (a) to (c). The requi-
is belng collected and
will ‘be 1aid on the Table 6f the Sabhs in

 due course,

Crash rrurq-io. for Euums“!u ;

1138.  SHRI RAMKANWAR : Will
the Minister of AGRICULTURE bs pleased
to state :

(a) whether Government have embar-
ked upon & crash programme of ecarly rabi
sowing on an extensive scale;

(b) if so, the salient featurcs thereof;
and

(c) the quantity of fertilizers which
has been sent or is being sent to various
States for this purpose ”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) ¢ (a) and (b).
The existing programme has been stepped
up by helping the State Governments in
oceuring various imputs like seed amd
fertiliser and State Governments have been
als0 advised to bring additional arcas under
rabi cultivation.

(c) A special drive has been under.
takeon to step up the supplies of fertiliser
during Rabi 197]»72 to the Northern States
im view of the drought conditions in the
Seuth and in Maharashtra and keeping in
view the substantial incrense in demands
for Rabi 71-72 made by many of the

_ Northern States like Punjab, Utter Pradesh

etc. at short notice in August, 1971, In
this cemnection extepsive arrangements fer
running of special treins from Kandia asd
Bombay, despite other emergent demands
as the railways, were made, in coordiastion
with the Railway Board. Arrangemests
were also made in coordination with State
Gevaraments, fer substantial road move.
went at the cost of Government of India
to supplement Railway transport in a
coordinated way. :

Requirements for Pool fertiliser by
State Geverameats for Rabi are normaily
made threugh the allotments made for
Octlober-Docember and  January.March
querters, Part of the July-September Guarter-
alletment is also wtilisad -for Rabi steck
buildiag. Allgimests up to  Ootebm-
December, 1971 quarter ‘had already bbsz
issned add for the Jsmuary-March, 1972
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Quarter will be 1ssosd 1z due course
Taking 3/3td of the despstch 1nstructions
rsceived from the State Goveraments again.
st July-September, 1971 quaster and also
all the despatch instructions received aga-
st October-December, 1971 quarter, and
also all the despatesh imstructions received
against October-Decomber, 1971 quarter, the
total plan of supply for Rabi 1971-72 wp
to December, 71 comes to about 4 40 1akh
tonnes of fertilisers, to be supplied rough!y
dering the last two momths of July-
September 1971 quarter aad tha three
months of the October-December, 1971
quarter that is wa & period of five months
from Augustto December, 197] On =
proport vnate basis, the plamaed supplies
doring the first three moaths from Ist
August to 31st Octobar comes to sbout
264 lakh tonmes As against thid the
actual supplies of Pool feritlisers made
during this penod from Ist Auvgust te 3lst
October (1mcluding suppliss agsinm earlior
allotments but physically mado during this
poriod) were about 2.78 1akh tomnes
These were 1n addition to the supplies
received by the State Goveraments direct
from domestic manufacturers

Survey regarding Prodaction and Price
of Spice

1139 SHRI RAMKANWAR
SHRI M KALYANASUNDA-
RAM

Will the Minister ot AGRICULTURL
be pleased to state

(1) whether attention of the Govern
meat has been invited to a survey regarding
the production and prico of spices publish
in the Economic Times of the b
October, 1971,

(b) whether according to the surniev
production of spices has copsiderably
declined 12 the coumtry apnd as & resuit
export earnrngs havo been decreased, and

{¢) the resction of the Gevernment
1n this regard

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR!
ANNASAHEB P, SHINDE) (s) to (¢)
The isformation 13 being cojlsvted and
will be plasced oa the Table of the Sedba.
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Drought fa Aadhra Pradesh

1144 SHRI SARJOO PANDFY Wil
the Minister ¢ f AGRICULTURE be pleased
tn state ©

(s) whbether an unprecedeated dro
ught has taker place in Andira Pradesh,

(b) f s¢ the total loss of lives suff-
ered and
(¢) the stei < proposed to be taken to
s1void such droughts in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUI 1URE (SHRI
ANNASAHEB P SHINDL) * (&) Al the
2] dustricts of the State me 1eported to
have been affected by drought this year
The Central <tudy Tearm  sited Audhra
Predesh 1n September, 1971 for an on the
spot nstessment of the drought situation 1o
the affected aceat, had repoi iedthat drought
ovaditions were fairly acute and the kharif

crop bad been damaged in the districts that
were visited by them By and large, ciops
in the irrtgated areas had not suffersd very
much  The ramnfall that occored 1n
August 1971, 1s hikely to save soms of the
crop thoupb even in this case, tha pleld
wculd be below the normal  The tesm is
likely to review the sitaation soree time in
Ne ember, 1971

{b) No loss of humas life has bgen
te ¢ rted bv the State Governmeat,

(c) A Central Sector Scheme en
rural Works Programme was introduced in
the last financial year, with an outlay eof
P¢ 100 crores during Fourth Plsn Period,
U nder this programme, 54 districts (fmelo.
¢ ng5 districts :1o Andhra Pradesh) have
been selected for taking up labour ime-
tunsive a1d production oriented schemaes
of nuaer irrigation, soil  conservation, af-
f srestation, rural roads, stc in the chrosi-
cally drought affected areas of the country.
Although 1t 15 not possidle to banish dro.
L ght condition altogether from the country,
set the programme of rural works aime at
1educing the seventy of future droughts.

Preservation af Wild Life

1145  »HRI SARJOO PANDEY
¥ il the Minister of AGRI¢ ULTURE be
pleased to state

(a) whether the wild life 1n lndian
forests 15 perishing rapidly,

(b) 1f 5o, the reasons therefor,

(c) whether there is any proposal
under the consideration of Government to
presetve the wild life 1o the forests of the
country,

(d) 1if 50 the salient features therecf,
sad

(¢) whether there i1s any propossl
under the consideration of the Goverament
to prohibis hunting of wild animsals end
bitds other than lion, tiger and peacaok ?

THE MINISTER OF STATE IN THE
MINISTRY OR AGRICULTURE (PRO¥,
SHER SINGH) . (s) No, Sir,
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() Daes not arse
(c) Yes, S

() Steps taken to preserve wild Life
conust maeinly of (i) establishment of
nstiomal parks and samctuaries, (i) resin
ctions on the exports of wild asimals aad
birds, dead or alive, ot products thereof,
(11i) protection of rare and veaishing birds
and animals, (iv) esactment of suitable
wild lifa legislation and (v) setting up of
wild life preservation wiags under the
Fotest Depariments of the State Govern-
mentaand certain Umon Territories, (v1)
eduoating the general public in arder to
incaleate love for wild life

(o) Yes, Sir

wey wtw fewer wfgege Ow gue faw
* ¥ o a® TR 1 faww g

1146. ot gww i wer giw
o qg sk A& g AN fe

(%) o s RNaw g
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Central scheme for spreadiag ede-
caties ameng tribals

1147 SHRI D. K PANDA, Wil the
Minster of EDUCATION AND SOCIAL
WPEI FARE be pleased to state

(a) whether there 1s any scheme under-
takan or assisted by Central Goveramast
for spresding sducation among the Tribals
n our country

(b) i 20 the salient features of those
schemes and

(¢) the Staies where it 1s now being
implement

THE DEPUTY MINISTER IN THE
MINISTRYO F BDUCATION AND SOCIAL
WELRARE (SHR]1 K S RAMASWAMY)

(s) and (c) Various schemes have been
taken up both under the State Sector and
Contral Sector of the Backward Classes
Plan as well as under the General Edues-
tions]l Programme for the educational up-
Iift of the Scheduled Iribes in the counuy
These schemes are implemented by the
State Governments/Union Territory Admi-
nistrations having ttibal population

(b) Under the State Sector, where
Central assistance 18 given as block grants
and loans to the States the following are
main scheme
and

1  Pre matric  Scholarships

Stripers.

2 Exemption from tuition/examina.
t1on fees.

3»  Provision of educational equip-
aeats.



m

4. Setting up of Ashram/Residential
Schools.

5. Grants for construction of school
and hostel buildings.

Under the Central Sector, the follow-
ing schemes are implemented by the State
Governments/Union Territory Administra-
tions:

1. Post-matric Scholarships to Sch-
eduled Tribes—Thesec are awarded for study
of all recognised post-matric courses in the
recognised institutions in India without
any means or merit test. The Central
Governmont give huundred per cent assis.
tance to the State Governments over and
above their committed share so that all
the eligible Schduled Tribes get the Scho-
larships.

2. Girls Hostels for Scheduled Tribes-—
To provide hostel facilities to ihe giri
students of this community, grants are
given to the State Governments for cons
truction/extension of hostel Dbuildings
departmentally or through the voluntary
organisatiins.

Under the General Education Progra-
mme, the Departmant of Education of the
Central Government have the following
.. schemes:—

1. Scheme of scholarships to |

students belonging to |
Laccadive, Minicoy & | The entire
Aminidivi Islands ~for | expenditure

prosecution of studies in | incurred on
the mainland and {n the | these scho-
Istands. “larships is

| borne by

2. Scholarships to students | the Central

belonging to Andaman | Governmeut,

and Nicobar Tslands for |
higher studies in the main |
land. : J

3. Under the Government of India Merit
Scholarships in Residential Schools,
24% of the number of scholarships
are reserved for the Scheduled Tribes if
they qualify in their final test. The
‘entire expenditure on these scholar-
ships is borne by the Central Govern=
ment,
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Scheme for Boarding Schools far Tribals

1148. SHRI D. K. PANDA : Will
the Minister of EDUCATION AND
SOCTAL WELFARE be pleased to state ©

(a) whether there is anw scheme for
Boarding Schools for the Tribals at
primary stage of education ;

(b) if so, the amount Gavernment is
spending per student annually according to
this Scheme ; and

(c) the names of the States where
this scheme is now basing implemented ?

THE DEPUTY
MINISTRY OF EDUCATION
SOCIAL  WELFARE (SHRI K. s.
RAMASWAMY) : (a) Yes, Sir. We have
a scheme of ‘Ashram Schools” for tribals
which are residential Schools,

MINISTER 1IN THE

AND

(b) The scheme of Ashram schools is
formulated and executed by the State
Goverments, The information in respect of
the annual expenditure per student in
these schools is not readily available. The
annual expenditute per studeni in these
schools vary from State to State.

(c) The foliowing States are running
Ashram/Residential schools for tribals:—

1. Aundhra Pradesh 8. Tamil Nadu

2. Bihar 4. Mysore

3. Gujarat 10, Orissa ]
4. Kerala . i1, Uttar Pradesh
5. Himachal Pradesh  12. Rajasthan

6. Maharashtra 13, West Bangal

/. Madhya Pradesh

Setting up of Permanent Exhibltion of
Arts and Crafts of Tribals in Capital

1_149. SHRI D. K. PANDA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased 10 staie :

(a) whether Government is considering
a proposal for the setting up of a permaren
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exhibition of thbe arts and erafis of the
Tribals 10 the Capitel ; and

(b) if 30, the mein features thereof °

THB DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K 5
RAMASWAMY) : (a) No, Sir,

() Doss not arise.

Roersitmeat of seamen from Calcutta
{s Skipping Companfes

1150. SHR! INDRAJIIT GUPTA: Will
the Minister of SHIPPING AND TRANS-
PORT ba pleased to state

() whether both foraign and Indian
shipowners have been recruiting lass and
less seamen from Caleutta Port 1a recent
’“"l

(b) f 50, extent of the unemploy-
ment caused thereby,

(c) ressons for allowing the ship-
owners to discriminate against Calecutta 1n
the matter of recrouiment, and

(d) whether Goverrment propose (o
taks any action in the matter ’

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADURY): ()
the avatlability of jobs on foreign ships o
seamen tn Caleutta has been declining of
Iate but there has been an increase in  johe
available on indian ships 1n Calontta in
receft yeers;

(b) During the period fiom 1,1.1970
to 1.10.197! there has been s reduction of
1512 jobs on foreign ships againat 191 aew
jobs added on Indian ehips. Thus therc
was & net reduction of 1321 jobs during
the above period;

(¢) The aquestion of discrimination
does not prise a3 the shipowners have the
choice of reeruiting crew from the port
they like aceording to thelr requirements;
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{d) Periodical dissussions are belag
held with the Shipownsrs and the Usifons
with a view to ensuring recruitrent of mor
seamen from Calcutta than at present.

Pre-historic settiemont unenrthed
near Poean

1151, SHRI NAWAL KISHORR
SHARMA : Will the Minister of BDUCA-
TION AND SOCTIAL WELFARE bs plems-
ed O ctate

(s) whether some pre-historie sattle~
ments have recently heen unearthed mear
Poona in Maharashtra State;

(b) 1l 80, the psriod of the seitiement
ostimated by the historians and the items
of findings,

(¢) the culture t0 which the inhabi.
tants of the perind belonged to;

(d) whetbe
expeeted, and

some more finds are

(¢) whether thers appears to be seme
1elation hetween the Indus Valley Clviliss-
ton and thiv !

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DRPA-
RTMPNT OF CULTURE (PROR. 8.
NURUL MASAN): (a) t0 (). According
o the reperts appearing in the prass; Dr.
K. C, Malhotra, Direstor, Dhangat Proje-
ct of the Indian Statistical Institute, who
is currentiy on deputation to tha Dsesan
College, Poona, bhad found ia Jusa last
four closely kit pre-historic settlement
helieved to be 40,000 10 50,000 gears olé
near Dhawaipurl village in Abmednagar
district. The find is reported to include
sctapers, borets, arrowheads and blades.
A close examination of the sites and tha
tools is needed to establish whether the
tools are of the Stone Age or later survi.
vals. A detailed teport bas, however, besn
called for from Dr. Malhotra uad Dr.
Sankalla of the Deccas Collage, Poous is
the matter. 1t may, be sdded that the
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,mnmmn region -abouads in middle
Stone Age 100ls ani microliths sod as
such the discovery doss sot appear ‘to be
of asy grest significance.

Estl of cash crops

mated production
bythondo“tipu

1153. SHRI K. LAKXAPPA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the estimated production of cash
erop upto the end of 4th Ples;

(b) whetber production of some cash
orop havs fallen down; and

(o) f a0, the steps taken to improve
the productios ?

, .

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI

ANNASAHEBD P, SHINDE): () Production

targets of wajor cash erops for the Fourth
Five Year Plan are indicated below:—

Fourth Plsn Produstion

Crop
target
1. Ollsends 10.50 millioa tonnes

3. Sugareane (Gur) 15,00 million tonoes

3. Cotton 8,00 million tonnes
4, Jute 140 million toanes
5. Tobacco - 450 miflion kgs.

(b) The produstion figuses of these
ceops during 1969-70 aad 1970-71 are given
below:-

Crops Production in
_ 1965-70 1970 1
1. Olisceds 1.13 9.19
(miltion tonnes) .
2, Sugarcane (Gur 13.78 13.19
(mitlion topa
3, Cotton 5.23 4.56
i (umto. ‘bales) :
4ume 5.65 491
.. (million bales) .
S 3499
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it will be  sesm 1hatl whereas the mre-
dactios of cottop, jute and sugarcass hes
fallen, the production of oflseeds ~‘sad
tobacco has shown upward trend. '

(¢) Thbe tempo of work undér the smiit~
ing intensive cultivation schemes has deas

accelersted. Considerable streses has besn

laid on research under the soordisated imp-
rovement schemes. A hybrid variety of
cotton (Mybrid.4) which has a considerable
potentisi of increased produstion, bas bean
extended 10 suitable areas. In addition,
an Intensive Cotton District Programme
has been implemented in selected distriets
of important cotion growing States from
1971-72, Similar programme in respect of
jute is being worked out,

Cemmittee te look inte grie-
vances of stujents

1153. SHRI K. LAKKAPPA : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleated 10 state ©

(a) whether Government - propose to
appoist s Committes to look into the
grievances of the students in the country;

(b) if so, the terms of reference; and

(c) the time by which the -comamittes
will submit its report to Goverpment ?

THE DEPUTY MIN|STER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THR DR.
PARTMENT OF CULTURE (PROF. D. P.
YADAVA) : (s) No sir,

(b) and (c) . Do not urlu.'."

Hunger Strike by Offics of
Puajab Roadways Werkers llun
Mega, Punja

1154, SHRI MOHAMMAD 1SMAIL :
Will tbe Minister of SHIFPING AND
TRANSPORT be pleased 10 stats :

(s) whather
Government has bsen drawn’ (¢ the 48-
bour hunger-strike by the ofice béarers of
the Punjab louvun Wcﬁon Uahl
Mogs, Punjsb; . , )

ths montion ‘of the

i
p

B3
‘\
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(U) if 90, \he reasons for the hunger
siriks', and

(¢) what steps have been taken by
Government to alleyiate the grievaoces

of the workprs ?

THBE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) (a) to
{s) . The information required 15 being
collected from the Punjab Gevernment
and will be 1aid on the Table of the Sabha
when received,

Recoguised.Schoels in West Bengal

1155 SHRI JAGADISH BHATIACH-
ARYYA Will ths Mimister of EDUC-
TION ANDSOOIAL WELFAREF be pleased
to state *

{(a) the number of recognised High and
Higher Secondary schools 1n West Bengal;

(b) how many of them are 1o a posi-
1108 tO pay the teachers on the first day
of every menoth regularly;

(c) how, many schools receive grants
on deficit basis and how many ¢f them re-
geive lumpiwm gaat, and

{d) 1he sumber of Schools et recer=
visg any kind of grant and the number of
séhiools awaiting recognition by Govern—
ment 7

+ HE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF,
D. P. YADAVA): (a) Figuresas on 1.170

are as feliows }

High Schoel 2025
Higher Sgqepdaty Schools ......_ _193‘_7
TOTAL 4022
(v) 1,973

(&) €% 1973 raseve grant on dilt

cit basis,
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11) 1849 receive Tumpsum gesit.

(i) 200 receive grant tewasds
dearness aliowance and ad-
hoc pay increase,

(d) 246 schools are awaiting recogai-
tion These do not receive grants,

Recruitment of Primary School
Teachers (1 VWost Benga!

1156 SHRI TAGADISI] BHATTA-
CHARYYA Will the Minister of EDUCA-~
TION AND SOCTAL WELFARE boe pleased
to state *

(a) rhether Government proppse to
hold ap enduiry into the manner in which
the teachers of primary schools 1o West
Bengal are recrusted ,

(b) whether Governmentare aware of
any malpractice n this respect in the
office of the Distriet Inspecters of
Schools, end

(c) the number of primary schools
already 1n existepee for more thar a year
and yet awaiting recogoiion and the
reasons for delay in their recognition ?

THE DEPUTY MINISTER IN THEY
MINISTRY OF FDUCATION ANR
SOCIAL WELFARE AND IN THE
DEPARTMENT OF ( ULTURF (PROF.
D, P YADAVA) : () No, 8ir,

(b) No, Sir

(¢) Tbe required information 1s being
collected and wiil be placed on the Table
of the Sabha as soon as recigved

Non-Registered Medica! Practitioners

1157 SHRI JAGADISH BHATTA-
CHARYYA Will the Minister of HBALTH
AND FAMILY PLANNING be plopsed
to state

(s) the pumber of nonm-
Madical Practitiotiers {n West Bemgik
the whole of Indin jand ‘-

L

-
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(4) whether Government propose to
being.s bill to the effect that these medidal
prextitionecs got the chance of being regis-
tored 7'

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P CHATTO-
PADHYAYA) (a) A statement giving
the information made available by otate
Governments/Union Territories 1s attached

(b) Ire question ot enlistment ot
unqualified medical practitioners will be
considercd at the meeting of the Cenira
Council of Health to be held next year

Statement

Number of non-regustered
medical practioners in
the country

Name of State

1

Number of non- repletered

Name of Siate medical practioners 1n

the ocountty
I 2

Maharashtra Not katwa

Rajasthan There 19 no statutery
provision for reglsiea~
ton  of unQuslitedg
private medical pregi-
tioners and as skch
their exact number 18
not known,

Himachal No wformation

Pradesh

Andhra Pradesb  Not knowa.

Uttar Pradesh No Sutvey dene.

Delb1 Not known,
West Bengal Statistics are not main-
taiped by state Gevern-  Chandigarh No information
nt.
me Tripura Not known
M
eghalaya No Record available Pondicherry Registration of Medical
Tamil Nadu loformation not availa Practitioners Aect not
ble yei implemwated ia
the State. Medical prac~
Qrissa 32 unregistered and une ttioners bhowevar 4§t
licenced medical practi- themselves  rogialinsof
uone s have come to m  .he neighbouring
notice duting the hu State of lamil Nadu.
twO years
Punjab Information not aviila Andamans & hers 18 no unregistered
ble Nicobar 1slands and unlicensed medical
practioner in this Union
Guyrat N1l Ter1tory ,
Haryana Not known Goa, Daman and NO Se1vey «arried out,
Kerala Details of unregistered Diu
practitioners aot main L accadives Thete 13 1> uncegtsesed
tawned. and unlicensed methinl.
Mysore No information praciitioner i1p  thiet
Union Tetntoty,  ©
Nagaland ., No informatien
1
Astem No information is avai-  Manipur N
lable Dadra asd Nagar No such medigcal Ie
Tommmusks, ' . Approsimstely 1008 wiveli 7 ' domér in tib
Kool o s ; P i Teeritory,
e o=

aad
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Japanese bass on westera ocesst
for Cishing trawlers

1158. SHRI A. K. GOPALAN : Wil
the Minister of SHIPPING AND TRANS
PORT bo pleased tO state :

{s) whether the regresentatives of
the National Pederation of Fishing Co-
oparative Assosiation (Japan) had a dis-
cussion recently with the Cochin Port Trust
Authorities on getting & base on  the
Waestera Coast to their fishing trawlers :
and

(b) 1 so, the outcome of the discu-
ssion end the Government thereto ?

THER MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS.
PORT (SHRY RA) BAHADUR) : (a) Yes.
Representatives of the National Federation
of Fisheries Cooperative Associstion, Japan,
disoussed with the Chairman of the Cochin
Port Trust the facilities available at Cochin
Port for buokering and supply of water to
thair fleet of trawlers operating Os tuna
fishing off the west coast ia the event of
their bringing them to Cochin Port.

(b) The Cochin Port authorities gave
the information regarding the facilities
available at the port. No formal request
for the provision of any facilities was
made by the party nor did the port autho-
vities make any commitment 1n this regard.

industrial ceatce fur building fshing
boats wed pther equipment
in Yricbur (Keraln)

1159. SHRI A. K. GOPALAN : Wil}
the Minister of AGRICULTURE be pleased

to state :

(s) whether ths Government is bave
iag any comprebensive pian for starting an
indusisis] centre for building fishing boats
and other fishing oquipment mear Cranga-
aove, Trichur District {Kesala) ;

(b) if s0, the outline thereof ; and
(s) when the devision is Nbely 10 be
talioa ?

NovEMsz $2, 191
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THE MINISTER OR STATE IN THB
MINISTRY OF AGRICULTURS (8BRI
ANNASAHES P. SHINDE: (a)t0 (e).
Government have no plan for starting say
industrial centre for building fishiag bosts
and other fishing aquipmeat near Craaga-
nare, Trichur Distnict.

Treatment o Bronchisl Asthuma

1160 SHRI SHYAMNANDAN MISHRA :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state °

(s) wbhether a major break-through 10
tha treatment of bronchial asthma has
been achieved by Dr. D. N. Shivpan,
Assistant Director, Vallabhai Patel Chest
lustitate, Delhi , and

(b) if so, whether Governmeat bas
received any report on this subjeet ?

THB MINISTER OF STATE IN I'iik
MINISTRY OF HEALIH AND FAMILY
PLANNING (PROF. D. P. CHATTOPA-
DHYAYA) . (a) Therapeutic elaims for
the plant Tylophora 1ndia bave been
made in the treatment of Bronchial Asthma
by Dr. D, N. Shivpuri, The work is still
in an experimental stage and 1t is prema-
ture tO say that a break-sbrough ia the
treatmant of Bronchial Asthma has been
schisved.

(d No. Sir.

RSS. Liements in Banaras Hinda
University

1162. DR. RANEN SEN . Wil the
Mipister of EDUCATION AND SOCIAL
WELFRARRE be pleased to state :

(s) whether R.S. S. elements are
still active ia Banaras Hindu Usiversity ;

(b) whether these elemets bave recent-
ly occupied some compus building ;

(c) whether the University was clesed
down due to the activities of these elaments
in the University ; and

(d) if sq, what steps have bess teken
o slean the Usivarsity of (theee slemannin 7
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THE DEPUTY MINISTER IN THR
MIMNISTRY OF EDUCATION AND
SOCIAL WBLFARE AND IN THS DB.
PARTMENT OF CULTURE (PROF. D P,
YADAV) (s3) According to the informa.
tion futpished by the Banarss Hindu Uni.
versity the reply 1s in the affirmative

(v) No, sir

(c) The V ce~Chancsllor has already
published a detatled of the roasons which
led t0 the cloisre of the University A
copy of the report will be laid on the
Table of the Sabha

{d) Ihe Untversity hsd appointed a
Ore-Man Commitiee to enquire into the
recent incidents in the Unlversity. The
report of the Commitiee i under consi-
deration of the University authorities

Pradection, sale profit'loss of
VMeders Bakoriey

1163 SHRI BISWANARAYAN
SHASTRI Wil the Minsster of AORI-

CULTURE plsased to stste *

(a) bow many Modren Bakeries (State
ownad) have bosn catering to the public
and the names of the places were they are
functioning ,

(b) the total production and ssle by
thete bakerios 1n 1970-70 ,

(c) proftor loss of those baketies
in the last three years , end

(d) weether there 13 any proposal to
Cover more places by modern bakeries in
the coming year ?

THB MINISTER OF STATE IN THR
MINISTRY OF AGRICULTCRE (SHRI
ANNASAHEB P. SHINDE) (2) to (¢) : At
present nine units of Modren Baketies sre
functioning at various places A staise.
ment showing the places, productton sale,
profit snd loss 1s attached

(d)  The question of cstabishing a
few medium sized bakeries 13 under ocoDns)
deration

Statement

Names of places of Modren Bakaries. their total production,
sale and profit/loss

Name of the Production & sale during 1970.71  Profit (4 )/Loss (-~ ) 1n lakhs of
place (10 1akhs of standards Joaves) Rupses

1968-69 1969-70 1970-71
Atamdabad 43.69 (—) 131 (—) 130 ()04
Bangalors 38.01 —_ (—)324 (=) 4T
Bombay 104.95 () 065 (+)042 ()37
Caleutta $4.95 —_ — (-)516
Cochinc 77.44 (+) 3.40 (+) 439 ()52
Delhi 101.62 (-) 1.80 (+)210 (4)2%9
Hsderabed 46.19 - (=512 (=) 142
Kenpur 7522 - (—) 236 (+)622
Madras 35.06 (—)238 (=) 427 (+)209

Tow] 1— - sT.i2

————— o~ — —
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Price of Paidy is AMArm

1164. SHRI BISWANARAYAN
SHASTRE Will the Mimister of AGRI-
CULTURE be pleosep to state

(a) whether he 15 aware of the demand
by pagdx Browers in Assam that the price
fized for the paddy 1s mot In consistence
with the rising price of the cofisamer goods
1n the country ,

(b) if so, whether Agriculture Price
Cominierion has reviewed the entire price
polioy ; amd

(c) whthere the psddy growers n
Abbikdn have to sell théir produce at a much
lo##t price during harvesting season due
thé snti-people policy of Pood Corpora-
uo#l of India followed 1n A¥sam

YHR MINISER OF STATR IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDB) (s): No such
reprasantation has been received by Gover-
nment.

(d) © The Agriculture Prices Commi-
ssion has reviewed the entire price policy
of paddy for the kharif season for 1971-72
in thels Report on Price policy for Khanf
Cereals for 1971-71 season,

(¢} The Food Cotporation of lrda
are the procuring agents for piocurement
o paddy on behalf of the State Gosern-
ment 1n the entire Stgte of Astim exceji-
ing for the District of Darrang Inis
arca Of operation, the Food € orporation
of Indla provide price suprort at prices
fixed by the Government for the procure
ment of paddy There was no oceation for
r1ddy growers 1n the area of operation of
the Corporation to sell thetr produce at 1
rrice lower than the price fixed for the
procurement, The ¥ C 1 commencss pro
curetent after the State Government (ec-
lare their prolicy for the particular season
Durihg 1970.71 kharf #eason there was
delay in commencing procurement ore: -
tions as the Siate Goveri men1 delsyed
finnlsling certain important aspeett concern-
ing procarement. For 1971.71 season, tle
Corporation hate made all arrgngements
before 1,11 74 for procurement of paddy 1n
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thelr aten of jurivdiction which ikins
the Bime 53 duting fast year THR <Uad-
lusion that the F. C 1 12 followldy Wa
anti.people policy in Assam {n the fmhéter
of procurement of paddy is unwarrsnted

Widespread taberculosla amoag tribes
of Malda disttict (West Bengal)

1165 SHRR DINESH JOARDER -
Will the Minister of HEALTH AND
FAMILY PI ANNING be pleated to state

(a) whether Government aie aware
that the tribal peaple of Barind area 1n the
District of Maldn tn West Bengal are dis-
persing 1t large bv leaving their bearth
and home due to widespread tuberculosis
amongst them as there 18 no scope whatso
ever for their treatment , and

{(b) 1f so the action Govarnment are
contemplating 10 counteract thic problem

THE MINISTER OF STATE IN THE
MINISTRY OF HFALTH AND FAMILY
PLANNING (PROF D P (HOTTOPA-
DAYAYA) (1) No such ieport has eome
to the notice of the Government Of India

(b) Thetitbal T B patients of the
“‘Barind' area may avail themselves of
the existing facities in the Government and
non Government Hospital and Chest ( I1-
mes in Malda Distriet

There are tiso Chest Clinies to provide
domiciliary trertment of the T B patients
in Malds District a1 d 50 beds for the T B
patients Yurther, the State Government
have maintained 4 beds in S B Day Sans-
torium Kurseong for treatment of Tribal
T B patients of Noith Bengal areas

Deaths due to Road Accidents

1166. SHRI DINISH JOARDER
Will the Minister of SHIPPING AND
TRANSPORT he pleased to state -

(a) whether the desths due to road
accidents have increased madifold inregent
yoass
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(b) whetber the Government had con-
ducted any survey or study about the road
accidents, and

{c) 1f so0, the findings thereof *

TH® MINISTER OF PARLIAMENTARY
AFPFAIRS AND SHIPPING AND TRANS-
PORT (SHR1 RAJ BAHADUR) (a)
Adesrding t0 information received from
varisus reporting States and Union Terri-
torles, the number of deaths due to road
aceidents 1n the country during the years
1968 t0 1970 was as under

1968 . 3716
1969 - 4238
1970 o, 4794

(b) and {c) A Study Group on Road
Safety was appointed by the Govt oun the
3rd Jume, 1969 to go into the whole
Question of road safety including collec-
tion and analysis of date. The Group has
not yet s :bmitted tts report

Scarcitv of Foodgrains fa Tripura duc
to 1uck of transport factiities

1167 SHRI BIREN DUTT Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state

{a) whether attention of Government
has been d1 wn to lack of transport faci-
Ities,

(b) whether the Government recened
any letter, telogram from prominent per-
sons including M. Ps about the need for
releasing Indian Aurlines Freighters for
Traosport of food to Tripura ,

(c) if s0, the mmin features thereof}
and

(d) the steps taken by Goyernment to
mest this situation °

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) . (s)
There is oo shortage of fondgrmns 1p Tripura
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al present and the [facilities available
for “the transportation of feadgrains to
stations 1n Tripura from other parts of the
country have also been adeguate

(b) The Indian Aurlines Corporatien
received a couple of requests for operating
additional freighter services 1o Agartala,
There was however, no indication that the
freigther operations were desired primarily
carry foodgraine

(c) and (d) A Viscount aircraft was
positioned at Calcutta from the 13th to
19th Sepiember, 1971 for the air Lifting of
sertain cast-bound cargo, This aircraft
operated quite a few flights batween Calcutta
and Gauhati clearing the bulk of cargo
for Gauhati as well as other destinations
in Assam and Tripura. The freight agents
arranged further transportation of the
goods to the concerned desunations.
Because of operational difficulties, the
indian  Afrhine« Corporation did not
operate any freighter flight to Agartala
direct

Tenders for the nonstruction of Zaari
Bridge in Goa

1168 SHRI BIREN DUTTA : will
the Mtmister of SHIPPING AND TRANS-
PORT be pleased to state

(a) whether the tenders for the cons-
truction of the Zuar: bridge in Goa have
besn accepted and finalised ;

(b) 1f so, the patticulars thereof,

(¢) whethet Government has taken
any extra precautiona vis a=vis this oons-
truction Company especially ip view of
the ‘long over-delay' in the construction
of the Mendov: bridge, Goa earlier ; and

(d) if not, the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) to (d)  The required infosmation 13
being collected and will be lsid on the
Table of the Sabha 1n due courss,
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Views of R.B.1, Board regarding Production
of Food Crops

1169. SHRI M. KALYANASUNDA-
RAM : Will the Minister of AGRICUL-
TURE be pleased to0 state *

(a) whetber the Board of Directors of
R. B I. visualised a possible set back In
the production of food crops due to the
recent severe floods and droughts;

(b) if so, the remedies supgested by
them,; and

(c) the decisions of the Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHES P. SHINDE) : {2) In the
Report of the Central Bank of Directors
of the Reserve Bank for the year ended
30th June, 1971, a reference has been made
in para 182 1o the likely impact of
severe {loods, droughts, etc. on
the growth rate. With regard to food
crops, it has Dbeen stated that this may
cause perhaps no more than & small se
back to the growth r1ate.

(b) and (c). Para i88 of the Report
refers to developmental efforts, The mea-
sures referred to therein viz., larger utili-
sation of irrigation potential, wider spread
of improved sceds, fertilisers and bstter
farming practices, development of diy
farming technidues, further exploitation of
ground water resources and strepgthening
of rice research, are already being pursued
undar the Fourth Five Year Plan.

The Ministry took steps for (i) organi-
sirg more production assoon as flocd
waters receded, or the spell of drought
ended and for (ii) increasing, to the maxi-
mum extent practicable, food rroduction
so as to balunce the shortage arising in
flood or drought affected areas.

Representation from As*oc‘iatiqn of Taxi
Drivers regarding facilities at Taxi
stands in Delbi/New Delhi

1170. SHRIMAT] MUKUL BENER-
11 : Will the Minister of SHIPPING AND

NOVEMBER 22, 1971

Written Answers 228

TRANSPORT be pleased to state -

(a) whether representations have bean
received from the Association of Taxi-
Driveres in Delhi/New Delhi that covered
sheds should be provided in taxi-stands
to protect the taxi-drivers from sup and
rain;

{b) whether it has also bheen repre-
sented that there should be provision of
taps for drinking water in the taxi-stands ;
and

{c) if so, the action isken on the
representations ?

THL MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RA) BAHADUR):
{a) to (c}. The information required is

being collected and wiil be laid on the
Table of the Sakhz, as soon as it is
received. ’

Large s:ale transfer { reachers in
Government Schools, Delhi

1171, SHRIMATI MUKUL BANERJI :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether there has been
seale transfer of teachers in

a large
overnment

Schools in the Usnios Territory of Delhi;
and

(b} if so, reasons therof.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE (PROF.
D. P. YADAVA) : (a) No, Sir.

() Does not arise

Settipg up of New Medical College
in New Delhi

1172, SHRIMATI MUKUL BANERIJI:
Wiil the Minister of HEALTH AND
FAMILY PLANNING be pleased to State:

(a) the present stage in the setting wp
nf a new medical college in New Delhi.
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(W) the namber of sests provided

(c) the qualifications, etc reqmired
for admission of studeats; aad

{4) whether all the siudents who passed
the PreaMedical oxaminstion of Daelbl
University in 1971 in Fiet Divislon and
fatled to got edmimion in the existing
colleges will be admitted therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI1Y
PLANNING (PROEF. D P CHATTOPA-
DHYAYA) (a) The Medical College in
the Delh: University has started function.
ing mith effect from 25th October, 1971

() 1250 1971,

{0) The eligibility cenditions for
admission 1o the couess are as follows

(1) Pre-Msdical Bramination 1971
of Delbi University in at least
15t Class (60% marks)

(n) Chlldeen of Central Govt.
Employees posted in Delht
during the period not sxceeding
last three yoars

{d) All the students who appliad for
admission and fulfilled the elygibility
wondittons  have bheen admitted to this
ollege andtothe L L R M Mediial
Collegs Megerut where 50 seats have been
provided

Heatih bazard due to open dealn adjoiniug
Lodi Colony

1173 SHRIMAT! MUKUL BANER-
JU Will the Mimister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whetber b is aware that the oOpen
dran adjoiniag Lod: Coloay, New Delh
and ocontiguows o Kotla Maubarkpur
(known as QGanda Nals) is a veritable
heaith hazard gnd is breeding ground of
toagritos;

(b) whether the draia gets ficoded
during rainy ssason and eauses considers.
bls inconveniences to the lacal peopls,
and

(c) whether any action 1s proposed to
relign the drain or fill 1t up ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PRO+* D P CHATTO-
PADHYAYA) (a) to (¢) Informatian s
being collected and will be lpid on the
Table of the Sabha when recsived

IRT g A fenat ¥ AT A ANk
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Deterloration in the standard of
Indian Feotball

1175 SHRI VIJAYPAI SINGH Will
the Minister of EDUCATION AND
SOCIAL WELFARF h: pleased to state

{a) whether the standard of Indian
football has gene down in recent years ;

{b) whether Govetnent have tried
to find ount the reasons fer the extremely
poor performance of the Indian team at
the recent Merdeka football tournament
at Kuslaiumpur

(c) 1f so, the 1casoms for the poor
performance of the Indian team ; aad

(d) the steps taker to 1iprove the
standard of football 1o the country ?

NOVEMBER 22, 1971
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K S. RAMA-
SWAMY) : (a). Yes, .

(b) ard (c). Government are already
seized of this matter. The All india Foot-
ball Federation have been asked to set
up an enquiry Committee to find out the
reasons for their extremely poor perfor-
mance Findings of the Committees are
awaited.

(d) 1tis primanly for the Aill India
Football Federation to take steps to improve
the standard of foothall in the ocounatry
Government will, however, study the find~
1ngs of the Committee and take adeQuate
steps tn consultation with the All India
Football Pederation 1n this regard. Mean-
while, warious tacilities are now being
offered by Government, ¢ g. appointment
of coaches in the regional coaching centres
in the States, assistance of University
Grants Commission to the Universities for
appointment of coaches, grant of sports
talent scholarships ete

Financial .ssistance for the projests by the
Kerala Housing Corperatien

1170. SHRI C JANARDHANAN :
Will the Muinister of WORKS AND HOU-
SING be pleased to state

(4) whether the kerals Government
luas approached the Centre for financial
assistance for the projests put forward by
the Kerala Housing Corporation ,

(b) 1f so, the nature and Quantum
thereof, and

(¢) the decisions taken thercon ?

THi MINISTAR OF STATR IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1, X GUJRAL) : {(a) Yes, Sir.

(b) The
Korala State

relgvant schemes of the
Housing Board with the



jsg wmm .jmmmuw\\mxnl, 1893 (SAKA) -:?Writtq Anawers 234

n‘Qm and qmtum !hereof are given

bﬂow Hp
Nameé 0f - Natiire of - Amount of
the icnme the scheme loan invol-
ved.
Rupees
1. Medical Development 12 20 lakhs
College of an ares of
Housing 2.54 hectares
Scheme and construc-
in Tei- tion of 45
vandrum, houses.
2. Paroorsada Development 19 lakhs
Housing of 112 plots
Scheme and construc-
near Trivan- tion of houses
drum, thereon and
: development
of 12 residen-
tial plots.
3. Ullor Development 24.89 Iakhs
Housing of 104 plots
Scheme in and  cons-
Trivandrum. truction of
bouses there-
on,

(c) The first two schemes have been
approved by the Board of Directors of the
Housing and Urban Development Corpora-
tion on 4th October, 1971. Regarding tbe
third scheme, the Kerala Siate Housing
Board has been advised to consider drawing
up housing schemes for more congested
areas like Coshin and Callicut.

Request from Kerala Government to Allocate
PFunds for Davelopment of Erpakulam
Faroksa Costal Highway

1177, SHRI C. JANARDHANAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state °

(s) whather the Kerals Government

- has sequested the Contre 16 allocate .Rs. 9

~crare for. the: developrhent of Broakulam
- Faroka Costal Highwey 'in.the Stste; and

“(b) if 50, that decision bas been taken
thereon ?

THE MINISTER OF PARLIAMEN-
TARY APPAIRS AND SHIPPING . AND
TRANSPORT (SHR! RAJ BAHADUR) :
(a) Yes, Sir,

(b) 1t has not been possible to mscoede
to the State Government's
request us the Government of Tadia are
ulseady providing 100%;, Central financial
assistance for the development of the
West Coast Road and it is not feasible to
change the alignment of the existing West
Coast Road swhich is already nesring
completion.

Sub-Standard Samples of Drugs
tested in Caleutts

*1178. SHRI C. JANARDBANAN :
Will the Minister of HEALTH AND
FAMILY PLANNING bt pleased to state -

(a) whether 470 out of 1615 samples
of drugs tested at the Central Drugs
Laboratory, Culcutta in 1970 were found
to be of sub-standard quality ; and

(b) if so, whether any action has been
taken against the manufacturers produciog
sub-standard drugs ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH AND
FAMILY PLANNING (PROF. D. P.
CHATTOPADHYAYA): (a) in the
Calendar year 1970, 2177 samples were
tested at the Central Drugs Laboratory,
Caleutta, of which 511 samples were
found to be of sub-standard quality.

(b) The information is being coliected
and will be lald on the Sabha in due
course,

Recommended increase 1a Price of Milk
lllwllcd by Delhi Milk Scheme .

1179. SHRIC. JANARDHA-NAN :
DR. SANKATA PRASAD :

Will the Minister of AGRICULTURE :
be pieased to state ° )

(a) whether the .Govirn-inl‘_-bo:d'!-’-'-%:o!
the Delhi Milk Scheme has:recomended:an
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upwaid revision of prices of standardised
and toned nulk supplied by the Delht
Milk Scheme, and

(b) 1f so, decisivn tuken by Govern
ment thereon ?

1HE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUKE (PROF
SHER SINGH) (a) Yes

(b) Government have decided that
the working of all derartments of Delh:
Milk Scheme should be studied in detail in
order to eflect maximum rossible eco »
mies befoie considering the Question of
upward revision of gprices Meanwhile
tha fat cuntent of the siandardised nilk
has been reduced from 5 percentto 45
percent with effect from 10tk Ostober
1971 1n order to reduce the anticipatec
loss of Delh: Milk Scheme

Reguirement and rroduction of Foodgrains

1180. SHRI P VENRATASUBBAIAH
Wil the Minister of AGRICULTURE be
pleased to state *

(a) the estimated requirements of food-
arans {01 Bangla Desh 1efi gees during
the current yuut,

(b) the present position 0 stocks with
the Govu n wnt, and

(c) the estimated production of food
grains during the current year and the
figures as compared to the last yea: ?

THt MINISILR OF STATE IN THL
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P, SHINDE) . (a) The total
reQuemenms of foodptains (rice and
wheat) for Bangla Desh refugees dunng
the year 1971.72 are estimated at 107
1skb tonnes

(b) Atthe end of October, 197!
the total stock of foodgreins with the
Govarament, both Central and State, was
about 73.5 lakh tonnes
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(c) The Total production of foog-
grains during the year 1970.71 was 107 8
million tonpes. Jt is too aaxly to frame
any realistic estimates of the Jikaly pro-
ductions of foodgrains during the current
yoar (1971-72) as the ktanf crops are
still 10 the fields and the rab:i cropsare
being sown The target of production
for the current sear 15 1)2 million
tonnes.

Abolition ef Pood Zones

1181 SHRI P VFMNKATASUBBAJAH
Will the Mimister of ACRICULTURE be
pleased t0 state whether the desirability of
sbolition of food zones hus been coesi-
cered, If 50 with what 1esults ?

THE MINIS.ER OF STA1E N IHE
MINISTRY OF AGRICUI TURE (SHR!
ANNASAHLB P SHINDL) Yood Zones
ts such exist now ounly 1o resject of rice
The movement [ wheat and wheat pro-
ducts 18 free throusbout the country
excepting e stautorily sationed areas of
West Bangal  Rastricticns on the move-
ment of cosrse g.ains fave veen 1emoved
in most of he major profuc ng areas

Zona) restiic Ons ©n rice were revie
wed at the Chtef M niste ' Conference
held on the 13th Octoler 1971, The
consensus was that these restrictions
should continue with a view to maximisning
Internal procurement 1he recommenda-
tion of the Conference h.s been accepied
by Govertirer t

Import of Rycq

1182 SHR! P VENKATASUBBAIAH
Will the Minister of AGR'CULIURE be
pleased tu state the rice positon in the
country and the duantity of rice propo.ed
1o be imported during tl e ciizent year

THE MINISTER OF STATI IN 1HE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) Production
prospects or rice generally appear to be
satisfactory The stocks position is ade-
quate t0 meet the normsl requirement<
During the current yea: ending December
1971, about 2,000 tonnes of rice are %
pected t0 be roceived in addition 288,000
tonnes alveady smported,
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Unemplioysent among iron ore loading
workers at Visakhapatnam

1183. SHRI P. VENKATASUBBAIH :
Will the Minister of SHIFPING AND
TRANSPORT be pleased to state :

(a) whether there bas been acute un-
employment among iron ore loading work-
ers at Visakhapatnam due to poan-availa-
bility of railway wagons ;

(b) if s0, the steps taken 1o solve the
same ; and

(c) the result achieved so far and the
steps propossd 10 see that such a situation
does not occur in future ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
() tron ore exported through Visakhepat -
nam Pert is being handled by mechanical
means and no labour is employed wsither
for unloading wagons or at the time of
shipment.

(b) and (c). Do not arise.

Roesearch cn use of fertiliser on
non-irrigated wheat crop

1184, SHR1 P. VENKATASUBBAIAH:
Will the Minister of AGRICULTURE be
pleased ¢o state :

(a) whether recent research at the
Indian Agricultural Researeh Institute has
shown that thz fertiliser application was
beneficial in the case of noneirrigated
whaat Crop |

(b) if so, the steps taken to propagate
the result of the research made ; and

(c) the imcrease in production of
wheat from non-irrigated areas expected
as a result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE {SHRI
ANNASAHEB P. SHINDR) : (a) Yes sir.
A large number of trials on cultivators’
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fields were conducted in the dry farming
areas under the All India Coordinated
Agronomic scheme of thel. C. A. R.
during the year 1969.70 and 1970-71, in
the States of U. P., Haryans, Punjab and
Delhi. The results of these trials indicated
that fertiser application under un-irrigated
conditions resulted in increased wields of
wheat ranging from 25 to 100 per cent as
compared to the plois given no fertiliser.

{b) The results of these experiments
have been brought to the notice of wheat
workers of State Goveraments and Agri.
cnltural Universities, They are also demon-
strated under national demonstration and
have been put into practice in . A. D. P.
districts.

(c) It ts difficult to give an estimate
of the increase in production of wheat
from non-irrigated areas expected due to
the propagation of results of research as
the final yield depends upon several factors :
many of them beyond human eontol.
However, as stated in snswer of part (a)
of the Question, increases in vield to the
tune of 25 10 100 per cent have been recor-
ded in trials comducted on cultivators’
fields duting the last two vears,

gAY &iEl W eatesw Qg

1185, = wrwmany smedl @ 34T
wq1eeq WYY afzane faotes w5t 9z sam
Tt T F4 {F ;
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() wfe epw faer eg qrend
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Annui! fncremeat to untrained
Teachers of Wist Bengal

1167 SHRI MADHI RYYA HAL DAR:
Will the Mimster of FDUICATION AND
SOCIAL WIITARE ¢ fleased o state

{a) shether >overnment hive receiv-
ed represen ation fro 3 difterent Teschers'
Organisations for giving annual increment
in salaries to untrained teachers of West
Bangal , and

(b) if su
ment ?

the reaction of Govern-

THE DI PUTY MINISTER IN THF
MINISTRY OF  FIDUCATION AND
SOCIAL WELTARE AND IN THF Dt
PARTMENT OI CULTURE (PROF D.P
V ADAVA) (a) The Stite Government has
tecelved reprasentation fiom the Secondarv
“chool Teachers and Employees Associa=
tion, West Bengal, for amnual increment
in salaries 10 untrained teachers servingin
non-Governmeat aided Secondary Schools
in West Bengal

(b) The matter is under consideration
of the State Government

Treatment of Snake-Bite in Sundarbans
of 24 Pargana (West Bengal)

1188 SHRI MADHURYYA HALDAR
Will the Munister of HEALTH AND
FAMILY PLANNING be pleased to state

(a) the number and names of Hospis
tals and health ceotres whether facilities
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for treatment of snake bite exist in Sumder-
bans of 24 Parganas.

(b) whether Government are taking
up any scheme to help the private practi-
tiopers in villages with medicine and eQuip-
ments in this regard ; and

(e)

scheme ?

if s0, the main features of the

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND PAMILY
PLANNING (PROF. D.P. CHATTOPA-
DHYAYA)' (a) Toformation about the
number and names of Hospitals and Health
Centres where faciliues for treatment of
snake-bite exist in Sundarbans of 24 Parganas
is being collected and will be laid on the
Table of the Babha.

(b) No, Sir.

(c) Does not arise

Research on effects of saline water oa
young paddy piants of 2/2 meaths

1189 SHR1 MADHURYYA HALDAR:
Wil the Minister of" AGRICULTURE be
pleased to refer to the reply given to Star-
red Question No. 1607 dated the 5th Au-
gust, 1971 regaiding research oun paddy
cultivation under saline water and state :

(2) whether the research 15 being car-
ried on fresh attack of saline water upoa
the paddy-plants of two-three months old ;
and

(h)

IHt MINISTILR OF STATF IN THE
MINISTRY OF AGRICULTURF (SHRI
ANNASAHEB P SHINDLE) () wnd ('),
Information is being collected and will be
placed on the Table of the Sabha as soon
as 1ecelved,

1t 80, the jrogress thercof

Launch Services for hakdwip-Patharpratima
Rafdighi-Pathnrpratima and Kachuberia-
Kakdwip (Sagar lalands)

1190, SHRI MADHURYYA HAL-
DAR : Will the Minister of SHIPPING
AND TRANSPORT be piesssd to state -

(a) whether Government have any
scheme to operste two large-capacity

launch services for each of (i) Kakdwip
and Patharpratima  (ji) Raidighi and
Patharpratima;  (1ii) Kachuberia (Sagat
Istands); and

{b) if not, the reasons thereof ?

THE MINISTER OF PALIAMEN-
TARY AFFAIRS, SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) and (b). The requisite information has
been called fo: from the Governmeat of
West Bengal and will be laid on the Table
of the Lok Sabba on receipt.

Quarters in occupation of retired
Govertment Employees

1191, SHRI MUKHTIAR SINGH
MALIK - Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) the rule under which a retired
Government servant can retain Govern-
ment accommodation and for what peried;

(b) the number of retired employees
still 1n occupation of Gouvernment accom-
modation 11 Delbhi/New Delhi after the
retirement from Service, category-wise;
and

(c) 1f s0, the reasons therefor and
the action taken or proposed 1o be taken
by Government for therr eviction
from the Gosernment accommodation ?

THL MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) - (a) Under item
(it) of the Table below S. R. 317 B-11 (2)
a plovision exists that a Government
(servantion retirement or terminal leave
can retain the accommodation in his
occupation for a period of two montbs.
Tt is also provided under tem (ix) that
the officer who proceeds on Leave Prepa-
ratory to retirement or Refused leave
granted under F. R. 86 can retain general
pool accommodation in his occupation for
the tull period of leave on fuil average
ray subject to a maximum of four months
inclusive of the period pstmissible in the
case of retirement,
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(b) Thera asre 220 retired employees
who are swl) ip occupstion of general
pool accommodation 1n Delhi/New Delht
and the break up 13 as under *

Type 1 . 11
Type Il 33
Type 11I 48
Type IV 65
Type V 57
Type VI 6

Total 220

(<) The allotment of accommudation
in occupation of such officers has been
cancelled and the eviction proceedings
under the provisions of Public Premises
(Bviction of Unauthorised Occupants)
Act, 1971 have been/are being tnitiated
against them.

Retention of Government accemmedatios by
the dependents of decensed Government
Employees

1192 SHRI MUKIIITIAR  SINGH
MALIK Wil the Minnta ol WORKS
AND HOUSING be pleased to state

(a) the rule undet which the depen=
dents of deceased Government employes
can retain Government accommodation aad
for what reriod ;

(b) the number of such dependents
who arc retaining Government accom-
modation m Delh: for more than the pre~
scribed limit; category-wise; and

(c) the action taken by (iovernment
for their evietion from the Government
accommodation 1n  view of the large
number of persons on the waiting list ?

THE MINISTER OF STATR IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1 K., QUJRAL) - (a) Under item
(1) of the Table helow S R 317-B 11(2)
of the Allotment of GOvenment Residences
(General Pool in Delhi) Rules, 1963, a
provisiun exists whereby the tetention can
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be allowed to the dependents of s Govern-
nient servant on the death of the aliotiee
lor 4 petiod of four munths.

(b) 48 dependents of the deceased
Government employees are retaining
accommodativon for more than the preseri-
bed period. The break up 1% given as

under

Lype 1 13
Type 11 9
Type I1I 9
Type IV 7
Type V 7
fype V1 ceoeme 1

lotal 43

{¢) Tbe allotments have been can-
celied and wuecessery action for evieting
the unauthorised oiccupants has been)is
being taken under the provisions of the
Public Prennses (Bviction of Unauthorised
Oceupants) Act 1971

Allotment ot Government nccommodation
to the dependent of the retired
Government F mployees

1193 SHRI MUKHTIAR SINGH
MALIK  Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether Government accommoda.
tion 1s allotted tmmediately to the depen-
fent of the Government employee on his/
het retirement from service if the depen-
dent 18 already 10 Government setvice, and

(b) if so, the justificatlon fur such a
le *

THE MINISTBR OF STA1E IN THE
MINISTRY OF WORKS AND HOUSING
(SHRL L. K. GUIRAL) : (a) 1lhe regulari-
satioa/ad-hoo allotment on the retirement
of a Government officer 1s made :n the
name of his son, daughter, wife, husband
o1 father provided that the said relation 1s
a Government emsployee eligible for allot-
meat Of general pool accommodation and
had been sharing accommodation with the
retiting officer for st ldmst six momths
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before the date of retirement  Sueh regu-
iafixation/allotments are made within the
concessional period admissble to the
retiring officer to retain the accommoda-
tion

(b) This provision has been made
with a view to mtigate the hardshii
experienced by retiring officers and their
families who cannot afford to hire houses
from the private sector after their retire
ment

12 01 brs

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

REPORTFD EVICTION NOTICES $ER.
VED ON CENTRAL GOVERNMENT
FMPLOYFES TN KANPUR

{SHRI S. M BANERIBE) Kaopur
Sir, 1 call the attention of the Minister of
Works and Howusing to the followinyg
matter of mgent public 1mportance and !
reQuest that he may make a statement
thereon —

The reported eviction notices served
vn 4000 Central Government emplo-
yees, including 3,000 Defence Emplo-
yees, tn Kanpur, living in vanous
houses cnnstructed under the Indus-
trial Housing Schemae °

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUIRAL) A statement 1
laid on the Table of the House

Statement

A report has already been called for
from the Goverament of Uttar Pradesh on
the reported eviction notices having been
served  on 4,000 Central Government
Employees, including 3,000 Defence
Employees 10 Kanpur living in various
houses constructed under the Industrial
Housing Scheme. The report has not yet
been received.

The Scheme was introduced by the
Goverament of India 1n 1952 te bhelp the
State Governwenis, Industrial Bmployers,
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and Cooperatives of 1ndustrial workars to
build houses for providing accommodstion
at subsidised rents for workers faMling
within the meaning of section 2(1) of the
Factories Act, 1948, and persons® émployed
1o mines other than coal and mick diipes
within the meaning of section 2(h) of the
Mines Act, 1952, and whase wages do not
exceed Rs 350" p m

According tv  nfurmation  gvailable
with us at present, the Qovernmemt of
Uttar Pradesh, with financial esyiefiitics
from the Government of India (50 pefeent
loan and 40 percent subsidy), built about
16000 houses in Kanpur under the Subsi-

dised Housing Scheme for [ndustriai
workers State and Cenira! Govern-
ment  Implosees including those

cmploved 1n Defence installations) aré not
eligible for allotment of houses built
under the Scheme Central and Mate
Governments are expected to butld houses
for their employees (whether industrial or
non-industrixl)  wherever necessary, bv
providing requisite funds in their respective
budgets

2 Initialty, the tenements were not
very popular with he ehigible 1ndustrial
workers  Sone of the lenements also fell
within tbe securitv zone of certain Defence
invtailations i the aiea and the local
mulitary authorittes were not in faveur of
such houses being aliptted to outsiders
In view of these faclors, and in order te
save themselves from loss of revenue, the
Goverrment of Uttar  Pridesh  aliotted
whout 5009 tencments 10 tneligit ie persons
{which 1ncluded e up.oyees of Defence
esablishments as well), 1n contiavention
of the provisions of ths Scheme. Ever
sinue the matter came to the nouce of my
Ministry in 1958, efforts have been made
{0 persuade the Government of Utiar
Piadesh 10 get the houses under the occu-
patioa of the ineligibles, Vacated 30 that
tl ese could be allotted 1o ineligible tndus.
tr al worhers 01 whom the se were buiht

3 L xpressing their tnabilitv 1o secure
vacation of the houses occupied by the
Defence employees, the Government of
Uttar Pradesh, as an alterpative sojution,
propesed that such houses might be pur.
chased from them by the Minmstry of
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{Shri 1 X Gujnal]

Defence 1his proposal was not acceptable
to the Minisiry of Defence At a high
level meeting held on 21st October, 1965
among the Minister ot Defence, the then
Minister of Works and Housing and the
representative of the State Government, it
was decided that the State Government
could transfer such houses from the Sub-
sidised Housing Scheme for Industrial
Workers t0 the Low Income Group Housing
Scheme w ¢ f lst April, 1966 and repay
the subsidy to the Government of India
(as if 1t had boen drawn as a loan) over
a peroid of 20 years with interest thereon
from the said dete The Government of
India, as a measure of solution to this
long pending problem, offered to waive the
interest on the subsidy portion upto that
date This procedure would have emabled
the Government of Uttar Pradesh to allot
the houses to the Defence employees and
others falling within the low income
group 1 ¢ those whose i1ncome did not
exceed Rs 600/~ per month

4 The above decision was commun!
cated to the thes Chief Minister of Uttar
Pradesh on 13th January, 1966 In Novem
ber, 1966, the State Goverament communt
cated their inability to accept the above
decision, and relterated their earlier stand
that the Munistry of Defence should pur-
chase these houses Since purchase was
not accept ible to the Ministrv of Defence
the Suate Government were advised 1n
April, 1967 10 send thelr alternative propo
sal  In Julv 1969 the Government of
Uttar Prade-h suggesied enlargement of
the scnpe of the scheme so as to cover
the Defence Emplovees Such a sugges-
tion was alse made by the Minustry of
Defence 1n vivw of the wide repercus-
sions that 1t would have on the scheme all
over the country, it could not be agreed to
by this Ministry The Governmeat of
Uttar Pradesh again stressed in Januoary
1970, that the only logical and desirable
solution to the problem would be for the
Mipistry of Delence to purchase the
houses This suggestion was again com-
mended m May, 1970 to the Ministry of
Defence drawing their attention pointedly
to the fact that & large number of houses
happened to be located within the security
zote, and these should not ordinarily be
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ocsupiad by those sot 1n the empleymsnt
of Defence establishments The matter is
under considerstion by the Ministry of
Defence

6 Even tbough the houses have been
butit by the State Government with 100%,
Central financis! assistance, the ownership
and management of the houses vest in the
Government of Uttar Pradesh, and they
are fully ecompetent to deal with the ineli-
gtble allottees according to their rules
etc

SHRI S M BANERIJFF They shonld
read the statement They are setting a very
bad precedent

SHRI 1 K GUJRAL That is not the
inteation
MR SPEAKER [ don't agree that

it 18 a prececent If the siatement 13 short
1t should be read, but if 1t {s ong, it should
not beread We have been following this

SHR1S M BANERJEE This state-
ment was circulated to us at about 11
O’ clock. But, sir, thero are certain cases
when we get the <tatemen enly 1§ misut-
os in edvance

MR SPEAKER Y(u come to me
with & Motion and you give only 5 minut-
os for me !

SHRI S. M BANERIJEE
more than the Minister

You know

MR, SPEAKFR All ure human be
mgs. If it 18 your case, you say all that

SHRI S M BANERIEE This was
owrculated at about 1' But in future,
kindly see that they issie giving sufficient
time, because, this is alinost a direetion
from you

It must be issued
length of time

MR SPEAKER
giving Quite reasonable

SHRI S M BANERJEE In the State-
ment the hon Minister has narrated the
whole case 1 am reading {rom the state-
ment, which says °

‘Some of the tenements also feil with
1n the securty zone of certain
Defence wstallations 1n the area and
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the local military authorities were
not in favour of such houses being
allotted to outsiders. In view of these
factors, and 1n order to save them-
selves from loss of revenue, the Govt.
of U. P, allotted about 5000 tenements
to ineligible persons., .

at that time they were ‘ineligible’...

“...(which ncluded employees of De-
fence estabiishments as  well,.,), in
contravention of the provisions of the
Scheme, Ever since the matter came to
the notice of my Ministry in 1958, "

that 18, Mr, Guyral’'s Minuwstry..,

“...offorts have been made to persuade
the Govern nent of Uttar Pradesk to
got the houses under th occupation
of the ineligibles, vacated 3o that
these conld be allotted 10 eligible in-
dustria) workers for whom these were
built.”’

Sir, the history of the case is like this.

When Pand t Jawaharlal Nehru visited
Kanpur in 1956 and inaugurated the Emp-
luyees' State |.surance Corporation \hare
he visited some slum areas and he made
the historic statsment—"Why not burn the
slums.” That was his ocutburst, Sir, that
these slums should be burnt, they should
be demolisl.ed razed to the ground, snd
new houses constructed,

As a result of the late Pandit Nehru's
.nnouncement in Kanpur in 1936, these
houses came up, and the first eolony
which was set up was called th: Bapu
Gurba oolony in memory of Bapu Gandhi.
1 These houses were constructed on
land which virtually belonged to the
Defence establishment, that is, the Cent-
ral Ordnance Depot. Because of this, when
the commandent of that depot, namely
Col. R, G. Na:da threatened to demolish
these houses; these houses were xllotted to
the defence employees wotking in the
Central Ordnance Depot. Since 1938,
netrly 3000 of these houSes have been
oacupied by the Defence employees, and
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1000 more [houses occupied by the Postal
and Telegraph employees and other emyp-
loyees belonging to the Central Govern-
ment undertakings. There was a signed
agreement with the Labour Commissioner
or rather with the housing Commissioner
of U. P in Kanpur, These employees were
paying regular rent. They are in authorised
occupation. I Can see that with all the
honesty at my command, and this can be
cheked up, Now, suddenly they have be-
come ineligible because of the rules framed
by the Central Goverament which do mot
permit any employee Other than an iadus-
trial employee under the provisions to
occupy those houses,

This question was referred to the De-
fence Ministry and to the Defence
Ministers Shri Jagjivan Ram, Shn Swarn
Singh and Shri Yeshwantrao Chavan.
When the Defence Minister  Shr:
Jagjivan Ram went to Kanpur, be virtually
made a difinite statement t hat no employee
was going to be e@victed, and the occupa-
uon would be regularised.

Then, the suggestion came from the
WHS Ministry that those houses might be
purchasad by the Defence Ministry. This
matter is still under consideration.

Then, what didjthe UP Government
do ? [ do not blame the UP Goveranment
in any way, because the Chiet Minister of
UP, and the Labour Minister of UP told
us very fiankly that if the rules were
amended to include the defencz employees
and all other industrial employees and all
employees working in the Central Govern-
ment undertakings and the discrimination
was removed, their occupation could be
regularised.

The other day, that is, on the 15th
November, 1971, 1 had put a Qquestion to
the hon, Minister:

“(a) Whether the Ministry of Defence
has approached his Ministry to agres to
change the rules of allotment of houses
constructed under  the Industrixl
Housing Scheme in Kanpur and other
places to include the Central Govern.
ment employees working in the Defence
industry and other Central Governdient
undertakings; and
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(b) it s0, whather the rules Rave been
amendsd and if not, the reason for the
same ¥’

The answer was

“fa) Yes, The Dafence Minustry had
appealed to the WHS Ministry to
change the rules.”

But then the answer to part (b) of the
Question was .

“The Question of amppding the rule
does not arise because an amendment
of this naturs would have adverse reper-
cussions oa the provision of bousas to
the employess of all Government
umdertakings not liable to income taa
and departmental undertakings all over
the country.”.

I am surprised that today when we are
supposed t0 be moving tawards socialism,
as they claim, there 1s a discrimination
betwssn employee and employes, batween
an induatrial worker producing things in
an otdnance factory and an industrist
worker manufacturing cloth 1na textile
mill or working in a jute mill etc. This
discrimination between an  employee
working 1n a0 ordnance depot and an emp-
loyes working in a jute mill or a 1extile
mi]] should be done away with

The situation 138 extremaly explosive,
and we must thenk you, Sir, for giving us
an opportunity to 1aise this issue. Rents
are not being taken from them. EBach emp-
loyee who is staying there has been given
notices of damage charges to the tumne of
about Rs 3000 to Rs 4000, and thers 15 a
notice thit the Az 1i1 Amin and Housing
Commussroner would be visiting the place
after the 3O0th of this month to auction
their belangings, If the situstion came to
this, then 1t would affect about 3000 empl-
oyepy dofence employeas working io the
celence production units, which 1s the
rrima need Of this country today, and
aboul 19Y0 employess belopging to the
RMS and telegraph and tclephops and
«hers who are doing their best in the
interests of the countey o this crucial
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hout. If their belongings are auetioned,
and they are thrown out of the houses
along with their famuly members, 1t s

bound to becoms a law and order situa.
tion.
Therefore, in all humility, 1 would

appeal to Shrit K Gujral and Shri Uma
Shankar Dikshit, both of whom know very
well what 1s happening at this particular
juncture 1n Kanpur to have another
meeting with the Chief Minister, the
Housing Minister aad the Labour Minister
of UP and the Defence Ministry officials,
and till such time, those people should
not be asked to pay damage charges to the
tune of Rs 3000 to Rs 4000, and these
auction notices and e\ iction notices should
he withdran

From the statement I find that it 18

said

“The matter 15 st1ll under consideration
by the Ministry of Defence.”

When the Defence Ministry 1s conside-
ning the matter and when the UP Goversn-
ment are sympathetic, and when these men
have spant nearly 10 (0 13 years in these
houses and there t5 an agreement signed bv
them as tenants, why should they be evi-
cted at this hou and thrown out of these
houses, since they cannot get other houses
to live 1n now ? The GUnyernment of India
have no money 10 construct suddenly 4000
houses When they have been living in
these houses and paying Rs 13 or Rs 14
or Rs. 15 aad 1egularly, why should they
be gvicted

1do not want to inake 1t & fighting
1ssue a8 such. Nor am | trying no provoke
the hon, Munister or threaten him with dire
cogsequences, but definitely, 1t 1s 2 Quea-
tion of law and order At this hour when
the unity of the country 18 our primary
ntorest and we want the unity of the
country and we want t0 unite all the
employses. let thare be no  discrimination
between emploves and employee, an empl-
oyee working 1n a deparimental under-
takting or & public sector undertaking sod
a0 smployes working ip an industry. Les
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the rules be amended, and till such time
these notices should be withdrawn, and the
Chief Minister may be asked to find out
ways and means to solve the problem.

I would ask the hon Minister to give
@ definite reply which may allay the lurk-
ing fear in the minds of these 4/)00 emplo-
yees who cannot possibly work in the ord-
nanee factories, all the time think.ng that
they and their family members including
children and their luggages would be on
the street the next day. This assurance can
be given by the hon. Minister immediately,
and that is my earnest request,

SHRI I. K GUJRAL: 1 might clarify
one thing from the very beginning, namely
that no eviction notices have been served-
on the occupants cither on the initiative
of the Central Government, .,

SHRI S. M. BANERIJLE : Eviction and
damage notices have been sent to the tune
of Rs. 4000 or so.

SHRI 1. K. GUJRAL ‘ Neither eviction
notices nor damage notices have been
issued either on the initiative of the
Central Government or at the behest of the
Central Government, This should be very
clearly understood. I have learnt for the
first time now after I had received the
calling-attention-notice that some such
notices have been served by the State Gov-
ernment, The Housing Minister of the
State is meeting me tomorrow, and I shall
take this issue up with him about the
eviction or damage notices.

So far as the main issue is concerned,
these houses were built under the Industrial
Housing Scheme. The genesis of the Irdu-
strial Housing Scheme is that the diffierent
State Governments are given 50 per cent
loan and 50 per cent subsidy for building
such houses. About 16,000 houses were built
by the U.P. Government on this basis, and we
gave them S0 per cent loan and 50 per cent
subsidy. But for some reason these houses
were not given to industrial workers.

My bon. friend Shri S. M. Banerjee
is not the leader of omly the defence
production unit employees, but is also a
lsader of industrisl ipbour, I prossums,,,,

Employees (C.A.)
SHRI S. M. BANERJEE : But they were
not occupying it, I think I am being
misunderstood.,.,

MR SPEAKER : Let the hon. member

hear the answer of the hon. Minister
now,
SHRI S. M. BANERJEE : I am »ot

raising a8 controversy now. But they were
not occupying it.

MR SPEAKER ! Let him listen now to
what the hon. Minister has to say.

SHRI 1. K. GUJRAL : Whatever the
reasons might be, these houses were given
to employees other than industrial workers.
So, they had three options open to them.
One option was that the Defence Ministry
should take over these houses and give
them to their own employees on whatever
terms and conditions they liked. So, we
took the matter up with the Defence
Ministry time and again, but unfortuna tely
we did not succeed with them, and they
would not agree. The Defence Ministry
suggested that we might sell the houses
to the occupants. We requested the State
Government to explore that possihility
also. But only two or so odd applications
were received, and most of the people
were not interested in purchasing the
houses. We wanted those houses to be
converted into houses under the low income
housing scheme.

Another option that arose was that
the U. P, Government might take over
these houses and refund the money given
to them under the Industrial Housing
Scheme, but the U. P, Government were
not willing to do so.

The difficulty, so far as we are concer-
ned, is that we are averse to giving it to
the Defence Production unit for only one
reason, not because we discriminate bet-
ween an industrial worker and an industri-
al worker, but because if Governmaent
starts giving subsidy for housing its own
employees under one Department of the
other, then Shri S. M. Banerjse will come
forward tomorrow and say that the hous-
ing scheme for industrisl workers is not
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making any progress and all the money
1s getting absorbed 1n this. Now even at
this stage, we have only approached the
Defonce Ministty again that they may
teke them over at cost, and the cost 1s
very low- about Rs 3,000 to Rs 4000
per unit—at book value We are willing
to give at that value also

The only point 1s, 1f we get back this
money, which 1s not going to the Consoli-
dated Fund, this money will be used again
for industrial housing, because the indus
trial housing 1s badly needed 1n this coun.
try There 1s an extreme shottare of indus-
trial housing Either the Uttir Pradesh
Government should take them over and
refund the money or the Defence Ministry
should take over and refund the money
If my friend feels thit the money for
industrial housing should be used for
housing Government servants, [ think to-
morrow he will come back or his friends
will come back with a greit deal of grie
vance, because we are keen that not only
Government servants should get houses
but people who are not in the Govern
ment service should also get houses

In thiscase, I for one feel that the
Defence Ministry on the Defence Produc-
tion Unit —~should have taken over those
houses long ago, because some of the nouses
are built 1n the security zone ind that 1s whv
even when they sell them to others, I think
1t 1s 8 nisk even then because the property
wil) pass from one hand to the other and
a stage might come wh.n they do not like
the people to be sitting or staying in the
security zone ttself That 1s why we have
pointed out these facts, and 1 am sure
this will be sorted out very soon S0 far
as the eviction and dimages ae concerned
I will bring 1t to the notice of the State
Miaister of Housing tomorrow when he
comas tomorrow

THE MINISTER OF WORKS AND

HOUSING AND HEALTH AND
FAMILY PLANNING (SHR1 UMA
SHANKER DIKSHIT) May 1 add

a few words ? I feel 1 have gone through
1t yesterday - that someithing has gone
wrong somewhere in my opinion Itisa
matter of co-ordination The Uttar Pradesh
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Government or tha Defence Ministry along
with our Ministry have to find a solution
instead of asking the occupants to get out.
T hope we shall he able to sort it out,

These are some of the delays and puzzles
1n the democratic processes whether three
or four departments and the State Govern-
rent are concerned 1 assure the house
that we will try to sort 1t out as Quickly
as possible

SHRI INDRAJIT GUPTA (Alipore) *
Sir, after the Minister’s reply, 1 do not
suppose any more mformation will be
forth-coming As Mr Dikshit has just in-
tervened, T would like to raise one or two
q iestions He says this 1sa question of
lack of co-ordination 1n the democratic
system If you go thiough this statement
reciting the whole ‘'ustory of this case,
1t will be dquite clear that this1s quite a
scandalous stury ot bureiucratic bungling
not only bureau riuic bangling but the
inter ministertil and 13 between th. Cen-
tral Government nd the State Govern-
ment a eriminal callousness and negligen-
ce towirds this whole question It has
been aragging on for veirs From his state-
ment, 1t first came 40 the notice of the
Miunistry 1in 1958 It 1s now 1971, almost
over now Now, we are told these houses
were built 1n the securnty zone of the
defence undertaking But why were they
built 1n the security sone > Was it not
hnown to be the security zone at that
time ? Kanpur 1s one of the biggest centr-
es »f Defence p ofuction 1n this country,
and } an very sorry that this matter has
ceme to a head at a time when the whole
world will know that when this country 1s
euding up 1ts loans to defend 1ts borders
agunst the possibility of a foreign attack,
at such a time, thousands of defence wor~
kers who are involved 1n defence produc.
tion are facing the uncertainty about where
they are going to live with their families
tomorrow Is this matter to be brushed
aside »0 easily ? Therefore, what I would
say 1s that these Ministciss of Works and
Housing, Defence, and 80 on should cease
1o funciion as independant empires , they
run according to theiwr whims and they do
not have the minimum amount of co-er-
dination with each other These houses
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were allowed to be bullt inthe security
zone, and these defence employees were
allowed to become the allottees of these
bouses ; they have not trespassed ; they
have not forcibly occupied these houses
Mr, Banerjee has quite correctly said that
they have entered into an agreement. A
tenancy agreement was made with them
and, therefore, they are all lawful occupa-
nts ; they are not unlawful occupants in
any sense of word. Therefore, the Defence
Ministry which of course is under an ob-
ligation to build houses for its own em-
ployees but possibily is notable to spare
money from its huge defence budget at this
moment because of the other priorities,
are being given the option of taking over

these houses at cost price ; even that they .,

are not prcpared to do. The Ministry
here says that it cannot change or relax
the rule because it will have repurcussions
throughout the whole country. Are these
technical rules, inter-ministiy wranglings
and bunglings to be allowed 10 go on at
this time when the defence production
employees are facing the danger of evic-
tion ? It is scandalous and should not be
allowed to be brushed aside so lightly,
Therefore, it is not only a qQuestion of
stopping these evictions or damage no-
tices; that, 1 am sure, the Ministry will try
and do; but some early remedy must be
sought to this particular problem and this
must be put on a proper and stable
footing. Either the Defence Ministry or
the Works and Housing Ministry or the
State Government has got to take the
responsibility ; they cannot go on passing
the buck to each other in this way, This
is supposed to be one Government, not so

many Separate Governments in each
Ministry,
Therefore, I should like to know,

apart from stopping these notices, what is
the concrete line of thinking of the
Minister so that they can get some early
solution to this problem s0 that it can be
settled once and for all ?

SHRI 1. K. GUJRAL : | may say this,
that whatever discussions might have been
going on in the past between the two Minis-
tries at the Centre and the U. P, Govern-
ment, 50 far as the occupants are eon-
cerned, they are not to be bothered. Lot
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that be clearly understood,.. (Interrup-
tions.) 1 shall see that they are not
evicted, That is our stand clearly.

So far as financial adjustments are
concerned, whether this Ministry or {hat
Ministry bears it or the U. P Government
bears it that is an inter-ministerial adjust-
ment which will be made. 1T can assure
here and now that so far as the occupants
are concerned, they will not be bothered,

oY @ 9rF (WSIg) : aEAg
Ziferg Nt ¥ 7gr B 5 9aT 93w e
Fgumy qraEdw 97 FT QW
AL 56t A%g F HITATAT §9 G F1
fey nr &1 fag o wq q=ww grafan
fafasgt &Y femrss o7 agw 9@ W O
AAY gIH F I e AT qT A Y
oo A wer drfe ¥ A ad fwd
aEy | TEd arrgr IAey afed & af
21 aft A afes Ay Infaw =9 fear
or @ &1 & XA wgar § 1§ oaar |
qrXw @ it fe g ¥ yfas Ao A
faw ard I wrd Aifeq q fawrd ond ?
aa q% A1 AT 4SHT I T HT
R, a7 a5 & fag 38 9@ F URW N
ufusifcal &1 fed sra® ?

st wrfo ¥o gwUw : I AT
grafaer fufaezc agt w W®WE) oa% &
qrada w1& § @1 AN F T W K}
i w17 )

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : May ¥ take two submissions ?

MR. SPEAKER: I will not allow,
unless I have notice of them.

SHRI JYOTIRMOY BOSU : I have
given notice and 1 want your ruling. One
is about the Finance Secretary. What he
said has been widely covered and it does
not require verification. Mr. Pandey has

been reported and what he has said has bean
given full coverage by the National press,
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The second thing 18 about tomorrow
Last year Guru Tegh Bahadur's Martyr
dom day was a holiday

it gew fagr@ s (7feag) .
we T g6 dmagige Wi fww §oaw

MR. SPEAKER | have no informa-
tion.

SHRI JYOTIRMOY BOSU I want

your ruling.

MR SPEAKER ° No ruling 1s required
on holidays It 18 not my Job to declare

SHRI JYOTIRMOY BOSU Why not ?
You are the supreme head of this House

MR. SPEAKER
nise 1t sometimes

You do not recog-

12.26 brs

QUESTION OF PRIVILEGE AGAINST
NAVBHARAT TIMES

MR, SPEAKER 1 may inform the
House that on the 10th August, 1971
shrt B P Maurya raised a question of
privilege 10 respect of an article published
un the Navbharat Tim s, Delhy, 1n us
1ssue dated the 6th August, 1971, allegedly
casting reflections on him

I then said that the Editor of the
newspaper would be addressed to state
whut he bad to say in the matter

The Editor of the newspeper sent me
a letter dated the 11th August, 1971, in

which he had stated inler alita as
follows “—~
““We had no intention of hurting the

feelings of the Member or the Honou-
rable House As Mr B P Maurya
bas taken objection te the publication
of this 1tem, as Editor of the paper,
i bereby tender my apologies to the
Member and to the Honourable
House.”
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1 passed on a copy of the Editor’s
letter to Shri B, P. Maurya. As desired by
Shri Maurya, the Editor of the newspaper
was asked to bave his own and the wrniter
Vivekr’s apology published in the Nav-
bharat Times. This, the Editor has done
in the 1ssue of the newspaper dated the
24th September, 1971, Shri Maurya 1n his
letter dated 18th November, 1971, to me
has said that in view of the apology publi-
shed by the newspaper, the matter may be
treated as closed

So, the matter 1s closed

As far as this privilege motion raised
by Shri Jyotirmoy Bosu 1s concerned, I
bave my own doubts about 1t

SHRI JYOIIRMOY BOSU (Diamond
Harbour) 1 have not raised a privilege
motion 1 only want to raise 1t before the
House under rule 377

MR SPEAKER It 15 not a matter to
be brought up under rule 377 Shri Bosu
Says in his fetter to me

“That the Finance Secretay Mr B D
Pendey has reportedly disclosed on
Saturday before a Tax Executives’
Conference organised by the Indian
Chamber of Commerce and Industry in
New Delh: that a new Central Excise
Bill 15 prorosed to be introduced dur
ing the next session

‘1 maintain that these utterances on
the part of a civil servant had not been
quite proper particularly when parha-
ment '

I agree, but I have to examine 1t It
should have been the Munister to give the
intention of the business and not the
Secretary. When the House 18 sitting
Many things rre within your knowledge,
and sometimes they creep out, but espe-
cially a responsible person like the
Secretary should be very careful about hus
Observations, 1 am gowng to examine it
and later on let you know as te what
comes out

SHRI P. K. DEQO (Kalsbaagi) : 1
wrote to you,,,
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MR. SPEAKER : That is a matter not
for any point 10 be raised after the Que-
stion Hour. He says that the Chinese
attitude is anti-Indian, as if it is something
new. When the foreign afiairs debate
comes, you inay participate. 1 am not
going to allow 1t.

SHRI P. K. DEQO ¢ It 18 a matter of
great concern and surprise. 1 do not know
when the foreign affairs debate 1s likely to
take place.

MR. SPEAKER ‘ 1t 1s coming, we
will have to discuss many things, but not
that anything may come up after the
Question Hour 1 can appreciate your
anxiety, but 1t 1s not the proper occasion.

12.30 hes.

PAPERS LAID ON THE TABLE

BOMBAY MOTOR VEHICLES(GUJARAT
AMDT ) RULES AND A STATEMENT
IN REGARD THERETO

TIIE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT {SHRI RAJ BAHADUR) : |
beg to lay on the Table :

(1) A copy of the Bombay Motor
Vehicles (Gujarat Amendment)
Rules, 1971 (Hindi and English
versions) published in Notification
No G/G{71/16{MVR/1070{26850/
E 1n Gujarat Government Gazette
dated the 24th June, 1971, uader
sub-section (3) of section 133 of
the Mothor Vehicles Act, 1939,
read with clause (c) (1v) of the
Proclamation dated the 13th May
1971, 1ssued by the President in
relation to the State of Gujarat.

(2) A statement showing reasons for
delay in laying the above Noti-
fication. [Placed in Library.
See No. LT—1061/71]
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NATIONALISED BANKS
(AMENDMENT) SCHEME

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) - | beg to lay on the Table a
copy of the Nationalised Banks (Manage-
ment and  Miscellaneous Provisions)
(Amendment) Scheme, 1971 (Hindi and
English versions) under sub secuon (5) of
section 9 of the Banking Compaties
Acquisition and Iransfer of Undertakings)
Act, 1970, [Placed in Library. See
No. LT 1062/71.}

SUGAR (CONTROL) AMDT. ORDERS

THE MINISTER OF STATF IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) ¢ 1 beg to lay on the Table
a copy each of the following Notifications
(Hind: and English versions) under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955 :—

(1) The Sugar {Control) Amendment
Order, 1971 published tn Notificate
1on No. G.S R. 1266 in Gazette of
India dated the 7th September,
197Y.[Placed in Library. See
No. LT—1063/71.]

(2) The Sugar (Control) Second

Amendment Oider 1971, publi.

shed 1n Tlotihcation No. G. S R.

1380 1n Gazette of India dated

17th september, 1971, [Placed

x;ll}..xbmry. See No, LT—1064/
|

ACCOUNTS OF 1. I. T. BOMBAY
STATEMENT AND ANNUAL REPORT
OF KHUDA BAKHSH ORIENTAL
PUBLIC LIBRARY

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (PROF. D.
P YADAVA) : 1 beg tolayon the
Table :—

(1) (1) A copy of the Certified
Accounts of Indian Institute
of Technology, Bombay, for
the year 1969.70 along with
the audit Repor thereon under
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sub section (4) of section 23

of the Institutes of Teghno-

logy Act, 1961
(u) A statement (Hindi and Eng.
lish versions) explaining the
reasons as to why the Hindi
version of the above Acco-
unts could not be lad on
the Table simultaneouslv
[Placed 1n Library See
No LT—1065/711]
(2) (1) A copy of the Annual Report
(Hind1 and English versionr)
of the Khuda Bakhsh Oriental
Public Library Patna for the
year 1969-70 along with the
Audited Accounts, under sub-
section (4) of section 21 of
the Kudha Bakhsh Oriental
Public Library Act, 1969,

(1) A statement (Hind: and Eng-
hish versions) showing rea-
sons for delay in laying the
above Report. [Placed in

Library See No 11066/71 ]

12,31 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY Sir, | have to repoit
the following messages received from the
Secretary of Rajya Sabha

(1) “In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi.
pess in the Rajya Sabha, I am
directed to enclose copy of the
Industrial Disputes (Amendment)
Bull, 1171, which has been passed
by the Rajya Sabha at its sitting
held on the 16th November,

1971

“In aceordance with provisions
of rule 127 of the Rules of pro.
sodure and Conduct of Business

@)
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in the Rajya Sabbha, I am directed
to mnform the Lok Sabha that
the Rajya Sabha, at its sitting
held on 18th November, 1971
agreed without any amendment
to the prevention of Food
Adulteration (Amendment) Bull,
1971, which was passed by the
Lok Sabha at its sitting held on
the 12th August, 1971 "

INDUSTRIAL DESPUTES
(AMENDMENT) BILL

AS PASSED BY RAJYA SABHA

SECRETARY * Str, I also lay on the
Table of the House the Industrial Disputes
(Amendent) Bill, 1971, as passed by Ragya
Sabha

12 32 brs
PUBLIC ACCOUNTS COMMITTER

EIGHTEENTH AND NINETEENTH
REPORTS

SHRI SEZHIYAN (Kumbakonam) .
I beg to present the following Reports of
the Public Accounts Committee

(1) Eighteenth Report regarding action
taken by Government on the
recommendations contained 1n
their Hundred and Third Report
(Fourth Lok Sabha) relating to
Medical Stores Depots (Depart.
ment of Health)

(2) Nineteenth  Report regarding
action taken by Government on
their recommendations contatned
in their Eighteenth Report (fourth

Lok Sabha) an Audit Report (Civil),

1969 and Appropriation Accounts
(Civl), 1967.68 relating to the
Department of Rehabilitation.
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PREVENTION OF FOOD ADULTERATION

(EXTENSION TO KOHIMA AND
MOKOKCHUNG DISTRICTS) BILL*

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHR1I UMA SHANKER
DIKSHIT) 1 beg to move for leave to
mtroduce a Bill to extend the Prevention
of Food Adulteration Act, 1954, to the
Kohima and Mokokchung districts 1n the
State of Nagaland.

Mr. SPEAKER * The question 1s:

“That leave be granted to introduce a
B1ll to extend the Prevention of Food
Adulteration Act, 1954, to the Kohima
and Mokokchung districts 1n the State
of Nagaland ™'

The motion was adopted.

SHRI UMA SHANKFR DIKSHIT 1
introduce the Bill

12.33 hrs.
SMALL COINS (OFFENCES) BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) On behalf of Shn Y B
Chavan, 1 beg to move for leave to intro-
duce a Bill to provide for the prevention
of melting or destruction of small coins,
hoarding of small coins for the purpose of
melting or destruction thereof, and for
matters counnected thereWith or incidental
thereto.

MR. SPEAKER : The question s .

*“That leave be granted to introduce a
Bill to provide for the prevention of
melting or destruction of small coins,
hoarding of small coins for the purpose
of melting or destruction thereof, and
for matters connected therewith or
incidental thereto.”

The motion wus alopted,

SHRI K R, GANESH : 1 introduce the
Bill

——

—
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STATEMENT RE. SMALL COINS
(OFFENCES) ORDINANCE

THF MINISTER OF STATE IN THE
MINISTRY OF FINANCF (SHRI K. R.
GANESH)  Ibegto 1)} on the Table a
copy of the explanatory statement (Hind:
and English versions) giving reasons for
immediate legislation by the Small Coins
(Offences) Ordinznce 1971, as required
under rule 71(1) of the Rules of Procedure
and Conduct of Business in Lok Sabha

234 hrs

TAX ON POSTAL ARTICLFS BILL®*

THE MINISTLR OF SIATE IN THF
MINISTRY OF FINANC . (SHRI K. R
GANESH) * 1 beg to move for leave to
introduce a Bill to provide for of a tax On
certain postal articles

MR SPEAKER Motion moved

““That leave be grinted to Introduce a
Bill to provide fcr the levy of a tax
on certain postal urticles *’

M: Banerjee and Mr Jyotirmoy Bosu
have written to me saying they want to
oppose the 1ntroduction of this Bill, I
will allow them

I FeAAN QT (VW) -

were wEEd, T8 R 4 A3 ff guar &
¢ tw & g fadas F1 faww wwar

HIgaT g |
wqeaw "t . AT 919 &Y W1 gEAT
wf Al ¥
Mo wEWAIEY qidy A7 wWw
faq agar & ¢, AT F 9E9 |

wene wgiam 12 a¥ & arz v

S —— e S (. o s

*published 10 Gazette of India extraordinary, Part 11, section 2, dated 22-11-71,
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oft gew fagrdt ey (vnrfia<) -
e

woaw wavew W 11 Ay W ar
T QY @z 2

Y gAAf—

SHRI § M BANEBRJEE (Kanpur)
Sir, 1 rise to oppose the introduction of
this Bill seeKing to replace the ordmnance
promulgated by the President in October
My objection 183 that this was not
necessarv  The Statement of Objects and
Reasons says

“In Order to meet the expenditure on

the relief of Bangla Desh refugees, 1t

was agreed at the meeting of the

Governors and ( hief Ministers ot

States held at New Delhi on the 12th

October 1971, that both the Centre

and the States would levy tax, duty or
surcharge . " etc

The Governors Chief Ministets and
Central Ministers who agiced to this,
pever, thought that Parliament 1s a forum
which should also be consulied

The manner in which Parliament has
been 1gnored in this case 1s something
unimaginable When was 1t to come into
force ? From the 15th of November, the
opeming day of the present session? Sir,
you have already expressed your view that
Ordinances should not normally be brought
mm 1 am not against Ordinances as such
Suppose an Ordinance 18 necessary to
prevent the closure of aunit, Iam all
for it. But what was the fun of promul.
gating an Ordinance which will come inte
force from the apening day nf a session ?

Apart from that, I feel that taxation
has reached saturation point and people
are unable to pay anything more If
government need more maney for refugee
relief there are other sourees which they
can tap like black money, income-tax
arrears and so on Therefore, 1do not
agree to this measure I opposs 1t tooth
and nail from the stage of 1ntroduction.

NOVEMBER 22, 197}
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) . 1 rise to oppose the introduc-
tion of this Bill vehemently it reveals
the bankruptcy of the government which 18
trying t0 exist through Ordinances We
understand from this note that the Chief
Ministers were consulted But the Chief
Ministers and the Governors are not the
supreme people Did wou consult the
Assemblies where the representatives of
the people have a say ?

T'he meagre taxation provision 1n the
original budget this year was with a view
to hoodwinking the people The actual
deficit was Rs 400 crores to 475 crores
though 1t was mentioned as Rs 235 crores
This shows the infliciency, dishonesty and
politicnl gimmicks People are groaning
under the galloping price 11se and yet there
1S no tightening of the belt so far as
government 1s concerned A Minister
today costs between Rs 25,000 to 50,000
a month and a meeting of the Prime
Minister cost Rs 88,000 towards s ecurity
arrangements  Very recently a Mercedez
car, a very fine six door car has been
bought for the government, 1 do not want
to say for whom it 15 bought

MR SPEAKFR
vant  Further
later on

All this 15 not rele-
on details he can speak

SHR1 JYOTIRMOY BOSU
to oppose if from the beginning

I want

Very recently 1 asked a Financial
Commussioner how much of the Fourth
Plan allocation have been set aside for
generation of basic wealth or increase in
GNP He said 1t 1S very little, I am
sorry to say

This blanket taxation shows ‘hat there
18 an element of discrimination 1n the
fiseal policy pursied by the government
The post budget jubilation amongst the
businessmen in (alcutta we noticed w 1th
great concern The corporate sector 1s
doing fine but 1t was left alone There 18
industrial stagnation  Why ? Because, big
business 15 very capable of concealing 1its
real profits which 1t siphoned 1nto black
money. Today thete 1s arrears of tax
to the extent of Rs. 900 crores.
The sepoit of the Auditor-General
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is a revealing document A major portion
of the arrears is in corporate and personal
taxes. Today smuggling is making you
lose to the tune of Rs. 400 crores
every year. Loss on account of under
invoicing and over-invoicing is to the
tune of another Rs. 400 crores. God
alone knows whether the black money in
circulation is Rs. 3,000 crores or 4,000

crores.

When this is the situation you want to
impose a levy on postal articles You
handle about 700 million postal items out
of which the yield is Rs. 20 crores. Then
you impose a levy on nswspapers in a
country where the newspaper reading
public is not more than 68 per cent in the
best of areas and not more than 22 per eant
in the worst of areas. 1 know that because
of the existing fiscal measures that have
been enforced by the government, they
will find it very difficult to survive. I
oppose this Bill with all the power at my
command.

HeqsT WEEA: 1T A1, AW HIq
5g difag afFT aF & qeF) gaar q@
Fg o Frfgg

T WEH! AMWAN qiza ;. F Df
wrdd a¥ 3q fagas =1 favg @ g
T argrT ay ag & 5 22 wEgay #
7 geariw fagrar agr Az 15 agwag
¥ To% an g A qrg fF FalFw 3w 15
qara T g T2 AV AT T FIX qray
@ T A omEl fAaewa Fr g
wifeer agl ar Mt 7 & F§ i
FTETT 7 AT ITTAT 74T § |

gadt A1y ug § foF % Twr AT q¢-
qU F AFATC WX AqT FgeAq A7 AT -
§%T AN I AH & T gL IA-5ATGR
et fag fFar S 997 €0 1% FAT AT 29
g&1T & wifereq, 97 ax fawe afqasq &
qieeT g1 arar gy, g fawey ;En
e A 58 gRIC & WiiEAeg faw F

gifqer gt & fee fasiia wwed &

AGRAHAYANA 1, 1893 (SAKA)

Articles Bill 274
geafeag fedt 43 wifedea & at faega
g1 Ag) wrar arfga fraq e @ar & wfgwe
TT /YT TG 1 A Q@ weavk & ad e
MR TFR F wifedra &1 agf avay
qar Tz s @0 TaT qarw
TN 94 T FAT ST A7 § 1 fadas
¥ 20 w0€ 1 qragd) gtdy af § qar
o AW § DNz Wrg 10 FAT 7 A7
af R Fwar i & wumfaaY ¥ qra @y
§g f&w ar 2gr § sawr o wfafeq v
3qT 9T SAQT 2 AT Z9F QU G Frar
T &1 aar feafs & 9 fadas ¥ 918

AT AT TATET AT g%z AE QA Faad
FRAT 39 aifed=a 1y fEar srar
AITF a7 |

= At ) § e fadaws &
yega fwdr Iy & faQg waar § o

ot Azw fagrd @wddt @ T F
ag¥ feg #A¥ qg fwar ar f& geardw
o130 T F A TUFT 3F g0 ] AW
oqrqd o) 99 9 TG FGI AT | UF WEAT-
X Y FIAT AATAT ST @Y & | ASATA &
I a9 AN HAT""

qeRET NEVTA : O THAR! FFA ¥ 4T
w1731 % Za*1 FvqF 9 FATAT A9 7

ot mad fagrd awydr ;. ST A
a7 g @r . afwa ag Atw1 § 99 fads
fegr o1 asFar 21+ wg fagrey & gam
2 pifqarde gar @ v oifsd &
EIRY Sa AATT & ATAT FH S AATFT
¥yt qr | @] oifaardd) fearsar

SIS R G IC RS
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SHRI INDRAJIT GUPTA (Alipore) :
In the inter-session period there were 12
or 13 Ordinances but these Ordinances,
which are now being presented in the form
of Bills, relate to additional measures of
taxation. They are different from the
other Ordinances.

MR SPEBAKER : An Ordinance 1s an
Ordinance, whatever 1t might be.

SHRI INDRAJIT GUPTA : Can you
cite any precedent ?

MR. SPEAKER : [ am sorry, I am not
sure of the distinction Have you any
nstance where 1t 1s mentioned that Ordi~
nances are 10 be demarcated tnto financial
and non-fioancial , (Interruptions)

SHRI INDRAJIT GUPTA. It was
brought into force from the date Parlia-
ment Was due to open.

ot wew fagrd aradd @ s daq
amA AT R A 15 AMI I AMT a7 Y
1 fegrar & w0y wF & BE FrEATA
3N e AgY A1« 33 wifedsw g &
& w1 gead 1w fwar war g

SHRI INDRAJIT GUPTA : Apart from
the Minister’s reply, we would like to have
your observation,

werw AR # qad ok §oqgy
g e g

SHRI INDRAJIT GUPTA : That was
about the general tendency.

MR, SPEAKER : I will request you
not t0 ask me to repeat the observation
that I had already made in very strong
terms, But if you think that there should
be some distinction between financial and
non-financial, tax and non-tax Ordinances,
there is nothing in my knowledge on which
Tcan base my ruling. Alll can say is
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that 1 do not approve of an Ordinance
just at the time when the House is about
to meet,

SHRIH M. PATEL (Dhandhuks) :
In all these years this is the first time . . .
(Interruptions)

MR. SPEAKER ° It is not the first

time.

) wz® fag®t swdd ; godw
qifarad) feard €1 §1 worg & gw a1y
qe gk i @ avg ¥ qeA Al Ay o
qFT |

SHR1 H. M PATEL This 1s the first
time that a financial matter has been passed
by an ordinance. An ordinance has been
used for other purposes.

MR SPEAKER * After all, you must
have been advised by some old colleguss
in the civil services. I must say that 1 do
not approve of an Ordinance at so late a
stage as 15th November. ] made my obser-
vations just at the out set of this session,
What else you want ?

it Az fa g1 qrenady ;gAY qied
fr | frmeax ¥ 47 A AR (3739719

MR. SPEAKER : Will the Minister
say 1f there is any justification why this
was done on the day when Parliament was

meeting ?

SHRI K. R. GANESH : As the House
1s aware, we are really in an extraordinary
emergent situation.

AN HON. MEMBER : What ?

SHRI K. R GANESH : Every day you
speak about that. On every question you
speak about that. We are awate of that
and I do not have to put it before you.
The House is also aware that there isa
tremendous financial burden of maintes
nance of Bangla Desh refugees.
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This question was discussed with the
Chief Ministers and a consensus was rea-
ched that one of the ways of meeting the
tremendous burden and one of the ways
of fighting the consequential problems that
have arisen as a result of the huge budge-
tary deficit was to raise more resources..,

MR. SPEAKER : 1 must say that we
do recognise that there are very exceptio-
nal circumstances. But, I hope, you will
not continue this practice 1n future unless
there are similar exceptions

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
Whenever it is unavoidable we do it. My
friends will bear with me that it was very
extraordinary situation We never had
wanted to by pass Parliament nor do we
intend to bypass it. We knew that we had
to face you here and we are facing yeu..,
(Interruptions),, we will convince you
that it was unavoidable,. (Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
The Chief Ministers did not suggest that
you should issue Ordinances.

SHR1 H. M. PATEL : Sir, when the
Minister says that this was unavoidable,
it is really very strange. We are not dis-
puting that there is need for more money,
etc, Certainly, it may be raised. But what
was the necessity for not waiting untill
15th of November 7 Even on their own,
they are saying that they do not expect to
collect money before the 15th November.
These measures could have been intro-
duced on the 15th November. What harm
would it have done ? On that argument,
you might say that all legislation should
be done by Ordinances.

MR, SPEAKER : On the first day, 1
made certain observation.

SHRI H. M, PATEL : There must be
special circumstances under which an ordi
aance may be issued. In this case, ne
special circumstances bave been given.
They Bave not said anything except that
they discussed it with the Chief Minssters.
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Is that a special reason ? An emergency
Is there. We need more money undoubt.
_.dly. These measures could have been
introduced on the I15th November. They
have an enormous majority. They could
bave got the Bills passed within two days.

st wad famd waAd ;g0 6
arz im 5 aifwardz A frge dow
wrge fafaees ¥ qar sav ar fir sar
AT W A W ary faearfoa) & @
A WA F WA NE NN qor e
W FQ Ay 31 IFN Wy, A qEED
T AW 7E I

q® AT qEA © I§ g Q4T )
faare uT

oft stz fagrdl awddt | s gLt
15TVg a%F & awdr 47 | IqF q0E
H#5Y ot fadas wrwe 1 fzraear ¥ daw
aqr oy ¥, wiET 98 9@ gag ¥ owa-
T AW X qH g ¥ wieAw F
gra Egq SmArT

weqey wERY ;. mifedsg & g @
Ay g d orfEday & ard H oY
qrgEwe & gaw wgE-fafeer & @
waia faar a1 ag ag fs wiTarg a@ &1
ar awr F gfawrr g, 6T wra ag
dad & @i § fr o Jua faega awdts
8 ax guR SrEEt & ar A, WR WE
wiHEN qgu e wg fxar &1 oo
wrfedras ¥ ¥ us wrfedar ag § o
@h At ¥ ¥ 71 greadws &€ Q9
w€ wa a L

st wzw fagrdt avededy ; o€ oy ag
% fe wa% qrr g wleefmhomr ag¥ & o
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FETW WETT . YT T wA FIATAT
fw frger 8ma § sar gar ari fogw
AWT F qTT AT qg WIAAT AT G AT
grst A fuogss a9 st @ §)

oft Wew fagrdl ats@dl ; ol |93
AT & ag amy a¥ 1 eyl 9
B 8T HUS Tqq1 @4 § Wrg Iu
qMIT GGT FUS & FQ HIAAT ZA §
ST ?

wEAT WPIT ; 3w ¥ fHEl "I

a%g fesT#T A |

SHRI JYOTIRMOY BOSU : Outcome
of one-man rule. This is nothing but a
dictatorial rule.

MR. SPEAKER : Please don’t make

such observations.

SHRI JYOTIRMOY BOSU : Your rul-
ing is being disregarded by the Govern-
ment evey time. What is it other than
dictatorial rule ?

SHRI R. S, PANDEY (Rajnandgaon) !
Last session it was said that the Govern-
ment had no intention to levy any tax be-
cause the refugee influx was only 25-30
Lakhs then. But, now it has shot up to
1 crore. This is the information which I
am submitting to Mr. Vajpayeeji.

SHRI K. R. GANESII : The hon.
members also would realise that we are
in a very emergent situation. Therefore,
additional resources have got to be raised.

SHRI JYOTIRMOY BOSU : Not at all,

SHRI K. R. GANESH : Now, Sir, the
only point is,,,

SHRI ATAL BIHARI VAJPYEE & Not
by ordipance.
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SHRI K. R. GANESH : Sir, yeur
remarks are there on the ordinance. The
Government are aware of the remarks.
We are not going into that.

I am trying to place before the
House...(Interruptions).

Ree] WEIEA ; I FgI & fF wiaq @
a1 3% §, g @i @1 & Qfag )

SHRI K. R. GANESH : Ia each of
the levies and taxes that have been intro-
duced, certain administrative arrangement
have to be made. For instance, regarding
the stamp duty and the tax on postal
articles, all these require tremendous
administrative prepartion and that is why
the date of 15th November was fixed be-
cause every day lost i8 a loss to the resou-
rces mobilisation that is {faking place.
This is all I am submitting.

There is a statutory resolution by hon,
Members disapproving the ordinance which
shall be considered at the consideration
stage and the Government’s viewpoint on
this will be placed.

MR. SPEAKER : The question is *

“That leave be granted to introduce
a Bill to provide for the levy of a tax on
certain postal articles.”

The Lok Sabha divided .
Division No, 2] [12-58 hrs.
AYES

Agrawal, Shri Shrikrishna
Ahmed Shri F. A.
Appalanaidu, shri

Arvind Netam, Shri
Balakrishaniah, Shri T,
Banerji, Shrimati Mukul
Basumatari, Shri D,
Bhuvaraban, Shri G.
Bisht, Shri Narendra Singh
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FivTha, Shre “afy Ram
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davan, dhi YeEhwanitap

BAicFrs Sihel TGkl

E'Lawla._, Barl Amgr ~ath
coteudnmry, Rhei B L
Chindhury, Alud Molnr Hagoe
Xliy Singl:, Shn

Beiwn 3icph, Shri

Biiciira, Shrt papunnnih
Mubnmmed Tuzir, Sl
“urthe, Shri T R
Tanei Bhei Portey Singh.
Lizzen, Shei T

~

Mo Sori b B Rimuds

- 1
gt o1

“DMnnapant, =R L, L.
Dol Bk TV7ole

Duhz, Susi 1, P

T miy, Sk 1., K.
Dvlvedi, 5iri Bugeshaar
waprditi, Sheimat iy
taepsh. Elid FDLORL

Ghie Devi, Sariqanti

Cai gacet, Bli B

Tppvd, 3hee 1uram

irtain Sl O G,

Eovwnmi, Ehr Tomerh Chizeder
dotihinee, Rhri Anraaateh
Govadu, Ao Larapan

dendce Prysad. Shai
STkl e Brpabiai 48,
Enilea, 1.

Faanp-Tiadan, SLri B,
Lisikie, 5orf 1. I

Eiin busghi, To,

Escl, Shrisnar Saei

Ruils. Ralh Sloga, Shri

LA EHERCNTL T T

LUt R TR T T
Keshul M“h_' Shei
M'::ih?!-.t.?him.nwb_ Sl enpei T
L!'ému:;_; AFdnan, Shei M. B,
Lakar, Zhri ikor

Ehajin, dhrj v 3,

Hanej Bngh, Sh;

Sy, Shii g_ .
Micue, Bhrt Inder 3
e, Sk UL p

Wiuny v voled for Avas,

Prbncia, siri Jewnneri
Fi-oiizy, o THnTinTH MLrag
Pundew Eh-i R 8
Fowipvahl 5ird Chinlpeoari
Tanl, SLel X @

Farzshar, Poof. Swaic Chand
Prtap Siogh, ¥ari
Peribaiaatiy, REri .
Pauzel. Eher Bam Ly

PiriZ, Bk Kiishrarnn
Tstop. k. Shri A K,

Tureshi, Bhoi Mokd. 8)-8
Hazl. danmialy, Wi B

Haj, Socimal Sa%iae ryti

Doy Bobadur, Sx

ocjues Singi, Shri

Hami Swarop, Shri
Famelekbal Proses Singl., Bl
fivs. hhri dugaugath

Koo Zhri M. % Savieend

B, Boid Fooavnicinesdn Pifassda
Rl Bhei -re:l Honpl

sl avgd, Ehricel Spelila

auet Hus Suipk, Shoy

Buckir, Shi Sakti Koo
Faipuidiy, Bhri Lesarizy
Hlwnbhu Mato, Shyj

Shaima, Shei Kawal Fisineg
SbOnrmA Tar, Sbaukar ]_j-_l:,-ai
RATYI e Ll Hl;wgamﬁ.ia
Bharoy, Siri F, B

Sher Bingn, Prof.
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Shivnath Singh, Shri

Sinha, Shn R. K.

Sonar, Dr, A, G.

Sunder Lal, Shn

Tewari, Shr1 Chandra Bhal Mam
Tewari, Shr: Shankar

Uikey, Shr1 M. G.

Unnikrishnan, Shr1 K P,
Vekaria, Shri

Yadav, Shn R, P,

NOES

Banera, Shr1 Hamendra Singh
Banerjee, Shr1 S. M.
Bhattacharyya, Shr1 S. P.
Bosu, Shri Jyotirmoy
Chandrappan, Shri C. K.
Chaudhary, Shri Ishwar
Chaudhuri, Shn Tridib
Dandavate, Prof, Madhu
Godfrey, Shrimati M.
Goswami, Shrimat: Bibha Ghosh
Gowder, Shn J. M,

Gupta, Shr1 Indrajt
Kachwai, Shr1 Hukam Chand
Lalst Bhai, Shn

Manjhi, Shrt Bhola
Mayavan, Shni V.

Mohta, Shr: P. M.

Mody, Shn Piloo

Mukherjee, Shr1 Samar
Panda, Shri D K.

Pandeya, Dr Laxminarain
Parmar, Shr1 Bhalyibhat
Patel, Shr1 H M.
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Ramkanwar, Shri

Rao, Shri1 M, Satyanarayan
Reddy, Shr1 B. N,

Reddy, Shr1 Y. Eswara
Sezhiyan, Shri

Singh, Shr1 D. N.
Sivasamy, Shr1 M. S.
Subravelu, Shrt

Vajpayee, Shr1 Atal Bihar,

MR. SPEAKER . The result* of thse
division 1s :

Ayes 102; Noes 32
The motion was adopted.

SHRI K. R, GANESH - I introducet
the Bill

12.57 hrs.

STATEMENT Re. TAX ON POSTAL
ARTICLES ORDINANCE

THE MINISTER OF STATE IN THE
MIMISTRY OF FINANCE (SHRI K. R.
GANESH) © On behalf of Shra Y. B.
Chavan, I beg to lay on the Table a copy
of the explanatory statement (Hind: and
English versions) giving reasons for imme=
diate legislation by the Tax on Postal
Articles Ordinance, 1971, as required
under rule 71(1) of the Rules of Procedure
and Conduct of Business 1n Lok Sabha

RAILWAY PASSENGER FARES BILL}

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATIL
SUSHILA ROHATGI) . Sir, 1 beg to
move for leave 10 introduce a Bill to
provide for the levy of a tax on railway
fares.

* The following members also recorded their votes *
Ayes * Sarvashri B K. Daschowdhury, Sheopujan Shastr: and R, V. Swaminathan.
Noes : Sarvashr) Birender Singh Rao, Sarjoo Pandey and C. T Dbandapani.

+ Introduced with the recommendation of of the President.

1 Published 1n Gazette of India Extaordinary, Part 11, ssction 2, dated 22-11-71,
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SHR] S, M, BANERJEE (Kanpur) :
Sir, 1 am extremely sorry to opposs the
Bill. The hon. Minister alto comes from
Kanpur, but still I oppose her Bill
because she is levying taxes, on poor
people Sir, my grounds are the same.
Sir, from the notices given by me, you will
kindly see that I am opposing item No. 12
and this one. I am not epposed to increase
of tax on air travel. T know people who
can possibly go by plane can pay more.
They don’t bother about 5 per cent
increase. But here what will happen if
you charge higher rates for the third-class
passengers, the second-class passengers
and the slespers ? I do not mind if they
tax only the air conditioned accommoda~
tion. They can pay more. There is this
particular class of Government servants,
getting between Rs, 200 and 307, who are
entitled to First Class, They are also
affected. T would only request you, Mr.
Speaker to ask her to withdraw this Bill,
I oppose this Bill lock, Stock and barrel,
I hope there will be a chain reaction in
the country because of this, which wil]
not be 1n the interest of the co untry.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : 1 oppose this Bill. That they
have introduced such a measure shows only
the bankruptcy of this Government. The
Railways during the last 25 years of Cong-
ress rule has been only in doldrums, The
increased fares that are charged on passen-
gers who have very limited income are
very high. They have introduced again
another rise, The @overnment was appre-
hensive of the mood of the House. If
they had brought it in the shape of a Bill
On the 15th November, they could got it
through with the vast majority that they
enjoy. But they chose to take this line,

13.00 bre,

In spite of that, thay have chosen to
bring it in the shape of an ordinance. 13
ordinances have been brought forward in
one inter-session period. It is really a
record in history. So, I would request
you to turn down this Bill and not allow
this Bill t0 go through and not allow that
ordinan¢s to be regularised through this
forum. So, I oppose this Bill once again,

MR. SPEAKER: Now the bon.
Minister,
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st gew wy wEAm

(g¥am) :

wsqw wEET ., .
wEas AR : wmeX g Frare At
JaT
SHRIMATI SUSHILA ROHATGI ®

At the very outset, I would like to clarify
a few points,

The first point raised with the
greatest emphasis was that the ordinance
had been brought into force on the day
that parliament was meeting. We quite
share the concern and the anxiety of hon.
Members, and 1 would like to tell them
that Government under no circumstances
would do so unless it be that 1t was abso~
lutely essential or urgent. It is rather a
coincidence that the dates have syncrho-
msed. The urgency can be explained by
the fact that when the Chief Ministers
and the Governors and the Finance
Ministers met on the 12th October, it was
realised,,,

SHRI S, M. BANERJEE : It was a
meeting with Governors and no M. Ps, or
representatives of the people.

SHRIMATI SUSHILA ROHATGI:
1 am sorry to oppose Shri S, M. Banerjee
because we both happen to come from the
same town and it is no pleasSure either for
me to oppose him. But I would only
like to say that the urgency behind this
has been stressed by almost all the parties
irrespective of their affiliations, namely
that the Bangla Desh crisis exists and
resources are necessary. As regards the
ordinances coming into force on the 15th
November, it just happens to be so, and
there is nothing political behind it. The
fact 1s that we would be collecting it for
one month more only, when throughout
the year, we may be collecting nearly
Rs. 70 crores; and we need Quite a lot of
money Since the money is going for a
good object, I do not think that this
opposition, lock, stock and barrel, should
have come from hon, Members.
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SHRI INDRAIJIT GUPTA (Alipore) :
Why should the rich men’s money not be
taken for this ?

SHRIMATI SUSHILA ROHATGI :
The second point to which I would come
was the point raised by Shri Atal Bibari
Vajpayee, namely : qrferqiiz A Iyar 47

AT TF) §, I AALHAT AT AT W )

I would only like to remind him that
it was the very same Government which
brought forward in the last session the
Constitution (Twenty-Fourth) Amendment
Bill which had raised the prestige of the
House to a much higher level and restored
to Parliament the right which it possessed.

SHRI JYOTIRMOY BOSU : After
giving Rs. 20 lakhs as compensation every

month for nationalisation of general
insurance.
SHRIMATI SUSHILA ROHATGI:

So, how could the same Government be
now expected to erode and erode the
powers of Parliament ? [ do not think,
therefore, that he reaily meant it when
he said that. Therz is no Question of
treating the House contemptuously
whatsoever. It is just a coincidence that
15th happened 10 be the date on which the
ordinance come into force and 15th
happened to be the date on which Parlia-
ment was also meeting,

Especially when we are dealing with
railway passenger fares Bill, hon. Members
know that advance reservation can be
done 20 days earlier. If people had started
their journey by that time and made
reservations, then it might have baen
rather delicate and difficult to realise
money at that stage.

So, while Government share the con-
cern on hon. Members that taxation
normally should not be resorted to by
ordinance, I would like to say that there
have been a number of ordinances, issued
earlier, but we would not like to repeat
that history. It was only because of the
extreme urgency of the case that we had
to issue the ordinance,
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Therefore, 1 would request hon.
Members to withdraw their disapproval of
this Bill.

MR. SPEAKER : The Question is:

““That leave be granted to introduce a
Bill to provide for the levy of a tax
on railway fares.”

Let the Lobby be cleared.

The Lok Sabha divided -

Division Ne. 3} 13-08 hrs.

AYES

Agrawal, Shri Shrikrishna
Ahmed, Shri F. A,
Ambesh, Shri
Appalanaidu, Shri

Arvind Netam, Shri
Bahuguna, Shri H. N.
Balakrishaniah, Shri T.
Banerji. Shrimati Mukul
Basumatari, Shri D,
Bhagat, Shri H. K. L.
Bhuvarahan, Shri G,
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chellachemi, Shri A. M.
Choudhary, Shri B. E.
Choudhury, Shri Moinul Haque
Dalip Singh, Shri

Darbara Singh, Shri
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh
Dharia Shri Mohan
Dhusis, Shri Anant Prasad
Doda, Shri Hiralal

Dube, Shri J, P,

Dumada Shri L. K,
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
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Ganesh, 8hri K. R,

Gangs Devi, Shrimati
Gohaln, ShriC. C.
Goswami, Shri Dinesh Chander
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Jagjivan Ram, Shri
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Kader, Shri S. A.

Katlas Dr,

Kamakshaiah, Shri D.
Kamble, Shri T. D,

Karan Singh, Dr.

Kaul Shrimati Sheila
Kedar Nath Siogh, Shri
Krishnan, Shri G. Y.

Lakshmikanthamma, Shrimati T.

Lakshminarayanan, Shri M. R.
Laskar, Shri Nihar

Mahata, Shri Debendra Nath
Malaviy, K. D.

Malhotra, Shri Inder J,
Maurya, Shri B, P,

Mirdha, Shr1 Nathu Ram
Mishra, Shri Bibhut1

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mohammad Tahir, Shri
Mohammad Yusuf, Shri
Mobapatra, Shri Shyam Sunder
Murthy, Shri B. S,

Nahata, Shri Amrit

Oraon, Shri Tuna

Oza, Shri Ghanshyam
Pahadia, Shri Jagannath
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. 8.

Panigrahi, Shri Chintamani

Pant, Shri K, C,
Parashar, Prof. Narain Chand

Partap Singb, Shri
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Parthasarathy, Shri P.

Patel Shri Ramubhai

Patil, Shri Krishnarao
Qureshi, Shrt Mohd, Shafi
Raghu Ramalah, Shr: K.
Rai, Shrimnati Sahodrabai
Ra)y Bahadur, Shn

Rajdeo Singh, Shri

Ram Swarup, Shri
Ramshekhar Prasad Singh, Shn
Rao, Shri P, Ankineedu Parasada
Rathia, Shrt Umed Singh
Richhariya, Dr. Govind Das
Rohatgi, Shrimat: Sushila
Sarkar, Shri Sakti Kumar
Satpathy, Shri Devendra
Sethi, Shr1 P, C.

Shambhy Nath, Shri
Sharma, Shri Nawal Kishore
Sharma, Dr. Shankar Dayal
Shastri, Shr1 Biswanarayan
Shastri, Shrs Sheopujan

Sher Singh, Prof.

Shivaath, Singh Shry

Sokhi, Shri Swaran Singh
Sonar, Dr. A. G

Sunder Lal, Shni
Swaminathan, Shri R. V.
Tewari, Shri Chandra Bhal Mant
Tiwary, Shri D. N,

Tiwary, Shr1 K. N,

Uikey, Shri M. G.
Unnikrishnan, Sha K, P,
Vekaria, Shri

Yadava, Prof. D. P.

NOES
Banera, Shr1 Hamendra Singh
Banerjee, Shri S. M.
Bhattacharyya, Shr1 S. P,
Birender Singh Rao, Shri
Bosu, Shri Jyotirmoy
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Chandrappen, Sbhr1 C K.
Chaudhary, Shr1 Ishwar
Dandavate, Prof, Madhu
Dhandapani, Shn C T

Godfrey, Shrimati M,
Goswami, Shrimat: Bibha Ghosh

Gowder, Shri1 J. M.
Gupta, Shr1 Indrajit
Kachwe 1, Shr1 Hukam Chand
Lalj1 Bhai, Shri

Mayavan, Shr1V

Mehta, Shri P. M
MuKherjee, Shr: Samar
Nayak, Shr1 Baksi
Pandey, Shr1 Sarjoo
Pandeya, Dr. Laxminarain
Parmar, Shri1 Bhalyibhat
Patel, Shri H M.
Ramkanwar, Shn

Rao, Shri M Satyanarayan
Reddy, Sbr1 B N.
Subravelu, Shn

Vajpayee, Shri Atal Bibar:

MR. SPEAKER  The result* of the
division 1s .

Ayes : 105 Noes 28

The Motion was adopted.

SHRIMATI SUSHILA ROHATGI -
1 introducet the Bill,

—
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Fares B\ 129,
13-07 hrs.

STATEMENT Re. RAILWAY PAS-
SENGER FARES ORDINANCE

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) On behalf of Shr
Y B Chavan, I beg to l1ay on the table.,,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) This1is not proper The hon
Minister Shri  Yeshwantraoc Chavan 1s
himself present here So, he should lay 1t
on the Table

MR SPEAKER What has happend 1s
that 1 have already received 1ntimation
that the Deputy Minister would be laying
1t on the Table of the House

THE MINISTFR OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
It 1s just because of the division that 1
happen to be here

st sEw fagrdt aoddt  wsaw
aftan, ga fecdy fafacee &1 ot wsgrm
& YT A FWEA ) A gwERAN
FUQT AT #

SHRI YESHWANTRAO CHAVAN :
I beg to layon the Table a copy of the
explanatory statement (Hindi and English
versions) giving reasons for immediate
legislation by the Railway Passenger Fares
Ordinance, 1971, as required under rule
71 (1) of the Rules of Procedure and
Conduct of Business in Lok Sabha.

* The following members also recorded

Ayes Sarvashn Y. S, Mahajan,
Noes

Sarvashri Lambodar Baliyar,

their votes.

T. Sohan Lal and M. Bheeshmadev.
M. S. Purty and M. 8. Sivasamy,

t Introduced with the recommendation of the President,
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13:09 brs
INLAND AIR TRAVEL TAX BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) - 1 beg to move for leave to
introduce a Bill to provide for the levy of
a tax on inland air travel.

MR. SPEAKER . The question 1s -
“That leave be granted to introduce

a Bill to provide [or the levy of a tax
on inland air travel.”

The Motion was adopted.

SHRI K. R. GANESH :
the Bill,

I introducet

3.10 hrs.

STATEMENT Re. INLAND AIR
TRAVEL TAX ORDINANCE

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN) : | beg
10 lay on the Tahie a copy of the expla~
nalory statement (Hindi1 and English vers-
10ns) giving reasons for immediate legisla-
tion by the Inland Air Travel Tax
Ordinance, 1971, as required under rule
71 (1) of the Rules of Procedure and
Conduct of Business 1n Lok Sabha.

MR. SPEAKER : Ttem No. 18. Shri-
mati M, Goefrey—She will continue
after lunch.

13-12 brs.

The Lok Sabha
Lunch 11l Fifteen
Fourteen of the Clock.

adjourned for
inutes past

Moson re;  avw
Report ofU.G. C.

The Lok Sabha re-assembled
after Lunch at Twenty Minutes past
Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

MOTION RE : REPORT OF
UNIVERSITY GRANTS COMMISSION
1969-70—(Contd.)

SHRIMATI M. GODFREY (Nomi-
nated Anglo-indians) : As I said on
Friday, there 1s a disease eating in t0 our
educational system, and this disease should
be 100ted out. It should be possible to
find out where the roots of this disease lie.
1 am sure that if the bigger people put
their heads together, they will be able to
find it out exactly.

It is impossible to build a beautiful
or strong structure on a weak foundation.
Although we are discussing the University
Grants Commission’s Report, we should
begin from the very beginning, and the
rest will follow smoothly. We should first
give sound primary education (o our
younger children, and for this we need
experienced teachers who will really
impress the children. Many think that
primary education can be given by any
one This is absolutely wrong.
It 1s at this stage that the child imbibes
a love for learning or dishke for studies
and grows up with that feeling. Itis
important, therefore, that we inculcate
in the child a desire for learning. Once
that 1s done, the child will want to go
forward without any pressure and wiil go
through the college stage of study with
great ease.

We are proud that our country has a
bigh percentage of literates and our stan-
dard of education is high when
compared to other countries, But we
fiud that in the last few years, the stan-
dards have been deteriorating, I cannot
blame the youth for this fall in standards.
The fault definitely lies with the teachers,

—— s o s s S

* published in Gazette of India extraordinary, Part I1, Seetion 2, dated 22-11-71
+ Introduced with the recommendation of the President.
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Government is responsible for prescribing
the book etc., and the teachers are
responstble for teaching the children.
It 1s either that the matter taught 1s not
quite interesting Or the way 1t 18 presented
is not testeful, which 1s resulting 1n
student indscipline, which s so often the
order or disorder of the day I quite agree
with the Government in restricting admi-
ssion 1n the technical colleges, because
after spending laige Sum of money and
a good number of years, the technically
qualific d person cannot find a suitable job,
with the result he 1s forced to take any
job, which does not answer to his quahi-
fication , and, he 1s therefore generally a
misfit But according to our Coustitution,
we canpot refuse anyone the right to
education We are proud that India has
the third largest number of college going
students in the world, the other two being
USA and USSR I suggest that more
technical colleges should be opened 1n all
parts of the country and I request the
Government allot more funds for this
education Technically Qqualified hinds
like engineers doctors of medicine, ei¢
should be provided with good jobs. In
case this cannot be done, as we know the
stagnation tn these technically qualified
personnel, they should be giveo loans,
<0 that they may at least start their own
business, which will also give employment
to others

I would like to say a few words on
the participation of students in the affairs
of untversities and college. 1do agree
that students’ participation should be
there 1n the governance of colleges and
universities and serious minded children
should be given 4 chance to have a say in
the governance of their colleges This
would also help the functioning of the
faculties and 1t would be more meaningful,
fruitful and significant 1f the students
themselves are aliowed to take part in the
govetnance of their own colleges. If this
1s to be performed successfully, a leader-
ship course should be conducted 1n
colleges and umversities {iom tume to time,
30 that the talented students may be given
a chance to develop and enrich thewr
personality and help other students by
pringing to focus all their grievances, We
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have seen that of late there is so much of
unrest 1n universities and colleges 1do
not know whether 1t 1s that they all want
to follow a new mode of education, 1
suppose the students are tired with their
outmoded books or the presentation of the
subject-matter.

1 would request that this should be
1ooked 1nto very carefully to find out
whether we could answer the needs of the
new generation by prescribing perhars
some new methods of teaching them or by
finding some ways by which we could
make them more interested 1n their college
books

1 think I could conclude on this note
of what Shri Jawaharlal Nehru said while
he was addressing the graduates of the
Allahabad University

“Umversities stand for humanism, for
tolcrance for reason, for the advan-
ture of 1deas and for the search of
truth It stands for the onwsard march
of the human race towards esen higher
objectives If the Universities discharge
their duties adequately, then 1t 1s well
for the nation and the people

So, with these words 1 conclude if we
all could take 1n thz deep meaning of the
woids uttered by cur great leader, [ am
sule our universities will prove to be what
they have been made to be for the country
and 1n the very mnear future we will be
vely near to our desired end,

SHR1 Y S MAHAJAN (Buldana) :
Sir, the rerort of the University Grants
Commission for the year 1969.70 makes
one feel horeful about the future of
university education 1n the country Ever
since 1ts establishment by statute in 1956
it has eideavoured with considerable
success to achieve 1ts two objectives,
namely, promotion and coordinaticn of
higher education n India and, secondly,
the determination and maintenance of
standard 1n teaching, exsmination and
research During the Jast 13 or 14 years
the UGC has tried to do things in two
ways; firstly, by improving the material
conditions of the universities and colleges
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by giving grants for developing science
departments, laboratories and libraries and,
secondly, by trying to raise the standards
of teaching aad research by methods such
at establishing centres of advanced research
and by arranging seminars, particularly
summer Institutes, in which training or
guidance is given to the science teachers
in the basic sciences. In this way, a good
deal of work has been done which is
useful and which has promoted or tended
to promote the standards of teaching and
examinations in the universities and
colleges.

But there are certain things on which
emphasis 1s necessary. First of all, t:ke
the correspondence courses. From the
report it1s clear that only four or five
universities have started these courses
whereas thete sre nulhions of young men
and women in this country who carnot
afford 10 go to the colleges and universi-
ties and who are desirous to acquire
knowledge. If the correspondence course
could be adopted by other universities we
could cater to the needs of millions of
young men and women 1 think the UG(
should push through this with greater
vigour then before.

At present summer institutes are
arranged only in basic sciences. 1 think
it 1s necessary to arrange them in social

sciences also. 1 can say that gs a
result of the summer institutes the
standards at the M, Sc. level have

increased. But there is no emphasis on
social sciences and no such institute has so
far been held.

Then, take the case of examinutions.
There is usually unanimity on this subject
but st:ll as a result of the recommendations
of the UGC only a few universities have
adopted the semester system and methods
of evaluating the student’s work for the
entire period.

The report says that a number of univ-
ersities have accepted these proposals but 1
find that there are a Jarge number Of old
unjversities which have not accepted these
new methods of assessing the students work.
Unless we give up this system of ompe

examination at the end of ths year on
which the future of the student’s, depend it
will not be possible to make any progress
in .aising standards in our universities. If
we accept the method of evaluating the
student’s work throughout the term, it
will make him study better than before.

Taking the question of affiliated
colleges, we find that 88 per cent of the
students taking higher education are in
affiliated colleges and 81 rper cent of the
teachers in the higher educaticonal field are
from the affiliated colleges. The report,
1 think, eirs on the side of understatement
when it says that the colleges represent an
important rart of higher education. I
should say, the colleges represent the
major rart of higher education in our
country, 1f we want to :alse standard in
higher education, we must see that there
is improvement in this particular field. But
so far as the affiliated colleges are conce-
red, I must say, the University Grants
Commission has not been able to do much.
Out of Rs. .4 crores or Rs. 25 crores
<Tent during tte yenr under review, only
Rs. 3.6 crores has been spent on giving
grants to the 3,300 colleges

The reyort is also deficient in that it
does not mention how many colleges have
been benefited by these grants. Out of
3,300 colleges, 1 belive, quite a large prop-
ortion is not eligible for grants from the
University Grants Commission. Therefore,
unless we change the policy of the Univer~
sity Grants Commission radically, it will
not be possible to raise standards in the
thousands of colleges spread over the
length and breadth of the country. I think,
it is there that the standard of university
education mmust be roised.

1 must admit that tbey have a number
of schemes for improving standaids in the
colleges, both materially and academucally.
Though the Univeisity Giants Commissiion
has done much within the resources at its
disposal, there is one thing which requires
our attention, namely, student indiscip.
lipe. The result of indiscipline in the
campuses 1s that standards are giong down
precipiously, Even at the time of examin-
ations we find that people copy and the
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supervisors can not interfere with them. At
one place 1t so happened that the superin-
tendent was very resolute and determined
When bhe found that the boys had written
answers in their pockets he orderd that
they should take off their coats and write
with their underwear on The correspon

dent of the paper also reported this and
added that 1t was not known whether there
were any lady students at that time

Indiscipline 1s so rampant that 1t is
dificult to raise standards 1n the mofusul
areas Of course, there are mapy ieasons
for indiscipline We cannot blame the
@overnment or the authorities of the
colleges and universities alone, the blame
attaches to the parents and students also
The Umversity Grants Commission has
tried to improve the welfare conditions of
students by providing funds for centres for
non-1esident students, for playgrounds and
for buying books for libraries. In this way
a number of schemes have been elaborated
and funds provided to colleges for impre-
ving their conditions and for reducing
their material deficiencies and encouraging
students to study more and maintain
higher standards

Finally, throughout the report we find
that the University Grants Commission
has been hampered by lack of resources
An hon Member said that the University
Grants Commisaion has emphasized that
point too much But I do not see how the
University Grants Commission can do any-
thing 1n the absence of funds Consider
ing the number of colleges and universities
the University Grants Commussion has to
support or help, the resources at 1its dis-
posal are very small Rs 26 crores for
promoting higher education 1a the whole of
India 18 a very small amount As the
report 1tself has rointed out, the expend:
ture per student in our country 1S not
even one hundredth of that in America.
We cannot hope to raise expenditure to
that level, but I do think that we can
afford to spend a larger proportion on
education

{ believe, we do not spend more than
2 per cent of our G. N. P. on education,
primaly secondary and higher. 1 thmk,
if we spend more that 1s, invest more in
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human resources, it will make for a higher
standard of achievement 1n our country.
We have to raise standards to such a level
that our graduate will be comparable to a
graduate of western countries, I hope, the
Commussion will get a large allocation and
will as a result function more adequately
than before

PROF MADHU DANDAVATE
(Rajapur)  Mr. Deputy-Speaker, Sir, after
carefully going through the University
Grants Commission Report for 1)69-70, 1
have come to the conclusion that in many
aspects the euntite Report has been touched
in vague generalisations and high plati-
tudes

1 am reminded of a foreigner who 1n
order 10 locate the geographical position
of Delhi enquired as to what 1s the latitude
and longitude of Delh), and humorously
came to the answer, ‘ Delh1 1s not conce
rned with latitude and longitude, Delhi s
merely concerned with high platitudes
The remark was humorous But, I think,
there wasan element of seriousness 1n that
remark The general attitude of Delh
seems to be that let there be high plati-
tudes 1n various Reports of the Commiss.
1ons and let there be as wide a gulf bet.
ween precept and practice as possible

For instance, I may briefly refer to the
Chapter 1n this Report regarding Reforms
n Examination System Whatever be the
inference of this Report, the fact of the
matter 1s that many universities and many
constituent colleges conduct examinations
which are just memory-tests and nothing
more than that No doubt, there 1s a refe-
rence 18 the Repourt that semester and
trimester systems have been operating in a
number of universities But again, we find,
a lacuna 1In the hist of these universities
and all the details have not been men-
tioned  As a teacher of long standing, 1t
has been my experience that in a number
of universities, even today the examina-
tion system continues to be based merely
on memorisation tests 1 think, this system
has to be changed

In this connection, I may make &
specific reference to one thing and the
hon. minister may take note of that. He
might remember that as early as 1o
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April, 1969, a Vice-Chancellors Confe~
rence was hold and some of the recommen-
dation of that Conference are mentioned
in the Report, Some of the important
recommendations that were made are :—

(1) Introduction of sessional work and
internal assessment in the evalu-
ation and grading of student
performance.

(2) Introduction of problem-orinted
questions in place of information
and memory-oriented questions.

(3) Holding of the examination in
part and spacing them conven-
iently.

(4) Semester system should not imply
the fragmentation of courses but
it should necessarily involve re-
structuring of courses so that the
system provides opportunity for
reviewing and modernising
syllabi.

Again, a Conference of Student’s
representatives was held in 1969. By and
large, the same recommendations were
accepted even by the Conference of
Student’s Representatives. It appears to be
something strange that what the Vice-
Chancellors had to say concurred with
what the student’s representatives had to
say. That fortunately happened in this
case. But after these recommendations—
and these were not new recommendations
—al] of us who have been in the educa~
tion field for a long time have always felt
that the performance of the students in the
course of the year has to be given more
weightage, All that the report says is that
the Commission, by and large accept these
recommendations and they have been sent
to the universities for their necessary
action, No concrete steps have been taken.
1 fee!, unless thess steps are taken, the
reform of examinat.on system cannot take
place.

Then, there is a reference to post-
graduate teaching. Here, again, I as one
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who has been associated with post-graduate
teaching for a conmsiderable part of my
university life can say that an urgent need
is more financial assistance to universities
in order to ensure academic excellence at
the post graduate level. Today, our exper-
ience is that although the scheme of post-
graduate teaching is over hauled and made
more elaborate, no financial assistance is
coming forward.

Sir, permit me to narrate only a per-
sonal experience of mine., In the Bombay
University, a few of us who belonged to
the physics faculty, in cooperation with
some of the professors of the Tata Institute
of Fundamental Research, prepared a
scheme of post.graduate teaching. We
wanted to see that the equipment of
students who go for training to foreign
countries is improved. We wanted to see
that their knowledge and eduipment is
complete and upto-date.

Therefore, we wanted to give more
vigorous training to our students. We
prepared an elaborate scheme, subjectwise,
It was sent to the authorities of the
Bombay University and the Vice-Chancellor
said that the scheme is wenderful, ‘but
we have no financial resources’ and the
net result was that the scheme could not
bs implemented. Therefore, more financial
assistance coming forward from the
University Grants Commission, probably,
will be able to make the Universities
implement all these schemes.

T would say & word about inspection of
various colleges. I am deliberately avoiding
all those arguments which I made during
the discussion on the Education Ministry's
Demands. Now, e¢liminating all those, 1
am trying to put forward new arguments.
As far as inspection of colleges is con-
cerned—1 do not want to pame those
institutions—1 wish to state very clearly
and explicitly that when some Commissions
go to visit the new colleges to see whether
their laboratories are well equipped, at a
number of mofusvil places we always find
that there are no proper electrical instru.
ments and there is no spectroscopic equip-
ment. When the Inspection committes
comes to inspect, then all the equipment



303 - Motion re

{Prol Madhu nwdwm]

from the neighbouring ovolleges is brousht
there. Those who come for inspection are
very much satisfied. They probably say,
‘we have never seen such modern equip-
meot, and when they go back, there is
also the mobility of the eQuipment and
it is trapsferred to the college from
which it had come and on the basis
of such inspections, recognitions are given
to some institutions. If all this is to be
changed, wrth a full sense of responsibility
as & teacher, I would say that the scheme
of surprise inspections should be intro-
duced so that the colleges do not lack in
equipment and the students
made to suffer because of
resources,

inadequate

A word about the admissions, especially
to the Medical Colleges and a number of
vocationa) institutions, We always talk of
socialism in terms of ‘preferential oppor-
tunities to weaker sections,’” But in some
Medical Colleges, we always find preferen-
tial opportunites for the richer sections. ifa
student is prepared to pay Rs 5000 or Rs,
10,000 as donation. there are some medical
colleges where admissions are available
not by merit but on the basi3 of the capa-
city of the student and his grardian to
pay the donations,, (/nterruptions) This
is, what 1 call, preferential opportunity,
not for the weaker sections, but for the

. richer sections. I think that has to be
completely stopped and the University
Grants Commissin will bave to stop this.

1 would like to say something briefly
on the medium of instruction at the
University level, This problem has been

. occupying the minds of th> University
authoritias and also the miembers of the
Uniyersity Grants Commission. 1 perso-
naily feel that the problem of medium of
instruction at the University level has to

- be tackled on the basis of concrete
criteria and to me the criteria would be (1)

- the need to maintain access to modern—
koowledge, (2) desirability to maintain

intﬂ-«umvmity communication and mobi-
lity and (3) the legitimate desire on the

» part Of & free nation like India to give an
.inceedsing place 10 the Indian languagey
im the University and last, but oot the
“feust, the mhution on ourpmmuho

 woveuben 2, 1970

are not .

. resional language  but if my: 3on ‘happens '
-+ to be.a syudent who is cdun;m.«.xm;.; in

' uuqu‘lmod muus q«o mnm sontioue

as fur' as the medium . of* iumwtkm i
concerned. If all these criterin are taken
tegether, thea the only Ainferenge would
be that if you want to have & 'switch-over
from the ptesent English medium, the
switch-over can only be from English
medium to some - all Indian languasge like
Hindustani or Hindi, by whatever name
you may call it. If to some South Indian
Universities Hindi is not acceptable, we
may permit them to continue English as
the medium of instruction, but, at other
places, it is very dangerous to introduce
regional languages as the medium of
instruction because thereby the intercom-
munication between various Universities
will be lost. Here we always ask, ‘How
many students sre there wno go from one
University to another ? But in the academic
field it is not only the number that is
important. 1t is also the quality that is
important and if you are interested in
maintaining this inter-University commni-
cation, in the place of English we must
have Hindustapi or Hindi and only in
marginal cases English may be permitted.
1 thinK that will have to be the attitude.
On this point, [ will cite one
interesting example and the minister should
take note of that. -There is a college in
Bombay, the Siddhartha College, with
which 1 was connected for 25 years. ' Last
year we circulated a questionnaire among
the students and gave them the options
whether they want English, Marathi, or
Gujarati medium or the simultaneous
existence of all the media ? And you will
be surprised (o know that though majority
of the students were Mnmha -speaking
students 95% of them said, ‘we would
like the continuance of Euglish as the
medium of instruction’, To uudemnnd

.2 cron-sectic.a of opinion, 1 contacted a

few of them and asked them as to why
they gave the reply to the -Question that -
way. They said, ‘we consulted Our.guare.
dians and our. nuurdmus told .us that so.
long as in Al India Sorvneu and dn job
opportunities, there is a premium. placod-
on English language as .an . All - Indis
language, it is not worthwhile going in for - -
regional language at all” - The guardians -
felt, in -principle it is sound 'to haye-

mdhmet immtion uhieﬁ hMmuﬂ
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Gujrati or Kacnada or Telugu, he would
suffer in the All India services and there-
fore regional language is not acceptable.
If a medium is to be selected, we must
have an integrated outlook, The Govern-
ment agencies, local agencies, private
entrepreneurs, everyone must make up his
mind that undue weightage is not to be
given to one particular language so that
other lagguages may suffer.

Having said this, there i3 another im-
portant point to which 1  would like to
make a reference before I conclude my
speech. ‘There is a deliberate flouting of
the authority of the University Grants
Commission by a number of institutions.
This is done in a clandestine manner. The
UGC has come forward with a number of
rescommendations : they have prescribed
certain  scales for lecturers, tutors and
for demonstrators in laboratories.
Our experience in a number of
colleges is this., They preseribs certain
scale for demonstrators. We find that the
management of various institutions are
just Bouting those recommendations. What
they do is this. Before the completion ef
the probationary period, the services of
these demonstrators are terminated, so
that they are not elegible to be brought on
to the new Scale, This type of flouting of
the authority of the UGC is going on by
the back door,

I would conclude by saying that the
University Grants Commission authorities
must take a very stern view and they must
take adequate steps to see that the flout-
ing of the authority or the recommen-
dation made by them does not take place
under any circumstances, so that whatever
they have recommended is adopted in the
interest of {he students and teachers. Cer=
tain runping grades have been demanded
by the University teachers but they could
not be made available because of the paucity
of tesourses and if these aspects are looked
into, 1 hope the University Grants Comm-
istion will be able to see that whatever
may be their intentions noticed in the
form of various recommendations the
results are achieved in practice. Thank
you.

PROF, NARAIN CHAND PARASHAR
(Hamirpur) : The report of the UGC
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for the vear 1969-70 reveals a few of the
important aspects of the cducational scene.
Wa should make a note of the staggering
expansion that has taken place in the field
of education. About a decade back, in

1961, we had 46 wuniversites in this
country in the vear 1969,
which is the vyearof this Report,—

the number has gone up to 79 and at the
moment this number is 83, So, this number
has doubled in a decade. The number of
colleges has gone up from 1683 te 3297 ..
that is almost doubled. Similar expansion
has taken place in the population of tea-
chers and students also. But a similar
betterment has not taken place with regard
to the equally important aspect of the
improvement in Quality. The UGC has
been primarily concerned with what it
calls, excellence or quality. And, in one
of the quotations it brings out. from the
Education Commission Report (1964-66),
this point is brought out. That report men-
tions that the greatest nced is the need
for qualitative improvement and therefore
there should be a selective approach.

There are certain fields for excellence
in the study and programme for higher
education and in the University of Delhi,
to which 1 belong, there is a special de-
partment for the study of Chinese and
Japanese. With regard to African studies
and Pakistani studies, these are also special
fields which are selected by Delhi Univer~
sity and the field of Soviet studies is
sclected by Bombay University, But do
we fulfil the popular aspirations of higher
education ?

Now, the problem before us is not
that we should have certain peak of exce*
llence. Like climbers of Mount Everest
or certain special arcas where only the
high-ups can go, we only seem to cater
to this elite. The problem at the moment
to my mind, is conditioned by the new
situation that has arisen in independent
India and in most other developing coun-
tries the same situation has arisen. There
is a keen desire to have education. This
education is not sought for its own sake
as was the case in the days of the hoary
past. This education has become the pres.
tige symbol and because of this prestige
symbol a pattern has been set for some
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S

sort of search. Therefore, the students
want to join and avail themselves of the
opportunity for higher education, but at
the moment Of getting this higher educa-
tion and after that, they are conditioned
by tbe old prestige patterns of job and
employment [his 18 what a leading autho-
rity on education has said 1na very 1n
teresting bookh The World Education
Crisis This applies to almost any deve-
loping country, the mote so to India. This
18 what he says

“When a society decides—as many
have 1lately done—to transform 1ts
‘elitist’ educational system into one that
will serve the mass of people, and when
1t further decides to use that systcm as an
instrument for national development 1t
18 be set by many novel problem One s
that while many more people went more
education, they do not necessarily want
the kind of education that under new
citcumstances. 18 most likely to serve
their ownfuture best interests and the
best interests of national development ™

S0 this 13 the problem , the interest
of the national development, the interest
of the student community, do not be
Lome coterminus  As 8 result, there 15 a
urises where thete 1s some kind of malad-
justment This 1s because

““Most students naturally lope that
education will help them get a good
job 1n their developing society, but
their job preference are often dictated
by a prestige carrying hierarcy of jobs,
set 1n the past ™

This prestige carrying hierarcy of
jobs 1s at the moment the root cause of
s0 many problems Most of our students
find that there are opprortunities for indus-
trial development tn the country, for agri-
cultural work, for mannual labour, but
thes are unable to tune themselvesto these
new tasks The jobs they are hankering
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after are the prestige-earring jobs, those
symbols of higher services, thess symbols
of executive management in the industrial
field They should be available to them,and
when they are baulked of it, the result
1y that the whole purpose 15 defeated

The other side 1s the darker side of the
problem When the month of umiversity
dmission starts, there 1s a gradual demand
by the university authorities all over the
country that the students should be select-
ed only on marit basis and that for higher
education a certain petcentage of marks
should be fixed, 45 per cent for M. A, and
soon There 1s a good deal of pressure
from the general population, from the
large number of leaders of this party or
that for bringing down the percentage re-
quirement to the barest possible and there
are demands that everybody who has passed
the matriculatiop examination or the higher
secondary examination should be admitted
into a college

Now the question 1s, what 18 to be the
solation, 1f everybody 1s to be admitted
into college, if everybody 1s to be given
a seat in college Naturally, the hunger for
education would increase, tenfold, hundred-
told When at the end of the course, they
y1ss out and find themselves helpless in
retting Jobs which they had hoped to get
at the time they sought admission, there
1s frustration and then a desire for revo-
lution comes up We find there are slogans
of revolution written on the walls of the
university, whether, 1t be Delhi, Punjab or
any other university

And what happens ? Tbese students
who have passed out and are without jobs
Join hands and clamour for some sort
of revolution in the country, Now they
are not sure as to what they want. When
they sought admission and got admussion,
th.y were not sure as to what 1s to be their
geal So no amount of reform in the
education system 1s going to do anything
and the UGC will certainly farl 1n its
purpose 1n this field unless the basic problem
1s solved, of how to link higher education '
with our national development If we are
able to have a clearcut idea of this, how
10 utilise this mass of educsted youth in



309 Aotion re.

oational development, if we are able to
find a solution to this, Ithink most of
our problems will be solved.We have failed
30 far because we have not been able to
tackle this problem; s solution to this is
still cluding our grasp.

15.00 hrs.

The UGC thinks of resources. It eavi-
sages peaks of excelience, it thinks of
higher education, msdia and so on. But
what is to be the aim if those young men
who have attended colleges and are frus-
trated at the end of their course ? The
number of colleges may be doubled.

What are we to do ? Therefore, we
have to find out and arrange for diversi-
fication of course at the level or matri.
culation or higher secondary. If we are
not able to provide these Students some
opening into the future for setting them-
selves up as useful members of society, all
our educational effort will fail of its pur-
pose. It does not matter whether tbe
students pass out of M, A. examination,
whether they got first class in litrerature
and 30 on, if after that they are unable to
got jobs. The problem of the unemployment
of the educated, the graduates and post.
graduates is at the moment more danger-
ous than that of the uneducated youth
who are unemployed illiterates, There 1s
no difference between the two in human
material, but the uneducated man will
take two mannual labour, he will work
on the road, join 4 factory or do jobs
like that. But the graduate who had taken
his degree with certain hope for the future
will not like to do that,

So I come back to the UGC Report
1 think there is no provision for some
kind of uniformity for the whole country.
When we were debating the Grants for
the Ministry of Bducation earlier this year
in this House, I pointed out a certain
anomaly that existed in the Punjab. Two
or three universities were Quarrelling
among themselves on the Question of juris-
diction which was not easily solved. They
had to go to the High Court. Certain
students had to approach the High Court
Judges for geiting a decision in their
faveur
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Now, unless we are able to solve this
problem at this level, at the co-ordinating
level, at the UGC level, nobody else will
do that, The States will not do that, bscause
one State Himachal, another Punjab,
another Haryana a fourth Tamil Nadu,
they will all Quarre]l among themselves on
the question of medium of instruction and
%0 on.

I do not totally subscribe to what Prof,
Madhu Dandavate said regarding the
medium of instruction. He says the medium
of higher education should only be English
or Hindl, and that English should be
allowed in marginal cases. On the other,
I think our regional languages should be
encouraged and developed It is true that
1t would mean & very great Setback for
students if they are allowed only,, Hind1
or English as the medium of instruction.
For that I propose that the UGC should
ensure that each and every university of
the country should have facilities for three
types of media. Let the students opt for
whatever medium they would liko to have.
If some of them want Hindi; let them have
it. If some of them want to specialise i
regional languages or wish to pass out
through the medium of a regional language,
lot them have the option to do so. There
should be no bar on this, If we declare a
bsn on any regional languags becoming
the medium of instruction at the uoiversity
level, all creative work in the field of lit-
erature, science and technology will be
stunted and any critical appreciation of
our hterature would be useless. Ou;  uni-
versity centres will become places where
the capacity and creative faculty ot our
boys and girls will be dwarfed and they
will not be able to grow. We should pro.
vide for the proper development of our
regional languages and cultuies, For this,
we should see that there :s no bar on the
students opting for any of these media of
education. Let the students have tbeir
choice. If the majosity feel ke having
Hindi or English, let no restriction be put
in their way, If they want some kind of
specsalisation 1n a regional language, let
them have the facilities for it. This will
ensure that side by side in each university
students bave their freedom of choice in
this respett,
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Now 1 have to refer to a few of the
problems be setting the world of education.
First, student indisciplins, It has been said
tkat students defy authority. But while
stndents defy authority, the greatest tragedy
of our educational system today is that
we of the older generation look at the
problem of education from the point of
view of the elders. 1f we are able to grasp
the educational scene today from the angle
of the students and if we have a fresh
look at that, we are able to get a picture
of what the students are clamouring for.
No students wants to break or destroy a
window: students do not want to Gherao
their Vice-Chancllor for its own sake, The
students wants to be heard. Unless those
who are responsible for the system
of education in the country give a
hearing to the students, who have grown
in a new set-up after independenCe,' no
educational reforms can mouid the stu-
dents’s approch in the way desired. Student
agitation is a world-wide phenomenosn. It
started in France, caught on in Germany
and erupted in Englnadand many other
countries. But the correct approach to tackle
this problem is to sce that the student is
heard. Just as we have provsion for re.
presention for each and every section of
society in Parliament and the State legis-
Jatures, so too the students must be given
some representation in  the Senates of
Universities.

T am happy to say that a few days
back. 1 read in the newspapers that the
Rajaéthan University has decided that stu-
dents will he represented in the senate of
that University, and that their viewpoints
would be heard. This would be going a
long way in meeting one of their grievan-
ces. Today, the Karamchari Union the
Sweepers' union, the clerks’ union, the
non-teaching staflf unions, want repressn-
tation in the universities, What crime
has the student done that he should not be
given the right of representation on the
university bodies? So, I think if we want
to fashion our educational system accor-
ding to the new and modern lines, we
must give representation to the students.

Then,. we must have to care about
teachers, Teachers are often praised;
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sometimes national awards are given to
them. Only yesterday, some awards were
given. But this is some kind of ritual
that is soon forgotten. What happens is
that the teacher gets a national award and
one forgets about him,

He becomes a useless, discarded mem-
ber of society, For that, we must see that
the society comes up and gives him some
respect which he deserves. Similarly, be
must be enabled to have a good say.
There are some universities in the country
which, 1 am ashamed to say, do not wish
to give representation to the elected repre-
sentatives of the teachers on their university
bodies. What more can we demand ? What
more ¢an we give if we are not able to re-
cognise a teacher as a representative om
the senate of the university which he ser-
ves for 25 years? If we do it, we are only
doing the least possible for bhim to give
him respect.

MR DEPUTY-SPEAKER :
Member's time is up.

The hon,

PROF, NARAIN CHAND PARASHAR:
One minute, Sir. Lastly, since the Univer-
sity Grants Commission deals With higher
education and secondary and primary edu-
cation are out of its purview. I would
suggest that so long as we are unable to
place higher education on the concurrent
list, we are unzble 10 do anything because
the University Grants Commission deals
only with higher education. When 1 was
talking to the Minister of Eductaion,
Shri ‘Siddbartha Shankar Ray, abou the
crisis of the universities in Punjab, he
told me that since education was a State
subject, we were not expected to inter-
vence, so that, in the consequence, the
State Government does not want to inter-
vene; the Central Government canoot ip-
tervene. Who will intervene? Unless we
are {0 have to the whole country as
one conntry, unless we are able to give to
the whole country one uniform system of
education, it becomes difficult. We are
not able to do anything. For that matier,
we must see that when the top goes the
bottom will always be with the States.
Primary education cannot be managed by
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the centre, and so the higher secondary
education also We must make university
education, college education a concurrent
subject so that we are able to set right the
fault wherever 1t les, and we are able to
give the country a bright view of the
system of education as s whole

SHRI C K CHANDRAPPAN (Telli-
eherry) When we are discussing the
repori of the University Grants Comm-
ssion tor 1969-70 and the Gajendragadkar
Commission report on the governance of
universities, 1 find that variouy interesting
points were raised by various hon Mem-
bers

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAT WELFARE AND IN
THE DEFPARTMFENT OF CULTURE
(PROF S NURUI HASAN) May 1
Just clanfy oue point? We are only dis-
cussing the annual report of the Univer-
sity Grants Commussion and not the
report of the Gajendragadkar Commission

SHR] ¢ K CHANDRAPPAN The
Minuster need not be afraid . (Interrup-
tions) He can rest assured that we are
discussing only the report of the Univer-
sity Grants Commission

When 1 lovk at that side I fnd that
the Ministers, the Government, are siting
on a volcano which 1s 1hcut to erupt and
that there 1y indecision and ielectance
1o take 2 bold decision regaiding manv
aspects of educatton  That 1s what was
happening 1n our country in the field of
education in the past, and that 1> %0
much revealed again 1n this 1eport also

T'or example, this report deals with the
problem of examination reform May 1
draw the attention of the hon Minister to
the Radhakrishoan Commission report
which 1s one of the oldest reports Hon
Members have a faint memory of i
because 1t 1s t00 decades old I that re-
port, he had said that the prime coacern
of that Commission was to get implemen-
ted some sort of teform in the field
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of examination, 1 can Quote from that

report But what happened all these
years”
I kave yone through the report.

There were various committees and confe-
tences and seminars, yet no final decision
has been taken

What is happening today’ In the uni~
versities you find the examipers are being
stabbed by the students Copying 1s very
rampant 1n the examunation halls today
You find 1t easy to blame the student It
15 not at all fair to do so because there is
this failute of the Government to imple-
ment the recommendations of their own
commissions regarding examination ree
form  That 1s the reason for this 1 am
not pleading for any student who 1s going
to his classroom with a daggar in his hand
or who sends a proxy to write the exami-
nation on his behalf

But { ask Why do you not implement
those methods which can bring about real
and meaningful result? You are trying to
test bis memory. You are always trymg
to crucifiy him by failures It 1s oot
necessary. Various commissions have re-
commended varlous systems nternal
assessment system, semestar system, etc
T'be report says that various universities
are trying to implement them, even after
two decades of Independence and two de-
cades after the first re.ommendation on
examination reform was made bv the
Radhakiishnan Commission

You need not blame the students for
the indiscipline, you have to blame your-
self Can you say the whole Question of
indiscipline 1s totally unrelated to the
life and reality 1n the country ? The Koth-
art commssion says that the system of
our education 1s so vnrelated to hife and
realities 1n our country and 1t 1s tolally
insufhictent to meet the needs of our cou~
ntry today What 1s the objective of eur
education today ? All the reports are un-
ammous that the 18th and 19th century
concept of bringing 10 a new citizen baving
a sense of discipline is no more consider-
ed the primary purpode of education teday
Today our education should be linked up
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with industry and agriculture, A student
who comes out of the unmiversity should
be able to serve sSociety tn a meaningful
manoer, in a fruitful manner.

When you come to the Qquestion of
educated unemployment, what is the reali-
ty ? You say the students Of Bengal are
totally indisciplined. It should be so;
otherwise I will be surprised Why ? Be-
cause 45 per cent of the educated people
of West Bengal are unemployed. 1If you
cannot find a solution to the problem of
educated unemployment, you will not be
able to run the universities in a peaceful
atmosphare congenial to academic dis.
courses and 1ntellectual exercises. You
want to evade this Guestion by appointing
committees after committees, commissions
after commissions.

Just now 1 heard another interesting
argument about the medium of instruct~
ion in the universities, When we wanted
linguistic States, our national movement
stood committed 10 this country andits
younger generation that the medium of
instruction in the highest stages of univer-
sity education will be the regional lang-
uage, the mother tongue.

Today, do you want to bave it recon.
sidered ? 1 do not hold that view. 1t nuy
be difficult because you failed duaring the
last 20 years to bring modern knowlecge in-
to the regional languages by bringing out
modern text books for university education
So, today you find 1t rather inconvenient
and you again refer the matter to various
commissions and committees.

What s happening in the Central Uni-
versities which are directly under wyour
control, run by the Central Government
as their own responsibility ? You know
that last year the vice-Chanceller of the
Delhi University resigned. And in the
Banaras Hindu University what is happen-
ing today is a shameful chapter in the his-
tory of our education. You should upder:
stand that this ancient seat of education
was got built for the purpose of the RSS
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training its Shakss inside the university
campus, Dr. K. L. Shrimali, wbo once
upon a time was the Education Minister
have tried a do away with that building of
the RSS, which is a den from where all
the goondaism, .,

ot R Fag WY (Wiwangr) ; SITVAE
v, ¥ e s w § 1wyt 4
ATto ggo Qo Wi fafexw *7 & Arww
§ az sqrmem & fawroniw 8, wefag
wgfes § stvag o agi et A @
gwdr |

SHRI C. K. CHANDRAPPAN : 1do
not want to bring in eny Swb Judice
matter here, but 1 have to state a fact,
and the fact 1s this, that in an editorial
i the Times of India it was said that
the vice-Chancellor, Dr. Shrimali, wsated
the RSS to vacate that buildings, The de-
mulition of the building was recommended
by the Gajendragadkar Commission, as,
fiom the point of view of aesthetics. It
gives a bad appearance to the university,
ard from that building all the anti-social
activities were conducted, When Dr. Shri-
m il wanted 1t to be demolished, the Cent,
ral Government could not help him, the
Stite Government could not help him.
This 1s not Sub Judice, the RSS are
conducting their regular training in the
University campus 1n the name of a cul-
wuial organisation. 1 do not know whether
that 1s the only cultural organisation in
ihe country, and they are training their
volunteers. These volunteers remind us of
the S, S. trcops of Hitler. When Dr. Shri-
mijt wanted the domolition of the build-
ing , 1,600 of thess people surrounded
the building and then where did your law
and order go? The police of the U. P,
Government, the PAC which 1s notorious
for murdering students, were sent 10 the
University campus to protect the RSS
building It is not a shame onyou, I
would like to ask you, when you spesk
of secularism,

The hon. Members from the minority
community should not flars up when I
mention certain facts sbout Kersla. Two
months baock higher eduestion in Kerula
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State was held to ransom because of a
strike of the University teachers which
is well known to the Bducation Minister.
The State Government came out saying
that they were ready to concede the
demands of the teachers. What were their
demands ? The demands were that pev-
ment should be made direct to the teachers
and appointments should be made throurh
the proper channel. You should know
that 80 or even 90% of the Colleges '»
Rerala are run by private manugem-1t
which claims to belong to the minonty
community.

If 1 understand it correctly, when
article 30 was introduced to pretect thc
interests of minorities, it never visua'i-4l
this possibility that in the name of m'r
rities, the higher education of a State wiil
be held to ransom by a group of mancge-
ments, belonging to the Christian comm -
nity and other communities. 1 am 1o
attacking these communities. 1 agree their
legitimate interests should be protecied.
Article 30 was introduced to prevent then
legitimate interests from being crushed.
But today a shield has turned into a sword
1n Kerala. Although that State Govern-
ment is headed by Mr. Achutha Menon
of the C. P.1.,it is a coalition ministry
in which the Congress also is a partner.
They have jointly declared that article
10 should be amended if necessary
Otherwise, educstion in Kerala will have
a vety bad future. In the name of mino-
rities, a group of people are conducting
education as a business with lucrative po-
fits. This should not be allowed. I hore
Government will clearly say what they
propose to do about it.

I do not know where the Government
stands in regard to university unions and
students’ democratic rights.  Various
commissions from the Radhakrishnan
Commission to Kothari Commission have
recommended that democratic rights of
students should be protected and there
should be statutory provision for t'at.
We are talking 30 much about students’
participation in university affairs. Ju 1
jntoresting to note that through ihe
U. G. C. they are circul ating it to
the universities to know  their
opinion. Why don't they take the cun-
crete instance ? In Kerale, the students
have been given representation in the
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Senate and it has proved to be useful and
successful. It has been welcomed by all
the parties, It was found that on many
issues, students’ views could be ascertained
if their representatives are included. But
on this matter the Government is still
undecided.

While replying to a Congress (O) member
during the discussion on the Twenty-fourth
Constitution Amendment Bill, our Cabinet
Minister in charge of BEducation said :

““She did not say ‘yes' ;

she did not say ‘no"’ :
She did not say ‘stay’ ;

she did not say ‘go’ ;
She did not climb for fear

she would fall ;
She bided her time and kept

on clinging to the wall."

This would fit on his head in relation
10 the policy on education. He is biding
time by clinging to the wall. There is inde-
cision and uncertainty about everything.
This will lead to miserable expliotation in
the field of education. When students
legitimately demand for a change, and
even when that change is reasonable, in
most cases it is viewed as a law and order
problem, as an 18th century concept.

MR. DEPUTY.SPEAKER : If he had
stopped with the Question it would have
been more effective.

SHRI C. K. CHANDRAPPAN: }
would conclude by saying that there should
be an entire cha: ge in the whole attitude
towards education.

sft wrerqrw aveat (arugdt): et
aRiza, giafedt avee sdw @ fedé
aw wher ¥t § fr avr ey & W #
Nwm @Ry W N otmbrar Ja
gfE et mt R gu F™ fAaTC AT 8% )
wgt aw fodé o awgw 8, RoE agn
o= & o wiw fag or R E age uey
fag o 28 Ewlt & gwErd § AW
i uevw R Em ) K@ PR
fag giaefadt vz wllem &) waeg
Yar g1
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[« v e |

ot qum o gm @raAR aga ol
¥ qo e § Fu fearfed & qorfaat
faerfadl & srza—d @ gt ag firdl
¥ guI g W aney § 1 o Werd &4
o &1 @1 s f aw W gwg gy MT
fmr ar oY ag N o Y 9T o
a1 fe W qtwfad w1 oF age 73 F@
Qe N w1 ) IW agr A A
faur wy f5 wgl aw Qo 77 AT 2,
7w ghrafed & fagndt w1 wrafs ag
Tyez Qv Fremar § @ a=FmA &
ag ¥ ) SAM QF W I AT A
wrar wifge fis ag ®m ag¥ fao Aarg
& oY agi ¥ aw Ay IW FIA A AAAT
o7 wrw & groma ga¥ @ grafaw
21X gwd O A g€ wfw 0z mA
X W ¥ IAX KT WIS AT woar B
fs qw ad grem dar @ nf 2 fom
AT HRTQ FNEA J30 A IT ANT
faafidt %1 qifmal w1 #1f o5 @
FIOq AG) 7, g7 ¥ Few A o Y A9
®reo i o 2 Afew fog avz X o
amamwgi g s qwars F a4 NI W
FTUY G T2 FRW &, I TRA F A8
TR W@ Are gl b HiT A | A%
wifmrer et ¥ ww wE g 6 o a3
wEgy w0 g (W, granfs gmloow Al
gy wAledt & agn gerias § W7 A
I Ao fs wdfemr Al aAAl
aifgy, w78 aqx =gy Al wor
s § f5 Flordt sllvm 7 gl gf-
Tt I & g fear § Afw o
get &1 wEy e & frafr ¥ wm
S Wfge-—sa% agyw ¥ e qa

T & N A g7 g A 6 g, ag
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W ow 78 frsrag e & dfew oo
& qare 73 & fe ga Naay ¥ 5 wadt
fraer @ ordy, wror & Frra A A WA~
AT FZ7 IO WX § 9% fqq IT
NI A ¥ FYa ¥ Swrg g o F N
femyaga o= § mwam & fag &
awaggR Fw g 5 0w w92 qgdew
fafredt #1 agm w2 amAt afen Forad
gard i $fwaT F & g, ugew
fafeey & Ao gr ot 1 Ar Fa-qraz
TEAARTE @ 5 T 1IN GW K
fag oF e @1 FALT g1 A g ara) 9%
fawr 3 f5 w9 & WA 6 g FA
¥ fau Mardr e X & w1 gfarx
garf ¥ ok 37 g X fem A d

A AAWT A1 B9 ¥ AT FIF FA AT
AFT 2 |

wg &% QM F1 ARIE &, 4g
arfge ¢ fr gmT gsr gwar Qe 6
7 foad fe qgd A &1 3z W afge §
fir famr A1 ga QI § Siwar <R |
7z A &Y ol A ¥ § Afw gol
g8 wiasd s19 Iy S afge
faafy fgemg @l &1 A @ &1 &
Fga qarewarz 27 g fs gmy afag
MW F OF FITT I(FAT A T A1ANET
AT E MTIFT IR FY 2w gm uw
a3g § WA A fwar @ NI fr garr
FAR AR RCIER- I C I SR
gfe @ avg & Af whamd 72w
I wg W Haw uF f AW
qrawT Aar 1 §¢ afew @it wieg & fag
us odr 6w & 1 WET gET H9At
AT A ¥ gEd FANY wrdy AR
ag 17 sarer gat Adf {1 A oz
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e e ¥ fwg o wg A1 ALY
Y IAN W @ TwAT 2

fo ot & waar g fr wiw ot gardy
uifdx feafnr § 708 7 gq gaw quare
Vg F QT AT AW Q@ AR
wa o Ar? & oF qiot Wi da A
¥ ey fe oot gwd oaent X amar d
f fen & forg agar it & AR o a
arFtEr § oAt W fx aer fefer 8
was Ng 38 Ofasifas amafaras @ ¢
wYt fufery @ar sa vy sfaesr sram
g war & 1 AT a1 v am o gfqssr
% fg ot a1 93X 21 R AWWATE WA
a¥ wfAssr &1 A | ag o faar
N ATy F wivq wrfge o avg
7 gfassr &t 3N faer 1 aear =afzg o
RS FAwa § agw ¥ gura fxr @ fw
FraT d¢:9 ¥a§ g7 o OATAEE Aq
q¥ AW AT WA 11 A7 & »T faar
xrd, §5 @t #an c w5 4wt §
A 3N T Ay wYr S fovar & faw,
N ez wafAd weA §1 @ § g
ag a1 fawge agr § afew Aqw og @
fr sz € ot aafera #Y farerr
dar ¥ wfwsag - faw #ar § ot @
ag wfacsr af famdh * ag dfrw &
FIATE TG dlo Mo I UHo Uo AF
wamrar | gafar & argar 27 fa g qiAt
ara) FY STET ATY | G AIAS A W K3
® faq orw 3 24 OF F1 qpy Fw
2w @t w fmar Ftoavw ar fefgm
¥ aew § 3T gfa & fog g agg asd
2 f fua ot &1 fdr T w0 Ean
& ol w1? quiweaL W, Wig 3eedi o
qr Qum ¥ v fedl Sw A, I 2
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fefaar &t ord w1 f& wars foer &
SEE G R i AR TR GROR L]
e f¥ fwqar gua feq Zfan & anar g
o mAra fomr & ana § gaew
% 7 fefugr xart wF WY wg fefaat
ELE R AICREL NI ECR i
wZT & ArAAT g g1 wwar o

vT 1 /YN AT § ol @ srrar gl
arrs ag) 2 f5 ot o1 fwar A7 e
A AT @ &1 VAT A Frw qrad g
g A ARITN F1 T8 Q@ 5 T¥al §
afra 2n # wwar ¥ geav vr cfewr
N 7 OF AET QAR RIAT 7 T aw W
b awrdr diarg #ar ¥ 1 ew fewave ¥
g ¢ aodt wifgy feafs v weh
ararfuw frafa ¥ f5 g o 52 9
AT T AN B awar 1w A 3
A%z 78 1 gl A A af 2 fy
& i ¥ fawre toar wr W e, A
7T WY wrEr A IAa grarfew
AT AR 2 | 497 0 QA ag d fx &
tah ¥ {6 g7 ga am ffqzma @
¥ 81 wEm yEe Ay AFA F WK
Tzt o bwaa g 0 gawt TAEA
&1 faear o1 gt faw 4w it 1 m=fag
qeaidr a9 qar glar ¢ v e 2es X fw
w1 &8t gawe 2 &L adrar 41 Ag
faad @t mifas fafaa @ e o 71a-
Afgw ghz @ ¥ 2 4% swae Al
forg WX 41 47 @AgAal & |m g,
a1 wrre §, foaw qra wrofafer amee
3 i fegraga ey & I At
gyat e &

ST §F AT B 3R FRar s e
ag 2wy wra fs faar iy & fodr oy @lw
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[+ wstrTe et

zaz ad, fqa & fearswe g, 98 @9
THFT qaT §2es @ FT A1 ewEA 9§,
AT gZ 913 a7 @ & 9 @ g1y Iy
zst ¥ &, faasy ara &1, 9t &1 foam
g ST, @) far 7 erT FA g AW
2 gae gAR e Gar Al § o du g
WY €1 §A &, IT F WA T TE J@EY
g favee fsmar wnd fe ses & agary
g7 & gra 98 @1 feadr @ 2 sl
gfsqet 37 F1 ATIWHIT 8 a1 SUSFT g7
fgar 91 sNT 9% I =7 F faegr
AR g M gy 1 s § aw §
afgT @ 2asa £ a1 Foa¥ga e
%3 § WIaT XWF TrE ST R e A
aifge Y aFy &, W@ =i &7 foar s
fadr 1| ag armfas g &1 qa1w & AT
§ gawdr g 1% smar 9@ T arad
o & afveag o Tl &)

Towogre wlET H oo g S
v g B gaw-{ana o g 3,
T uwar @ gl ¥ @ gy faen
FrRed] qATEd § | T wAEy ¥ wrm-
A ¥ Ag AAAT HET W F, AT T
&, gau w1f axdfas amar ad £ ¥y
vt s & B gArd agi fegar sega-
faeg 2, fSgar geogrgars &, @awy
gfiarz 8§ uw #3dMes weEgaa g, us
dztfas R %, WAz ag §
fw gar agl 94 vepfa & wr g1 g
STar 2 A RrE Y §onrAlr sesly
F fFT gr@ FW@ $@ N 1T FZ 99
F Fegray § Mewgd § fwoag
ARy wegpht 31 8T arq § 97 arwfag

M9y
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& ST 1 7 anfwgw gifoma watr @
gl strar &, SEET 941 A8 wqqr | duIA
g wAA A gd ¥ 9 Iad
qrea 15 3g ar g e @)
&7zt ¥ fFagreaatfall §1 QY ofy,
#¥3fas @l & Ay %y froag
FAGIAT H§ g¢ g1 2H T uw A
Tt wnfgh & gk 2w & o qepfa d
7% A% § W ag 0F g gk A @t
AN g1 9g 3t §, fqueN 3, fawed
y dad & Afwa ed agraa § uw
g ST gma ¥ 19 6 N 2 qesly

T gAT AT § I YR QF gaT 5"
2
Q

SHZ gF FATT THT A Q4 qATH M
o1y & A€ w7 2 B ooy #) 49 ofay
I g fzav1 @g wgaraniT o
qiaFw AT 1 5 AT #) 9w srdy
gegla &1 fgrar amd Ear (pzavar
feemr ¥% mama § faa & wewqem &
aETE agt ¥ 1 WUt zw e A awd A
S A1 Aga § waF faz w1F AT A
mAe g Wy (% ag derfy 3, z0 B gawr
T §, AIFT AHATD § ) DT 1 9d
& A g T FTUNT  HAT GEAT 2 1 39
gfez & agh w1r grar el faad zaer
T2 @1 7T 9 ga T B wrdd ¥ aQy
¥ aunvar g 5 gfvafed wveq sl
FI &M QU AT E

& gt gfwar axn s3ar § & on
% A7 Fr Ater fear

O r fag sdw (dwws)
sy wgiza, fawafagrew #qe@
AN 9T gaq § 939 g W &1 gin
27 ¥ o UATFMA WL T1o MfwTgan
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#% faer wrown wrezafa & wgeagw a¢
w sfafess go &, safwy (& gav faa.
arfeqi &1 gqtss ara fear o @ar
gy fasr & srafasar & §

ozt a% fowr fafa & q@ &, o
Ao & fix ¥ & agawar fawang @
gz v qgA g 2 fr faandr aw
TV §) A 9 qAIEE I & G
W agary fasr qore 92 TEI FW 2 4

[SHR1 T. N. TIWARY in the Chair]

favafqmmy W AW & A5
w fad gar w1 fo 3o & €1 517§ a0
favafeqrag & 39 &7 =iqq # qwaAa g
¥, faar % Gw # wedtg w3l
gie Fefta Aiagew ¥ favafawmadt &
T AYT W | FARI I W qg A1 &
o mrdn wAife ¥ ge g, #fwa fox
TR § g% agdfas Qv S 39 T
% geae ovfaw a § o feamaig ag
b1 ¥ owgar ggr § 5 og@ owaw W
feetdwra oie fedtorg @x & sre gl
afyd edifs agalm gl W F I
we & fogr-grfeadl &1 & s @@ o
21 gat gfaafedr arzy wdtw & aad
¥ arg wi ¥ favafagmar £t g 46
¥EFFTEI I ME 21 uF fagmada
W gH TR & AT G o
‘.l wiawnF &, 3N W IAG A0d ag i Siw
3, Afrw ga FFw W g1 999 98, US-
i fafy & wwifaa &1 &< faeafaams W
@i mie i faeafamragi € gakaar
@1, ag g AgY § + Wi gaq fawiaaray
g 2w ¥ § ¥few 9T FEIEN QU
s Agl X qIy § 1 9g g Ay wwaw
L fgg g . '

AGRAHAYANA 1, 1893 (SAKA) Report of U.G.C. 316

favafaarag seara s & @i
¥ 7g w7 ¥ {5 qewre 39 "wgm F1 9w
w1 alt & guae gl soasy 78 T
2| @EIR g qurqd & FAT HATT [AAIT
¥ glar &1 wi W€ W wlhw gdd
feqreliz § oa & ¥ o4 &3 @ arq
a1 wius wgoar & Sra 1 aq 1968-6_9'
F faE % grim ¥ sy fyar & 05
gawz ¥ faegfagrar @& =T amd
HTaT 47, 1568-69 £7 fTd ¥ wrAw {
SaTT efmT 7 foar, wearaty gamal &
Yw  EEAE ¥ ger 9u! 9T gaIL
AU W & AU F AEAIT 93%7 9
axaT & w1 fAeary feamn
ar s agh 97 qUAFT §EadT ¥ AW 4
uw Faafast &1 Tagar g, fEs ag
T F7 FE & (W5 0 wWa gl | 9g
faqref = g atgsr #1 wiv 3@ § 73
IAHT ALY AT AT

§ 741 wEIEY q O ATAAT qIgAT
g fix 7a7 Ty BT & weax aga Oimw §
fazafagres @aT 3w § ar agh | 7aug
et ¥ fwear #7 %0 @ g1 WM
g gral & fagdt denn 2 oed o &)
nfaw grat & gear yavw 5 §) afx
mqd HART ¥ gheatwdr aarw & fawie
¢ fagr & & sa® o o Faifag
%7, 9% W9y GUEAT 8|

Fral &1 gwEad gure W F weEx
FIFT ©T 6T FF g gq Fwar
g b gvedl &7 awem gw w2t A v
Al § W IRA & 98 Y€ wEl ¥ I
2 7 9F §W TR 94T AT A 4% 99% U9
% TEF1 g® W FAwd | ;o AT waa
& mree @ wEo ¥ g Wiy
TG



m Motion re:
ot Aqq feste mwt (D) ;W ot
e Tde Qo H FwuT ?

ot B¥ex Tz aar: § Ao uHoqHo
# wad Yaw g A H G Aww S
qUT H1 TZET S A FE ST A70 YA
QHo %7 CAT-3qW AT MALAH AAWATE |

wq w1eq gy Favafaoram 71

G 95T T WAL WU AT W OF QF
®Y 3a¥ wrer A § ) 33 fg taee
fagrag & ggguaf 2 41 24 qdaTw
fowr 2, wE s & owmen wgiey
w1 i weRiTE wvAT Wgmo
W fgg  fovafawnra %
faurfady ¥ & 3o & IqW FTET EAT
2wt v g fr am g7 atagr 9
W agr & gt 7 weRtad fRm gr ste
wgt & gagAala & A arar T QU W
&t qroaraT fenn av 1 ar: 9 gE qEela
& awg Tza1 9zar 3 & ool @ar @
W R I9EAA T A wwaEa
fear w1 =y sowrer fran v qd wiwm
§ f57 1 qwg 7 dlo QWo Zo F YA F
F9Aar arf & | goNro Ay AN N anvans
& iy gTidia & WYL 39 serdlaar A7
BYH w41 717 ¥ TRA twar g wF @
wicw aamar 2 A\ Ag A 7 5 gewm
Tt wiEs FgEE 4 28 R

AT DRAT W TS LT N7 97 tp 49
sfawy g1 * fad wiarg 57 sugear &
arir « §fem wre wafs ey @i
g ¥ ¥ Wiz @ Afewa g &
QEE F1 § gae W ET ik g
sy wear 3 fs avere Revafaaran
W GTET | QAIE 63 R A1
wh @ famfed § oAk afy gwr @
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WIT are g1 gard feafeeraa € oo-
fafer & g2 @) a8 Ao Frdea &

st wRdvee A fog (aga) ¢
gl agian.  favnfawrsm wgam
WA g o 9wt W @ ¢ I &
aga gt & gar 0 gRTe qF IR
faamr grer fas frwer Wt F s @,
ooy ¥R g ogv gwz fFr Qo
wwrm arER 37§ Ae ¥ gR w
73 &1 wwwy faer ¥, eN W ew
srm ¥ faer 1 g faere gwe
lFg § 1 @ fagarq@ fawie g7 g
WEAET § Wed qrey W@ g, aas)
g & A wwAr 1 % @ ow@w
® fedid qu w fawre s 9 g
arw fa # fagara 3, gk @i ¥ fyarg
ar gam € a7 wod qred A
wear g & aD Fr oy amer g e
nEt & | fag i faar & gy ofw
Wy g QS g7 @m foar & QR ¥
faarc d, & & wiad waw <wew wgar
g1

farer &7 am ®aw wiar o7 W @
®XAT AD §, FIT ATAR a1 wY ga-
wIE A ¥ afw @ esfor e
garg mfm Gar o § oifs W H
waT K gl A ¥ A @w e e
Wi anfe = Fm oW Wy @
7§ g% & 9% N7 X W e A
gafa & aq qu 9 W1 A% | e g #§
FHNATT ¥ g7 ol 3@ FFRdGw
T AW aw T, ag W fier & 0%
qer WA §
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wwafy wfren, fawr w favw gea.
Wy AT & fagw @ ¥y
FEEIR &1 ST FTERA T AT, faarer
A FT AT ML N W & Asaw
gy mss wigw  fawifea sv @ oaelt
o Fg g aw ag freafawedl W
w2l Wt w7l § AET 9T HRFA &7
WgIIMA IR A% Sy ¥ qfga
®TAT U GUER FT STH Zar &1 N
FH¥T WG FAF § SAFT (FA AW
qraT 4T WY A § ag geadar
TS W & F fade Feav §, gah
GUIAT, IAFT ARG AR IAFT GG
qrfady s g W ¥ qar ¢ %
gaewaT T § Atz qw A wA 6
e w3 1w A gfrafdfont aadt
gt 1 W) &1 *few g% Qg ag
fasn w1 AT WY @Y fq ey s @
&1 o giqafddt ¥ M dgee freaa
Fa S @ ww 9gy frer @
AT F WA 3g7 v WA WY WO
a1 gwe go aw w1 faardf Sz g
A aw X ¥ egmd wm
W FRU I8 ¥ fo wrw 9T aek
o gfafafzal aam § I7% Fugeaafral
R qEED qqr M A A DY e F--
st g9 & A agrfaar veifas gfe
& ardr W AN foar ¥ ofq X
g o Y E AN sawfc & fagm
gRE Navy ¥R TG g A §
Y g% ™ & F 38 foay smar )
wa twAfan gfe & 7 gl g1 faare
gt & & uey Aoy ag @ ¢ fe fawr
& w7 ¥ gfa @ arfeg o faen
¥ At ¥ W GEI & ey ag Af @
qrar & W Tt % ge wreg § foed
wuy & fowrfddy & wrder dor g g
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ot frarfddl ote fows) ¥ sowmvar
dara@ QA 2 ) fowed wix farerfidai
Tot ¥ wgm do 0 pede @
T @, WY @ § 1 g R e
dmar g fo gagml & G0 o
F g &1 o e gk @ §, fgia
AT AgAT F QA Y, wy AWk A
aiar @ 5 afs o arwm et ¥
fme @ @3 § @ 3 ool Fare
W AR AN ww Py gy g §
#frq faasr gram fome) & war g,
¥ oG ara a1 X § o1 o) Faendf
foael 31 § Tk A feed Y dvg
0 A, T a5y AT G NN § Ao
formr qeaey frreY & fl) sore & g
war e 4 Reoag &few 9T ar et
WX O A & ooy Arwar oy & W
feafe & gfowm wic arfzant ar W2
FAEF AT FY af ¥ ot W
Fhrafedt & arafes ol & aro @raw
aff @ ¥ alr § o Fw A
# Wl /T8 X sEgE qre A W%
LicE N

0¥ girafdd) & semiw st vwrfon
BN 2rogmR WM A D g R
gfaafafzar & : gr at a4 gt § W
w1 xt afnfae s § ote qod §
ot &ifan gfRafdfeat faY ) o ow
fort wroll o) wgd & R §, wAR
€ aEl 5 R w@H F—arewa A
qeav ad gt §, famfadt @ ger &
garfaw foas 7@ @3 & @99 & Yo
% fag ama gt Qar 3, ¥w'g *r
queeq 7@t §ran &, wfe ) Avefeww Suy
e gy Y & wure & wroy A wrdnell
wY dadt fow ot &1 YW TR @y
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[« <m ¥y warz fag]

@t 51 Adr 95 & 5 wgy qed adf
g MT gu femwz gragre o w33 §,
I ATITIIF L § IAFT H3re F o
fagar fur 3@ §1 @ wwe s s
ik giqafafeat @ax & 3o A qwear
%1 gF q% fFa1 9 asar &) ag Fe
fs wag o A9, 9 $1 swqeqr §
afxada w3 g, fasaw =) awaar g
T 79 wq7 faafaat gk @aat & 9
# &Y wmew A gifadl & 5 £ wgar
& St AR few @1 #1 YT B, sEA) gar
FT IF F /IAGAT O A9 XSV F
ArAT G FTA g 1 37 FF Tar A
{oar s, = as gwidr faarm weanay
i wia o grasd g alcfaar & &%
A gwla o agf g1 a=d1 21

fassl & § ML @AE FE10eq §
a9 #t fgar 4 47 3793 997 I IR
Fifgd | wrfgz syl A foerw @11
F3d &, IV A widg A wé feqear 9@
aaT 3 | g7 FrST A1 GAfgT watzal a¢
gfaafgdy qreg WA w1, 91 FE N
gAatgel #1, a7 7 TR § 1 qafan
% &feat gl segrgare fawsl &1 fqgas
FIET § a1 2217 2 1 ©F FH1T A1 HHF
TIAITRIRS AT § [T FIE STWIES &
7.3 wifsy & s & sfasfal @
grafere 1% safaq feedt a1 fa@ wea
fawg &1 fagw g, a1 39 fawm § €
wig 17 HAT IFG FT 74 qET 0w
F7T fReY frorw ¥ 9w & a9+ wEt &7
grgdl agl fagar ’é, ar 39 gy

Y & agrar A fFar wdm wiT @y
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faqrr gswezrge @m ) @ ¥ ffda
#t faan &t grfr ag=dt 31w vgfa
FaTeT fRar grar sifgy

ghalEa) e sl & R &
&0 4 W@ A 2, Iuwr ) fewr amr
atfgd Wiz wr Y afde s@toey § qur-
ATATATE AV Y gA § orvwTt wY
wOE & W e gy faar & @y ¥ gl
g Y qa4: & ww A Dyvagr Ay sufEaay
#T AT g e § fawy qy W wfasas
st forer & = ¥ grar gaer adl w47
¥4 uE T eifer @Y ¥ ImAv 969
F€ § =5 {5 ae o faddeg aqx
TN H 3¢ %! gewq =T Slassr @
ferrdt R 1 240y mravasar 7@ T1d 13
fa1 iqagl a"'m 2t %) gfdg w=toe
A Ha w1 gew fwr e safa
F faq ug ) sad@ § 5 ghafdds «
HREAHI T g F

FaE f2g gfrafddr ok mamg
gTids Sid gy giafdefd #) Wz
G2 w3l v wedt 31 4R ofem
WL AT Wi Wi 3o GarHsgd ¥
AR gAY afwwﬁ:’rﬁ i fwar g

TN BT GIGAT AT/ GAT | EqTAAT rfea
s g fyg e-zn:?a ¥ gu ghrafddr #
zeémizr. fFii rat &, o9 9T gR aga ga
® 18 oW o 339w yedregn ag

tga‘ é,. iﬁ‘( T g "avn | I 39 zgf:ﬁf‘éér

AT 7 ey A g*m“r Pt &
T FUCET I H FI @I Q@
FF & foy o fewfaaen enfee o
ot AT, AE SwaET fegfy agw @ ¢
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wh ¥ wree wore W ooEdy
Rt g

16.00 brs.

¥ arg ag geE &, Framr MW
sragte a3 &1 gAY N @D A
ard & af §, W wreg.aheaT qga o
#1777 ¥, O wgt O quEr aw w7 T
wg &w & r qu QRfEsT o & s
w frag @ Qeftfewa o ¥ W=
§ dfen ot Pt orithers oty
yuufigaaft &1 wfes v faurd? gt
fegrqgy dfad ax &1 <7 A fpr 7
wiar dur % & gfaefdd s F
IFa3 g ogr a7 g%ar § 1 1@ 9T AW
w1 o1 dar g &) wFar wid &
R A 3@ gHAfED wr q qar ad  ag
@ e wd £ arg §

sagferer B a¥ @ af &
il A argg-atawe Hdea R ow far
it & frosgren, Aflsr ey &
arAT 947 fgnr ot feqf@y & wig
faer ¢ ®rad A geirn gaeg Ay fpar
%t wrad § fe gy {edizyma § @
g spiinfoe do ¥ w1 9 &
waer ooy ag & fo g ®) adedt
wdthe w1 Py e ) 5k gad Wy
ag w8 wE § Fs far wyl oY sgdin frw
AR X bz wcfrurnar g, s N

qrat & g7 A M oy | § gwwm
g o v @t et &) ¥ 3 00 Frowe
wff it g ot 4

4 Frden oAt wnar § B wme-
otewy ot Qeeige T dal
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forlr gnw Qe fiear sy oY fge o Y
ot % Ak O war ywea 1 7 I ¥ fadr
girafddr & wiaes & duay awd oy, av
ord F srar ? & wyy wrgar § Fs anrea
gfrafddr & ard q2wrt oie fewwy 2o
sitwrel} & wrow v g 41 w0y oy
dua fafreet &, N va gfaafddr & ax
oA ft gefed ) ag ¥ oxf W
agl 7 qrEg-atawT T FT XAV AT 7
% g 7t W feafa goew 44 @ gwy
31w A% To AT Al argw-
wiAae WY 3 3eq AG) & aRil

aga fe A gz gl & ot

% qe Arew gx AR A or ww I
tigelagr e et &1 O iw
AR gAt e Qi g ?
agl & A B AAAEr W gegel &
wqpe w1 suAeqr € A Ay
erdwar-gmn § 3@ & giawr wig oy 9
W N AR T ag W gw A
gfrafadt § sl 3@ N oF AwAw gfa-
afddt 1 w9 a1 WY 1 o day fem
o, A wgr F Iz AT XX F UK
% faary A wear g ST aEy

ot # dgu ¢ Al aide fazan
sredw b favar & oI Aoy & gy
faarfdai ®) whdz wfaar § 1 e e
# are@-ateae gy waac d o far gy
wfer agt & wfwerd w4 § s sw sy
q¢ gfrafddy ar araaz w1 w5 agt §
HUT WF FEIT WAl oW o owpge
s wed, o qurd fwwr Y o
o 7 wanfeder  ghalee

o
W g1 fefit g 2@ § M
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[t T Were swme Ty ]

e W v WY =k ¢ @
fa y0 * Wt Al ST o) o T
womy | oy Wt wdie oY WA Wy R
firwt fwr %t fs 29 ool aw
frwt & wrn & oot tgr &, & e -
et Wy fm s g s
ag R Ak qrak € WK |

e amt ¥ wsgragw g 5 ohn
amdt & am e o yraafaleat ww &
wet § 1 vd oy fgpgenT F owaw
uegafe v §, 37 & i o fqafed 4
W Aoy wrar T T S 9w Wi
A pgmR o, w gy
§ 1 ) v wrw wnd § 9z 19379
& xe v, forwd Qaf v Jar way, agaT™
arfy e o yred &1 warw 77 TAv
¥ ¥ wgw g Fs 1 @ fafreee argm
faaedt aurfer fvmr & sy & 3, sg sad
aes s 1w I A1y F AW 9%
Y wfiger & qardt &, wrw agt fav agd
wfg «tfy ¥ e & wow ww d, W@
felog R Ifeaafi & & gy ¢
fs dx e eI B quA 70 ¥« fwg
¥ fe an & o G wfssr & g ag
1AW wy & Wi N awk w7 99 KT
fawd n & ofrT & @19 ag wgA w0
sty Fordr fe ayg Q¥ wrdwr & faordf W

L4
ot avy aw fawt (anite) @ @rafy

wgven, xy frvefucw wgam wrakr o
1969-70 &t fe@id ax Wt age & W

t..
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ot g&u wx woura (gar) ; ewrfe
agiey, § qrowt swer wgar g, 999
¥ worgfa wff &

awvafe wfte : ¥ew & fo¥ oH
ax off §...9% wRA @ vy & Ay
HIET WAL ATGQY Ard W )

s my ow fei: gwefe wdam
% are & ag fadea w3 w@r v v wml
® At fedld qw g § 9w M A B g
&7 5 frowd quaged § fr grik 3w &
wraret ¥ T O W Az A fogy 2w
a9t & farar w1 WX I39 firwy w1 et
fagrg gar & W M atrd w Fed &
fid gg & W wg faeafaaen
¥ qeay @ w1y farfgaY & genr
g S9F A WA Y, AR wA W @t
g 5T Ay ara) ¥ WA ¥ 3w g@ AN
e § o fwen w1 fawe gar g
iy AR ¥ ! gt aw g Y wfaR
RN GETR wrgAAE IJ@HF IR A W
qritr & st ¥ AR giafedr & s
€N arE.wgET , Dwd §, rgi¥aw d
w7 A & ggAT ¥ AT AR 9T 5y
afufaal o fafer gar =3 fada fay ary
t ) dwd & egdew ¥ gere ¥ frg fadw
¥ gy WM & sgma o I §
shgra fama A adras @
3¢ ¥ 3 57 ) w0 31 2w garwr Ty
ok e g A ag W sy mav
fo ofesr & sea ot 5y frwrr 97 ot
€ v & Suw Wl fgmm o gw agt
e o sear R d o ghet f ol Ay
o o ot @ g § T wroer st @
whalen @ AR v g o
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ety o7 e ot il wom § W R
T ¥ A 3 amAly weer W fawr o
Wiy oxrer W fear Wi, sl sarer qwd
gwin four WY, 7 WA QT AITIX {0
T gAN A WAL w47 grn fw g
dw O g, 1O wE TOS R, JEDR
oY g X e AT T T WA wgd R
e 17 ard smafedty wi mster 9T
QI TR ®T AFAT g1y | @y A w &
Yur wggw wr g 5 fawy a7 @ garar
IgRea § forgwt gk agw a¥ aF Fawt
A GAT-gNT 9T W & W TW R,
g YT S A AY 4T 7R § Wi W
o ¥ fowr fwg fowr & qorag @
WA FW W PNE 87T H AWA
gre A gt oramag § I7 4 WA ¥
dar wamy ¥ o qraye Exfasslt ote A
a0# § gure ale fasre oy & gard
farrr o) e ¥ Ay wr @ & 1 wv ¥
sraar & fr gurt fremd v afr Agt
wYe IFH Agw AT WA I FH PN FA
g%, Wi 3T 3 et 8 sl gwd
qeerr £ BAN KW T 6N qaqd
& W wT g1 gT ¥ I ¥ A
TRy WAt aeed fwd 9 Gl gadifas
g ® A & ulr UXAE T wT AW
wy ¥w v g Wl wie Amfon ® @
grawy §, FEWY ¥ 39 far 7 qad ary
feria ¥ Y garer e 3, 9T QW
fog werc ¥ gemy a® @YY, W
o } &3% @X wradlg yEd, wg ¥
fydt WY v € waew Bf, w@w amy w7
wedtear ¥ Siwk ® frg darz d v agl f
g few gr % 3 Al ® e o gfe-
ehw X g ¥ Owg ¥ 3T F wrw
wrar §, fow gr v frorfedi ® W
aat & 1 fipyearr oot oy o A f
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frwer §, &= s ot ¥ dw wgrer ) fassft
ghaafadt & of ol g gu, ghersr &,
312 waziay ¥, WiT WHIEAR ¥ O,
50-50 WYz 45-45 gWIT wyar &N W &
wif wfed= a7t ® fag wer gar & o
qrfE ag X1 gL a7 & T Tradeest)
Etes  gfew # waa i §,
x4 ¥ K1 t147 wigfaaw § fo g v
A4 FTA € 414 1 €€ a7 F wifEg-Awe
&7, 7§ Grfea-AMge AR # ey 6T
*r—ugl 5 g7 77 1T 93, & vy
g1 93 1,gW K ag 99 WAy ¥ fag wtw,
W ¥rugiA X dswe avq ot wLA QT AeT
A KA frar W a1 ywraAr ot w1
®arag ar? glRaes & i w1 6@
sHTC Wt e gfaafafedy & o fag
w7 3 fauret gar 2@ e Wy
WAET W KT QYT W G @ AW A
wA frz@y Pgwaay & o bw &
oL a1, wiive @ efvada g site
Ia% Afed o farw 1 M o W,
adlr fezrd emres qyed, g fundt
FTOATAT 7 KT WL, AT 7 wrq F#, AfeA
xa1 favafaarva ¥ faseT ar7 728 qaif
T W MW ¥ ONEA PP ew ¥ Eww
mifwe g w1€ w1 ar wgAa qUT ¥ 99
sfaws qu% 2@} &v& 1 o & fear d
W wf qrir w0 37 & ogte §
& gbrar & w8 2ot § mar, wrww §
war, &% a3t dar {6 12 ad & 9w% it
wefwat &7 A1 w5z §Y qqrf & Wy 67
W2 WIX T AT FLAT T WA ST T04T
21 w1 gu xA wwre ¥ ¥1€ sqweqr A
AT wEY & wrd wawe o g Wit
wafrat ot dir wifas & oy w2
faw¥ I orir AT Y wrw e g,
Jw o awrar §, w Ol ez 3, g Y



i [t wmgrw et

ﬁrmwﬁl%rfmqarﬁ» :rg!% Prrar
W 'ug 41§ Fn ferr qard el g @
Teft faxrsle o gon Afehad @
WTgeF @t wm, for ved wewe
crm AT Wy wtg, gwrd wrafafay
Fch"!a felt axgd ¥ w3 w1w o) gaA
AR 6% W@ qrd ol e ammare
XL I¥ WX, o ArfwC gw k9 AW A
fpera & wrar wrgd § 7 qw F 9g Qv
adar Gt wogd & @re gard fewa
aeamil ¥ 55 €8 X6 4 srgear S
adft | ury Sad wrwar § 7 <Faem A
#are avad ¥ fo Sred qF am g fw @
wfeg w§ qrvg sarg I §, fraw fag
AEX I WAT IAAT 9N 3, AR XA
o g Aad el AT gt
& frwre § 1 #1€ q1ga Aiea< H qq &
o8 gad fedw ¥ & At cwerfay
el & ae Faasr gar §, A1 wadYfaw
fedt zad & ma fagsr zan 21 Jgr Aad
¥ t@ ane F1 pzaedl g1, wgh faafua
# 77 e A wgmEAdaa g, frak
Gary & gw wrafafan i e @tz
yrga i 33 gg M F A g,
fwm qausi & §aEd Wiz W ary
"@, AT F W AGZ FA A L, a1
T*m fadr & a4@Ecw $3 gax
aaen a—qq oF ¥ NgUE AT SW
) 3 i
- dwrd & frrer wer wgm g—
aac g Y § fs et ¥ qfwras g,
A1 gf RwAr wifgd o ngremr abd ot &
-w & W gy faw @ 1 o) oft gd
3 Rp-«mm w tfw T mﬂr. N &'1
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syferat wY wrow wonr, fipghem ¥ wan
Rt g dare Wt o o o X
aﬁu%nmﬁi wm i arm
awear gt oqry? fow encg o &
frwar gor wrelt, o} Eufalwns @ o
e A g, gu o v Gdf qC dr e
W &1 ox raiue wi ¥ AR W
W s qu aff wtar, e
At & o gt oz dowr e v g,
wgt gww ot Wik & ford frmer & ¢ W
whr ¥ &3 #¢ o ara-fecaar et W)
qury ok Qw s &, Afew @ A
VAT FATARIGE WAt Trew Y 150
T AHA B AeQ N v gae woX
¥ qorent &7 wafad fo gt wrew
# gOer fRdfm §; e ¥ Wer =
wdwr fedfiea 1 @} wrer R ow
"R iy Al & wx ¥ qF rewr ww qf
e garo weer felt o foet o &
uwr &1 A ¥ At @t org, wen
foal &t AV6Q & qwar & 1 o7 fad &
gar g fe w19 @ X @R w
waAT FT |

gare arce-uteak § 1 ole @@
AT ¥ 43 g A 36t TG a0k &
g vy afl wTx oY wgorawg
aew aft o, Awd F grod wer aff
i it wtw vt et fwr o7 o wie
farcar aay o wgr §, wg P ) arday
wa a5 €% 9% 6 faurfeqt & dtex &
wie agl Wi, gard ghwfddie fesft
TE1 ¥ IT8 weae wgeran o sgfudl o)
arge AR wT aRD | wegn ¥ W g
g, ag war g1 § e fornfio swrferr & gl
s ¥ s gw 6 xR & wamr n’l‘m
ge wTe . ahowiy wte 12 ¥ e
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it % Al & o gt ot wre i,
witfe fvd W 12 W& MR wWTw &
o ¥, srote dwfat v §, w fed
30 WY N o g an, R T et
& are faw wn fgaz wyr s fear
aryg-ateac ot oo o} Wi dwF qwv
frerrdf firer W wwer fady w2 ol 0%
o fe gr @Yo v SO, W AR
! WY wWTEd, s ogg SwE it
feerfbat & dumr w07 & wa & ar
arew-wiean & dwwr O & e § @
v st et fe argw-wieae o) e
are faar way1 wgt @ W fard,
fowr vgm W i e, wgt w@ AT
ot feafy dar Y o, WY TEWT T AT
fastray 1

€ v miten ¥ feacwr Wl
won § 1 abeft ot & oy &% @ & W
s ¥, el e fem vt @
wr ek X, e & fwar & A e
Y wr, g v ww w1 fosy wenr géwr
oty wr & fod v Awr wrooron dare
WTAT AT | NI QI Wi T
QUETQ ) O WY wary ary §, S W
el ¥ & wu frare ST xw
|earey & ok ¥ g Fer wifgd e
aw¥ fowr 1 oY wfware & gufoom
% wroerw wow ggfedt A g &
fordy s 3T adam

wed ¥ aw f whew § o
&1 wedr Sy Y WIAT STy Ry S
B

SHRL SINGH RAOD
Matieniagesk) 2 Mei’ 'we av disceming
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the report of the UGC for 1969.70. Far~
lser this year, we received the report for
1968-69. The latest report for 1970-71
1 still awaited | cannot understand why
the UGC cannot publish its reports tmme~
diately as the year 1s out  Things are 1p
a vary bad shape o the country im the
tield of education But fortunately for us
today, we have got a very able man as
Chairman of the UGC—Dr D § Kotbari.
He commands great respect and 1 wish he
continues for some Years to improve,
things. Also, fortunately at this time, we
have a good team of mnisters looking
after the ministry of Education [ have
developed some respect for the M:nister of
Education, may be because Fe looks a
pugilist  He has also a very awe-mnspiring
Minister of State and a young Deputy
Minister He must have been General Patton
of the Union Ministry 10 have been entrus=
ted with the difficult iask of creating order
out chaos o Bengal, but 1 want to warn
him, through you Sir, that if he does ndt
make a mark in this field, the feld of edu~
cation, which he s in.charge of, his con-
Quests 1o Bengsl may not be of much
avail because it 1s the education m this
country which needs looking after very
badly and more urgently

Violence is increasing, there 1s no
respect for teachers among the students,
universities dare closing every day and
colleges are not at all catering for the
studies of the student* but the principals
and the teachers are busy appearing the
students in the coffee houses and there 1s
4 great national wastage of money,

1 have oaly glanced through this
report within a very short time  There is
pot mueh abous which we can discuss, it
should have given much more infor!
mation  This report does not at all tell
us how much amount hes been spent on
various dpvelopmental schemes of campud
for each university and we do not know
what portion of the money has been give
1o each State. 1 would request the hon.
Minister tp ensure ibst in future these
reports sre more infoitnative.
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We have been setting up
sions, and Committees, one after
the other—committee to draft
model legislation  for  universities,
Gajendragadkar Commission, Kothari
Commission, Committee for the welfare of
stadents and so on. Then there ure sub-
eommittees and working groups. Yet, no
concrete results have been achieved. 1t
is like wheels within wheels. [tis like a
a car eugine which is running very fast,
but there is no propeller shaft and s0 the
motion is not being transmitted outside.
These reports only show that things have
got to be attended to very urgently. Yet,
much time has been lost since indepen-
dence in attending to them and our uni-
versities and colleges are where they ware.

commis-

I am very sorry to notice from this
report that even today nine-tenths of tae
foad is being borne by private institutions.
The report says that 90 per cent of the
students for science, technical and other
professional courses g0 10 the affiliated
colleges and the universities look after
only one-tenth.  Again, 99,000 teachers
are employed by affiliated colleges an.d
19,000 by the univcrsitics. Yet, there is
not a word of appreciation, no encourage-
ment for these various private trusts
which have done so much in the field of
education. Most of our politicians, edu-

cationists and professors would not have been

educated today and they would probably
have been breaking stones on the roads if
the D.A.V. institutions and S.D colleges
started by Christian missions and various
other philanthropists had not come into
being in this country. Actually, there s
contempt for these trusts now which does
not help the cause of education. 1 know
it to my cost, because, 1 also unfortuna-
tely started a college in Delhi a faw  years
back aad 1 had a very sad experience. We
have spent about Rs. 8 lakhs to 9 lakhs
raised from the public but not 2 single
paisa has come from the UGC towards
the building of this college because the
University does not send the grant papers
to the UGC on ons excuse Of the other,
The rules are so bad, and these are
being misused.

Why is their indiscipline in colleges ?
1 am very certain that it is because the
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universities are concentrating all the power
in their hands, whereas they talk of de-
centralisation of power in colleges. Could
you imagine that in the Delhi University,
which is a Central university the principal
has got no powers. He cannot even fine
a student. All the powers of the principal
vest in the staff council. You must have
read in the papers sometime back that a
few colleges in Delhi set up staff councils
and in their first meetings there were fights
among the staff. The principals had to run

away. These are the things which are
happening.
I would request that to maintain

discipline among students Government has
to be firm. 1 am all for participation of
students in wuniversity admipistration in
the various bodies where students’ welfare
is concerned, where studenis’ extra-curri-
cular activities are concerned and where
the improvement of courses of studyis
concerned; but to give students participa-
tion in the higher bodies concerned with
the maintenance of discipline would, I
think, pamper students too much. They
arc already spoilt. There are so many cases
of violence very day.

What are the students doing ? There
is politics of the dagger in the Ubiversity
Students’ Union. I know for certain that
any group of students, which is backed
by 10 to 13 ruffians carrying daggers in -
their belts, win the e¢lection and then they
force the other students to come out of
classes and observe Aartal on trivial
matters.

If students have to be given partici
pation, I would suggest that they should
bs students who are at the top in academic
cxaminations, students who are the first
five in yarious courses=science, humanities,
law and other technical courses-and the
best sportsmen in the university. They
should be given participation on behalf
of students so that students who really
want t0 study, who have come hereto
achieve something and to serve the count
ry, do not suffer at the hands of these
anti-social elements or the thugs employed
by certain political parties, who get their
pocket money from some political |
parties and whose only job i
to go on loitering in universities
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and coffee houses threatening students.
Girls particularly suffar because they are
serious students and they are not allowed
to join the classes, T would suggest that
there should be a model Act for universiti=
es should be enforced first in the four
Central universities.

s g« ®TAW ; gafa AT,
Y cAATET FT AT § A& W vyl
CE Ul

amafa #giga ;. gt qg I @

¢ .. 93 B g g &, WAAR gIew
TE A FI 1

SHRI BIRENDER SINGH RAO : Most
of these ills in the universities ereep in
because of internal politics among teachers
of the universities. You would be surprised
fo know that in some universities some
teachers bave taken too much power into
their hands against rules and regulations.
For instance, in Delbi University a head
of department has more powers in the
matter of employment than even the Prime
Minister or the Bducation Minister or the
Chairman of the Union Public Service
Commission.

He dishes out jobs to about 50-100
lecturers in his Department, in various
colleges in Delhi every year. They have a
list in their pockets. They go to the Selec-
tion Committee meetings. The U. G. C.
rules provide that a head of the Depart-
ment would only be an adviser. But the
practice is that a head of the Department
in Delhi university has the final word in
the selection nf a teacher. They employ
their own students. They do not like any-
body coming from out side, from
any university in India. There are univer=
sities as good as Delbi University, some
of them, and there is no reason why equal
chance should not be given in employ-
¢d people who have passed out from vari-
ous other universities in the country.
These people are responsible for most of
the politics in the university.

With these words, 1 would urge upon
the Ministry  of Bduecation that theve
things should be properly looked into.
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W q7a AW gfeqr (@) © G-
oft adwm, fAdza ag & e @wm
siftr & 12 uydww ¥ wsEgWA HAW
g7 & Al w7 g  Fr T coREm
FGN A AT A TP WA T§ a1 F AL
fafreza argw, gw &l @t gydgw ¥
feeaedt = § a1 W qydwfacw 3
T A Afe A e § &) TN ogRmw
TEEAT § wsA 1w ogm
¥ #1E Aree v agl aqar, gy wE
TewRT A AT O g QI FY g
any § ?

Aoy ag A fF g9 W H aw
TIRua F fow wds @ g mbmt
3 <@ § 1 ovd fafemw #faw & wwy @
avaF guR faww wiw ogdew ¥
foat avast g€ § 7 foray woftom sy
2 810 gg sflaw W Rlé Rwy o,
AN FleTd FHWA A Ford ol g
T3g Aag IO @ @ g ag
fadie aga agae ot afes swer fewar
fgenr oeltie fomr mr @ g
fafaezt arga, naviz oia ZgY gy w-
faeza g wma § 1 S5rz g v 27
UT QIFNA Edequa auv @ 7 & qumer
g 9 wfafese & wang § 1 wre fafeaw
Hrfag 517 a% zg qyRm ¥ grferfzwg &
T as a3 & N eofg g *¢
aFd § AR T W g eufaw g
WIS g1 OF eIy § iy ag gfAa-
2 g, #1371 & a1 grgnd o @ 37
g sing g qiww, qifafess S swedew
TG R g W %9 w1 gatg gt &
AT #q1-§ ? Far g IR quAE fawr-
&z 51 w1 § ? fam oo # eedon
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(&t ey waz glam)
341 o€l fi—Fafs g & gAn faegw
FaT T@AT Ifgg—al agi 93 ogRAA
£ g%al § 7 AW 98 97 FREH
T ATAFA! 9arE Svda ?

@t aw & ag. a3z w1 RA
g for oy § =gl gwdagw §—
Sy A=Y, 2re, ysfafardwm, faea a1e
TEFTA I JrozE | W & S & A
¥ & w5 A arsw FaifE way g% o
fagz & fez &1 zufae @3y qg® #
AT F T F FgA FIgAv | giAEtaer
F ¥ @ g 1 gd Al gfaafad & A
Ggg T gy wgw g atwT § 99y 7o
9o ® aftafdal & g1 § g5 s aqan
Wre |

MR WRa § AR gfaafEd
A U UM § AR Wi weE
glaafed ¥ firdt snat <@ 2 1 9fw s
afad f& 7gf % siges w1 wcargediz 3
a1 7% guia &Y arg E fe S wied
TrgFzy w9 ¥ fErax @@ & Az
e & fau zegfeq a7 2 0% qWw
a7 IOHT TFRYA ARYY gal § AR
zad guw Sa51 gagaTe afqafad o
arzg |rgas a1 fgar s@|rg o @
faes gaF afvwawr § fowsr qar fran
qT 1 T IIA 3F 89T TETFEIE
afrafdzl & argq @A77 FT 43 gQ
g1 IS ® agi W grEd 9T §UT g
gt & 39% AL ¥ § wmow) &91 q9F |

7ot ag NrwE@g gfAafed & W g

LA
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g S ¥ gigwr Hag F AT A
AN | gT oF 9y faw F fwd
Dfefarer meT & dar gur §, 9 g
afaafddy 1 e @ Ty FES FQ
T FAT AR xe w7 § av ICEwd
TFT &T &1

&1 gHU T FUAT . q99ia qgea,
37 W wga A€ §

waifa @ ¥&3 . wogfa ¥ fq wa
aMmi A1 G % —a7 qugle @ g
HITATT GGET AGTL WIGQ 1Y W |

o} maer vay giwar @ gz oF afA-
afgdt ¥ s yg gt W@ § Wi Sgi @
gfaad qq 1§ $1 waw Iz fedra
fry =g & =8 wmifaa @ oS a@d
a3 &1 IAar A3 grar g S @
A ¥ 1 Ay gAd wadfda @ fe ot
AT afqga g & IFFr 50-60 FATT ¥o
Frad gar g arfer qg 50-60 gwT
WAt Fgi A WAT & 7

ad arg 4 yreRy Qfefawa % g
¥ a@eE | g F WY qrAAg gz
A9 @ 1T gawIAr @ | ;e e
T yafeds ¥ am wx rwfasw
FRETEyTeE ¥ g a9l 7, foar gft
59 Fg7 1At 2, B g Agi 3, W
faw fs 4 faaret sqar &< adi ax
g%y 1 gaR fafreey age odofiw
WE NI IR MgT g § !
ITFT IET ATGH G071 WYT AYr o |igw
FIT YT | S
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o % Awr gre wg § fe swqy
Fhr o o G ¥ & Ewfreer oy
N {fadRifr @ do qrat @ ol
tefren cq¥en & am v efgamr oy-
ur Y A GgE fear o | g Y
giiwewce QI T &1 W Er g

el qrimd wtora ¥ 35w

oy fiw @, dfew o e 8 wprd
37 qrsma faar ar, Fdowe Agyee

SreEy & ayel F oEw A A
faaqr avar grwas § )

SHRI P, V, G. RAJU (Visakhapstnam)®
1 would 1like REdicstion to be
lioked with Industey. Wr:thout Bducation
linked with Tndustry, there will be oo pro-
gress in the country. I would like to say
that in this respect there are cettain theo-
tetical difficultiss because Primary, Secon-
dary and High Schoo! Ecucation are State
subjects, but University and Technical
sducation is In——charge of the Univarsity
Grants Commission. I feel that the
UGC should take up the technical and basic
education throughout tiu country as a Cen-
tzal subject. Technical ecucation should
not be laft in the bands of the States, It
should become & Central subject. And
therefore | would like to puint out that in
regard to this Concurrent subject there
shouid be more power iu the hands of the
Centgs.

In this connection I would like to give
tha sxample of Japan. In Japen, beiween
primary and Secondry efucation and high-
scheol education, there 13 a bifurcation so
that people golog Into higher education
afe not sent to industry apd given a prac.
ucal process of learning. The students are
bifurcaied at the secondary stage betwesn
those who §0 t0 Indust:ies and those who
§o to the acts, Mt is my view that we should
become more practioal in our Bduestion Just
Jike Japan thao what we are st the presest

t. In Japan there 18 the Melji system
sysiesy should e iotroduced in Tadis.
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o this conaection [ mey be permitted
to point out that at the momest primary
education and high schos! educativn Is a
State sudject. Thofefore, we don't hive
wniform terminology throughont India, We
chnnot have progress unless we have uni-
féorm science terminology throughout the
country. I ssw this in Varanasi, It is almost
my second home becsuse my uncle lived
there and my grand-mother lives thete. The
number plates of cdres ts something which
1 cannot read. ! find that they use only
Hindi numerals. 1 bave nothing against
Hindi numerals But I would like to say
that if you use Hindi numerals, 1t should
be used throughout India, from Kanya.
Kumari to Badrinath. We should have only
one numeral. Il you have romsn numeral,
it should be there throught Indis. When
1 g0 to Varanasi I cannot read the number
platesof cars. 1 may confess that
although I am an Aadhra, I cannot read
the Telugu numerals because everybody
used only Roman numerals.

Therefors I foel that we should have
a single numera! and single science termi-
nology throughout the country, if we want
10 make the country united. Otherwise we
will have 30 many language media,

If my friends permit me, I would like
to Quote the Bible which talks of the
Tower of Babel. Tower of Babel was a
place where they used to speak different
languages. And, therefore, there was a
burst-up of the area and 1t was supposed
to have been broken up by the devil, I
hope that India will not become a Tower
of Babel, the way we are developing our
educational system.

Therefore, Sir, in conclusion, I would
like to stress that the University Grants
Commission should take a more practical
snd a greater and deeper interest in linking
Industry with technical education. We
should have uniform scisnce education
apd sclence terminology througbout the
country. With thése words I close. Thank

you.

BHRI P VBNKATASUBBAIAH (Msne
dagal) : The report of the UGG Iy being
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discussed threadbare on the floor of this
House. In the pressnt oontext of things,
the UGC is playing s very pivotal role
19 the cause oo furtharing the interests of
education In the country. Unfortunately,
since we attained Independence; several
exeperiments have been done in the field
of education with the result that there is
chaos rather than any improvement n edu-
cational standards.

There has been a phenomenal giowth
in the aumber of educational institutions
10 our country at the secondary as well as
at the college level. Many new univer-
sities have also sprung up. Barring one or
two Statea in the south, there are more
and more universities in every part of the
country.

Judging from the standards and also
the increase in the aumder of educstional
institutions in the country, we can say that
the percontage Of literacy has increased
considerably. But we eannot say in the
same breath that there has heen a Gualita-
tive improvement in the education that is
being imparted to the students in the differ-
ent spheres of it.

Bapecially in tha fleld of technical
education. I feel that there is a lot of
imbalance and a sort of ill-concetved plan-
ning. At one time, the engineering coileges,
the medica! institutions and the polytech-
nic institutions that had sprung up in the
country were expacted to cater to the need
of the students going in for technical edu-
oation, If we compare the phenomenal
growth in the facilities for technical edu-
cation with the specire of growing unem-
ployment that we are facing in the country
we find that there has been scmething
wrong somewhere. T cannot say anything
about she condition of the polytechnics in
other States, hut 3o far as Andhra Predesh
ts copoetned, thers is at Jeast one polytec-
haic in egch district, and in some districts
there are even two or more. But in the
present state of things, no student is
ooming fotward to seek admission in
these inititutions, The ssme thing'is hipp-
log with regard 1o engiovering. cofleges
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algs. But what is the reason for the blans
going wrong ? Why sre we getting more
and more persons in the unemployed cate-
gory 7 Why ars the students who have
obtained technical education roaming oo
the ftreets with a sense of frustration and
with no sense of imvolvement in nation-
building activities

From this viewpoint also, I fee!l that the
UGC should go into this matter deeply
and see that these imbalances are correct-
od 20 far as technical education 1s concer.
ned. .

I wish that the UGC also takes note
of some of the malpractices that some of
these 1nstitutions are indulging in, especia-
1y with regurd to admission in medical
colleges. Tha eapitation fee charged by
some of the medical colleges is abporma-
Hy high, and they are of the order of Rs.
25,000 to Rs. 40,000 and I feel that thix
does not speak well in manner in which
our medical colleges are conducting them-
selves.

Regarding the mediom of instruction,
1 fear that a stage may come when one
Indian bhas to speak to another Indian
through an interpreter. The change-over
to regional Janguages as media of instruc.
tion is going to such an absured length that
it would lead to a sort of compartmental
thinking in various part of the country.

The three-language formula which had
been suggested a long time back has not
been adhered to with the result that we are
roaching a stage when each State 13 acting
as though it is an independent sovereign
State 1 share the feelings of my hon,
friend S8hri P. V. C. Raju who preceded
me that when we travel to other States we
find it difficalt even t0 read the niumbers
on the car-plates and the road signs where
the different numerals are wriiten. 1 would
like to ask whether we are going to ssrious-
ly think of introducing the thres {anguage
formula so that this country can be kept
together or not-* Of course, thare has been
a controversy with ragard 1o the dtelus
of Eoglish sad alwo' whither Windr
alony  shoyld bo the Hdgk
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language or English should be agsociated
with Hindi ss link ltanguage. Uptil these
factors are seitled, I would earnestly hope
that the UGC and also the Ministry of
education must impress upon the various
State Governmants to go slow with the
policy of intraducing the regional languages
as media of introduction, Many students
who want to go in for post-graduate edu-
cation to other States or for technical edu-
cation to other parts of the country are
being handicapped because of the lack of
a common language. The aspect has to be
considered,

Now in universities in post-graduate
courses, medium of instruction in the
regional languages is introduced. But what
is the response ? Very poor and discourag-
ing. Many parents or their wards are not
willing to bave the regional language as
the medium of instruction. May be that
regional languages have not been developed.
Te that extent, so far as technical education
is concerned proper care has to be taken to
givo more gramis 10 cocourage the imp-
arting of technical education in regional
languages. Then alone will the students be
encouraged to go in for the 1egional lang-
uages a8 the media of instruction. Other-
wise, it will be just like putting the cart
before  the horss. Before we develop
regional languages to enmble technical
education to be imparted in i, it will be
suicidal and will be spoiling the career
of the studsnts if we just ask them to take
to regional languages as the media of
instructions,

Take, for instance, what happend at
Osmania University, It had Urdu as the
medium of inmstruction, but they have
dsveloped a rich technical vocabulary in
Urdu. They bad taken years to do it. The
UGC should think in terms af giving more
financial assistance for developing regio-
pa! languages in evolving the raquisite
technical vocabulary in imparting techni-
cal education.

About accommodation for students,
there are many universities which are be-
set with this problem. On this some attention
should be bestowed. The minister incharge
shonld pay & visit to gome of those

AGRAHAYANA 1, 1893 (SAKA)

Report of U. G. C. 354

colleges which are started to see in what
hevenly conditions they are situated. There
is no proper accommodation. Worse is the
position about accommodation in hostels,
Tt is most deprestsing and disappointing,
More attention must be given to mofpssit
areas; attention should not be confined tg
big cities like Delhi, Bombay, Madras and
Hyderabad. Proper financial  assistance
should be given to sece that the requisits
standard of accommoation is there for the
students. Now the position is that the
studants do not get proper accommodation,
proper cducation and proper text-books.

The craze for nationalisation of text-
books is proving 1o be a great disadvan-
tage in some States. There are many instas
nces, where for many months the students
do not get their textbooks, I do not know
whether this will come within the purview
of the UGC.

The UGC should not confine itsel!f
only to give financial assistance to these
institutions., The scope must bs widened
to seo that education is imparted in a very
comprebensive manner. They have to exa-
mine all the aspects in their entirety. A close
watch must also be kept on who should head
the universities, Real educationists must be
encouraged 10 head them, not as one of
my hoo. friends said, that Retired Dire-
ctors of Public Instruction should be put
on that chair. We are happy that the
Mipistry hasz as its head in charge of
cducation an aminent cducationist in the
person of the Minister of State for Educa~
tion. He should see that the function of
the UGC are widened so that cducation
is imparted on a more rational and naticn~
alistic batic 50 that the existence of the
UGC is justified,

SHRT P. NARASIMHA REDDY
(Chittoor) : We have been debating the
importance of the wuniversity Grants
Commission in the higher educational set-
up. Many useful suggestions have been
thrown on the report of this body.

The previcus speaker, Shri Vankatasu-
bbaiah, drew attention to the deplorable
condition in which many of our affiliated
colleges are allowed to run. According to
the report of the Commissions, nearly 87
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per cent of students belong to the affilia-
ted colleges. Therefore, the attention of
the universities as well as our Union Bdu-
cation Minister must no doubt be drawn
to the needs of the affiliated colleges.

1 would also bring to the notice of the
Mipistry of Education that my own college
at Chittoor has been aptly described during
the recent inspection of the Vice-Chanellor
as being in a state of ruin. In fact, he
described it as Hampi ruins. In spite of
it, I regret to say nelther the State Goven-
ment nor any other authority has thought
it fit to show some attention to its deplo-
rable condition.

Mr. Chairman, in fact much,
praise is also due to the sustained efforts
of our University Grants Commission,
within the limited resources available to
it, to improve the standard of education
and to provide the minimum, basic amen-
ities to as many centres of learning as
possible. In fact, the University Grants
Commission, in its report has said :

“Within the resources available, the
Commission has made planned and
concentrated efforts to meet the chall-
enge of an unprecedented expansion as
well as need for raising the level and
quality of academic achievement.”

It is true we have had an unpreced-
ented eapansion in the educational sector.
In fact the, report has gone on to say
that we have the third largest educational
system in the world, the rate of increase
in the student enrolment being 13 per cent
and every year two to three lakhs get
enrolled in higher education. In fact, this
annual increase is much more than the
tote]l student enrolment in the United
Kingdom. The situation being such, we
can understand the colossal magnitude of
the problem which the universities or our
Union Ministry of Education has got to
face within tke limited resources and with-
in the meage elbo room, so to speak, and
best efforts have got 10 be made by the
University Grants Commission, as the
Commission hzs been undoubtedly doing.
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The hon. previous speakers have done
well to draw the attention of the Univer-
sity Grants Commission as well as the
Union Ministry of Education to the pro.
blems created by the medium of Education
being resorted to in different universities.
No doubt, the regional language has been
accepted as the medium of fnstruction in
the universities, and there is no going
back. To quote from the University Grants
Commission’s report, which is relevant to
this discussion :

““The Conference of Vice-Chencellors
held in Septembar, 1967 felt that at
the under-graduate stage, the change.
over in the medium of education to
regional languages, could be carried
through in about five 10 ten years, de.
pending on the degree of preparatory
work already done, the nature of the
subject, and other relevant factors.”

The Commission says further that “ig
the case of large cities, with multi-lingual
population, the medium of education may
continue to be English, in addition to the
regional languages which the university
would provide.” But this important and
relevant factor is not being borne in mind
by the different universities, particularly’
in the bilingual and multi-lingual areas. 1 ,
must mention that in my own constituency,
which happans to be a bilingusl area, with .
a sizeable number of Tamil-speaking popu.
lation, neither the university nor the man-
agement have thcught it fit to provide ths
alternative medium for the large student
community. In fact, on account of the
medium of education question and on
account of student participation ques.
tion, there has been recently in my own
State a strike in some colleges and the
colleges have remained closed for a con.
siderably long period. This problem bhas
got to be tackled by the Uaiversity Grants
Commission and the Union PBducation,
Ministry,

Io the multi-lingual eand bilingual
areas, this option of English as the medium
should be really provided in all these ine
stitutions., If the State Government or
if the management fail to provide it it
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should be the duty of the University
Grants Commission to atiend to this
problem and all the essential, minimum
amonities to the student community belong-
ing to the minority languages should be
provided.

Similarly, I would stress the import-
ance of expanding the correspondence
course, facilities ip all universities. As
the previous speaker said, it is impossible
to provide bulldings, eQuipment, etc.,
for all the students that are comming
to colleges for higher  education.
Correspondence courses would come
in handy in this matter and we should
provide an opportunity to the expend-
ing student community to have the benefit
of higher education,

17-00 brs.

MR. CHAIRMAN : You should concle
ude now. I want to call the Minister,

SHRI P. NARASIMHA REDDY:
1 would conclude in a minute. In the last
vears dobate on the report of the Univer-
sity Grants Commission the attention of
the Government was drawn to the imbal-
ance {n tho establishment of the Central
Unpiversities in the wvarious regions. All
the Central Universities have been started
in the northern region, and no central
university was established in the southern
region. There was a lot of resentment and
displeasure on this score. 1 hope this
imbalance would be corrected aand action
would be taken as early as possible.

stradr agtavand T (| - -
qfe wgiza, weq 92 FY Qe givafad
@4 ¥ 3 favafaaraa gy s
Tgard gfmafesl #1 age 9 wgam
fear &1 & foarr Wt & wrdar s
fs g€ ghrafedt 9 Wiz wgaw frar
xr, fowdy for ag Siw a@ ¥ 7w ¥
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amz afqafadr sro gfilag My ¥ corfag
1 o1 AT WIT qR AGAT F F9F 731
T & fag o &0 agt £ saaear G
AT R agt & Fatadi Fwerd e
& faer w1 & swwr wgarT agw & fag -
AT FE |

st o gfrafafedl stz sme Q@
AT, 7 ¥ THe To - g% fwear &1 sgaeq .
® A WfgA 1 zw wum w5 adel § :
THo Qo aF forear FY sqgean 48F 2 |

afvqtedt o dfaw fwear *1 gam
far st gy g9 % A & Fhy faayr
& W agear 1 osrAT wifgy, fomd ,
azd gfafedy ¥ foerang #3& fasq
NN W FT AF g ¥ W;ar gy |
i frafy ag & f5 o |2 gfqafadr
8 faur s w3 & fawad &, 3 & a1
FIWAG KT AGIT 21 T 55y § B
ARG W 91X, 6 g andt @1 wgi
7T QET frent g1 =1fgy fif aed 15y B
arg YA H A H FT 9§ |

ot gfewy oo gfaafsfeay § foar
gt 7T & faway & 37 #1 ARG F8)
fogdy £1 a3 <0 % 9F @1 o0 &4y
A& grew w7 &3 F, afwa ghom gl
£ MEd A maf g mfausg &
qgd wEAT & 1 3 A # sifgary site
qaa1a % fad #1€ ea17 adl v anfze
AT | A/ T FAT [FTC 97 =1fzo )

gl gfrafid § #¢ gigwz g
¥, IvEE 9IRE WIA €F FT FW X § |
9 W Q8 A5 Al 6 2 1 wafay
3T F1 919 QI G F Gl 439 247
arfgd |
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% ug o FEAT MEH g F MEALF
q#t # faq aefeal €1 0gAT ATET BA0
wifgd 1 3 fpor A A7 Texl 3N AT
% swrar weE)l A w18 @ F | faawr &
% ¥ 39 A7 AL GGT TG WE
& i Al IR IR AT AT
gizal mfg & wwx faay , w2 fa
wefeai g0 w7 Arg gl 21 ATH
&Y gt faaar § S qoAT 87T T
wey 31 zafad wae gl T fRaEr €
R{AT 77 ®T fzar qF, A fwar ey
St | W ofeA 1 wAT AWIATE, ar
a2® garsh, wedle, Far Ak A
S §
ar? wiaad &1 gfaafafzai & 5g-
atki w1 agrar W@ e T & fadew
figar 2, @ afqafadl & wqEE &
garawsnd, i 3@ &1 swfa dooag
gfqafazt &3 &1 aad 28 A 1 <o
gfifaz e 3 audl waal & gax enfeg
figgr o1 1 & wrdar wdr g 05 99 & A049-
gt 71 gaar w2 fzar wex, aife ag qafa
A |

THE MINISTER OF STATE IN THRE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (PROF. S. NURUL
HASAN) : 1 cannot but express my deep
sense of gratitude to the hon, Members for
the keen interest they have taken in the
problems of higher education in the
country, On the whole | would say that
not only have I learnt much but I find
myself in agreement with most of the
important points that have been made., 1
have no doubt that the University Grants
Commission would also be taking a similar
point of view and would f{eel encouraged
by the words of appreciation that have
been expressed and the support that has
been given in the House. [ would only
add my own tribute to the work of the
University Grants Commission.
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I am Qulte convinced that with the
goodwill that has been expressed in the
House for the Commission, it would be
able to secure a larger allocation of the
nationa! funds because education, and
higher education in particular, is becom-
ing more wnd more expensive. 1 agree that
we must not take a formalistic stand. we
should not say that educatiooal changes
and reconstruction can take place only
with the help of money and nothing can
happen withoul money, but having conce-
ded that point, ¥ would like to suppert
what the UGC has said, that without addi-
tional funds higher education cannot per-
form the role which the nation expects it
to.

I wauld veey briefly go through the
main points which have been touched upon
by hon. Members and make a few obser-
vations. BHirst of all, (let us take) the
question of the medium of education and
of examinations. 1 do not want to go into
this very controversial matter, but 1 would
tike to inform the House that 63 Univer-
sities, allow an Indian language as a
medium of examination for varigus cour=
ses at the under~graduate and Post-gradu-
ate level, Furthermore, the Ministry of
Education has provided funds to the State
Governments to undertake programm for
having University level books produced in
all the regional languages,

I amglad {0 note that a very large
number of books have either been written
or are in a fairly advanced stage of prepar-
ation. 1 would like to make our obser.
vation in this regard. We should not
take the view that once some books are
translated or writen in a language, then
the problem would be solved. The problem
of higher education is a continuing one.
By the time a 10-year pregrammae is ful-
filled, the books that were written
or produced in the first year would
become out of date. There is an explosion
of knowledge, practically every ten years
knowledge i3 doubling itself and cld know-
ledge is beceming out Of date. And if
through the medium of our. regional lang-
vages or other Indian language the students
is not going to keep pace with the grow:-
ing knowledge, our University system woukd-
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become backward and it would not lead
1o the advancement of the society.

Therfore, it should be our endeavour
to ensure that the work of produciug
books in each of the regional languages
is put on a continuing basis, so that the
most advanced knowledge is made avall.
able to the students, to the teachers and
to the researchers through the medium of
the regional or Indian languages.

[ am, .therefore, not looking at the
problem as regional language versus alls
India language, but more as an academic
problem. Is it feasible for us to have all
this modern knowledge brought to the stud-
ent through each of the regional lauguages?
Clenrly this is a task which is beyond our
capacity. Therefore, while a certain core
collection has to be made available in the
the regional languages and it has to be
‘supplemented regularly, as the same time,
students have to be encouraged to learn
Hindi and also FEnglish, so that for advan-
ced studies, they can Keep pace With the
growth of modern knowledge.

The next point that has been made by
many hon, members is the Question of
patticipation of students. 1 am very happy
that hon. members have by and large
supported the idea of participation of
students in the functioning and governance
of universities. 1 would like to refer the
members to the report of the committee
on governance of universities headed by
Dr. Gajendragadkar, which has made
positive recommendations and  opencd
a new vista so far as this questiop is con-
cerned.

The committee has stated that the
patticipation of the students is not merely
necessary in order to fulfil a students’
demand but also to train the student, so
that education becornes a two.-way traflic
between the teacher and the taught. It is
not merely knowledge being passed on
by the teacher to the taught but the segior
and junior members of the college sad
university are actively epgaged io a jeint
pursuit of . knowledge, the teacher bese.
fitipg from the freshness  of the mind
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of the vouth and the student learning from
the expetience and maturity of ihe senior
teacher.

Therefore, it is a Question really of
involvement and participation in the pur~
suit of knowledge and in the trainicg of
character and persopality. 1 hope hop.
members will use their tremendous influence
with the State Governments, and uni~
versities, so that the Gajendragadkar Com-
mittee’s recommendations are implement.
ed. The Education Minister announced
last week in this House that the Govern-
ment accept this report in principle snd
we would be very happy to implement
the recommendations in all the central
ubiversities, But as the Rducation Mini-
ster rightly pointed out, we must carry the
States with us, It was from this point
of view that 1 wrote personal letters to
the Governors who are Chancellors of the
State Universities and to the Education
Ministers, making & personal reQuest to
them 10 devote their attention to this
document, I hope the response from the
States would be encouraging. As soon as
we are able to get thereactions of the
States, Government will make & firm
announcement in respect of the implement-
ation of this repon,

Sir, I am very sorry that I have very
little time at my disposal {and hon. Mem-
bers have made s0 many extremely valuable
points. But I will briefly refer to one or
two points.

Taking up examinations first, one of
the hon. Members was kind enough o
make a personal reference to me. I was
running the 30th year as a teacher when
1 was called upon to do my present job.
1 have more than 25 vears of experience
as an examiner at all the various levels,
from high school in my younger days to
Ph. D. and D. Litt. I must confess that |
have very little faith in the system of ex-
amination which we bave been operating.
1. could relate any number o©f anecdotes
from my personal knowledge to tell you
how in. many cases the - evalustion on the
basis-of this-exterasl examination i3 entie
rely - misleading. As:bofi.. Members have
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pointed out, one commission after another
has said that this system must be scrapped.

Till now all these reports were submit-
ted to the universities because the univer-
sities are aulonomous. What c¢lse can the
government do ? We can change the cons-
titutton and composition of universities,
but I do not thiok the House will expect
the government to decide what should be
the examination statutes or what should
be the syllabus. However, government is
deeply concerned about the present
system of examination and the Education
Ministry is working out new
proposals; not necessarily to device a new
scheme of examination, but ways and
means of using or involving these univer-
sity people as there are many who recogni.
se that this system must be modified. We
are hoping to mobilise their support so
that they may go to each of the univer-
sities. 1 shall do my very best and use
whatever litue influence I have with my
distinguished colleagues in the various
universities to ensure that at least some
universities make a proper beginning.

Some universities have already gone
in for internal assessment apd for
the introduction of the Semester
system but in ecach of the universities
there are a few difficulties. They say:
“if the other universitics have not
adopted it, may be our students would
be at a disadvantage.”” The problem is
also linked with the attitudes of the emp-
loyers, prticularey the Union Public Service
Commissions. 1 am, therefore, hoping to
approach the Union Public Service Cuom-
mission as well as the Public Service
Commissions of the wvarious States to
make them agree that tpis system of evalu-
ation is not nscessarily the best system,
So, that if the universities go in for a
change of the system of examination, as
1 hope they will, the Commissions might
fall in line with this new thinking in the
matter of examination.

1 would like to refer to the Question
of affiliated colleges Government is deeply
awzre of the importance of affiliated col-
leges. There are several problems connect.
ed with these affiliated collegss. Here 1
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would have liked to express my own
opinion, as 1 was 8 member of the
Gajendragadkar Committee; but in my
new job I can no longer afford to de that,
The Gajendragadkar Commitiece is dealing
with the governance of the colleges and
with the question of the terms and condi-
tions, scalss of salaries, elc. of teachers.
t think it would bs proper for us to awsit
the sabmission of the seeond snd third
varts of the report of the Gajendragadkar
committee dealing with the affiliated colle-
ges and with the terms and conditions of
salaries of teachers before we express any
definite opinion on these issues.

I would like to refer one or to rather
small points which have been specifically
made. It has been Stated that in Delhi
university students from Bengal are not
being given admission. I have made enqui-
ries and 1 was told that this was not
correct at all, Some students who wanted
accomniodation in hostels could not be
given accommodation because there was,
unfortunately, a shortage of hostels in
Delbi and th:se included students from
all parts of the country—Bengal, Assam,
U. P., Bombay and eclsewhere. It would
therefore, aot bs fair to blame the Daelhi
University for tais,

- 1t has bezn suggested that we have 30
far failed to develop priorities in educa.
tion, specially in higher education aand,
that the parnicg has been inadequate, |
would like to make the statement.
(Interrupiion)

eesssvrs

SHRI P LOO MODY
Accept the caarge.

(Godhra) :

PROF. S. NURUL HASAN : My hon.
friend has always wielded so such influence
over my thinking that I dare not disagree
with him. He has read my mind.

It is true that we have not dons plan-
ning of education in & way that we might
have done. Thare ate . very good reasons
for oot doing it. It is connected with ‘o
many other facters, the mest important
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being shat education, whether primary or
secondery or higher education, .is a State
subject. But I hope, it would be pessible
1o persuade the universitics as -well as the
State Governments to agree to set up an
adequate planning machinary, Iam told
that the University Grants Cormission is
thinking along these lines and I hope,
they will be Successful.

Thers was a refeten¢z o Banerss
Hindu University. I would like to give
this assurance to the Houss h: the Gove-
tament would give full suppor: .o all Vice-
Chancellors of Ceatral Unlversities, in-
cluding the Vice-Chancellor of Beneras
Hindu University, to maintain discipline and
scademic standards in thesa universities,
The House should have no doubt that any
type of pressurisation would be permitted;
st least, 1 am very clear,,, (Interruptions)

SHRI C. K. CHANDRAPPAN : Would
you give a categorical assurance here and
now that the shakhas, which are giving
para-military training in the BHU, would
be stopped from tomorrow onwards; or,
you take your own time but at least give
an assutance that they will be stopped.

PROF. S. NURUL HASAN : Any
siep which the legally comstituted authoe
rities of Banaras Hindu University wish
1o tako in the interest of the university
will be fully supported by the Central
Government.

SHRI PILOO MODY : He has learnt
very fast. yery good,

PROF. S. NURUL HASAN : As re-
gards the capitation fee, I would oOnly
iike t0 read out a small paragraph from
a resolution of the University Grants Com-
mission. 1t reads :—

“The Commission @isapproved the
practice prevailing at present in some
institutions of accepting a capitation
fee or donation in some form from
prospective students as a condition of
admission, It was desired that the views
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of the Commission may be brought to
the notiee of those concerned in order
to put a stop to the above practice.”

1 am sorry to say that this categorical
recommendation of the University Grants
Commission has not received the attention
that it deserved. I only hope that the au-
thorities,.,...(Interruptions)

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ¢ On the floor of the House
we had pointed out—Shri Dikshit was bere
that for Patna Medical College admissions
they were taking Rs 50,000 and even. stu-
dents who came from foreign countries
were forced to pay that money. Out of
that collection Rs, 60 lakhs are in the bank
aod they have misappropriated to the tune
of Rs, 30 lakhs. Yet, the Government ado-
pted an ostrich-like pohcy and kept. out
of it,

PROF, S. NURUL HASAN: 1 was
referring to the policy of the University
Grants Commission and, so far as the
Mioistry of Education is concerned, it
hes assured the University Grants Commis-
sion of its full support and backing in
implementing this policy,

I have very little time left at my dis.
posal. T would just briefly refer to one or
two small points. One is regarding a de-
mand that no university has been named
after our first President. That is not strict-
1y correct. Rajendra Agricultural Univer-
sity in Bihar is named after our first Pre-
sident.

Lastly, I would like to refer to the
question of the modernisation of courses,
to the policy of restricting or enlarging
admission and the Question of employment,
The Goveroment is deeply conscious of the
fact tbat education and, particularly, oppore
tunities for higher education have not
reached many sections of our population,
specially those which are most deprived,
It will be the endeavour of this Ministry
to take every possible step to see that the
doors of higher education are opcn to the
most deprived sections of our population
as a result of various methods that will be
followed.
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At ths sim: tims, whila, T think, it
shoald ba the right of every Indian who
has the -capirity to benofit from higher
education 10 recsive higher education, not
fiec2ssarily in order 1o take up employ-
mant, and that even a rikshah-wala or even
a worker in a factory has every rightto
enjoy the works of philosophy or to
appricate  paintings or science. Un-
fortunately, our resources at tho
momeant are not - adequate to be able to
provide all these facilitics immediately,
Withount diluting the quality of education
and, in fact, while improving the quality
of sducation, the Goveramant would be
inttoducing new techniques of taking edu-
cation to the masses of our people. I am
refarring, in particular, to a few ideas,
like, open unlversities, utilising radio and
then shortly T. V,, to take education to
the common people and that correspon.
dence and other modern techniques of ex-
paading education will be fully utilised
very soon,

It is npecessary to have some sortof
link betweon industry and agriculture on
the other. It is necessary not only for the

development ~of the country
but elso of  education itself 30
that universities and college people do

not remain in an ivory tower. At the same
time while supporting the diversification
of courses and modernisation of courses,
I would like 10 sound a word of caution.
Now tochnology is developing fast and,
as [ submitted, new knowledge is growing
at a very rapid rate.

1f, therefore, the object of higher
education is only (o traip a8 student in the
given limited skills, it might become out
of date very soon, If the object of higher
education is not to irain the mind, not to
develop in him a sclentific outlook or
enlightonment, then, 1 am afraid that, while
he may become a suitable person to take
up a job on the basis of existing techno-
togy, he may not be able to carry forward
this country to an advanced state of deve-
lopment. And, therefore, we have to bala.
nee between the needs of job orientation,
job tralning as well as the training of
mind. My friend, hon, Shri Daga, is
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looking at me and ] agres ywith him on
the need for tralning of personnel so that
the Indian student becomes a truly proud
inheritor of a great cultural heritag. He
is able (o raise his moral stature andis
able to dovelop in himself the self-confi-
dence that he will be able to help bulid
up the country; so that we remain depen-
dent, either in science or in technolagy ot
in any other thinking, on any forgea bend.
volencs,

Thank you, Sir,

SHRI JYOTIRMOY BOSU : A bad job
in a good hand.

17.31 brs.

FORWARD  CONTRACTS (REGU-
LATION) AMENDMENT BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DRVELOP-

MENT (SHRI GHANSHYAM 0ZA):1
beg to move :

“‘That the Bill further to amend: the
Forward Contracts (Regulation) Act,
1932, be taken into consideration.”

RE. HALF-AN-HOUR DISCUSSION

MR. CHAIRMAN : Now, there is the
half-an-hour discussion by Mr, Kalyana-
sundaram. [s the hon. Member here ?

He is not here. So, what is the opin.
ion of the House.

SOME HON, MEMBERS: We adjourn,
Sir,

MR. CHAIRMAN : The Minister will
continue tomorrow. The House now stands
adjourned till 11 a. m. tomorrow,

17.32 hrs.

The Lok  Sabha then  ad-
journed tiill Eleven of the Clock on
Tuesday, Novembear 23, 1971] Agrahay.
ana 2, 1893 (Saka) -
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